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LOK SABHA DEBATES

LOK SABHA

Fridcy, November 1T, 1972/
Kartika 26, 1894 (Saka)

The Lok Sabha met at
Eleven of the Clock

|MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Development in North-

Eastern Region

Tourist

*82. SHRI DINESH CHANDRA
GOSWAMI: Will the MINISTER OF
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government are tak-
ing any steps to explore the potenti-
alities for tourist development in the
North-Eastern region; and

(b) if so, the nature thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) and (b) Yes Sir, A
statement is laid on the Table of the
House.

Statement

Kaziranga, Gauhati and Garam
Pani are being developed from the
point of view of tourism in the
Fourth Plan. Airport facilities are
also being improved in the North-
Eastern region to facilitate tourist
traffic.

The nature of development is as
follows: —

{1) A Re:t Housé® costing Bs. 10.40
lakhs is under construction at

Kaziranga. Two mini-buses
costing Rs. 84,000 have also
been provided at the Wild
Life Sanctuary for the use of
tourists.

A Tourist Bungalow at Gau-
hati costing Rs. 8 lakhs is
under construction.

(2

-

(3) At Garam Pani the area is
being beautified at a cost of
Rs. 1,44,000.

costing Rs. 135
lakhs is under construction
at Bara Pani which is likely
to be completed by the end
of 1973.

(5) The work is in hand at the
Aijjal airfield to make it ope-
rational for the civilian air-
crafts by the first January,
1973,

(4) An airport

=~

(6) North-South runway at
Agartala is being widened,
strengthened and expanded
at a cost of Rs. 124 lakhs to
make it fit for operation for
Boeing 737.

(7) Mohanbari runway is being
strengthened at a cost of
Rs. 69 lakhs to make it suit-
able for operation of Boeing
737.

(8) At Jorhat and Tezpur civil
enclosures are being develop-
ed.

Terminal buildings at a
number of airports in the
North-Eastern region are
being expanded to provide
better passenger facilities.

SHRI DINESH CHANDRA GO-
SWAMI: Apart from the natural
beauty of the north-east region, there
is also a wide range of flora and fauna

o

~
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in this region, which I am told is the
richest in the world. Also, there is a
large variety of tribes with different
cultures and traditions, All these
things are of deep interest to the tour=
ists. Unfortunately, not to speak of
people outside India, even people in-
side India have very little knowledge
about the entire north-east region.
In view of this, may I know what
steps Government is taking to give
adequate publicity about various
potentialities of this region through
either posters or documentaries or
visual and audio-visual methods?

DR. SAROJINI MAHISHI: Yes,
Sir. As the hon. Member says, the
whole area is full of flora and fauna.
There are many other places in the
country which are also noted for the
scenic beauty. In the north-eastern
region, as far as publicity matters
are concerned, we have brought out
folders on Assam and Manipur.
Specially, the Kaziranga wild life

sanctuary has been given a lot of
publicity. If the hon. Member goes
through the statement, he will find

that both aviation and accommodation
facilities for the tourists who go there
are being developed.

SHRI DINESH CHANDRA GO-
SWAMI: I have read the statement.
But my apprehension is that many of
the steps which have been mentioned
in the statement as taken are only on
paper and not much has been done at
the present moment. For example,
the statement refers to a tourist bun-
galow at Gauhati costing Rs. 8 lakhs
which is under construction. I know
that Dr. Mahishi herself inaugurated
it. But, apart from the foundation not
much has been done, so far as this
construction work is concerned. So,
apart from these paper programmes,
may I know what actual improve-
ments are being made in this region?

DR. SAROJINI MAHISHI: 1t is
not merely on paper. The bungalow
4s under construction. Because -the
foundation had to -go very deep in that
‘area, they took a longer -time. Some
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of the friends of the hon. Member
made enquiries some time back and
I had personally enquired into the
matter. The foundation is coming up.
and the whole building is in the pro-
cess of construction. At a very short
distance from Gauhati there is a hot
spring called ‘Garam Pani. So, we are
adding 25 rooms to our accommoda-
tion in Gauhati. The whole project
is being processed. I would request.
the hon. Member to visit Garam
Pani, see what progress has been.
made and report to us.

SHRI TARUN GOGOI: Is it a fact.
that bad communication facilities,
mainly railways, air and road, are
the main drawbacks for the promotion.
of tourism in these areas, even though
the area is full of potentialities for
tourist development? If so, may 1
know whether the government have
taken up the matter with the appro-
priate authorities for the removal of
these difficulties?

DR. SAROJINI MAHISHI: It is.
true that there are transport and com-
munication facilities, Therefore, the
air services are being augmented in
that area. As hon. Members know,
the rise in air fare in that area also
is not as much as in other areas of the-
country. While the rise in the case
of other areas is hundred per cent,
here it is hardly 50 per cent. Then,
we are developing a new airport at
Bara Pani. The Aijal airport is being.
developed for Avros. At Agartala a.
very big project is being undertaken
and we are spending Rs. 1.24 crores
for strengthening, widening and
lengthening of the runway and creat-
ing the other facilities.

SHRI DASARATHA DEB: The
hon, Minister said that the Agartala
runway is being. widened and; leng-
thened at a cost of more than one
crore of rupees so that it can be used
for operating Boeing 787. May 1
know when this construction will be
completed and Boeing will be operat-
ing to Agartala?
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DR. SAROJINI MAHISHI: By the
.end of 1974 the work would be com-
pleted. There may perhaps be an
.extension of two or three months.

SHRIMATI M. GODFREY: Perhaps
‘my question would not be very rele-
‘vant. There are many places of tour-
st interest in Andhra Pradesh. What
steps have been taken to improve
‘those places of tourist interest, like
the opening of a Tourist Department
in Andhra Pradesh?

DR. SAROJINI MAHISHI: Does
Andhra Pradesh also come under the
‘North Eastern region?

MR, SPEAKER: 1 allowed it be-
~cause it comes under the same sex.

DR. SAROJINI MAHISHI:
.answer it?

Shall 1

MR. SPEAKER: I am happy you
-are responding.

DR. SAROJINI MAHISHI: In
Andhra Pradesh we have taken up
quite a large number of projects.
Hyderabad airport has been develop-
ed and terminal facilities have been
improved. We have opened an air-

. port at Tirupathi. At Vizag and Vija- .

yawada terminal building facilities
-are being improved. An additional
‘wing for the Vijayawada terminal
.building has been completed,

So far as tourist facilities are con-
-cerned, the Hyderabad Zoo is being
developed. A new project at a cost of
Rs. 7 lakhs has been undertaken. I
am happy that the Andhra Govern-
ment is responding in a very active
‘way. There will be a bird sanctuary
also. In Warrangal, a tourist bunga-

--low -is- being built. In Nagarjuna-
sagar, it is being developed. An air-
-strip has been included in the Fifth
Plan.

SHRI K. LAKKAPPA: May I seek
-a clarification?

‘MR, SPEAKER: This question was
-allowed because she was a lady. You
-are not a lady. Next Question.

KARTIKA 26,
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Steps to Check Under-invoicing and
Overinvoicing

\

*83. SHRI SHIV
SHASTRI:

SHRI R. P. DAS:

KUMAR

Will the Minister of FOREIGN
TRADE be pleased to state:
(a) whether Government have

taken any step to stop under-invoicing
and over-invojcing; and

(b) if so, the salient features of the
steps taken and the outcome thereof?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) (a)
and (b). Statement is laid on the table
of the House.

Statement

The Honourable Members seem to
have in mind the problem of leakage
-of foreign exchange, particularly
through the medium of under-invoic-
ing of exports and over-invoicing of
imports. Government are already
seized of the problem and have also
taken specific steps from time to time
to solve the préblem. As recommen-
ded by the Public Accounts Commit-
tee in its 56th Report of 1968-69
(Paragraph 1.55), the problem was
referred to a Study Team comprising
of senior officers of the concerned
Ministries, Reserve Bank of India and
Central Bureau of Investigation. The

. Team made a study in depth and sub-

mitted a copy of its report which was
laid before Parliament in November,
1971 N

After a comprehensive survey and
detailed examination of the various
aspects of the problem, the Study
Team was able to identify the vulner-
able areas of operation. It also fo-
cussed attention on the lacunae in the
laws and proceedings as also on the
_deficiencieg in the organisational and
administrative set-ups.  Suggestions
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of variows -kinds, such es legislative,
administrative, - organisational and
procedural, were made by the Team
to plug the loopholes and remedy the
deficiencies noticed by it.

A special Cell has been working in
the Departrhent of Revernue, Ministry
of Finance to process the recommen-
dations of the Team. Comments of
the congerned departments
Ministries have been obtained in most
caseg and these have been considered
by a Committee of four Secretaries to
Government of India which has been
specially constituted to take decisions
on these recommendations.

In pursuance of the acceptance of
‘the recommendations, action is in
hand to amend suitably the various
‘Acts, 'such as Customs Act, Foreign
Exchange Regulationg Act, Import
and Export Trc2~ Cortrol Acts, Pass-
port Act, etc. In fact, Foreign Ex-
change Regulations Bill, 1972 incorpo-
ratihg the desired amendments was
‘ihtroduced -Huring the last 'sessfon of
“the Parliament. “The Ministry of Fin-
‘affce ‘may introduce bills fn ‘the cur-
Fent ‘Session ¢f the Pafliament seeking
amtendment ‘of Customs Act, Central
Excises-and Selt ‘Act, and 'Geld (Con-
trol) v,

Government decisions have already
béen taken on the bulk of the recom-
merdations. A few ¢f the recom-
‘mendatibns are still under considera-
tion by 'the Ministry of Finance in
_¢origultation “with “the concerned de-
partment$/Ministries, ‘Resetve Bank
of Tt ‘and Central ‘Bureau 6% ‘In-
vestigation.

W v T wTeRt o werE
sgw, S faom @ qed 9R T
gy YR e W 6 e e
“@Pfr Y ‘a 19686 9% sTrdaT #Y
“Frefal * @R OF WSEE T
w3y fo o e e i ged AR
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oy el ST wiREl & wer &
HTSAINE WX qAmEfE  saaeqmit
# fegwm gfat & ow W fadw
s faam o ST gw 9 @ a=
F U A T FW qqn W gheai wr
IR WA F graw ¥ dayfes,
vorrefaw, gaEAmas SR iR
TR & fqfw gae fau &8 avw
XU qgaT N At ¥ 3 ¢ fF
afs 39 meqaw &9 F GATET 9T AT
saex fear wan, 4= gfeal @ oF
gfafs saar femfae &0 §F fog
afsa # 7€ fox Y Car AT ar &
¢ f5 Ma AT FA A qgT [oEW &
HIX g1 g 7T " fF gy
¥ W 9 FA FEd FT wEwE fEar
TAT A1 TE AFR A FITAWAT ¥4 AT
% frgd wew qg wfsArE =k ?

st g®o o fra : memaa =
- famfa F1 9T o% FaqrT &, g
N A FarE Y 220 fawiad &Y
= affeafa &1 q@men s & fag
Jai ¥ 211 fawfat - - Fear
T W 9 AT W AT T §
211 fowfkear § ¥ 183 W hEAT
gk 183 W ¥ 108 W T
wa femr 2 1 es-fewfe A g
frgry w0 ¥ AMT R, 4 A
FON & AT @ AR 3 - -AE
L SRR G SRR )
W e 220 % ¥ 211 g &
A-faRT | 33 gAY
“for A P A H QAT HTATE,
‘fafigs HWT R WX FER €
G cul S

wgt aw T e A I
q@ﬁmm@,qmm
oY T TR AT S T W
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AT 5 Ay gaeg AR § 99 )
F Ag 9L W AgH g A AH/F

=t fora wat qledt A AR
A T FAT F F qg A FITA §
Ia% g & Fg1 41 8 fr ge gamEi a3
fasre fobar o g1 & 9w fee @
= forad f o q avg & |rar
q g7 A F gy ¥ fFAR FAH
. fofg & &%

st gdo gAo faw : F FAman fF
220 g@ATEl # § 211 ¥ FH AW
faard 1 211§ 183 ®Y 3=ARE
FT faam & AR T ® §B TEEEREH
AT g OFz § HIR 994G 3 ANH-
33919 T¥ &1 68 FTgwA fagra
&7 & #ra forar 2, S garEt & Qe

& A FF AL | FA 3 AT
FT A AMT & | EAfUQ T GEA
T F I A & 1§ AW

qTET § FgA1 gaT § fF g@H 50 ¥
AFT 70 FAT F BIRA TFAAA A7 AT
wrafan @i gl Camtan #7190
Fater § IR s § % 7g w1 gEm
T A § I8 GAR {8 |

SHRI R. S. PANDEY: The hon. Minis-
ter just now told the House that about
211 suggestions were accepted. May
I know, in totality, what is the result,
how many cases have been caught,
how many cases are pending and how
muel of foreign exchange is involved
—because the leakage Dhas become
very prominent so far as 1mport and
export are concerned. Suggestions
were made by the Public Accounts
Committee in its 56th Report; you
have accepted thém; it is all right.
May I ®ow whether you are vigilant,
how many cases have been caught,
how much-of foreign exchange is in-
volved in the process of over-mvmc-
ing and under-invoicing?

KARTIKA 26, 1894 (SAKA)
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SHRI L. N. MISHRA: It wag re-
ferred to the Committee in 1970. It
came to us in ‘1971, and in 1972 we
have examined them and accepted
them. The immediate result, I cannot
say. As I have stated earlier, leakage
of foreign exchange involved through
under-invoicing and over-invoicing is
to the extent of Rs. 50 to 70 crores a
year. The total figure of smuggling,
foreign travel, manipulation of invoi-
ces comes to Rs. 220 to 240 crores.
About the number of smugglers or
offending parties, the figure is not
with me. I have given the total
amount involved.

SHRI ANNASAHEB GOTKHINDE:
It ig mentioned in the statement laid
on the Table:

“Comments of the concerned de-
partments and Ministries have been
obtained in most cases and these
have been considered by a Commit-
tee of four Secretaries to Govern-
ment of India which has been spe-
cially constituted to take decisions
on these recommendations.”

Then, in the last para of the state-
ment it has been stated:

“Government decisions have al-
ready been taken on the bulk of the
recommendations.”

Are there two machineries to take
decisions on the recommendations, one
the Committee of four Secretaries,
and another separate body named
‘Government’ in the last para?

SHRI L. N. MISHRA: The Com-
mittee of four Secretaries was set up
to examine the ~recommendations
made, and they have examined. It is
on thelr recommendation, ag I stated
earlier, out of 222, wé have accepted
211; and out of 211, on 183 decisions
have been taken. As T said earlier,
on 33, Acts Rave to be amended and
for that, Secretaries are examining
those Acts, this Committee is doing
that job.
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SHRI DINEN BHATTACHARYYA:
In the year 1870-71, the Customs peo-
ple raided the houses and offices of
Birlas fhroughouf India. What s the
result of those raids? Has any case
been instituted against the Birla
Houses for under-invoicing and over-
invoicing which have already been de-
tected?

MR. SPEAKER: How does it arise
out of this question? This is a general
question; and you are mentioning a
special case...,

SHRI DINEN BHATTACHARYYA:
Birla Houses were raised.

MR. SPEAKER:
not allow it.

I am sorry; I can-

SHRI DINEN BHATTACHARYYA:
It relateg to this very question.

MR. SPEAKER: So many Birlas
are there in this country. I am sorry.

SHRI M. RAM GOPAL REDDY: It
has been admitted by the Minister
that there is leakage of foreign ex-
change in India. I want to know
whether this phenomenon is prevalent
in the whole world or is it a special
feature only in India?

MR. SPEAKER: Why do you ask
questions which have no head or tail?

SHRI M. RAM GOPAL REDDY:
The impression is being created that
the leakage is only in' India. What
about the other countries?

MR. SPEAKER: The Minister is not
responsible for other countries here.

We can take question No. 85 also
along with 84 because they are identi-
cal questions. But neither of those
gentlemen, Shri Birender Singh Rao
or Shri Mukhtiar Singh, is present. So
we take up Question No. 84 only.

Ch. Ram Prakash

NOVEMBER 17, 1972
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Decline in Export of Green Tea

*84. SHRI RAM PRAKASH: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether there has been a decline
in the export of green tea in the recent
times; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a). There was
a slight decline in total exports of green
tea from 3992 thousand kgs. in 1970 to
3754 thousand kgs. in 1971.

(b) This is accounted for by lower
off-take by Afghanistan. However,
exports to new markets like Japan,
Morocco and U.S.A. maintained the
rising trend. )

MR. SPEAKER: No supplementaries?

SHRI BISHWANATH ROY: Has
there been any improvement in the
export of other kinds of tea and, if so,
how much has there been during the
last three years?

SHRI A. C. GEORGE: I think the
hon. Member is referring to the export
of black tea, though there is a short-
fall in the exports of green tea.

MR. SPEAKER: You are asking
about green or black?

SHRI BISHWANATH ROY: Exports
of other kinds of tes.

MR. SPEAKER: I am sorry I cannot
allow it. The hon. Member may table
a separate question.
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Economie Cooperation between India .
and Japan

#*86. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of FINANCE be
pleased to state:

(a) whether any proposal’ has been
made either by India or by Japan for
economic cooperation between the two
countries; and

(b) it so, the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). Economic cooperation in
many fields between the two countries

" already exists, and Japan has been ex-
tending assistance to India for several
years. Areas to which such assistance
can be usefully extended continue to
be under consideration.

SHRI VEKARIA: In the statement
the hon. Minister has said that Japan
has been extending assistance to India
in several flelds. What are the areas
which are under consideration?

SHRI YESHWANTRAO CHAVAN:
There are many areas in which we can
certainly have co-operation with them.
But, recently, we have emphasized
three more important areas, namely,
oil exploration, fertilisers and steel
production. These are the three im-
portant areas.

SHRI VEKARIA: May I know from
the hon. Minister whether the co-
operation and assistance in all these
sectors with Japan is increasing or it
is decreasing in any field?

SHRI YESHWANTRAO CHAVAN:
No.

Re-structure of India’s Extenal Trade

#87. SHRI NARENDRA SINGH: will
the Minister of FOREIGN TRADE be
pleased to state:

KARTIKA 26, 1894 (SAKA)
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(a) whether there is a proposal under
the consideration of Government to
formulate a radical plan to re-structure
the country's external trade in con-
sonance with the growing accent of
self-reliance during 1972-73; and

(b) if so, the main features thereof?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a).
There is no specific proposal as such,
but appropriate action to restructure
the country’s external trade with a
view to earn more foreign exchange is
taken as and when the need arises. The
exploration of foreign markets, step-
ping up of export production and the
generation of export surpluses are con-
tinuous processes. Efforts towards these
are being made under the Import
Policy for 1972-73.

(b) The question does not arise.

SHRI NARENDRA SINGH: Will the
Mirister of FOREIGN TRADE be
pleased to say whether, while formu-
lating the new foreign trade policy,
special attention will be paid towards
developing countries of Asia, Africa
and some of our neighbouring Arab
countries which are longing for eco-
nomic development and establishment
of new trade relations.

SHRI L. N. MISHRA: I have been
emphasizing time and again that the
main plank of our new export policy
or foreign trade policy is to depend
more and more upon the developing
countries of Asia, Africa and Latin
America. That is the structural change
we are bringing about in our import
and export policy and, as suggested by
the hon. Member, that is the only way
to develop trade in the present situa-
tion since the developed countries are
not co-operating in the economic de-
velopment of the developing countries
like ours in many ways.

SHRI NARENDRA SINGH: I would
like to know whether attempts will be
made to abandon foreign technical
know-how for setting up new types of

* industries because in our own country

there is ample talent available in this
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regard. It will serve a two-fald pur-
.pcse, namely, one we need, not strain
our slender forei_n exchange resourcegy
and secondly, we will he giving en-
couragement to cur own local talent.

MR. SPEAKER: It is a suggestion

for action, I think.

SHRI L. N. MISHRA: If the sugges-
tion is that we should restrict foreign
know-how, as is known to the Hausge,
we are having foreign know-how only
in fields where it is absolutely neges-
sary. I agree that here in India we
have got talent and we do encourage
talent. Where it is a question of raw
material, we also import raw material
required and give it to the exporter
and our effort is to see that they could
compete at international prices.

SHRI JAGANNATH RAO: -Most of
the foreign trade is to the traditional
countries and .they are in respect of
traditional .items alone. Have they
built yp .tcrelgn trade in respect of any
new 1tems and in respect of apy new
countries, instéad of the traditional
items and .traditional cquntnes" If so,
what is the percentage?

MR. SPEAKER: That is a separate
question. FHe has answered it a num-
ber of times. I think this was answer-
ed during the last gession also.

SHRI L. N. MISHRA: Mr. Jagan-
nath \Rao is a student of economics
and ;he reads a .numher of journals,
_and it is within his knowledge. that we
-have given 1196 of encouraement and
-facilitjes.-t0 ,those .who go in . for non-
-traditiomal items. :We .have made
oonsiderahle progress in .regard to.the
.expart of nonetraditional ‘items, and
there are some .of the new countries
also and there are some  hew . fields
which have been gxplored. ~ We deve-
lop fhode markets.

.SHRI_JAGANNATH, RAO: .What I
.Wild mas, the percentue of increase.
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Ingdia.

Oral Answers 16
PROF. MADQHU DANDAVATE: Is
it true that in m&pstnes ‘Hke * Yextilés,
the textile magnates have been pres-
surising the Government to have dis-
proportionately more imports of foreign
cotton so that the price of indigenous
cotton may fall and thereby they can
increase their margin of profit?

MR. SPEAKER: These are all lead-
ing questions and suggestive questions,
giving information themselves, but in
the shape of questions. 1 do want to
discourage this practice. The previous
question was also like this. Hon. Mem-
bers should put them in the form of
questions, not suggestions.

SHRI L. N. MISHRA: The decision
to import foreign cotton is taken after
taking into account various circum-
stances. The indigenous crop year
before last was bad. It was a bad
year and we imported large quantities
of foreign cotton. Last year we had
a better crop. This year also we ex-
pect good crop and there will be less
of import of foreign cotton.

‘PROF. MADHU DANDAVATE: 1
asked whether they wanted dispropor-
tionately more imports.

SHRI L N. MISHRA: 'I’here is no
pressure at all. We are not yielding
to any pressure.

SHRI NATWARLAL PATEL: .What
are the names of .the countrjes net in-
terested in trade with India.at present?

‘MR. SBEAKER: The main question
relates only to ‘re-structure’ of foreign
trade. What.you are- askxng is qu(!e
different.

-SHRBRI. NATWARLAL -PATEL: There
are some big countries at present net
interested especially in trade with
India. |In.the pagt:such. cauntries wepe
very much interested in trade with
That is. why I.<want to have
this information .from the hon. Minis-
ter.
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MR. SPEAKER: J] did not expect
that you should make a speech over it.

SHRI L. N. MISHRA: I don't think
that any country is not interested, be-
cause, it is all a question of quantum.
How can I say this country is interest-
ed that country is not interested etc.?
We want every country to be .interest-
=3 and we want to trade with all
vountries.

SHRI MANORANJAN HAZRA: In
view of what he has stated, may I
know whether the Government is con-
templating to begin trade with China?

O WERW . WAl 1T 7% I

TN AT A AR IGF I T

SHRI L. N. MISHRA:
objection.

V/e have no

MR. SPEAKER: Please do it.

SHRI L. N. MISHRA: Once our re-
lation normalises we will have trade
with China.

weq wEm Y -faeity wgraat

*93. &t gwaTg Nuw : FaT faw
A qg- XA KT FIT AT fp

(%) #11 Weg S3W -FTIT A
gaT & afegfee § 40 sfoma waw
.l g S ST £ § 12 w0
WE N AGLAT A §; AR

(=) afz g, &1 39 93 &7
FTHTT FT AT Sfafmarg ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b)."No specific requirement ot
funds has so far been mentioned by
the State Government. In response to
a request from the State Government,
a Central team has been asked to wisit
the State to make an on-the-spot
assessment of the situation and to
recommend ceilings of expenditure for
purposes of Central assistance.

KARTIKA 88, 1894 (SAKA)
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off e T ;¥ o aeaw &
fam =y ot & ag vAwr wgar g
AT Taedr F &1 1 wYFH(
1 fgare @ 1 wem w3W W wiuww
T wHe ¥ Nfeq §, T30 99 i fafg
2, I &Y oY 8, AW AT A R, ST
gars e @ & | & JWAT Fgar
g 5 37 wdal & foq Far $© Aaear
FA A q@ER F ffar § 7

sit e T wew g
Y g A AW o dEAr fEAT
a9 F aF F a1g & A TS HW.FRAT
g a1 3@ 99T WR FETE, IEE
Gt frar S

S gAwTg i A ST AT
qEM AR w9 F A e e
A A EE T AT Ivgw |
ST wgar g i il snfanfaa &
fAq WY aeRTe FAT  SERET FA 9T

® 87

-§SHRI YESHWANTRAO CHAVAN:
I am sure the Madhya Pradesh Gov-
ernment must be attending to the
problems there. Since they have rais-
ed the question with us, we have indi-
cated our wxllmanss to ,go .and see
things and try to help them wherever
it is necespary.

SHRI R. S. PANDEY: May I know
whether. the hon. Minister has received
a comprehensive report about the
drought conditions in Madhya Pradesh?
In so.many.districts. in fact, in almost
half the State, drought is prevailing,
and reilef work js going fo be started
for which money is required. May I
know whether the hon. Minister has
received .any communication request-
ing for money? May I know when

-the .work of the team which the Centre

is proposing to send there will be
completed, apnd when -the money s
going to be released?



19 Oral 'Answefs

SHRI YESHWANTRAO CHAVAN:
‘Immediately after the team sends the
report, we shall release the money.

ot wreo o W : WT Hew RW
N g ¥ un faar ¥ fe g
AT WAt wfgd ? g ff & S
argar g 5 ag dm wa woh o
M 7 e R W[ A oF wder
Y =g, feawr gwg wm ? o\ wE
a7 gan fag fraffa frarmr g 7
A AT & 5 mer 9qw g A
aR Fdd G & e gf T T
N Jew 7w oug oh oAk
A FA I N STAAMATE ?

s qwERr Ow Wi . Fgy A
& 5 o wifgd dfew sgv Y@ &
drEmT  awar ¢ 1 1 @w @R
IR Fard @, Tar AQ JrAwd ¥
gt & 1 Afew IR wodr fefw-
Ty xark &

st wew fagrd woddt : s
FAY R WY FEd W qg
g 3 o fegfa & & f5 o
afram & fag sk SERr aow A
¥ fag I fam @ X @ 6
sTaREAr A a1 € a¥ 90 gAY
wE 1@ F AR ¥ ¥ gER
ggrfa ¥ fae w0 Wk IR W
F OWE F FO W A dTraR @R
# frdt aog 1 qrT T e g ?

UL R GR  E E (
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&t wreftew siwe : St mgTr
Tamar § e wsw wdw wR g
" feafy & froed & g g0 faars
N1 &araragar g fr wow g2
R FER A frad v g@ ¥ ifew
§ owt @ P ¥aamr g
qET AW qER ¥ AR Fgraar
RN AW E? feaw A A
T A N AW IR Y oAy
€ Tge wl ¥oart ¥ ) frow §
97 #qfads 77 ¥ fag 7sr 3w
TEARATORIAY?  foa i w1
g N G I7 FdREA fAawt £
A=TE ) TET & A g1 37 Frgwy
Hafcada feg a1 @ § 7

SHRI YESHWANTRAO CHAVAN:
As far as the State Government are
concerned, they have in their com-
munication of 4 August 1972 reported
widespread damage caused by the
current drought in different districts
of the State. That means there are
many districts which are suffering
because of the drought. They have
also made particular mention of Bastar
district and some damage caused by
flood there. This is a general thing
they have pointed to us and it is in
response to this request that we have
decided to send a team. I think the
team will be going soon.

SHRI P. G. MAVALANKAR: How
soon do such on-the-spot investigation
teams go to the respective States,
when do they come back to the Centre
and what steps do Government take
and what machinery do Government
have to expedite relief measures and

other supplies to. the
respective States? .
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SHRI YESHWANTRAO CHAVAN:
Normally, when they ask for a team,
immediately a decision is taken about
sending it. But the State Government
should also have to be ready to receive
it in the sense that when the team
reaches there it must go to the area
and must see what exactly the condi-
tions are and fin@ out what exactly
is the pattern of the programme they
want to undertake. So it is not merely
a question of our deciding to send
the team; it is also one of their readi-
ness to receive it. After the team
returns, I do not think it takes more
than 8 days’ time to make recom-
mendations.

st efrvw @@ : Y dm
ar o, v@ X owm AR
a3z’ AT qv dvaT v oy F ?
TeHr AT wifge o WY wfw w1
WA g1 | & orar wnge g i few
TRy &Y qo1 T @r g 7

St TN T WY aeER §
nid § Afem AT At I e Ty
galimm i aa g ERa § 7

SHRI MADHURYYA HALDAR:
Could I traverse the whole of India?

MR. SPEAKER: Be relevant to the
question,

SHRI MADHURYYA HALDAR:
Study teams were sent to different
States at the time of drought and
heavy rain. Such a team was sent
to West Bengal. What is the report of
the team and what steps have been
taken in that regard?

MR. SPEAKER: He may table a
separate question. He should try to
be relevant to the question. He should
have put it incognito; but he did it
so openly. I am so sorry.

KARTIKA 26, 1894 (SAKA)
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SHRI P. VENKATASUBBAIAH:
‘What is the pdttern of assistance given:
to the Madhya Pradesh and other
Governments with regard to eradica--
tion of drought and so on, is it loan:
or grant or both?

SHRI YESHWANTRAO CHAVAN:
This is a very detailed thing. But
it is both loan rnd grant. It depends
upon the type of work that is under-
taken. If it is relief supplies, gener-
ally it is given as grant. As far as
loan {s concerned, naturally it will be:
a loan.

oit qw Wy 3w : W sAW ST
qE Toreqry & WY qesllw gone wiw
osiw § Nfex § 1 g% faw WY woR
&0 M qAT w1 saerfear g ?

MR. SPEAKER: I am sorry.

“W & v ¥ wpue et wr
i

*94. WY wEw fagrt wrodd =
it vorwgrye fog ¢

war faw A qg AT g ST
fw :

(%) war drmes fawm & QX
wE aTd g § oot 4 R ww i
“ager &4 7w wwm fg
T § ;W '

(w) afegt, O v T ¥
wdTf W ey 7
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THE MINISTER OF STATE 1IN
‘THE MINISTRY OF FINANCE
{SHRI K. R. GANESH): (a) and (b).
Investigations are in progress and full
facts will be khown on completion of
these investjgations. However, exami-
nation of the bales so far opened by
the Customs has revealed evidence of
import of rags and/or old, discarded
garments intact or cut info parts.

WO AR TH AR F e FIY
iy

st wer fagrd woldt : A,
STERW WETAW, AT ) P drRSa T
A irraeai ey £
St SreeT § e e & oear ¥
T WTHAT TEAT AT A wTAT g v
o 77 § i wezeer a1 g AT £ F9E
AR 7T 2 @ ¥ WK T FHIAIC
Aga) § B9 HITYT 9T TA FIEN
ﬁimaﬂwﬁqm W 79T A
FEEE AT FY Avx gAY ?

SHR! K. R. GANESH: Sir, this is
not a fact. According to the instruc-
tions of the Board of excise and cus-
‘toms of 1961, serviceable garments
comihg as rags have got tb be mutil-
ated at the destinatior. This enquiry
by the customs has been carried on
from time to time. For instance, from
1-7-197} to 31-10-i972, neerly 60 cases
.of such misuse were caught by the
.custoths. So, it is not & fact that the
customs were not taking action on
‘these sévviceable garthents comihg as
rags.

SHRI ATAL BIHARI VAJPAYEE:
My qguestion hus not baén replied to,
1 wanted to know the date an which
‘the customs detected the first bufe;

NOVEMBER 17, 1972
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whether it was after the publicity in
the press or before it.

MR. SPEAKER: The first bale of
the present case; is that what you
mean?

SHRI ATAL BIHARI VAJPAYEE:
Yes; this year.

SHRI K. R. GANESH: I will have
to collect the figures to give them to
him: how ymany times the customs
have enquired into the matter and
these things were mutilated at the
destination, It is a ‘large compass
you are covering.

MR. SPEAKER: It is a very specific
question.

SHRI K. R. GANESH: There must
have been a number of bales detected
from the time these consignments have
been coming. I will have to collect.

MR. SPEAKER: You can supply it
to him later on. You have no informa-
tion at present.

SHRI K. R. GANESH: It is a very
large compass. What facts I have,
have been given. Between, 1-7-1971
and 31-10-1972, nearly 60 cases were
caught, This, I gave in the first
answer.

o srew Pegil wtodtdy : w7 o
¥ 5 ®<IFT ¥ 9F Q¥ ST AY
wre% a1 wgfeqs 3 wv wrk gfear
wgr & gafeera qfey s
§ f Q¥ Fd-REETT 94T wry o< P
i &, s ey g & fe wezsr
Tt AW E A TN
wred #Y wrferw wfF w<F ¢

ot %o wrre wdW : ag wf AN
£ gt e 6 ot SE o g
L
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worw wgw - FIE AT gT A
BT FFAT § |
SHRI K. R. GANESH: That is
exactly his question.
ot wew fagrét M0 : sister
ey, WA FIE ETEAT OF ava &
WTFEN F I FIEATGAA TG

G aRied « £ aard Tar fw
=Y aave £ #9d @€ 7o

it wew fagrey oot : 7T §
TRGT AT THIT AT, g FerE §
7§ AT E & W ATy qroa 4
T ety FAd ToF e
HI3 FT AL AN AR ¥ 1 K ag
SATT AT § i oAt w98 arfaw fag
72 & %4t & wre #< fagq 7o § ar araa
feg e &
MR. SPEAKER: The Minister's

teply was, I think, quite clear—that he
has an arrangement.

SHRI K. R. GANESH: Yes, Sir. We
have the arrangement. We have the
technical staff also in the custom
Louses.

I @R T o § e 9w
AT £} fedatst Pror it § e AY
TN B 1§ @ Ay
ot ¥ moﬁw:qmivrq(u
o wrw fagrdt arkalt : wore v
W i, ot Pl dndd ¥ ks #4 wt
Tem?
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f& 3 398 o gt

off wew fagrdt ot : gg
FHY 78 & fF 513 FEY w7 Wz
& 1 & ag oA wgan § fr o ag Wi
HE T FTAT & | 7 Fq2 sqrar< Awefy
¥ wgr s fraw &1 SeaT w6, . .

sear wirew : v fafireec aree
7, & YT FTEF IFT AHGATHE F QA
Fra # o foran T A 3% oA
BT FT |

ot wew fagrdt aoredt:  wad
AEIRY, qg qIT TEHIT ATAAT § | AT
fasraa gafag gi & fe 793 qrac &
faw @ & 1 wT Teorw FE wrEAT
¢ o Sger AW ¢ A R w2
§T #9E MRz & €T ¥ AW H Y
Y ? T HEEET ¥ ANGAE F Al
W W T F oag P
FEFA@H FIE qrzA A fay ?

SHRI K. R. GANESH: The CBI has
been asked to look into it because
there are a large number of com-
plaints and tie hon. Members are
excited over it. Therefore, the matter
has got to be investizated and so it
isas been ~iven to the CBI only for
investtgation.

SHAT H. M, PATEL: Thére is some
misunderstanding in the r2ply. The
Ministér fias been undérstood to say
that thére is arrangemeént in the cus-
toms for destroying these. But that
is not so. .There is no arrangement
dt al; it reaches the destination. That
ts what he said. Let him clarity his
reply.
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SHRI K. R. GANESH: As I said in
the beginning, according to the Board's
circular the garments passed as rags
have got to be mutflated at the des-
tination, The hon, Member asked me
the question whether in the Customs
House there is any arrangement for
mutilating this; small volumes are
mutilated in the customs house also.

SHRI JAGANNATH RAO: Arising
out of the answer, some garments
must have been mutilated from the
bales which have been opened. May
I know if the customs have found any
red rag in any of these?

ot Q®to gWo wAWY 73 AHaT
Y FT dodo o F T § WX
I g7 X WA gY wFN 4 ¥
St ®9F a1 T weorw ¥ @ e §
AR 1t w&® § § Ty g9 fin S
T A , W1 AR ITH W g9
¥ 6T faegw w63 T wx Aw W ?
T AW FT AT IET gur g,
afs1 Tawt W Agy womar g &,
F7ifs I qf TiT 77T F B faw
&

Can he distribute it through some
machinery to ordinary common
people instead of mutilating it? I
want to know whether there is any
scheme of distributing those clothes
to the ordinary people. Some persons
are asking for mutilation; I am not
asking for mutilation. I want those
who are guilty should be punished,
but let these clothes at least be dis-
tributed to poor people’ who will

never be able to afford to buy -them -

new.

.
MR. SPEAKER: The question is
not relevant but it is a good sugges-
tion.
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SHRI H. M. PATEL: I want the
Minister to explain in what way they
check. I understood him to say that
at destination some checks were
carried out, sample checks. How are
those checks carried out?

SHRI K. R. GANESH: The general
procedure of the customs is that when
there is no evidence eor information
that a particular consignment con-
tains a large amount of serviceable
garments, in the ordinary course
there is a five per cent check. They
do random check; sometimes they
do a ten per cent check also. When
evidence comes, when the Foreign
Trade Ministry brought to the notice
of the customs authorities that service-
able garments in large numbers are
coming in the form of rags, whole
bales were stopped at the customs
house in Bombay. 40,000 bales were
there at the customs house in Bombay.

Permission to - International Airlines
to fly to Pakistan through Indian
‘territory -

+

%*95. SHRI C. T. DHANDAPANI:
SHRI V. MAYAVAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have
allowed international airlines to fly
to Pakistan and beyond through In-
dian territory;

(b) whether Pakistan Govern-
ment have also agreed to this arrange-
ment; and

(c) the names of the routes on
which flights have been permitted by
India?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, 8ir.

(b) No formal agreement has
been reached, but Pakistan Govern-
ment have been permitting’ interna-,
tional operators on specified routes.

(¢) The requisite information is
contained in the enclosed statement.
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Statement The new route could not be coordi-

nated with Pakistan authorities as no

The names of the routes on which machinéty for the same exists after
flights have been permitted by India the hostilities. The !ATA has how-
are as follows: — ever requested that the route sheuld
be kept open and they would negoti-

(i) Delhi-Parvezpur-Rehimyar- ate for this new route. This route
khar-Karachi (Bi-directional) 5 y0¢ in use at present.

(ii) Karachi-C3-Mandasore- In addition to the above routes

Calcutta (Eastbound). since Air India’s aircraft are still not

flying over Pakistan territory their

(iif) *Calcutta-Mandasore-2406N flights to countries West of Pakistan

7100E-C2-Karachi (West- 4y on a route of special clearance i.e.

bound). =) Delhi-Jaipur-Mandasore-2406N 7100E-

Bhuj-Blue Whale.

(iv) Karachi-C3-Mandasore-Jai- )
pur-Delhi-Karachi-C3- . SHRI C. T. DHANDAPA
Ahmedabad-Nagpur (East- now overnment pro-
bound). . jﬂ pose to enter into a long-term agree-

‘ ment with the Pakistan Government

N r-Ahmedabad-2406N in this regard and if so, when are
N sgpu mecaba they going to enter into such an

7100E-C2-Karachi (West- .
bound), agreement?

DR. KARAN SINGH: The question
(vi) Karachi-C3-2330N 7100E- of overflights and mutual air agree-
Bhavnagar-Bombay. ments between the two countries will
.. have to be looked at in thé¢ broades
(vii) *Bombay-Bhavnagar-2406N context of Indo-Pakistan relations,
7100E-C2-Karachi, and it is only when further progress

(viii) Karachi 2330N  6729E-Sea- is made in improving those relations
horse-Bombay. that this matter can be taken up.

SHR! C. T. DHANDAPANI: In the

(ix) @&e]ﬁ;&ubezpur-Anup- statement it has been said that Air
garhi- an. India’s aircraft are still not flying over
¢x) Lakhore-Amritsar (Route tey- FPukistani territory. What are the

minating at Aniritsar). reasons for this?

DR. KARAN SINGH: During the
*Theugh the route notamed by the Wat, overflights on each other’s terri-
Civil Aviation Department is to join tories were stopbed; they have not
the exit point 24086N 7100% to €2, been resumed. Pakistan claims that
Pakistan Authorities are directing the they are not flying over our territory,
Internatiorial  Operators to report and our planes are not flying over

over Chor in tM8ir own tértitory. Pakistani territory.
Selwure of Intporte@ Wecleon Rags sad
. @This is a new route that has been its impact o8 Ludhiing Hesiery Indus-

made available at the request of IATA try -
to Multén, +

. . *47. SHRT PAMPAN GOWDA:

i) Delfii-Hissar-Bhatinda-Mul- ) .

@ Do SHRI M. §. PURTY:

(i) Delhi-Hissar-Bhatinda 304N a1y pe piessont o state:

7413E-Lahore.
- (&) whether the recent seizure and
¢ii) Dehi-Hissar-Bhatinde-Am- sexting of stocks of imported woollen
PMséf-Lakore. rags has plunged the hosiery {ndis-

Mg L5, : . -
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try in Ludhiana into a crisis and
there is a danger of the industry
losing foreign markets;

(b) whether despite stiff competi-
tion from other countries, the manu-
facturers had been supplying their
products to East European and West
Asian countries; and

(c) whether some orders have
already been received from foreign
countries in this regard?

THE MINISTER OF FOREIGN
TRADE (SHR1 L. N. MISHKA).
(a) While the recent seizure and
sealing of stocks of imported woollen
rags have caused some set back to
hosiery industry in Ludhiana, it is
premature to conclude that there is a
danger of the industry losing foreign
‘market.

(b) Over 90 per cent of our exports
g0 to the East European markets
possibly because of their readiness
to buy Indian woollen hosiery.

(c) Yes, Sir. There are some orders
for export which are pending for
execution.

SHRI PAMPAN GOWDA: Have
the Government thought of any
immediate measures in regard to the
supply of raw materials so that the
difficulties that have arisen might be
lessened?

SHRI L, N. MISHRA: Orders are
not only based on rags as raw mate-
rial; orders are based on fresh wool
also and imported wool and hosieries

. are manufactured -from that wool
also imported from other countries.
About .rags, I have stated earlier
there were difficulties; my colleague
explained 'it; before we take it 1let
us hive evidence. Yesterday also I
told Shri Vajpayeejee that we thought
of the overall problem, the implica-
tions of it.. We came to the conclusion
that it will not be prudent .at this
stage to release them.,
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SHRI R. S. PANDEY:  The very
idea of importing rags as a raw
material to small scale industry is to
produce things here and export them,
earning foreign exchange. The stocks
have been frozen and customs are in-
vestigating. You rightly referred to
this, yesterday; what will happen if
the goods are not released and not
supplied to the people who are work-
ing. The exporter is involved. What
action are you going to take to get
them customs clearance so that the
goods are released as quickly as possi-
ble. ¢ !

SHRI L. N. MISHRA: I agree with
the hon, Member that the industry
should not suffer: But the question
has been raised and motives have also
been imputed. The CBI has been
asked to look into it. After sometime
alone we shall come to a decision
about the release of these goods, that
is when the CBI, the customs, the
magistracy and all these people de-
cide to release this; then alone they
will be released. We shall have to
face this hazard.

SHRI PILOO MODY: I cannot
understand the callousness of the
reply that we have just heard when
the Minister gets up and says: I do
not know what to do. There is the
very definite problem of the supply
of raw material to the industry- in
Ludhiana. If this particular stock is
frozen, surely the Government of
India can do something on an emer-
gency basis to import whatever raw
material is required for the industry
in Ludhiana, instead —of sitting back
and saying, “40,000 tonnes have been
frozen like this and we do not know
what to do pending the enquiry.”

SHRI L. N. MISHRA: Perhaps Mr.
Mody keeps in touch with many things
but not with woollen garments. He
does not know that the world price of
wool has gone up by 300 per cent
and most of the woollen industries
are losing today. Therefore, to im-
port wool at a premium .of. 30Q.. per
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eent and then export them can never
be profitable. No industry will de
that. Today the main problem of the
industry in Ludhiana and Amritsar is
one of finance. Their goods have been
frozen and they cannot get money.
We are thinking over this aspect of
the matter.

MR. SPEAKER: Do it quickly be-
cause I come from that place.

SHRI L. N. MISHRA: I know that,
Sir.

M g0 qRo qTAY : RrmT YT
TNT F qEA T GAT S dwqer
wwear 421 g€ &, I9%F gAnaTa & fAy
[IH(TFAT ITA FI@r g ?

ﬁ@o qdo faw: #3 aqeET I}
¥ %gr & & Fwear &1 qangra frraar
{1, 39F TP gAg qW, AfFTFY A
T q1 FAT & QT

\

=it wzw fagrd s ;T
AT T FET § F -y Fu F
AT ¥ 753 FI AT X § 1 A
AR faer sAvIr geATry ¥ IR
1Y | & Y 78 IAF I 47 iR 9ZY Feerw
J Wizt F @@ F @I, IgF q€
fa2er =T weATAT B qar @ R
%3 F1¢ A @ § | & WA TR §
o fada IR AT WY g7 FT q@qT
gt & wwr fF Fagel £ org -8 w9
HRE

N g Ge A Mg ar &
T 3o fear § (g A 7 S 99
faar &, 72 7t & | SEY gay A &
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o #Y §, g oA dear ¥ € Y,
T a8 IR § 1 THo Ho Hro F AWY
FI1 1970 ¥ 9371 79T, 91F IZA @AY
FEEH AT FI IAqAT AR IqF AL
Fezq ara fezaz g1 A o A A
# g O faw weareg w1 e freman
A E T qEdd ¥ 9w At
TFE AR T g AN A
R, e g o & & =)@
He g7 g 7 7, [ gu AR
Iq 9T FAATE WY § | T WWSA F
A AE™d Wi fRw &R
WeATH ¥ FTHT AN TR, TAH HE
AaEHaE @

st q®o q®o wASt : 3 v
Fq T ? 947 9 I AN A A,
Jq qar gt ?

SHRI PRABODH CHANDRA: May
I know what action Government has
taken against the STC officers who
were responsible for buying garments
instead of rags? The exporters did
not go and buy these things. They
were bought through the STC, which
is directly under the Government,

SHRI L. N. MISHRA: We cannot
exonerate the industry also. They
are also involved. The enquiry will
show who is responsible, That is the
main purpose of the enquiry.

H. M. PATEL: The main
point at issue is being missed. That
is, the Ludhiana industry is unable
to function and a large number of
people are unemployed only because
these bales are seized and until the
enquiry is completed, they will not
be released. -Why can you not evolve
a special procedure for releasing these
bales, giving a lower priority to the

SHRI
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enquiry? By all means have a CBI
enquiry to pinpoint who is responsi-
ble, but why not release these bales
under special control and see that
the Ludhiana factories get the raw
materials?

SHRI L. N. MISHRA: These are
suggestions before us. As I have
mentioned the other day, we can
auction them or the STC can sell
them. The STC can take possession
of them or some public sector agency
can take possession of them. These
are some of the suggestions. All
kinds of motives are imputed and
stories are circulated, some of them
even politically motivated. That ig
why we want the CBI to go into the
entire matter so that truth will come
to light.

SHRI SATISH CHANDRA: What
was the total foreign exchange alloca-
tion for the import of these rags in
1970-71 and 1971-72? In view of the
fact that 40,000 bales have now been
discovered and, more is to be cleared,
was the entire quantity utilized for
the import of garments rather than
rags?

SHRL L. N, MJSHRA: I, cannqt say
that sqqcxﬁqqlly What is. in our.
Rassession.  is worth about Rs. 2.75,
crores. I have.not got the flgure of
garments.  imported.

—

WRIFLEN ANSWERS TO.
QUESTIONS

Shares. held by Foreigners, in
Gampanies

*81. SHRI DINESH JOARDER:
Will the Minister of FINANCE be
pleased to.state;

(a) whether in- many cases, forelgw
shareholders with- only- 16:te 15" per=
cent or even less of equity share~
holding have eoffective- cénirol: oves
the affairs of some-Corapaniss; -

(b) .if-so,, the nameeof those Comn
panies; -
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(c) whether such Companies
according to Government fall in the
category of foreign controlled Com-
panies; and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Government have not
come across any case Where foreign
shareholders with 10 to 15 percent
equity holding are having effective
control over the affairs of companies
registered in India.

(c) No, sir.

(d) Does not arise.

Decline in Export of Jute, Tea, Iron
Ore and Textiles
*85. SHRI BIRENDER SINGH RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will. the Minister - of
TRADE be pleased- to state:

FOREIGN

(a) whether export of jute, tea, iron
ore, Textiles, oilcakes and silk in
1971-72. was below the targets fixed
for them;

(b) if so, the reasons therefor;

(c) the percentage of: decline in each
item; and
t

(d) the. steps taken or proposed tp
be taken to reach the export targets
fired for these items?

“THE DEPUTY MINISTER IN THE

MINISTRY: OF- ROREIGN: TRARE
(SHRI A. C. GEORGE): (a) to (d).
In the absence of yearly targets of
exports for commodities in the Fourth:
Plan, it has not been possible to
evaluate: the' pérformance of exports
of items under reference during
1971-72" in reldtfon toé their targets.
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On the basis of aétual performance,
there was an appreciable increase in
the exports of Jute manufactures and
tea during 1971-72 over the previous
two years, but the exports suﬁere'd
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set-back in respect of* other
ufider reférence namely iron
cotton textiles and sitk goods.
relevant export statistics
items are given below:

items
ore,
The
for these

\

Itém utider réféfénce

(Rs. Crores)

1971-72% 147071  1¥69-70

Jute Mfes. . . . .
Tea . e e e
Iron ore . . . .
Cotton text.iles (mill made) . .
Oil cakes . . . .
Silk goods (naturat)

265°3
156°3
1047

. . 110°0

190° 4
1483
117°3
115-4
554
fo'r

206.7
124°5
946
111°§
41°5
17°4

40°2
. . 7°z

RBREASONS FOR THE SET-BACK AND
MEASURES TAKEN

Iron Ove: Recession in world steel
industry particulirly in Japanesé Stéél
Industry Had a véry adveérse effeét oh
India’s exports of this itefh. Other
factors which hampered our exports
during the year included transport
bottleneck in the Eastern sector and
labour troublé in Madras Port.

The immediate outlook for increased
<exports of iron ore is considerably
depéndent on the revival of steel pro-
duction in countries like Japan. As a
measure India is trying to push the
.@xport to East Europe and to ind new
matfets.

’

Cottin Textiles: One of the major
factors responsible for the declihé ih
the exports of cotton piecegoods
4and cottoH yarn durltig 1971=72" was
uncompetitive prices of Indiah textids
in the year due to domestic shortage
of! Faty eotton’ in thé couhtry. The
fodéigr- exchange pirobléth facing: our
fidti markets like: Barfii' and Ceylon
also affected our exports of céften

yarn.

Measures: Unlike last year, prices
of cotton, as a result of good crop; are
now ruling at léveis conducive to ex-
port production. In erder to improve
quality production, efforts are being
made to meet the réquirements of ex-
porting mills for imported sophisti-
cated items of textile machinery,
subject to availability of foreign ex-
change. The scheme for export pro-
duction of garments under customs
bond on the basis of imported cloth
has been liberalised so that exports of
garments is maximised. Concentrated
efforts are also being made to secure
bulk orders for cotton fabrics and
yarn. However, we will also be
required to continue our efforts ®oth
through the various International
Fotutis and’ bilatefal negotiations to
pers\lade the | indiistrial countries to
Uberalise theu‘ """"
of cotton textiles have ‘Jeen picking up
well during 1972-73.

Oil Cakes: THE set-back in ex-
POy of dit caked ha#® béen attributed

tb " niﬂhber df uavme fdétors, the

*Commodity-wisé* biédic- up’ élates
stantial exports (approximately Rs. 38

to Rs. 1569 crored whity eitdude sub-
crores) to Bangladesh
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more important being slump in inter-
national prices, competition from
soyabeen meal, higher freight rates
and a strong demand in the domestic
market. Some facility in the form of
development and freight assistance is
allowed against the export of ground-
nut extraction under certain condi-
tions. However, the effective solu-
tion for boosting up our exports in
this promising items lies in substan-
tial expansion of production in the
country.

Silk Goods: The decline in exports
has been attributed mainly to deterio-
ration in quality, non-compliance
with the changing fashion trend and
fluctuations in prices particularly in
the case of tassar fabrics, and failure
on the part of some of the exporters
to conform to the business ethics in
reference to quality, delivery sche-
dule, prices etc.

Measures: In order to arrest the
down-trends in exporfs and to ensure
progressive stabilisation of our ex-
ports the following steps have been
taken: —

(i) Preshipment quality control
inspection in respect of silk
goods has been enlarged to
cover silk scarves and stoles
and silk ties. Floor export
prices have also been fixed
for these items as addilional
regulatory measures for
quality.

(ii) Raw material bank for tasar

cocoons and tassar waste has

N been established by the Cen-
tral Silk Board.

Central Silk Board has cons-
tituted a High Power Com-
mittee under the Chairman-
ship of the Textile Commis-
gioner to suggest measures for
ensuring promotion of silk
{ goods exports..

(iii)
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M/s. Kerala Lakshmi Mills Limited,
Trichur
*88. SHRI N. SREEKANTAN

NAIR:
SHRI C. JANARDHANAN:

Will the Minister of FOREIGN
TRADE be pleased to refer to the
reply given to Unstarred Question
No. 1252 on the 8th August, 1972 re-
garding the appointment of a Com-
mittee to investigate into the affairs
of M/s. Kerala Lakshmi Mills
Limited, Trichur and state whether a
final decision in the matter has since
been taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): An Investi-
gation Committee to look into the
Affairs of M/s. Kerala Lakshmi Mills
Ltd.,, Trichur was appointed on 5th
Oclober, 1972. Their report is awaited.
in the meantime, the management of
this mill has been taken over by Gov-
ernment under the Sick Textile Under-
takings (Taking Over of Management)
Ordinance, 1972.

Asian Investment Centre and Asian
Technology transfer centre

*89. SHRI MUHAMMED SHERIEP:
Will the Minister of FINANCE be
pleased to state:

(a) whether Asian Investment
Centre and Asian Technology Trans-
fer Centre have been established by
the Ecenomic Council for Asia and
the Far East (ECAFE); and

(b) if so, the main functions of
these Centres?

THE MINISTER OF FINANCE
(SHR{T YESHWANTRAO CHAVAN):
(w) The Centre has- not beet. estab-
lished. -

(b) Does not arise:
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Import of Newsprint from U.S.A. and
) Austria .

*90. KUMARI KAMLA KUMARI:
Will the Minister of FOREIGN
TRADE be pleased to state:

N\
(a) the total newsprint in tonnes
imported from U.S.A. and Austria;
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(b) the percentage of the newsprint
distributed to the English and Hindi
dailies?

THE MINISTER OF FOREIGN

and TRADE (SHRI L. N. MISHRA):
(a)
Year U.S.A. %[ Austria  Total
(Tonnes) (Tonnes) (2'3)
(Tonnes)
1 2 3 4
1969-70 . . . 20,634  Nil 20,634
1970-71 . . 11,542 Nil 11,542
1971-72 e . 48,549 1,664 50,203

(b) Separate information relating to
the percentage of the newsprint im-
ported from USA and Austria and
distributed to the English and Hindi
dailies is not available. However, per-

centage distribution of total quantity
of imported newsprint, indigenous
newsprint and printing and writing
paper to English and Hindi dailies is
given below:—

Percentage distribution

Year English  Hindi
dailies dailies
1969-70 32°26 9°09
1970-71 31-80 11-18
1971-72 . 31°61 11°75

Note.—During the year 1971-72 only imported and indigenous newsprint was allotted.

Trade with Scandinavian Countries

*91. SHRI SHASHI BHUSHAN: Wwill
the Minister of FOREIGN TRADE be
pleased to state:

(a) the extent to which trade with
Scandinavian countries has increased
during the last three years;

(b) whether it has come to the notice
of Government that some business
institutions have not supplied goods to
those countries in time and according
to specifications and as a result India’s
trade with these countries showed a
declining trend and, it so, their names;
and
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(c) the action takem or proposed to
be taken against such businessmen/
business houses in order to boost trade
with Scandinavian countries?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a)
A statement is laid en the table of
the House.
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(b) the Government are not aware
of any such case as a result of which
India’s trade with these countries has
shown a declining trend.

{c) Does not arise.

Statement

Statistics of India’s trade with the
last three years are given below. It
ports to Norway have a:most doubled
during 1970-71. Exports to Sweden
per cent during this period.

Scandinavian countries during the
would be observed that India’s ex-
during 1971-72 as compared to exports
have increased marginally by about 1

(Value in Rs. lakhs)

1969-70  1970-71 1971-72

NORWAY

Imports into India from Norway 97 2,06 3,84
Bxports from India to Norway |, 1,35 88 1,72
Balance of trade . . ()38 (—)x,iB (=)2,12
‘SWEDEN

Imports into India from Sweden . 10,48 9,80 12,65
Exports from India to Sweden 5,20 5,97 6,03
Balance of trade (=528  (—)3,83 (—)6,62
FINLAND

Imports into India from Finland . . 1,38 2,35 2,52
Exports from India to Finland . s1 ss 4
Balance of trade . . (=87 (=180 (=-)2,08
DENMARK

Imperts into India from Denmark . . 4,19 3,47 312
Exports from India to Denmark , . . 3,73 4,13 3,87
Balance of trade ., . . .. (M6 (+)6 (A4S

=
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*92. DR. RANEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

‘Dharna’ staged by passengers ggainst
flight operations from Dum Dum

Airport.
(a) whether recently a  large
number of air passengers staged a

“dharna satyagraha” at the depar-
ture lounge of Dum Dum Airport to
protest ggainst the flight operations
from there; and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVJATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) The passengers were agitated
due to the last minute cancellation of
the Indian Airlines flight to Delhi on
account of the unserviceability of air-
craft.

Proposals for setting up of Hotels in
Delhi

*96. SHRI INDER J. MALHOTRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the total number of rooms and
beds of 5-Star, 4-Star and 3-Star
hotels in and around Delhi;

(b) the salient features of the fresh
proposals under consideration for
setting up hotels for serving Delhi;

(c) whether any study has been
made about the future requirements
of hotel aecommodation in Delhi and
if so, the salient features thereof; and

(d) whether Government are con-
sidering any propasal to lease out
plots of lamnd for hotels in the capital?

THE MINISTER OF TOURISM AND
CIVIL AVIATIJON (DR. KARAN
SINGH): (a) Of the total capacity of
2585 rooms available in hotels approv-
ed by the Depariment of Tourism jn
the Delhi area, 1976 rooms are in the
5, 4 and 3-star categories.
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(b) It is proposed to allocate a
number of sites in Delhi for the cons-
truction of hotels. The procedures
and details in this regard are being
warked out,

(c) Yes, Sir. It has been estimated
that Delhi requires an additional 8,000
rooms and 6,000 rooms by 1975 and
1980 respectively, of which at least
2,000 rooms will be required in the
4 and 5-Star categories and another
2,000 rooms in the 3-Star category.

(@) Yes, Sir. The terms and candi-
tions for the lease of sites for hotel
construction are being finalised.

Proposal for setting wp of Advisory
Commitieeg for Banks at Lower Level

*98. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
FINANCE be pleased to state:
whether there is any proposal to
have Advisory Committees for
Banks even at District level to facili-
tate farmers and small traders’getting
help from the Banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
When the new Boards of the
nationalised banks are constituted, it
will be open to them, under Clause 14
of the Scheme governing their man-
agement, to form advisory eommit-
tees on such matters as the Boards
may deem fit.

Prices of Essential Commedities

*99. SHRI D. D. DESAI:
SHRI C. K. CHANDRAPPAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are
aware of the fact that prices of essen-

tial commodities are increasing day-
by day;

(b) it so, the reasons thepefor; and
(c) what steps Govrenment have

ken or propose to tgke to arrest
the price rise? ’
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). For sometime past there
has been a renewed pressure on prices,
particularly of food articles; the pres-
sure has developed mainly due to a
setback in agricultural output. The
expansion of money supply at a rate
faster than the increase in national
output has also acted as a contribufory
factor.

(c) The damage done to the kharif
crop by the erratic behaviour of the
monsoon this year is sought to be
mitigated through a crash program-
me which will also increase rabi pro-
duction special attention is being paid
to increasing the output of pulses and
oilseeds. Imports of rape-seed and
palm oil have been arranged. The pub-
lic distribution system has been ex-
panded and the number of fair price
shops by the third week of October
was 1.58 lakh as against 1.37 lakh in
the beginning of August 1972. Increas-
ed availability of sugar for public dis-
tribution has been arranged by rais-
ing the proportion of levy sugar from
60 per cent to 70 per cent; a uniform
issue price has also been introduced
throughout the country. The scheme
for the distribution of controlled cloth
has been revised and statewise quotas
have been fixed on population basis;
the retail price will be 12.5 per cent
above the ex-mill prices and 90 per
cent of the quota will be handled by
cooperative agencies and fair price
shops. With a view to curb specula-
tive activities, the Government has
also taken a series of measures to
ensure more effective regulation and
control over forward trading in
various commodities. It is also the
intention of the Government to pro-
gressively eliminate middle-men, as,
for example, in the case of distribu-
tion of levy sugar. A fairly restric-
tive monetary policy is being pur-
sued, and it has been the Government
policy to raise resources in a non-
inflationary manner and to promote
savings. Restraint in the matter of
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the non-plan expenditure is also
being exercised.

Fall in India’s Foreign Exchange
Reserves

*100. SHRI HARI KISHORE
SINGH:
SHRI S. M. BANERJEE:

Will the Minister of FINANCE be
pleased to state:

(a) whether there has been a sharp
fall in the foreign exchange reserves
of the country in the recent months;

(b) if so, the reasons therefor; and

(c) the steps taken to increase the
reserves?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) India’s foreign exchange reserves
including Gold and SDRs have fallen
from about Rs. 848.7 crores on 31st
March, 1972 to about Rs..778.5 crores
on 31st October, 1972.

(b) Normally, there is a seasonal
pressure on foreign exchange re-
serves during the months of April to
September. The decline in reserves
this year has been sharper than usual
due to additional factors such as
larger impart payments from our own
resources in the wake of suspension
of US aid, delay in the effectiveness
of the third replenishment of IDA and
continuing large debt service pay-
ments.

(c) Government is making constant
efforts to strengthen the country’s
balance of payments with the objec-
tive of economic development, Ex-
port promotion and import substitu-
tion play a major role in this as con-
tributors to self reliance.
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Engineering Officers of Madhya Pradesh

State working on deputation in Public

Sector undertakingg situateq in Madhya
Pradesh

801, SHRI NARENDRA SINGH:

SHRI HUKAM CHAND
KACHWAL

Will the Minister of FINANCE be
pleased to state:

(a) the number of Madhya Pra-
desh State Engineering Officers
working on deputation in Central
Government’s Public Sector Under-
takings situated in Madhya Pradesh;
and

(b) the broad outlines of the guide-
lines laid down by Government in
regard to the taking of Engineers of
the State on deputation in the said
establishments?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH). (a) Government do
not maintain statistics of employment
in the Ceniral Government under-
takings on the basis of regional consi-
derations.

(b) Deputationists from en-
gineering services of the Madhya
Pradesh State Government to the
Central Government undertakings
will be governed by the rules of the
State Government. As regards de-
putationists from Central Govern-
ment services to Central Government

. undertakings, the policy is that they
will have to exercise an option, either
to get themselves  permanently
absorbed in the enterprises where
they are working or to revert to
their parent cadres within specified
time limits. The policy is to reduce
the dependence of the Central Public
Undertakings on deputationists.

India’s proposal for rescheduling of
Foreign Debt

802, SHRI VAYALAR RAVI: Wih
the Minister of FINANCE be pleased
to state:
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(a) whether at the recent meeting-
of the Executive Directors and Board"
of Governors of the International
Monetary Fund, he called upon the
international community to devise a-
new set of rules for an orderly re-
scheduling of past debts; and

(b) the reaction of other develop-
ing and developed nations thereto?

THE MINISTER . OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) At the recent meeting of the
Board of Goverhors of the World Bank
and International Monetary Fund,
I had emphasised that there is urgent
need for international community to
devise a new set of rules for an
orderly rescheduling of debts, and
that multilateral institutions like:
the World Bank group have a major
role to play in this matter in the
coming years,

(b) The developing countries have
generally supported the need for debt
relief and some of the developed
nations have been granting debt re-
lief in a few cases.

Sick Mills at Ahmedabad

803. SHRI SOMCHAND SOLANKI:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the Government of
India have considered the question of
take-over of the sick mills, wiz.,
Durga Cotton Mills of Kadi and
Rajnagar Mills No. I of Ahmedabad;
and

(b) what is the hitch in taking
over these mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The question of take over by Govern-
ment of Shree Durga Cotton Mills
Ltd., Kadi does not arise since after
having its affairs investigated under
Industries (Development & Regula-
tion) Act, 1951, it was decided to scrap
this unit,
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The proposal for restarting of Unit
No. 1 of M/s. Rajnagar Spinning
Weaving & Manufacturing Ce. Ltd,,
Ahmedabad, the
which has already been taken over
by Government under the Industries
(Development & Regulation) Act, is
under Government’s examination.

Decline in Production of Jupiter Mills
Ahmedabag

804. SHRI SOMCHAND SOLANKI:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government are aware
of the facts that the production of
Jupiter Mflls of Ahmedabad has gone
down due to violent forces and bad
-elements’ acttvittes amongst the
labourers instigated by unknown
forces some time back;

(b) whether any labour Union or
represeniatives of workers have asked
for an inquiry into this matter; and

(c) if so, what is the final report of
‘the inquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The pro-
duction of the mill has not gone down
despite two incidents of violence—one
in December, 1971 and the other in
August, 1872. .

(b) and (c). The Textile Labour
Association, Ahmedabad had request-
ed the State Government in August,
1992, for a Court of Enquiry under
the Bombay Industrial Relatfons Act,
1946, But no Court of Enquiry has
Been constituted by the State Gov-
ernment so' far.

woq AW W o wEwe

805. st v wewr Gifene war
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Iron-Ore Deal with Rumania through
MM.T.C.

806. DR. H. P. SHARMA: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether the Minerals and
Metals Trading Corporation has been
negotiating a two million tonnes iron
ore export deal worth about Rs, i0
crore with Rumania;

(b) if so, the outcome of the nego-
tiations; and B L

(c) the contemplated terms of the
deal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.
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are still
not yet

(b) and (c). Negotiations
continuing and terms have
been finalised.

Seizure of smuggled articles

807, SHRI NARENDRA SINGH
SHRI HUKAM CHAND
KACHWAL

Will the Minister of FINANCE be
pleased to state the nature and
quantily af smuggled goods seized dur-
ing last five months and their value
in terms of Indian currency?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): The details of contraband
goods seized by the Customs and Cen-
tral Excise authorities during the last
five months (May to September, 1972)
are as under:—

Quantity Value

(Rs. lakhs)
1. Gold . . 202 Kgs. 17 ‘E(At ingernational
monetary rate)

2. Watches . 1,809,767 Nos. 191
3. Synthetic varn . 38
4. Synthetic Fabrics 373
5. Silver 4187 Kgs. 22 }(At Indian market
6. Dangerous Drugs 2  price)
7. Vehicles and Vessels . 45
8. Currency . 42 -
9. Other articles 341

Total . . _1073 J !

Maintengnce of Accounts of Foreign
Exchange recejved from Hippies by
the owners of Hotels in Delhi

808. SHRI VEKARIA: Will the
Minister of FINANCE be pleased to

state:

(a) whether Government are aware-
that a number of FEuropean hippies
are staying at hotels in Paharganj,.
New Delhi;
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(b) whether these hotels are ch;rg-
ing rent from them in foreign cur-
rencies; and

(c) if so, whether the owner of
these hotels are maintaining proper
-account of the foreign currencies re-
-ceived by them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) to (¢). It has come to the notice
of Government that foreign tourists
(hippies) sometimes stay in the hotels
in Pharganj area and the manage-
.ments receive payments in rupees
from them. With effect from 1st
"November, 1972, two of these hotels,
‘which have been issued money
changer’s licence, have started obtain-
ing payments for hotel bills from
‘foreign tourists, in foreign exchange.
"None of the hotels in the area has so
‘far come to the adverse notice of the
"Enforcement authorities. -

. Allocation of foreign Exchange to
the Director of Central Board of
Reserve Bank for going abroad for
-Medical Treatment '

809. SHRI K. P. UNNIKRISHNAN:
“Will the Minister of FINANCE be
pleased to state:

(a) whether any Directgr of the
“Central Board of the Reserve Bank
-of Indiag went abroad in the years
1969-70, 1970-71 and 1971-72 for tra-
‘vel and medical treatment;

(b) it so, the names of the Direc-
tors and amount of foreign exchange
allotted to them by the Reserve Bank
for their travel and medical treat-
ment; and

(c) whether Directors of the
Reserve Bank are exempted from the
normal rules governing foreign travel

.and treatment abroad?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). During the last three
years only one Director of the Re-
serve Bank of India, namely, Shri
Kamaljit Singh, has released foreign
exchange for purposes of travel and
medical treatment abroad. He was
provided in all foreign exchange to
the extent of § 12,799.80. Exchange
was also released for an attendant.
Exchange for treatment in the U.S.A.
was released on the basis of the re-
commendation of the Director of
Health Services, Maharashtra State,
Bombay. He underwent an opera-
tion of the rectum affected by cancer.
Foreign exchange released has been
fully accounted for as required under
the normal rulss.

(c) The Directors of the Reserve
Bank are also subject to normal rules
governing foreign travel and medical
treatment abroad.

Lady Searchers in the Excise and
Customs Department

810. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4183 on the
1st September, 1972 and state:

(a) the latest position regarding
the finalisation of the fixation of the
seniority of the Lady Searchers in the
Chandigarh and Delhi Central Excise
Collectorates; and

(b) the action since taken to pro-
mote these officials?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). The
matter is still under consideration.

Operational Efficiency of AIR India

811. SHRI K. SURYANARAYANA:
Will .the Minister of TOURISM AND
CIVIL . AVIATION be pleased to
state:

(a) whether his attention has been
invited to a news jtem emnating from
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London and appearing in the ‘Times
of India” dated the 24th September,
1972, page 1, under the caption “The
Reckless Maharaja;

(b) if so, whether Government
propose to issue any directive to the
Air India to improve the punctuality
©of operation of international air
services;

(c¢) whethcr Air India’s operation-
al efficiency has come down recently
and there are large-scale complaints
regarding erratic op-ration and can-
cellation of services and lack of pro-
per co-ordination between Air India’s
~various Depariments; and

(d) if so, the steps Government
propose to take to protect the coun-
try’s air-image?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir. The
flight in question was re-planned, in
advance, to operate 14 hours 30 minu-
tes behind schedule due to aircraft
movements and removal and instal-
lation of 5th pod engine. Due notifi-
cation was issued to en-route stations
for the information of all concerned,
and suitable alternative arrange-
‘ments were made for connecting pas-
sengers ex-London.

(b) As the frequency of operations
and aircraft movements are carefully
planned in co-ordination with all
Departments concerned to ensure pun-
ctuality, it is not considered neces-
sary to issue any directive to Air
India in this regard.

(¢) No, Sir. As compared to 31.9
per cent delays to scheduled flights
in 1970-71, the percentage of delays
in 1971-72 was 27.5 percent.

(d) The Corporation makes every
effort to operate scheduled flights on
‘time. Delay Committees consisting
of senior officers have been constitut-
-ed to go into the cause of each delay
and prompt remedial action is taken
wherever necessary.
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Seizure of third party goods by the
collectorate of Centraj Excise, Madurai

812. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4303 on the
1st September, 1972 regarding the
seizure of goods by the Collectorate
of Central Excise, Madurai and state:

(a) the names of the parties and
the value of third party goods seized
from them;

(b) the result of the adjudication
by the Collector, Central Excise,
Madurai in each case;

(c) the dates on which these par-
ties remitted the pcnalties imposed
and submitted sureties/bonds in the
prescribed manner and the dates on
which th= goods in question were re-
leased and the reasons for the time-
lag in the actual release of the goods;
and

(d) the action since taken to re-
cover the Excise Duty paid by these
parties to the original ‘licences’ or
‘manufacturers’ from whom they pur-
chased these goods and refund the
same to the aggrieved parties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (d). The
information is being collected and
will be laid on the Table of the House
as early as possible.

Report of Study Team on drought
Conditiong in various States

813. SHRI INDRAJIT GUPTA:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Study
Teams sent to various drought affect-
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ed States have submitted their re-
ports;

(b) if so, the overall assessment
made in these reports about drought
situation in each State; and

(c) what is the quantum of Central
assistance recommended by the Study
Teams for each State for relief
measures?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). Central
Teams that visit States hold detailed

NOVEMBER 17, 1972
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discussions with State Government
officers and also make field visits.
This enables them to make an on-the~
spot assessment of the situation. Such
an assessment gets reflected in the
ceilings of expenditure that are re-
commended by the Study Teams on
various relief measures.

2. A statement showing the names
of the States visited by Central Teams
and the ceilings of expenditure ad-
opted on their recommendations is.
laid on the Table of the House.

Statement

(Rs. in crores)

Name of State

Ceilings  Ad-hoc

assistance

of

released by Ministry

expendi- of Finance on relief
ture re- account
commen-
ded for
ses Loan Grant
of Central
assistance
by
birt -
Finance
1 2 3 4
1. Amdhra Pradesh . . . . 28:00 450
2. Bihar . . . 345
3. Gujarat . . . . . 6°90
4. Jammu & Kashmir .o .o @ L)
5. Maharashtra . . . . 26069 7-00 3o
6. Mysote . . . . 7°75 450 2:00
7. Nagaland . . « o~o8 005

its report is awaited.

@A Central team has just completed its visit to the State of Jammu and Kashmir and
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1 2 3 4

8. 'Orissa . . . . . 14° 665 4004
i

9. Rajasthan . . . . 21y 260 .
10. Tamil Nadu . . . . 150 (June-July 72) )
11. Tripura 088 025§ .
12.. Uttar Pradesh . o 10° 10
13. West Bengal . . 7°074 2-00§..

Mode of Assessment of Drought con-
ditions in States

814. SHRI S. C. SAMANTA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether certain cases of false
alarm of drought conditions or pre-
sentation of such conditions in
exaggerated from by the States, with
a view to get more financial assist-
dnce’ have been detected by the
Centre;

(b) if so, the number.of such cages
and in which State; and

(c) the steps being taken to deter-
mine and find the reality of the
seriousness, or otherwise, of such
problems?

"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). On re-
ceipt of a request from a State Gov-
ernment, a Central Team is deputed

{0 the State to make an on-the-spot
assessment of the situation and the
requirement of funds for various
relief measures for purposes of Centfal
assistance. The Central Team, while
making its recommendations, taken
into .consideration inter alia, the
estimated expenditure on the relief
programmes proposed by the State
Government, extent of the distress
resulting from the calamity, popala-
tion affected, the extent of loss to

crops, the type of programmes that
should be undertaken for relief pur-
poses, the financial position of -the
State Government, etc. On thé basis
of the recommendations made by a
Central Team, the Central Govern-
ment finds cellings of expenditure
during the financial year for purpokées
of Central assistance. It is quite pos-
sible that the assessment made by the
Central Team may not be the same as
that made by the State Government.

£ The ceilings of expenditure recommended for and assistance released :to Orissa and
Weat. Bergal inclades expendibure and assistance for ‘floods/cyclone relief measures,

2443 LS—3.
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Demand for Appointment of Commit-
tee on the Working of Indian Institute
of Public Administration

816. SHRI R. P. DAS:
SHRI BAKSI NAYAK:

Will the Minister of FINANCE be
plcased to state:

(a) whether Government have
received any memorandum from the
Members of the academic faculty of
the Indian Institute of Public Ad-
ministration, New Delhi demanding
appointment of a high power Com-
mittce to inquire into the working of
the Institute;

(b) if so, the
thereof; and

salient features

(¢) the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) No Memvran-
dum from any member of the acade-
mic faculty of the Indian Institute of
Public Administration has; been re-
ceived by the Government. A memo-
randum dated 26th Auvgust, 1972,
however, has been received by the
P. M. in her capacity as President of
the Institute from certain members of
the academic faculty of the Institute.

(b) The memorandum contains
allegations relating to mal-function-
ing and mis-management of the
Instjtute including, inter alia, received
improper use of the granis received
by the Institute from the Government
and other agencies for building up of
academic faculty; excessive involve-
ment of the Executive Councillors in
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day to day functioning; absenc: of
faculty participation in policy formu-
lation and denial of opportunities to
the faculty members for participa-
tion in important national and inter-
national deliberations. The signato-
rics have also sought the appointment
of a high-powered Committee to en-
quire into the structure, organisation,
management and working of the
Institute.

(c¢) Indian Institute of Public Ad-
ministration is an autonomous orga-
nisation rcgistered under the
Societies’ Registration Act of 1860
and as such the Government do not
interfere with the internul .adminis-
tration of the Institute. However,
Prime Minister, as the President of
the Institute, suggested to the Chair-
man of the Institute that some-one
familiar with the problems of Public
Administration be asked to suggest
necessary changes in the Institute’s
organisation and programmes tc en-
able it to fulfil the purpose for which
the Institute has been set up, as in
her view there was need to critically
examine what should be done to en-
sure that the Institute lived upto the
high expectations.
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Excise Duty on Sugar

818. SHRI 5. P. BHATTA-
CHARYYA: =

DR. LAXMINARAIN PAN-
DEYA,

Will the Minister of FINANCE be
pleased to state:

(a). whether Government have de-
cided to cut down Excise Duty on
sugar;

{b) 'if so, the extent of reduction
decided; and

Eq)the ﬁurbose behind this cut in
Excise Duty?

St -

‘THE  MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). The
Goverriment have only aniiounced an
incentive scheme of rebate in excise
duty on-sugar. ‘The guantum of re-
bates in excise duty announced for
the established sugar factories for
the current season, (i.e. 1972-73
sugar year, commencing from the 1st
October, 1972, and ending with the
30th September, 1973) ar» as fol-
lows: N .

(a) October- . Rs. 40/- per quin-
November, tal on sugar pro-
duced in excess of

1972
Lo ‘the qusntity pro-
L duced in the

T corresponding pe-

- rid in 1971

Rs, 20/- per quin-
tal on sugar pro-
duced in excess uf
115 per cent of
the quantity - pro-
duced in the cor-
‘ responding period
jn 1971-72 season.

+4b) December,
“1972-Apri),
73
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(@ July-Sep-
tember 1973
Rs. 20/- per quin-
tal on sugar pro-
duced in excess of
the quantity pro-
duced in the cor-
responding period
in 1972.

1973

(d) July-Sep-
tember 1973

Rs. 20/- per quin-
tal on sugar pro-
duced in excess of
the quantity pro-
duced in the cor-
responding period
in 1972

A rebate of Rs. 40/- per quintal
would be allowed on sugar produced
in- the current season by the new
sugar factories, which commence
production for the first time on or
after ‘the 1st October, 1872, on such
quantity of sugar produced in the
current season as is in excess of 5000
metric tonnes.

These rebates have been announced
with a view to encourage the cugar
factories to do maximum crushing of
sugarcane in the current season so as
to achieve a higher level of produc-
tion of sugar in the current season
over the previous season.

Assistance to States for Droughts
Cyclone and Flood Relief

819. SHRI BANAMALI PATNAIK:
Wilt the Minister of FINANCE be
plédsed to state:

(a) the amount of loan and assist-
ance given {0 the varlous States for
cyclone and flood relief during the
last three years;

(b) the criteria for the assessment
of the loan and assistance; and .

(c) the manner in which the same
has been utilized by each of the
States?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI
K. R. GANESH); (a) and" (b). A
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statement is laid on the Table of the

House. [Placed in Library. See No.
‘LT-3722/172.]

(c) Central assistance is given to
the Stdte Governments towards

various relief, rehabilitation and re-
pair measures taken up by them in
the wake of natural calamities and
includes gratuitous relief, works
provision for drinking water, house
building grants and loans, taccavi
loans, repairs to damaged roads, irri-
gation works, flood control works etc.

Balance Sheet of Nasik-Deolali Elec-
tric Supply Company

820. SHRI R. P. DAS: Will the
Minister of COMPANY AFFAIRS be
pleased to state:

(a) upto what date Nasik-Deolali
Electric Supply Company has issued
the balance sheet;

(b) the reason for not issuing the
annual balance sheet for the last three
years;

(c) whether Government have
taken any action against the Direc-
tors of the Company for violation of
the Company Act; and

(d) if not, the reason therefor?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) The last balance
Sheet and Profit and Loss Account
filed with the Registrar of Companies
relates to the year ended on 3lst
March, 1968.

(b) The company has not given any
reason.

(c) The company and its Directors
were prosecuted, convicted and fined
by the Court. Prosecutions are also
pending against the Directors under
Section 614A(2) of the Companies
Act, 1956 for not complying with the
Court’s direction to file, inter alia, the
Balance Sheet and Profit and Loss
Accounts with- the Registrar of Com-
panies by the specified dates.
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(d) Does not arise.

Committee on Workitlg of Public
Sector Undertakings

821. SHRI D. D. DESAT: Will the
Minister of FINANCE be pleased to
state!

(a) whether any  -Committee ap-
pointed by his Ministry had gone inte
the working of the Public Sector
Undertakings which have gone under
a loss; and

(b) if so, the remedial measirres
suggested by the Commit_tee?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ¢SHRI
K. R. GANESH): (a) and (b). The
Honourable Member is presumably
referring to the Action Comniittee on
Public Enterprises set up .under: the
Chairmanship of Member, Planning
Commission. The Committee is to
identify the operational and tanage-
rial deficiencies of the undertakings
with a view to assisting the adminis-
trative Ministries and the Company
Managements in taking suitable mea-
sures for overcoming the. deficien-
cies and achieving higher levels of
performance. Some of tihe recom-
mondations of the Committee contain..
ed in their reports so far accepted by
Government include—

(i) strengthening of manage'r’ﬁent
and technical services;

(ii) changes in orgmiuh.gnal
structures and manning. at
corporate and plant levels;

(iii) improvement {rr industrial
relations, personnel manage-
ment, motivation, ete.;;

(iv) improvement of maintenance,
materials management pro-
duction planning and contvol;

provision of certafn ‘Bahnclng
facilities;

(vi) changes in material £npuu in
certain processes; C

~

(v
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(vii) greater integration between
Corporations, engaged in
similar activities; and

(viii) a time-bound action plan for
implementation of these re-
commendations.

Revenue from Tax on Agricultural
Income

822. DR. H. P. SHARMA: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Planning Commis-
sion has expressed the view that if
the goal of self-reliance is to be ac-
achieved by the end of the Fifth Five
Year Plan by resources mobilisaticn
ranging between Rs. 6,000 crore and
Rs. 7,6000 crore, than it would be
snecessary to go beyond the recom-
mendations of the Wanchoo Commit-
tee implement the suggestions made
by the Raj Committee in regard to
the taxation of agricultural income;
and

(b) if so, what are the precise re-
commendations made by the two
Committees in regard to the tax on
agricultural income and what deci-
sions have been taken by Govern-
ment in this regard to mobilise re-
sources to the dcsired level under the
Fifth Plan?

THE MINISTER OF STATE )N THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The views of
the Planning Commission on the sub-
ject are stated in the document “Tow-
ards an Approach to the Fifth Plan”
already laid on the Table of the
House.

" (b) The Reports of the Wanchoo
and Raj Committees containing their
recommendations in regard to tax on
agricultural income have also been
laid on the Table of the House. The
recommendations are under conside-
ration.
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Measures to cover Gap in India’s
Balance of Payment during Fifth
Plan

823. DR. H. P. SHARMA: Will the
Minister of FINANCE be pleased to
state:

(a) whether an inter-Ministerial
group of experts has come to the con-
clusions that if the present trend of
industrial growth continues, there
would be a serious balance of pay-
ments gap during the Fifth Flan
and the foreign gap during the Plan
would be as high as Rs. 2000 crores;
and

(b) if so, the steps contemplated to
minimise the gap while achieving the
objectives of self-reliance?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) An inter-Ministerial Working
Group has made certain projections of
exports and imports based on the
growth rates envisaged for the Fifth
Plan and has made estimates. of
foreign exchange gap.

(b) The report of the Worfning
Group is currently under considera-
tion by Government.

Request made by Rajasthan Govern-
ment Re: Concessional Finance to
set up large scale uni's in
Backward Areas

824. DR. H. P. SHARMA: Will the
Minister of FINANCE be pleasel to
state:

(a) whether the Rajasthan Gov=-
ernment have called upon the Indus-
trial Finance Corporation and the
Industrial Development Bank of India
to provide concessional finance to set
up large scale units in backward
areas, if so, the precise request made
by Rajasthan Government;

(b) the response by the Industrial
Financial Corporation and Industrial
Development Bank of India; and
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(c) the specific proposals submitted
for setting up large scale units in the
backward areas of Rajasthan for
which concessional finance referred to
.above has been sought?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (¢) The
Rajasthan Government has specifical-
ly requested only the Industrial
Development Bank of India to consi-
der granting financial assistance gene-
rélly on concessional terms for setting
up large scale units in its jndustrially
backward districts. The precise re-
quest related to financing an auto-
mobile tyres and tubes plant promoted
by the Rajasthan State Industrial and
Mineral Development Corporation in
collaboration with a private party, to
be set up their at Alwar or Jodhpur
or Udaipur. Since the scheme of con.
cessional finance announced by : the
Industrial Development Bank of India
is not normally available to a project
where the project cost exceeds Rs. 1
crores, the State Government has been
requested hy the Development Bank
to furnish more details of the proposed
project. The reply from the State
Government is still awaited.
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Economic Coordination = ‘Committee’s
decision to postpone Take Over of
Sick Textiles Mills

826. PROF. MADHU. DANDAVATE:

Will the Minister of FOREIGN
TRADE be pleased to state: )

(a) whether the Economic Co-ordi-
nation Committee of the Cabinet has
postponed its decision to take over
sick textile mills; and

(b) if so, the reasons-therefar?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN' TRADE
(SHRI A. C. GEORGE): (a).and (b)
The management of 46 cotton. textile
mills has been taken over by Qovern~
ment under the Sick Textile Under-
takings (Take over of Management)
Ordinance, 1972. .

Survey regarding Production of Eri
and Tassar Silk

827. SHRI G. Y. KRISHNAN: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Government have con-
ducted any survey regarding suitable
climate and soil for the production
of Eri and Tassar Silk; and

(b) if so,

the outcome thereof,
stat_ewlse? :

THE DEPUTY MINISTER IN THE

'MINISTRY OF FOREIGN TRADE

(SHRI A. C. GEORGE): (a) and (b).
Such surveys are generally conducted
by the Central Silk Board at the re-
quest of State Governments. The
Board, on its own, also conducts sur-
veys to assess potential for stepping
up production of silk in the country.
As a result of the firdings of the Cen-
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iral Tasar Research Station, Ranchi,
in 1970, the Central Silk Board estab-
lished three sub-stations in. Jammu
and Kashmir, Uttar Pradesh and
Manipur for exploiting the nature
grown oak plantations in the sub-
Himalayan areas for raising tasar co-
coons. - At the specific request of
Government of Manipur, the Central
Silk Board has recently prepared a
project report for production of oak
tasar silk in Manipur. This report is
under copsideration of the Central
and State Governments,

Eri industry is confined mainly to

Assam. Though extensive castor
cultivation for seed purposes is avail-
able in other States like Bihar,

Andhra Pradesh and Orissa, eri rear-
ing in these States is done on limited
scale because of poor return from eri
cut cocoons.

Reservation of Jobs for people belong-
ing to Mysore in Public Undertakings

828. SHRI RANABAHADUR
SINGH: will the Minister of
FINANCE be pleased to state:

(a) whether Mysore Government
had, with the approval of Central
Government, decided to reserve jobs
carrying a salary of Rs. 500 and below
in Public Sector Undertakings situated
in the State exclusively for the peo-
ple of the Mysore State; and

(b) if so, the factors weighing with
Government for giving approval to
the proposals made by the State Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
(SHRI K. R. GANESH): (a) and
(b) According to available informa-
tion, no such approach has been made
by the Mysore Government. The per-
sonnel policy followed by the Central
Government industrial and commer-
cial undertakings is designed to.ensure
that local people, represented in those
registered in the local Employment
Exchange, get a due share in the em-
ployment opportunities arising in the
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Central Government public sector
undertakings, particularly in the lower
posts. For this purpose, the policy
laid down is that, for posts carrying a
salary of not more than Rs. 500 per
month, recruitment should be made
only through local Employment kx-
changes. Other sources of recruitment
for such posts are to be tapepd only if
the local Employment Exchanges are
not able to provide suitable candidates.
It has also been prescribed that such
vacancies should be advertised in local
newspapers including those in local
languages. A representative of the
State Government is also generally
included in the Selection Commiltees
for recruitment to lower posts.

Filling up of Vacant Posts of U.D.Cs,
in the Office of C.CI. & E.

829. SHRI BHARAT SINGH CHOW-
HAN: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the sanctioned strength of
U.D.Cs. existing staff position and the
number of posts vacant in the said
category for the year 1972-73 in the
office of the Chief Controller of Im-
ports and Exports, Delhi;

(b) how many vacancies in the above
category for the period 1st January,
1972 to 31st July, 1972 were reserved
for Scheduled Castes and Scheduled
Tribes; N

(c) whether vacant posts were noti-
fied to General (Surplus Staff) Cell of
Department of Personnel, if so .the
date(s) for doing so and if not, the
reasons therefor; and )

(d) whether vacant posts were fllled
up by the staff provided or made avail-
able for nomination by Central (Sur-
plus Staff Cell)?

THE DEPUTY MINISTER 'IN' THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The sanc-
tioned strength of Upper TDivision
Clerks in the Office of the Chief Con-
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troller of Imports and Exports during
1972-74 is 96 and no post is vacant on
date.

(b) to (d) There were 7 regular
vacancies in the Upper Division Grade
which occurred in the cadre of this
Ministry including the office of the
Chief Controller of Imports and Ex-
ports' up o 31st March, 1972. Three
of these vacancies were filled from Up-
per Division Grade Limited Depart-
mental Competitive Examination held
in 1971. One of these three vacancies

was reserved for Scheduled Tribe but -

no such candidate was nominated. The
remaining four vacancies were filled
in accordance with the rules from
amongst the Lower Division Clerks
who were included in the Zone of pro-
motion prescribed by the Department
of Personnel. Orders regarding reser-
vation of posts for Schedule Castes
and Scheduled Tribes in the Sarvices
are not applicable to these posts which
were filled by promotion.

The question of filling the posts of
Upper Division Clerks through the
General (Surplus Staffy Cell of the
Department of Personnel does not,
therefore, arise.

Closure of Hosiery Industry in
Ludhiana

831. SHRI MOHAMMAD ISMAIL:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the indefinite
closure of the hosiery industry in
Ludhiana, Punjab resulting in the un-
employment of over 1 lakh workers;
and

(b) if 50, the steps taken by Govern-
ment to relleve pressures on this in-
dustry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE:
(SHRI A. C. GEORGE): (a) and (b).
Government has seen Press reports in.
this regard and certain representatjons
have also been received. Since the
mills are reported to have closed down
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due to large scale -seizures of bales
alleged to contain contraband goods,
Customs would be deciding these cases
shortly. Any immediate ameliorative
action is not possible.

Formin of Jute Community between
India and Bangladesh

832. SHRI MUKHTIAR SINGH
MALIK: Wil the Minister of
FOREIGN TRADE be pleased to state:

(a) whether any final decision has
since been taken by Government in
regard to forming a Jute community
between India and Bangladesh on the
regard to forming a jute community of
Western Europe;

(b) if so, the salient features there-
of, and

(c) the objeclive of the proposed
Community? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

(c) The objective is that the two
Governments could evolve a common
policy to protect the interest of jute
and jute manuyfactures in the world
economy.

Rise in MM.T.C. Trade

833. SHRI M. M. JOSEPH: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether there has been big rise
in M.M.T.C. trade during this year;
and

(b) i s0, the salient features of the
trade and the extent of rise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b):
The turnover of the Minerals and
Metals Trading Corporation has in-
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crepsed o Rs. 187 crores in April—
October, 1972 from Rs. 133 crores in
the same period last year. Exports
have increased mainly because of:—

(i) canalisation of export of pro-
cessed mica through the Cor-
poration.

(ii) exports by the Corporation of
low and medium grade to-
bacco under barter deal and;

(iii) increase in exports of ferro-

manganese.

Imports have increased due to cana-
lisation of non-ferrous metals and
some items of steel. The rise in ex-
port was by 21 per cent. and in im-
ports by 51 per cent.

Import of Synthetic fibre

835. SHRI DINESH JOARDER:
Will the Minister of FOREIGN TRADE
be pleased to state the quantity and
value of each variety of synthetic fibre
imported into India, year-wise, during
last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): A statement
is laid on the Table of the House.
[Placed in Library See No. LT-3723/
72].

Use of computerised reservation Sys-
tem for bookings on flights of Indian
Airlines and Air India

836. SHRI RAM PRAKASH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state.

(a) whether the United Nations
Development Programme Experts have
recommended the use of computerised
reservation system for Bookings on the
flights of the Indian Airlines and Air-
India; and
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(b) if so, the decision taken thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b): A group consisting of represen-
tatives of the Electronics Commission,
Indian Airlines and Air-India was
constituted to consider the feasibility
of a joint system or geparate units for
Indian Airlines and Air-India. The
Committee’s report was received in
the last week, of October, 1972 ang i¢

" under -examination.., p

[

Revision of Ex(port Promotion Policy
© . P A ST

837. SHRI RAM PRAKASH: Wil
the Minister of FOREIGN TRADE he
pleased to state: ’

(a) whether there is any proposal. to
revise the existing export promotion
policy; and

(b) if so, the salient features there-
of? |

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Export
Promotion Policy is constantly under
review and suitable changes in export
promotion measures are made as and
when considered necessary. There is,
however, no specific proposal as such
for this. ”

(b) The question does not arise.

Constitution of separate board to
recruit new staff for Nationalised
Banks
838. SHRI BIRENDER SINGH RAO:
SHRI MUKHTIAR SINGH .

MALIK:

Will the Minister
pleased to state:

of FINANCE be

)

(a) whethér Government are cou-

templating to constitute a separate

Board to recruit new staff for the

Nationalised Banks in order to avoid
corruption and favourltism;
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(b) it so, the broad outlines of the
proposal; and

(c) the time by which it will start
functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE: (SHRI
K. R. GANESH): (a) to (¢). The Gov-
ernment are examining the recommen-
dation of the Banking Commission to
set,up, statufory, a common recruit-
ment agency for all the public sectov
banks for recruitment of staff of these
banks both at clerical and junior
officers level with membership, func-
tions and jurisdiction on the lines of
those for the Union Public Service
Commission.

KARTIKA 26, 1894 (SAKA)

Written Answers 83
Strength of staff of third Pay Commis-
sion

839. SHRI BIRENDER SINGH RAO:

SHRI HUKAM CHAND
KACHWALI:

Will the Minister
pleased to state:

(a) the Strength of Staff of the Pay
Commission at present;

of FINANCE be

(b) the amount spent by Govern
ment on the Pay Commision as Pay
and Allowances of Staff, Members and
Chairman, separately since it was set
up; and

(c) how much amount has been paid
to the staff as overtime allowance
during the last two years, year-wise?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH):

(a) Strength of staff of the Pay
Commission as on 14-11-1972

189
Daily -wage (excluding 45 daily-wage workers
Clerks =14 mentioned in the margin)

Daily-wage Class IV (5) Amount spent on the Pay

- Staff =31 Commission as Pay & Allow-
ances of staff, Members and
Total 45 Chairman separately since it
— was set up.
1970-71 1971-72 1972-73
Ubpto 31-10-72
Rs. P. Rs. P. Rs. P.
Chairman 18,438-38 23,624°33 16,371° 42
Members including
Member-Secy. 1,30,704° 10 1,71,947° 85 93,807° 25
Staff .« 9,70,267° 74 16,77,833°76 10,29,179° 74
Total | 11,19,410° 22 18,79,405° 94 v":39:353'4l

NoTtE ;"') For Chairman, the figures do not include pension which is paid separately."
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() Members joined on different dates.
() Ax':;.:l);.\;:n %:n‘i to the Staff as overtime

Rs. P.

1970-71 e e 56,286- 53

1971-72 . 87,069 80

1972-73 (till 31-10-72) 40,570° 90

ToTAL 1,83,927° 25

Submission of report by Third Pay
Commission

840. SHRI BIRENDER SINGH RAO:
SHRI HUKAM CHAND
KACHWALI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Pay Commisison has
submitted its Report to Government;

(b) if not, the reasons for delay; and

(c) the time by which the Commis-
sion will submit its Report to Govern-
ment?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI K. .R
GANESH): (a) No, Sir.

(b) and (c). Attention is invited to
the reply given to the Lok Sabha Un-
starred Question No. 936 on the 4th
August, 1972 indicating the progress
of work of the Pay Commission. The
Commission are making every effort to
complete their work as quickly as
practicable. According to the present
indications, their final report is ex-
pected to become available by the end
of the curernt year.

Shertage of Small Coins

841, SHRI BIRENDER SINGH RAO:
SHRI PRABHUDAS PATEL:

Will the Minister of FINANCE be
- pleased to state: ’

(d) whether there is stfll a shortage
of small colns in the country, paril
cularly in Delhi and other Northern
States of India; and

- melting purposes.

(b) the steps taken or proposed to
be taken by Gowvernment to meet the
shortage of small coing in the country?

THE MINISTER OF STATE IN THE

" MINISTRY OF FINANCE (SHRI K. R.

GANESH): (a) Although the availabi-
lity of small coins has increased consi-
derably, a few complaints of shorlage
of gmall coins in New Delhi and in a
few cities and towns in U.P., Rajas-
than and Punjab were recently
received.

(b) Government have alieauy taxen
various measures to step up the pro-
duction of small coins in the Mints
including changing some of the coin-
age alloys so as to obtain a high rate
of production as also eliminate the
risk of their being further dive..cd for
The Sma.l Coins
(Offences) Act, 1971 has also buen en-
acted making melting of small coins
and hoarding such coins with a view te
melting, an offence in law. The scale
of issues at the‘Reserve Bank’s coun-
ters has also been tightened witlh a
view to deterring the activities of
persons who are usually found to ccl-
lect coins for hoarding and trading at
profit. On the other hand, the issues
te institutions, such as banks, Govern-
ment Departments, transport under-
takings, mills, hotels, companies and
other organisations, for bona fide busi-
ness purposes have been liberalised
considerably. Local shortage are al-
ways dealt with on priority basis. As
soon as complaints are received fiom
sny particular centre, the Reserve
Bank investigates infp the complaint
and despatches additional quantity of
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small coins to the extent necessery
and permissible, consistent with the
Banks stock position to remove such
local shortage.

Smuggling of Goods from Nepal

842. SHR NARENDRA SINGH:
SHRI MUHAMMED SHERIFF:

Will the Minister of FINANCE be

pleased to state:

(a whether Government are aware
that the Chinese smuggled goods worth
lakhs of rupees from Nepal daily
change hands from dusk to dawn in
"Gorakhpur;

(b) if so, the steps Government pro-
pose to take to check the inflow of the
smuggled goods; and

(c) the nature of smuggled goods and
approximate cos{ thereof seized by
customs during the last one year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (3) The Government are
aware that smuggling of Chinese goods
1S taking plabe in and near Gorakhpur,
but the extent ¢f such smuggling is not
of the order cf goods worth lakhs of
rupees daily. B ) :

(b) The following steps have . been
teken by Government of India to
tackle this problem:

(i) Several mobile preventive par-
ties have been set up on the
Indo-Nepal border to check
smuggling of goods from
Nepal to India and vice versa.

(ii) A number of jeeps have been
provided to make staff more
mobile and effective.

(lii) The strength of the preventive
parties has been considerably
inereased.

(iv) Close Maison is being maintain-

" ed with the State authorities
on the Indo-Nepal border;
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(v) Cooperation of HMG of Nepal
has also peen sought repeated-
ly in this connection.

(c) Foreign articles generally smug-
gled into the country are transistors,
tape recorders, watches, fountain pens,
ball-point pens and refills cameras,
radiant yarn, synthetic yarn, nylan
socks, synthetic fabrics, mechanical
lighters, mechanical lighter flints.

Value of goods seized on Indo-Nepal
border during 1971 was Rs. 96,87.000/-.
Out of this the value of the' Chinese
goods seized was Rs. 1,798,068 /-.

Agreement with ECM. Countries

843. SHRI NARENDRA SINGH :
SHRI BANAMAL] PATNAIK :

Will the Minister of FOREIGN
TRADE be pleased to state ;

(a) whether Government have en-
tered into an agrement with the six
Governments of European . Ccmman
Market for safeguarding India’s ex-
ports to Britain;

(b) if so, the main featifes of the
agreement; and

() if not, the reasons therefor”

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (o):
Negotiations are still continuing both
with the UK. and EEC. for safe-
guarding India’s trade interests in the
context of U.K.'s entry.into EEC, .

Export of Silica Sand to Japan

844. SHRI N. SREEKANTAN NAIR:
SHRI A. K. GOPALAN:

Will the Minister of FOREIGN
TRADE be pleased to state:

(@ _w?he_ther there is any proposal {o.
export Silica sands from Kerala to
Japan;
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. (b) whether Government are .aware
that Kerala Government have a pro-
posal to establish an Industry utilising
this raw material; ang

(c) if so, whether Government
propose to reconsider the proposal for
export?

THE DEPUTY MINISTER IN THE
MINISTRY OF . FOREIGN TRADE
(SHRI A. C. GEORGE). (a) There is
no specific proposal but possibilities of
export of Silica sand to Japan are
being explored.

(b) and (c). The Government of
Kerala are considering various schemes
for the development of glass complex
in the Siate for utilizing silica sand.
That Government themselves have sug-
gested export of Silica sand in refined
form. According to' them the indus-
tries which are set up will not be able
to utilize bulk of deposits of Silica
sand. However, exports, if any, will
depend upon the surplus available
after meeting indigenous requirements
in the country.

Closure of Cashew Factories for want
of raw material
845. SHRI N. SREEKANTAN
NAIR:

SHRI EBRAHIM SULAIMAN
SAIT:

Will the Minister of
TRADE be pleased to state:

(a) whether Central Government are
aware that the Kerala State Cashew
Deavelopment Corporation was cons-
trained to.close 23 out of 25 Factories
for ‘want of raw nuts resulting in un-
employment of about 27,000 labourers;

(b) whether the proposal submitted
by the Slate Government to refuse the
allotment of raw nuts to cashew
Factories where Minimum Wages Act
has not been implemented has been
accepted, if not, the reasons therefor;
and

(¢) the steps taken by Central Gov-
e-nment to resolve the crisis in this
export oriented industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

FOREIGN
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(SHRI A. C. GEORGE): (a) to (c).
Cashew processing industry is of a
seasonal nature and the Government
i; not aware of any special crisis in
this industry. Request was received
from Kerala Government tbat allo-
cations of imported raw nuts should be
made only to those factories which
fulfil the statutory wage regulations.
The authorify for deciding question as
to whether a factory in Kerala is pay-
ing minimum wages or not is the con-
cern of that Government. Cashew
Corporation of India has requested the
Kerala State Government to furnish a
list of such factories, which is still
awaited,

Enquiry into rags racket

846. SHRI MUHAMMED SHERIEF:
SHRI M. RAM GOPAL REDDY:

Will the Minister of FINANCE be
pleased to state:

(a) whether any enquiry was held
in the matter of “rags” racket in the
country;

(b) if so, the outcome thereof and
if not, the reasons therefor; and

(c) the action proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (cj The Cus-
toms authorities have detected severa)
cases of importa‘ion of old discarded
garments against import licences {or
rags. The matter is under investiga-
tion.

Proposal to upgrade airports in the
country

847. SHkI MUHAMMED SHERIEF:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have re-
cently considered a proposal. to up-
grade some of the airports in the
country; and :
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(b) if so, the broad outlines _fhereot?

‘'THE MINISTER OF TOURISM AND

“CIVIL AVIATION (DR. KARAN
“SINGH): (a) and (b) Improvements
to aerodromes is a continuous process.
Propcfsals for making runways at
Aurangabad, Khajuraho, Jaipur and
Udaipur more suitable for regular
Boeing 737 operations, and runways at
Porbandar, Keshod and Jabalpur more
suitable for regular HS-748 operations
have been sanctioned,

Cost of Asla "72 Fair

848. SHRI MUHAMMED SHERIEF:
Will the Minister of FOREIGN TRADE
be pleased to state the approximate
cost involved in the completion of Asia
'72 Fair being held in New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): The estimated
cost of Asia '72 Fair is Rs. 5.83 crores.
Revised estimates are under prepara-
tion and the final position will be
known in a month’s time.

Export of shoes through S.T.C.

849. SHRI MUHAMMED SHERIEF:
SHRI B. K. DASHOWDHURY:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government have taken
any decision to export shoes through
the State Trading Corporation of
India in future; and

(b) if so, the reasons therefor?
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"THE DEPUTY MINISTER IN THE
MINISTY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Export of
all categories of footwear has been
canalised through the State Trading
Corporation of India with eﬁect from
14th November, 1972,

(b) This decision has been taken in
pursuance of Government’s policy for
progressive canalisation of export
trade through public sector agencies
and to bring within the purview of
state trading export of footwear by
big commercial units.

Financial assistance to small-scale
industries in Bihar by State Bank of
India

850. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) the total number of small-scale
industries in Bihar which got financial
assistance from the State Bank .of
India and United Commercial Bank
in 1971 and 1972; and

(b) the amount given in 1971 and
upto May, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b)
The number of borrowal accounts as
well as the amounts outstanding out
of the advances given to small scale
industries in Bihar State by State
Bank of India and the United Com-
merefal Bank as on the last Friday
of December, 1971 and March, 1972%,
are as under:— °

(Amount in Lakhs of Rupees)

United Commercial Bank State Bank of India

No. of Balance No. of Balance
Acocounts outstanding Accounts outstanding
As on the last Friday of Deeernber,
1971 184 7o-47_‘ ) 1108 SII IT
As on the last Friday .
of March, 1972 . 180 72°21 1161 §23-11

*This is the latest date for which data is avallable,
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Percentage of monetary resources with
the public and the banks

851, KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) the percentage of monetary re-
‘sources: including money supply with
‘the pub.ic and the Banks in the year
1971-72; and

(b) the main reason of the monetary
expansion?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Monetary resources, defined as
total money supply with the public

plus banks’ time deposits, amounted to’

Rs. 12,233 crores at the end of 1971-72
(financial year) and showed an in-
crease of 15 per cent over the pre-
ceeding year.

(b) The main factor responsible for
monetary expansion in 1971-72 (finan-
cial year) has been the increase in the
net Reserve Bank credit to Govern-
ment amounting to Rs. 847 crores as
against Rs. 332 crores in the previous
year. The large increase in the net
Reserve Bank credit to Government
in 1971-72 was necessitated to meet
certain extraordinary expenditures
which the Central Government had to
incur in respect of Bangladesh
refugees, the war with Pakistan in
December last and also expenditure
incurred in connection with natural
calamities in several parts of the
.country. This took place not-with-
standing the massive effort made to
mobilise resources through taxation
and market borrowings for meeting
these expenditures.

Working of small banks

852. SHRI SHASHI
Will the Minister

pleased to state:

(a) whether Government are satis-
fied with the working of a large num-
ber of small banks in the country;

BHUSHAN.
of FINANCE be

NOVEMBER 17, 1972

Written Answers g2

(b) whether Government have re-
ceived certain complaints regarding
the working of these banks and if so,
the nature thereof and the steps taken
by Government in this connection; and

(c) the steps proposed to be taken
to take over these banks or to exercise -
control over the functioning of these
banks?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (c).
Operation of small banks in the pri-
vate sector is adequately controlled by
the Reserve Bank under statutory
powers available to it under the
Reserve Bank of India Act and the
Banking Regulation Act. There is no
proposal to take over these banks.

(b) Specific complaints, whenever
received, regarding the working of the
banks are looked into by the Reserve
Bank and suitable action taken wher-
ever neeessary.

Control over remittances by foreign
companies in India

853. SHRI SHASHI BHUSHAN:
SHRI M. RAM GOPAL REDDY:

Will the Minister of FINANCE be
pleased to state:

(a) whether there is any scheme
under consideration of Gdvernment to
have some sort of control on the work-
ing of foreign concerns which are
engaged in the country in the pro-
duction of consumer goods to ensure
that money is not remitted to foreign
countries by them in the shape of
profits; and

(b) if so, the main features thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) No, Sir. Under the exist-
ing regulations remittances of current
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profits including those of consumer
goods industries, are freely allowed.
Cases of all companies having 40 per
cent or more of foreign shareholding
in them will come up for review after
the Foreign Exchange Regulation Bil
1972, which was introduced in the
Parliament during the last session, is
enacted.

Nationalisation of foreign banks

854, SHRI SHASHI BHUSHAN: Will
the Minister of FINANCE be pleased
to state the steps Government are
contemplating to take towards the
nationalisation of foreign banks in
India?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): The reasons for not
nationalising the foreign banks have
been indicated to Parliainent on more
than one occasion. There is no change
in the Government’s stand in this re-
gard.

Money wasted on equipment by
officials of Indian Airlines

855. SHRI SHASHI BHUSHAN:
SHRI S. A. MURUGANAN-
THAM:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether his attention has been
drawn to the report appearing in
‘Blitz’ dated the 14th October, 1972
(page 7) under the caption “IAC
wastes half-crore of foreign exchange
on useless equipment”; and

(b) if so, the reaction of Govern-
ment thereto and the steps taken or
proposed to be taken against the
Officers held responsible for the said
transactions?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b) Yes, Sir. The
orders were placed in 1966 Details of

2443 1LS—4.
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this matler came to notice of Govern-
ment as a result of the drait Audit
Report for 1969-70. Government im-
mediately referred the matter to the
Central Bureau of Investigation for a
thorough probe. The Corporation also
consulted the Chief Vigilance Com-
missioner. Necessary action in the
light of their advice is being taken by
the Corporation.

Ban by U.K. Government oa Indian
General Insurance Company te
undertake new policies

856. DR. RANEN SEN:
SHRI B. K. DASCHOWDHURY:

Wil the Minister of FINANCE be
pleased to state:

(a) whether UK. Government
have banned the Indian General In-
surance Company from undertaking
new policies or undertaking renewal
of old ones; and

(b) if so, the remedial steps takem
by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) The
Department of Trade and Industry of
the UK. Government has directed the
Sterling General Insurance Company
Limited to cease doing business in the
UK. with effect from 12th October,
1972.

(b) The “Sterling General” was
doing only reinsurance business in
the U.K. on reciprocal basis and the
volume of business has been small. No
action is, therefore, contemplated in
the matter.

Construction of hotels in the coumntry

857. DR. RANEN SEN: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government .have ap-
proved loans totalling Rs. 13.24 crores
to be given from the Hotel Loan Fund
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to finance the construction of 31 hotels
in the country;

(b) it so, the places where these
hotels would be built; and

(c¢) whether these hotels will be
under private management?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Loans totalling
Rs, 12.94 crores to finance the con-
struction of 33 hotel projects at the
fol'owing 14 centres have been ap-
proved.

Agra, Aurangabad, Bangalore,
Baroda, Bombay, Calcutta, Hyderabad/
Secunderabad, Jaipur, Kulu-Manali,
Lucknow, Madras, Poona, Srinagar,
Visakhapatnam.

(¢) Yes, Sir.

Request made by Madhya Pradesh
Government regarding fixation of
prices of essential commodities

858. SHRI DHAN SHAH PRADHAN:
Will the Minister of FINANCE be
_ pleased to state:

(a) whether Government of Madhya
Pradesh hive made a request to the
Prime Minister for fixation of prices
of essential commodities; and

(b) it so, the reaction of Govern-
ment thereto?

.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(o) Does not arise.
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Formulation ef a panel to probe into
the wage structure of employees in
Indian Airlines

/
860. SHRI V. MAYAVAN:
SHRI GIRIDHAR GOMANGO:

Will the Minister of TOﬁRISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have
agreed to formulate a panel to probe
into the wage structure of the em-
ployees of the Indian Airlines;

(b) if so, who are the members of
the panel; and
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(¢) when the panel is likely to sub-
mit its report?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). The question of
setting up a Committee to examine the
levels and wage structure in the two
Air Corporations and to recommend
their rationalization is unde: the
consideration of Government.

British Envoy’s Visit regarding UK.
Entry into EE.C.

861. SHRI V. MAYAVAN:
SHRI C. K. CHANDRAPPAN:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether British envoy had
visited India to have talks with the
Indian Government regarding Bri-
tain’s entry into the Kuropean Eco-
nomic Community;

(b) if so, British Government's
views in this regard; and

(c) the outcome of the talks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c)
During the visit of the Rt. Hon.
Geoffrey Rippon, Minister in the
UK. Cabinet to Delhi in Septem-
ber last, Minis‘er of Foreign Trade had
discussions on the question of safe-
guard measures for India’s exports in
the context of UK.'s entry into EE.C.
The discussions were a part of a series
of discussions we have been having
with the UK. Government on the
subject. Further discussions in this
regard will continue.
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India’s participation in Commonwealth
Finance Ministers’ Conferenoce

862. SHRI V. MAYAVAN:
SHRI C. T. DHANDAPANI:

Will the Minister of FINANCE be
pleased to state:

(a) whether India attended the
Commonwealth Finance Ministers
Conference at London on the 2lst
September, 1972;

(b) if so, the subjects discussed at
the Conference; and

(c) the decisions arrived at?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) The Commonwealth Finance
Ministers discussed questions relating
to International Monetary Reforms,
Sterling Area arrangements and future
of Sterling as a reserve currency,
matters relating to aid and trade and
the results of UNCTAD-IIL

(c) A copy of the Communique
issued at the end of the Conference is
laid on the Table of the House.

[Placed in Library. See No. LT-3724/12)

Export Orders for Bicycles and Motor
Cycles from Foreign Countries

863. SHRI V. MAYAVAN:
SHRI C. T. DHANDAPANI:

Will the Minister of FOREIGN

TRADE b%e pleased to state:

(a) whether the Indian manufac-
turers, participating in the bicycles
and motor cycles exhibition recently
held in Cologne, have secured orders
worth DM. 1.5 million from West
Germany; :

(b) if so, when these orders will be
complied with; and

(c) whether any orders from other
countries have also been secured?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Three of
the participating Indian manufacturers
of Cycle parts secured orders from West
European countries including I. Ger-
many, Holland, Italy, Belgium for a
total of D.M. 1.5 million worth of
cycle parts.

(b) Nearly 25 per cent of the orders
booked is likely to executed by 31st
March, 1973, the rest being carried
.over to the next year.

(c) Apart from the above, some of
the substantial orders for complete
bicycles reported to have been secured
‘are as follows:

U.S.A.—Rs. 3.29 crores (2 orders).
Indonesia—Rs. 2.92 crores (2 orders).
Muscat—Rs. 0.95 crores.

Recommendations of 8th Dairy Indus-
try Conference

864. SHRI INDER J. MALHOTRA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3688 on 24th
April, 1972 by Minister of State in the
Ministry of Agriculture and state:

(a) whether Government have since
completed examination of the recom-
mendations made by the 8th Dairy
Industry Conference held in February,
1971; and

(b) if so, the reaction in regard to
the recommendation for withdrawal
of Excise Duty on factory made milk

products and containers used for their

packaging?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir. They
have been examined in the Ministry of
Agriculture.

(b) This recommendation has been
examined in detail but it has not been
found possible to accept the same.
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Orders for ‘Mithila Paintings’ from
Poland

865. SHRI PAMPAN GOWDA: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Poland has placed
orders for ‘Mithila Paintings’; and

(b) if so, the details thereof and
the amount of foreign exchange likely
to be earned therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE): (a) Govern-
ment is not aware of any orders for
Mithila paintings having been placed
by Poland.

(b) Does not arise.

Export of Bicycles

866. SHRI PAMPAN GOWDA: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Indian bicycles are be-
coming popular in foreign countries;

(b) if so, the names of the countries
which have placed orders for the
supply of bicycles this year and the
number of bicycles to be exported this
year, country-wise; and

(c) the amount of foreign exchange
likely to be earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) and (c). Indian Yicycles and
parts are being regularly exported to
more than 40 countries. Some of the
major orders currently under execution
are:

US.A.—Two orders for nearly 2
lakh bicycles worth Rs. 8.28
crores.
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Indonesia.—Two orders for 1.92
lakh bicycles worth Rs, 2.92
crores.

Muscat.—One order for bicycles
worth Rs. 95 lakhs.

W. Germany.—One order for
bicycles worth Rs. 34 lakhs.

About 2 lakh bicycles are likely to
be exported during this year. It is
difficult to give country-wise break-up
for this figure,

Separate Company Law for Public
Sector Undertaking

868. SHRI PAMPAN GOWDA:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to frame separate Company law
for public sector undertakings: and

(b) if so, the main features thereof
and the reasons therefor?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) No, Sir.

(b) Does not arise.

Import of Fish from Bangladesh

869. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
FOREIGN TRADE be pleased to
state:

(a) whether there is any Fish trade
with Bangladesh; and

(b) if so, the quantum of Fish im-
ported so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Imports of
fish from Bangladesh under the Indo-
Bangladesh. Trade Agreement com-
menced on 2nd October, 1972.
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(b) During the month of October
1972, 65 tonnes of fish valued at
Rs. 338 lakhs was imported from
Bangladesh.

Items included in Trade with Bangla-
: desh

870. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
FOREIGN TRADE be pleased to state
the new items which have been taken
up for trade with Bangladesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): India's trade
with Bangladesh is being regulated in
accordance with the Indo-Bangladesh
Trade Agreement. At the Mid-term
review in Dacca last month, the two
countries agreed to consider extending
the scope of the Arrangement to cover
export from India of Tooth Brush and
Shaving Brush, Sports goods and re-
quisities fo* games and  sports, spare
parts of jute baling press, Shil Butta,
Canes and Rattons, Conch-shells,
Mini-buses, Buses, bicycles, Spares
for the Chatak Ropeway, Potatoes,
ginger and oranges, and import from
Bangladesh of Mangrove tanning ex-
tracts (vegetable tanning substances),
Turtles and Tortoise, Betel-leaves,
Pineapples, Straw mats, Reed Flower
brooms, Coir mats, Sital pati, Wooden
Umbrella Handle, Plastic articles,
Sulphuric acid, Soap nut, Ayurvedic
herbs, Tortoise shell, Honey and
Cosmetics.

Encouragement to Private Sector
Trade with Bangladesh

871. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
FOREIGN TRADE be pleased to
state:

(a) whether trade with Bangladesh
is allowed in private sector ar on
individual basis at present; and
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' (b) whether private sector trade is
proposed to be encouraged?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE):

(a) and (b). The two Governments
have agreed that the trade exchanges
under the Limited Payments Arrange-
ment will be handled by the agencies
indicated in the statements referred
to in reply to Unstarred Question No.
6282 answered on 16th May, 1972,

Imports and exports eutside the
Limited Payments Arrangement are
allowed in accordance with the im-
port, export and foreign exchange re-
gulations and procedures as may be
in force from time to time. A copy
each of the Indo-Bangladesh Trade
Agreement and the Public Notice No.
57-ITC(PN) /72, dated the 20th April,
1972 have been placed in the Parlia-
ment Library.

Indian Airlineg Services not keeping
to Schedule Timings

872. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government are aware
that the Indian Airlines Services are
not keeping to the schedule timings
these days; and

(b) it 8o, Government’s
in this regard?

reaction

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH):

(a) and (b). Indian Airlines is
making constant efforts to improve
the position and is keeping a close

watch on the reasons for delay so ~

that remedial measures can be taken
wherever necessary. During the
months of September and October,
1972, thrre was substantial improve-
ment in the percentage of on-time

flights.
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Appointments on Top Posts in Public
Sector Undertakings

873. SHRI D. D. DESAI:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether there are differences
between the economic Ministries at
the Centre and the Public Under-
takings in their charge as to the
filling up of top public sector vacan-
cies; and

(b) if so, a brief account thereof
and the steps Government have taken
or propose to take to improve work-
ing of the public sector undertakings?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
K. R. GANESH):
(a) The power to make appoint-

ments to Top Posts in public enter-
prises, which are those of full-time
Chairman, Managing Director, full-
time Members of the Board of Direc-
tors and General Managers of cons-
tituent units, vests with Govern-
ment. According to policy, Govern-
ment consults the Chairman in
making appointments to all other
Top Posts. As such, no differences of
opinion need arise,

(b) Does not arise.

Income-tax Payers in India

874. SHRI D. D. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) the total number of persons
having befere-tax income of Rs. 1
lakh and above and the total sum of
such incomes;

(b) the total amount of tax pay-
able on the above total of the in-
comes; and

(c) the total number of taxpayers
in India having annual income below
Rs. 10,000/e and the total number of
people having ahnual income above
Rs. 10,0007
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI

K. R. GANESH):

(a) *No. of assessments . .
Total income assessed

() *Total amount of tax .

(¢) *Total number of assessments in lndu w:th an.nua.l income

below Rs. 10,000

Total number of assessments in Indh thh annual lneume

above Rs. 10,000

*The information given above is on
the basis of the latest figures obtain-
able from the All India Income-tax
Statistics published for the Financial
year 1968-69. All India Statistics are
compiled on the basis of the assess-
ments completed during the financial
year 1968-69. These asesssments
would relate to the assessment year
1968-69 as well as earlier years. If
a person’s assessments for more than
one year are completed during 1968-
69, he would be reflected in the Sta-
tistics more than once. Similarly, if
no assessment has been completed on
a person during that year, he would
not be reflected in the statistics for
that year at all. In view of the above,
information has been furnished in
terms of assessments.

2. Figures furnished are in respect
of assessees of all categories like
individuals, firms, companies, etc.

India’s proposals regarding revision
of Exchange Rates at the meeting of
International Monetary Fund

875. SHRI HARI KISHORE SINGH:
Will the Minister of FINANCE be
pleased to state the response of the
industrially developed nations to his
plea at the recent meeting of the
International Monetary Fund to con-
sider the needs of the developing
nations at the time of revising inter-
national exchange rates?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

There was a general consensus that
questions relating to international
monetary reform including adjustment

. . . . 22,004
R Rs, 935,34,44,000
Rs, 405,64,705000

12,16,376

6,76:244

of panty rates should be considered in
the forum of IMF rather than in
exclusive forums like the Group of
Ten, and that the special interests of
developing countries should be fully
recognised in the consideration of
these questions in the LM.F.
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Construction of Airport at Kalipur

881. SHRI S. M. BANERJEE: will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state: -

(a) whether any final decision has
since been taken to construct a new
Airport at Kanpur;

(b) whether the land has been
made available for the Airport; and

(c) if not, the steps taken by

Government to acquire the land for
the purpose?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR.
KARAN SINGH: (a) and (b). Land
measuring 5.09 acres at Kanpur

(Chakeri) aerodrome has been trans-
ferred to the Civil Aviation Depart-
ment. Necessary estimates for the
development of a civil enclave are
under preparation.

(c) Does not arise.

Restoration of Circular Flight Delhi-
Kanpur Lucknow-Delhi

882, SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether a fina] decision has
since been taken to restore the circu-
lar flight . Delhi-Kanpur-Lucknow-
Delhi;
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(b) if not, the reasons therefor; and

(c) when a final decision ig likely
to be taken?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). Indian Airlines
have no plans to restore the flight, as
such a service is not justified on
commercial considerations, since the
introduction of a Boeing 737 service
on the Delhi-Lucnkow-Varanasi-Patna-
Calcutta sector.

Surcharge on Incomes

883. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether a scheme of 5 per cent
surcharge on incomes is likely to be
introduced by Government;

(b) whether this wil] be used to
support employment programmes;
and

(¢) whether any details have been
worked out in this regard and if so.
the broad outlines thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The levy of a surcharge
on incomes was one of the sugges-
tions made by the Committee on Un-
employment in their Interim Report.
The Report is under examination.

Agreement for Technical Aid from
Japan

884. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether during his recent visit
to Japan, he had discussions for some
sort of mutual understanding bet-
ween the two countries in the matter
of technical aid;

(b) whether Japan has agreed to
give technical aig to India; and
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(c) whether any agreement has
been reached and if so, the salient
features of the agreement?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir. There were no discus-
sions to reach a mutual understand-
ing in the matter of technica] aid.
The discussions covered the broad
range of economic cooperation bet-
ween the two countries.

(b) and (c). Does not arise.
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.Leakage of Foreign Exchange

889. SHRI M. S. SANJEEVI RAO:
SHRI ONKAR LAL BERWA:

Will the Minister of FINANCE be
pleased to state:

(a) whether India loses foreign ex-
change worth Rs. 300 crores annually
on account of illegal transactions, like
smuggling and through various other
manipulations; and

(b) if so, what measures Govern-
ment propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Accord-
ing to the broad es'imate attempted
by Study Team on Leakage of
Foreign Exchange through Invoice
Manipulation in the course of its
study (which has reference to the
year 1969-70), the extent of leakage
of foreign exchange which goes to
finance smuggling and other such il-
lega] activities is about Rs. 240 crores
in a year at the official rates of ex-
change.

(b) the problem of leakage of
foreign exchange is kept under con-
stant review; and necessary remedial
measures are taken from time to
time. More recently a comrrehensive
Bill, which seekg to replace the
Foreign Exchange Regulation Act of
1947, has been introduced in Parlia-
ment. Various other measures—
legislative, organisational, adminis-
trative and procedural—are under
consideration in the light of the re-
commendations made by the Study
Team on Leakage of Foreign Ex-
change through Invoice Manipula-
tion, and by the Law Commission in
its 47th Report on the Trial and
Punishment of Social and Economic
Offence. Steps are also being con-
sidered to further strengthen the
anti-smuggling machinery by way of
reinforcement and redeployment of
staff and resources, augmentation of
anti-smuggling equipment like fast
moving launches, and sharpening of
the intelligence-gathering system.
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Agreements for aid from Consortium
Countires

890. SHRI M. S. SANJEEVI RAO:
Will the Minister of FINANCE be
pleased to state:

(a) whether bilateral aid agree-
ments for the current years have
been signed with some of the consor-
tium countries; and
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(b) if so, the names of the coun-

tries and main features of these
agreements?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) Yes, Sir.

(b) Details are as follows:

US $ Million

1. Austria 2°40
2. Belgium . 500
3. Canada 46°90
4. Denmark . 5:70
s. France 37°00
6. Netherlands 21-00
7. Sweden - . 5281
8. UK . . 107°00
9. USA (Export-Import Bank) 2195
10. IDA . . 191° 00
TorAL 490°76

Proposal to set up Joint Venture with
Kuwait

891. SHRI M. S. SANJEEVI RAO:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether there is any proposal
to set up joint venture with Govern-
ment of Kuwait;

(b) if so, the broad outlines of the
proposal; and

(c) when the proposal is likely to
be finalised and implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(») and (c). Questions do not arise.

Boosting export of Coir Yarn

893. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOREIGN TRADE be pleased to
state;

(a) whether the export of coir yarn
had declined during the last three
years; and

(b) if so, the steps taken or pro-
posed to be taken by Government to
boost the export of coir yarn?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) There had
been decline in the export of coir yarn
till 1970-71 but the position has im-
proved subsequently. As against an

’
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export of 14,472 tonnes valued at
Rs. 3.32 crores during the period April-
October, 1971 the export of coir yearn
during April-October, 1972 amounted
to 17,392 tonnes valued at Rs. 4.43
crores.

(b) The Coir Board has taken
necessary steps to boost the export of
coir yarn by improving the quality
maintaining the uniformity in twist
and colour and by arranging publicity
work.

Complaints from Irish Importers Re-

Indian Tea
894. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of

FOREIGN TRADE be pleased to state:

(a) whether Government of India
have received complaints alleging
presence of foreign matter in tea
from the Irish Importers of Indian
tea; and

(b) if so, the steps taken or pro-
posed to be taken on the complaints
and also to boost the tea export to
Ireland?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
No complaint has been received from
Irish importers of Indian tea alleging
pPresence of foreign matter in tea.

The following steps have been taken
te boost tea exports to. Ireland:

(1) India is the only Tea Produc-
ing Country Member in the
Irish Tea Council set up by
the local tea trade for promo-
tion of tea consumption, The
council runs an India Tea
Centre at Dublin as also
undertakes other publicity
and public relations work
throughout the country with
a slant on Indian tea.

(i1) At the instance of the Irish
\ Tea importers, Tea Board
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co-ordinates with the ship-
ping lines in India for
arranging regular monthly
direct sailing between Cal-
cutta to Dublin during busy
tea season. As a result of
smooth and better availability
of regular direct sailings from
Calcutta to Dublin, export of
tea from India to Ireland in-
creased from 4.8 mkgs, in
1970 to 5.6 m. kgs. in 1971.

Bihar’'s request for increase in Power-
loom quota

895. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOREIGN TRADE be pleased to state:

(a) whether Government of Bihar
have been repeatedly requesting the
Centre for increase in the power looms
quota for that state;

(b) if so, the extent of increase
asked for by the Government of Bihar;

(c) whether the Central Govern-
ment have accepted the demand; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) to (d). Do not arise.

Memorandum from Rubber Board
Employees

896. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOREIGN TRADE be pleased to state:

(a) whether the Employees of
Rubber Board have submitted a
Memorandum of demands to Govern-
ment through their Chairman re-
cently;

(b) if so, their demands; and

(c) whether  Government
since taken decision thereon?

have
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) and (c). Does not arise.

Vacancies of Upper Division Clerks
in the Office of Commissioner of
Income-tax Delhi

897. SHRI ONKAR LAL BERWA:
Will the Minister of FINANCE be
pleased to state:

(a) whether there were 26 vacan-
cies of Upper Division Clerks in the
Office of Commissioner of Income-
tax, Delhi, during the period from 1st
January, 1972 to 30th June, 1972;

(b) if so, how many of them were
notified to the Central (Surplus Staff)
Cell of the Department of Personnel
on 18th February, 1972 and 3rd June,
1972 respectively;

(c) whether ‘No Objection’ or
‘Clearance’ Certificate, to the effect
that there were no surplus employees
in the grade of Upper Division Clerks
in the Cell, was obtained; and

(d) whether there is any proposal
to get the vacancies reserved for per-
sons belonging to Scheduled Castes
and Scheduled Tribes dereserved
and if so, the stage at which the
matter stands at present?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.
There were 26 direct recruitment
vacancies on 30th June 1972.

(b) 22 vacancies were notifled to
the Central (Surplus Staff) Cell of
the Department of Personnel on 18th
May 1972. (incorrectly shown as 19th
February 1972 through a typographical
error). The letter dated 3rd June
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1972 was only concerned with modi-
fication of the classification of vacan-
cies and did not notify any fresh
vacancy.

(¢) Yes, Sir. A ‘No Objection’ cer-
tificate was obtained from the Central
(Surplus Staff) Cell on 22nd Febru-
ary 1971 for 93 vacancies in the
Upper Division Clerks’ cadre, How-
ever, subsequently, the Central
(Surplus Staff) Cell has sponsored
names of 34 persons and all of them
have been absorbed as Upper Division
Clerks in the Department.

(d) Yes, Sir. A proposal has been
received from the Commissioner of

Income-tax, Delhi, for de-reservation
of 7 posts, and the same is under
examination.

Recruitment of Lower Division Clerks
in the Office of Collector, Central
Excise and Customs, Delhi,

898. SHRI ONKAR LAL BERWA:
Will the Minister of FINANCE be
pleased to state:

(a) whether certain vacancies of
Lower Division Clerks existed in the
Office of Collector, Central Excise
and Customs, Delhi on or before 1st
June, 1972;

(b) if so, their number and how
many of them were reserved for per-
sons Dbelonging to the Scheduled
Castes and Scheduled Tribes;

(c) whether these vacancies were
notified to the Central (Surplus Staff)
Cell of the Department of Personnel
and if so, the dates of their notifica-
tion;

(d) whether ‘No-Objection Certifi-
cate’ was obtained from the Cell to
fill up these vacancies from other
sources and if so when; and

(e) whether an examination for re-
cruitment of L.D.Cs was held on the
20th October, 1972?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) No. of vacancies: 4

Reserved for Scheduled Castes 16
Reserved for Scheduled Tribes (]

(c) Yes, Sir. These vacancies were
notified to the Cell on 11th February
1972 and 12th April 1972.

obtained on
. April
te &

(d) Yes, Sir. It was
21st - February 1972 and 2lst
1972.

(e) Yes, Sir,
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Formation of a Tourism Finance
Corporation
901. SHRI DHARAMRAO
AFZALPURKAR:
SHRI ARVIND NETAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have de-
cided to convert the existing Hotel
Development Loan Fund into a Tour-
ism Finance Corporation; and

(b) if so, the main features thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A proposal to set
up a “Tourism Finance Corporation”
for disbursing loans to hotels and
other segments of the tourist industry
is under the consideration of Govern-

ment,

Financial assistance Mysore for
Gulbarga District of Mysore

902. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of
FINANCE be pleased to state:

proposal

(a) whether there is any
Govern-

under the consideration of
ment to open fodder banks for the
cattle and houses for the disabled,
sick and old people in every ‘taluk’
till the drought conditions are cleared
in Gulbarga, Mysore; and

(b) if so, the financial assistance
provided by the Central Govern-
ment to that area in the State of

Mysore?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Providing relief
measures in the context of a drought
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situation is primarily the responsibi-
lity of the State Government. We are
not aware of any proposal of the
nature mentioned in the Question.

(b) Does not arise.

Affect on Air 'ndia’s Service from

London to New Yark due to cuts in

Air fare across Atlantic by British
and American Airlines.

903. SHRI Y. ESWARA REDDY:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether drastic cuts in the air
fare for the air service across Atlantic
(London-New York) steeply reduc-
ing it to one third of the existing
rates have been offered for the last
one month by two British and one
American airlines;

(b) if so, how these reduced rates
will affect Air India’s service from
London to New York; and

(c) the steps Government propose
to take in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Two supplemental car-
riers—one British and the other
American—have announced thelr in-
tention to introduce from April 1973
special low onhe-way fares between
London and New York subject' to the
appropriate Government approvals.
The applications of both the carriers
haye yet to receive the approval of
U.S. Civil Aeronautics Board.

(b) and {c). It is not possible at
this stage to assess the impact of the
proposed fares.
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Increase in prices of Scarce materials
by MM.T.C.

904. SHRI Y. ESWARA REDDY:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Minerals and
Metals Trading Corporation has de-
cided to increase the prices of scarce
materials like copper, zinc, lead, nickel
etc; and

(b) if so, the reasons for increasing
the prices of these materials?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir—
except in the case of lead and copper
for the Actual users category.

(b) The price of these metals are
fixed on quarterly basis and varry
from quarter to quarter in relation to
international prices of these materials.

Commission for examination of
Government’s fiscal policieg

905. SHRI H. M. PATEL: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Federation of
Indian Export Organisations has
called for the setting up of a new
Fiscal Commission to find out whether
Government's. fiscal policies in the
last few years were not directly or
indirectly responsible for the high
cost economy that has been generated;

(b) whether  Government have
carefully studied the proposals in
this connection published in the
‘Hinduw’ of the 28th August, 1972; and

(c) if so, the reaction of Govern-
ment thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c).
The Government's attention has been
drawn to the news report published in
the Hindu of 28th August, 1972 regard-
ing the suggestion made by the Fede-
ration of Indian Export Organisations
for the setling up of a new Fiscal
Commission. No concrete proposals in
this Yehalf have been received from
the Federation.

Financial Assistance from Interna-
tional Development Association

906. SHRI H. M. PATEL: Will the
Minister of FINANCE be pleased to
state:

(a) whether any decision has been
taken by the International Develop-
ment Association of the World Bank
to give aid for financing the plan
activities of India; and

(b) if so, the main features there-
of? .,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The International Development
Association an affiliate of the World
Bank—has in the past given, and
continues to give—aid for financing
imports under the Plans.

(b) The IDA gives credits for a
long period on soft terms. It pro-
vides finance for projects included in
the Plan as well as for financing non-
project required for the economy.

Decision to sell Boeings-707s to the
Indian Airlines by Air-India.

907. SHRI H. M. PATEL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Air-India has decided
to sell Boeing-707s, to the Indian Air-
lines;

(b) if so, why; and
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) (c) to what extent the Indian Air-
lines capacity would be increased as a
result of purchase of the Boeings?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH: (a) to (c). No such progposal
1s under consideration. Indian Airlines
is, however, utilizing some of Air-
India’s Boeing 707 capacity on a
charter basis.

Difficulties faced hy Passengers due to
suspension of Evening Flights
from Calcutta to Agartala

908. SHRI BIREN DUTTA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether due to the suspension
of evening flight from Calcutta to
Agartala, Delhi-Calcutta-Agartala
passengers are facing difficulties;

(b) whether the suspension of the
flight is also causing serious difficul-
ties to Tripura passengers; and

(c) whether Government propose
to restore the old arrangements of
Indian Airlines flight to and from
Agartala-Calcutta?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Some inconveni-
ence is being felt on this score.

(¢) Indian Airlines is anxious to
provide an additional flight between
Calcutta and Agartala, and is hoping
to do so shortly.
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Value 0of Exports and Imports
909. SHRI BIJOY MODAK: Will
the Minister of FOREIGN TRADE be
pleased to state the correct value of
Exports and Imports, year-wise from
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1960-61 to 1971-72?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): A statement
is laid on the Table of the House.

Statement (Value in Rs. crores)

Years Exports  Imports
/ (incl. Re-
exports)

1960-61 . N ] . . . . . L 660 1140
1961-62 R . N . . . . . 680 1107
1962-63] v v e . . 714 1136
1963-64 e e e s o e e . 793 1223
1964-65 . e e e e e e e 816 1349
1965-66 . . . . . . . . 806 1409
1966-67% - . . . . o 1157 2078
1967-68 o e e e . . . . 1199 2008
1968-69 2 T .« e . e 1358 1909
1969-70) . e e s c e 1413 1582
1970-71 - . . . v . . . 1535 1634
1971-72 . . . . . . . 1607 1812

Note.— Figures for the year 1971-72 are provisional and subject to revision.

*From 1966-67 figures are in Post-Devaluation Rupees .

took on 6th June, 1966.

Devaluation of the rupees

Appointment of Chairman ang Direc-
torg for S.T.C.

910. SHRI SATYANDRA NARA-
YAN SINHA:
SHRI BISHWANATH JHUN-
JHUNWALA:" )
Will the Minister of FOREIGN
TRADE be pleased to state:
(a) the reasons for delay in

appointing the Chairman for the
State Trading Corporation and in
filling up the vacancies of full time
Directors; and e

(b) how long these posts have been
lying vacant?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

(SHRI A. C. GEORGE): (a) and (b).
Shri P. Sahai, Chairman of the Pro-
jects and Equipment Corporation was,
as an interim measure, appointed as
Chatrman of the State Trading Cor-
poration immediately the post of the
Chairman of the State Trading Cor-
poration fell vacant. The question of
appointment of m regular Chairman is
under consideration. The vacancies of
two Directors of the S.T.C. who re-
verted to their parent cadre in August,
1972 have since been filled.
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Misuse of Stock Exchanges by
speculatorg

911. SHRI TEJA SINGH SWATAN-
TRA: Will the Minister of FINANCE
be pleased to state:

(a) whether Government propose
to take some measures to prevent the
Stock Exchanges being misused by
speculators; ’

(b) if so, the nature of the propo-
sal; and

(c) the steps taken in that direction
go far?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Yes, Sir. As a part of
Government’s programme to bring
about improvement in the working
of Stock Exchanges, various measures
have been introduced from time to
time. These include introduction at
the major centres of the institution
of whole-time executive Directors
whose appointment, terms thereof
and removal are subject to the pre-
vious approval of Government. This
seeks to secure independence in the
administration of trading regulations

and ensure fair dealings etc. on the
Stock Exchanges. Besides, the re-
quirements for trading privileges on
the Stock Exchanges and eligibility
for election to the governing boards
have also been tightened. Certain
additional measures have lately been
introduced through the terms of re-
cognition granted to the Stock Ex-
changes this year. These provide,
among others, the power of the gov-
erning bodies of Stock Exchanges to
constitute committees/sub-committees
in certain matters being subjected to
the previous approval of Government
and the President and Vice-President
of the Stock Exchanges being nomi-
nated by Government from among
the members elected to their 'res-
pective governing bodies.
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Donations to Political parties by
Companies

912. SHRI S. C. BESRA:
SHRI M. KATHAMUTHU:

Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) whether some Companies are
reported to have donated large sums
of money above the prescribed limit
to political parties in India;..and

(b) if so, the names of such Com-
panies and the action taken against
them?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) and (b). The names of
the following companies, which have
made contributions to political par-
ties or for political purposes in vio-
lation of Section 293A of the Com-
panies Act, 1956 have come to the
notice of the Government: —

(1) Cement Allocation and Co-
ordination Organisation.

(2) Dodsal Private Ltd.

(3) Kirloskar Oil Engines Ltd.

(4) Kirloskar Bros. Ltd.

(5) Mukand Iron and Steel Works
Ltd.

(6) New Horizon Sugar Mills
Private Ltd.

(7) New Rajpur Mills Co. Ltd.

(8) Sadvaidyasala Private Ltd.

(9) Vazir Glass Works Ltd.

(10) Chhatturam Horilram Private
Ltd.

A complaint has been filed in . the
Court against Cement Allocation and
Co-ordination Organisation and its
Directors. A conviction was obtained
in the case of Dodsal Pvt. Ltd. and
Directors. Action under section 293A
(2) has been directed against New
Horizon Sugar Mills Private Ltd,
Sadvaidyasala Private Ltd. and Vazir
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Glass Works Ltd. Action in respect
of the other companies is under exa-
mination, Certain” other companies
are also reported to have made con-
tributions to political parties and
details are being ascertained.

Take over of Textile Mills Lying
closeq or under Liquidation

913. SHRI S. C. BESRA: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether there is a proposal to
take over textile mills in the coun-
try, which are either lying closed or
under liquidation; and

(b) if so, the total number of such
mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The management of 46 cotton mills
has been taken over by Government
under the Sick Textile Undertakings
(Taking over of Management) Ordi-
nance, 1972.

Memorandum Submitted to Govern-
ment by Employees of Calcutta
Claims Bureau

914. SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
state:

(a) ‘whether the employees of the
Calcutta Claims Bureauhave request-
ed in their memorandum to Govern-
ment to bring Bureau under the pur-
view of the General Insurance Busi-
riess (Nationalisation) Act and to
absorb them in the nationalised set
up;’

(b) it so, the reaction of Government
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) During the debate on the Gen-
eral Insurance Business (Nationalisa-
tion) Bill, the Finance Minister has
already given an assurance that the
employees of the Calcutta Claims
Bureau and organisations of a similar
nature will be absorbed.

Recovery of outstanding loans in
Orissa

915. SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
state:

(a) whether the State Bank of India,
Bhadrak Branch (Orissa) is experi-
enciig difficulties in realising the
outstanding- amount of loans; and

(b) if not the number of cases of
defaulters which have been brought
to book after 1st September, 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes Sir,
the State Bank of India, Bhadrak
Branch (Orissa State) is experiencing
some difficulties in realising the out-
standing amounts of loans from bor-
rowers.

(b) Does not arise.

Shaw Wallace Company
Calcutta

916. SHRI ISHAQUE SAMBHALI:
SHRI K. P. UNNIKRISHNAN:

Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) whether there is any truth in
the reports appearing in a section of
the Press that the shares of Shaw
Wallace Company, Calcutta have
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been acquired by Moira Investments
of Luxumberg with the intention of
re-constituting the Board of Directors
of the Company;

(b) if so, what are the main feat-

ures of the deal concluded in this
respect;
(c) whether the Company Law

Board had given permission for
such deal; and

any

(d) if so, on what ground the per-
mission was given?

THE MINISTER OF COMPANY
AFAIRS (SHRI RAGHUNATHA
REDDY): (a) and (b). The reports
about the transfer of shares in Shaw
Wallace and Co. Ltd. will be looked
into in the course of inspection under
section 209 (4) of the Companies Act,
which has “een ordered.

(¢) No, S8ir.
(d) Does not arise.

R.B1 instructions for closure of
accounts of firms in Foreign coyntries

917. SHRI ISHAQUE SAMBHALI:
‘Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of
India has asked a number of firms to
close their accounts in foreign coun-
tries;

(b) if so, the names of the firms
which have been asked to close their
accounts in foreign countries and the
reasons for asking them to close their
accounts; and

(c) the nature of the foreign cur-
rency accounts retained by these
firms in foreign banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.
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(b) and (c¢). The current policy
permits retention of equity provided
by foreign collaborators to Indian
companies/firms to finance import of
equipment into India. Permission is
ordinarily given for a period not ex-
ceeding 36 months during which
period the parties are required to
complete the import programme.
Were the parties fail to obtain the
import licence or obtain licences for
smaller valyes, they are required to
close the foreign currency accounts.

The following 14 companies were
required to close foreign currency
accounts held abroad:
1. M/s Crompton Greaves Ltd.,
Bombay.
2. M/s Ferro Coatings Colours

Ltd.,, West Bengal.
3. M/s Precision Tooling System

Ltd.,, Mysore.

4. M/s Polyolefiens Industries,
Bombay.

5. M/s PIBCO Ltd., New Delhi.

6. M/s SEARIE (India) Ltd,
Bombay.

7. M/s Tractors & Farm Equip-
ments Ltd., Madras.

8. M/s Treveni Structural Ltc,
U.P.

9. M/s Union Carbide India Ltd.,
New Delhi.

10. M/s Vidarbha Fertilizers &
Chemical Ltd., Maharashtra.

11. M/s Hindustan Motors Ltd.,
Calcutta.

12. M/s Modipen Ltd., New Delhi.

13. M/s Mysore Lamp Works Ltd.,
Bangalore.

14. M/s Orgeanon
Calcutta.

2. The Reserve Bank also gives
permission to maintain foreign cur-
rency accounts for collection of pro-~
fessional dues, fees, subscription, etc.
and continued maintenance will
have to be justified by the volume of

(India) Ltd,,
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business. Where, based on this con-
sideration, there is no justification
the parties are required to close the
accounts. The following three parties
were required to close their accounts
on this ground:—

1. M/s Bombay Gas Co. Ltd,
Bombay.
2. M/s Gonsalves & Gonsalves

Ootacamund (A firm of solici-
tors).

3. M/s New Book Co, Pvt. Ltd,,
Y Bombay.

Misuse of Import Licences by Import-
ing Woollen Garments in the guise
of Rags.

918. SHRI ISHAQUE SAMBHALI:

SHRI S. A. MURUGANAN-
THAM:
Will the Minister of FOREIGN

TRADE be pleased to state:

(a) whether some exporters of
woollen hosiery had misused their
import entitlement licences by import-
ing woollen garments in the guise of

rags;

(b) whether the Customs autho-
rities had seized a large number of
bogus bales of rags at the Bombay
Docks;

(c) whether the seized consign-
ments were released at the instance
of the Foreign Trade Secretary; and

(d) if so, on what grounds the
Foreign Trade Secretary had asked
the Customs to release the consign-
ments?

_ 'THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.
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(b) A large number of bales have
been seized/detained” by the Customs
authorities at Bombay docks as also
at various cities like, Ludhiana,
Amritsar and Srinagar etc,

(¢) and (d). Foreign Trade Secre-
tary had suggested release of the
seized consignments only after the
wearable apparels had been ripped
and rendered unserviceable for utili-
sation as garments.

U.P. proposal for monetary reforms
at meeting of International Monetary
Fund

919. SHRI PRABHUDAS PATEL:
SHRI RAMSHEKHAR
PRASAD SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether the U.S. plan for
monetary reforms outlined at the
annudl Conference of the International
Monetary Fund, held in Washington
on the 27th September, 1972 had a
disturbing even ominous, note for
India- and other developing countries;

(b) if so, India’s attitude at the
Conference to the U.S, proposal; and

(c) the outcome of the delibera-
tions at the Conference?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). The U.S. position is that
while trade negotiations can proceed
separately as planned under the
auspices of GATT in 1973, the Com-
‘mittee of 20 might nevertheless
examine the general issues relating
to the role of trade policy measures
for improving the adjustment pro-
cess. The view of the developing
countries is that issues relating to
trade, money and development finance
must not be considered in isolation
from one another. These matters are
further to be discussed by the Depu-
ties of Committee of 20. -
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Cases of Irregularities in Export In-
centive Schemes

920. SHRI SAMAR MUKHERJI:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the total number of cases of
irregularities in export incentive
schemes which have come to Govern-
ment’s notice during the current year;
and

(b) the action taken so far on these
cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The information is being collected and
will be placed on the Table of the
House.

Remitt:inces by Foreign Companies

921. SHRI SAMAR MUKHERJEE:
Will the Minister of FINANCE be
Pleased to state:

remitted by
on account of

(a) the amount
Foreign Companies
profit on investments, technical fees,
royalties and other charges during
each of the last three years separate-
ly;

(%) whether there has been any in-
crease in remittances as compared to
earlier years; and

(¢) the countries which have bene-
fited mainly?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A statement showing the
remittances made abroad on account
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of profits, dividends, royalties, techni-
cal know-how ang interest payments
during the period 1968-69 to Septem-
ber 1971 is laid on the Table of the
House. [Placed in Library. See No.
LT-3725/72]. The figures in the state-
ment are in respect of branches of
foreign companies; and of Indian Com-
panies which have foreign sharehold-
ings and or collaborations.

Loans advancsd by IFC to enterprises

922. SHRI SAMAR MUKHERJEE:
Will the Minister of FINANCE be-
pleased to state:

(a) the amount of loans advanced
by the Industrial Finance Corporation
to the enterprises during the last three
years:

(b) the amount given to big business-
houses;

(c) the amount invested, State-wise;
and

(d) how much help has been given.
to industries in backward States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The required.
information in respect of the-last three
accounting years viz. 1969-70, 1970-71
and 1971-72 (July-June) of the Indus-
trial Finance Corporation of India is
as follows:

(Rupees in lakhs)

Loans sanctioned (gross)

Loans disbursed
All borrowers Large

During the year (July-June) All borrowers  Large Industrial
Houses" Houses
1969-70 .o 1570+ 08 487°17  1685:77 64773
1970-71 .. 3093.33 713'35 162819 45882
1971-72 .. 3567+78 523'78  2099°52 so1° 35

Nors.— Disbursements include disbursals in respect of earlier sanctions also.
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(¢) and (d). The required informa-
tion is given in the Statement laid on
the Table of the House. [Placed in
Library. \See No. LT-3726/72].

Report on the Working of M.M.T.C.

923. SHRI ROBIN SEN: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether the report of the group
appointed to probe into the working
of the Minerals and Metals Trading
Corporation of India has been finalis-
ed; and

(b) whether Government have re-
ceived any final/interim report of the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The report of the Evaluation Team is
under preparation.

Nationalisation of Kendu Leaf Trade

924. SHRI D. K. PANDA:
SHRI ISHWAR CHAUDHRY:

Wili the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government have lately
decided to nationaliss Kendu Leaf
Trade; and

(b) if so, the steps taken so far in
pursuance of this decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No Sir,
‘Nationalisation of any forest product
mcluding Kendu Leaf Trade in the
country is the concern of the State/
Union Territory Governments. :

(b) Does not arise.
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Constitution and Functions of Tea
Trading Corporation

925. SHRI D. K. PANDA:
DR. H. P. SHARMA:

Will the Minister of FOREIGN
TRADE be pleased to state:
(a) whether the precise functions

and constitution of the Tea Trading
Corporation have since bzen decided
and if so, the broad outlines thersof;

(b) whether the Corporation has
started functioning, if so, since when
and if not, the reasons for delay; and

(c) whether it has come to Govern-
ment’s notice that Sri Lanka, has al-
ready decided to set up such a Cor-
poration, if so, Government’s reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The Tea
Trading Corporation of India Limited
has been registered as Public Sector
Company on 21st DecemYer, 1871 at
Calcutta. It will be managed by a
Board of Directors of whom 3 will be
non-officials and 6 will be officials.
This Corporation will undertake com-
mercial operations mainly for market-
ing of tea in India and abroad and is
conceived to benefit the tea industry
and increase export earnings.

(b) Yes Sir. The Managing Director
of the Corporation has been appointed
and he has taken over charge on the
4th October, 1972.

(c) The Government of Sri Lanka
have also set up their National Tea
Company. The setting up of two
c~~arate National Companies one each
in India and Sri Lanka is in accord-
ance with the recommendation made
by the Joint Working Groups of the
two countries in the meeting held at
Colombo in November, 1869.
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‘Scheme fur payment of hotel bilis by
foreigners in fereign exchange

926, SHRI D. K. PANDA:
SHRI ARVIND NETAM:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have intro-
duced a scheme which envisages the
payment of hotel bills by foreigners
in foreign exchange and if so, the
salient features thereof and the pur-
pose of introducing the scheme;

(b) whether under the new scheme,
Indians staying at the hotels will have
to pay in terms of rupees 33-1/3 per
cent more than those who pay in
foreign exchange;

(c) if so, what are the reasons for
the discrimination against the Indians
staying at the hotels in the matter of
payment of hotel bills; and

(d) what is the reaction of the hotel
industry to the new scheme?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) With a view to maximis-
ing the foreign exchange earnings
through tourism, all hotels have been
asked to receive payment of the hotel
bills of foreign nationals in foreign
exchange only, with effect from 1st
November 1872. Indian nationals and
the following categories of foreigners
can pay their hotel tariffs in Indian
rupees.

(1) Indian nationals resident iIn
India.
(2) Accredited diplomats, foreign

employees and foreign official guests
of Diplomatic Missions in India.

(3) Foreign nationals employed in
India.
(4) Nationals of Bulgaria, Czecho-

slovakia, German Democratic Republic
Hungary, Poland, Rumania, U.S.S.R.
and Yugoslavia.
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(5) Employees of IATA member
airlines including their flying crew,
their transit passenge:s on! their
interline passengers (who have to be
accommodated at the expense of such
airlines under IATA Regulations).

(6) Employees of shipping com-
panies who are specifically authorised
to make payments in Indian rupees
by the Department of Tourism or by
the appropriate Ministry of the Gov-
ernment of India.

(7) Foreign nationals invited to
India and staying as guests of the
Government of India or of a State
Government or any Department of the
Central or State Governments or of
any other Authority or Company
owned, controlled or managed by the
Government or any other public limit-
ed company engaged in manufacture
of or commerce in any goods export-
able from the country.

(8) Nationals of Nepal, Sikkini and
Bhutan.

(9) Any person on whose behalf
special permission for hosting has
been obtained by any Ihdian organisa-
tion or company from the appropriate
Government Department or Ministry.

(b) and (c). Under this scheme if
was envisaged earlier that a!l hotels
currently having a tariff of or above
Rs. 60 per head per day should in-
crease their tariffs by 33-1/3 per cent
if paid in Indian rupees by Indian
nationals and foreigners of the ex-
empted categories from 1 to 9 referred
to above. However, on the special
plea made by the Federation of Hotels
and Restaurants Association of India
the Government agreed to defer the
enhancement of the rupee tariff for a
short period to enable detailed con-
sideration of the representation as
well as submission by the Federation
of further data in support of their
plea.
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(d) The Government has received
assurances from the hotel industry
that every effort will be made to en-
sure that foreign nationals pay their
hotel bilis in foreign exchange. For
this purpose special money changing
facilities are being extended by the
Reserve Bank of India.

Distribution of coarse cloth through
tahj price shops

928. SHRI D .K. PANDA:

SHRI NAGESHWAR RAO:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government have de-
cided to distribute coarse cloth through
fair price shops;

(b) if so, the total quantity of coarse
cloth required for distribution through
fair price shops; and

(c) the steps taken to ensure regular
supply of coarse cloth to the fair price
shops?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Accord-
ing to the new scheme which came
into force with effect from 1-11-1972
the Government have decided to dis-
tribute controlled varieties of coarse
and lower medium cloth through mils
own retail shops, super bazars, fair
price shops affiliated to National Co-
operative Consumers’ Federation and
fair price shops opened by the State
Governments,

(b) The entire production of about
100 million metres of controlled cloth
per quarter is distributed through the
channels stated above.

(¢) Every State is allotted a quota
of centrolled cloth and the State Gov-
ernments, in turn, arrange distribution
of the cloth to consumers through the
above mentioned sources. ..
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Enquiry into clandestine import eof
woollen clothes

929. SHRI N. K. SANGHI:

SHRI RAM BHAGAT
PASWAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether, even though the Cus-
toms had the knowledge about the
clandestine import of woollen clothes.
as ‘rags’ since early 1971 and they had
caught many consignments red handed
they did not render them unservice-
able as is required under the Sea
Customs Act; ’

(b) whether inspite of the positive
instructions from the Ministry of
Foreign Trade, the Customs authori-
ties released all the confiscated goods
against bonds signed by importers
that they would mutilate the clothes
themselves;

(c) whether the Customs refused to
agree to a suggestion for a joint in-
spection of goods by State Trading
Corporation, the Customs and the
Textile Commissioner; and

(d) if so, the justification for the
attitude adopted by the Customs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir. It has been
reported to us that Customs have not
re'eased any detected case of import
of serviceable garments without fak-

ing mutilation action. Since early
1971, about 60 consignments were
detected by Bombay Customs and

rendered unserviceable either in the
docks or subsequently under Customs
supervision in Bombay except for six
consigaments which were rendered
unserviceable under the supervision of
Central Excise officers at Ludhiana.

(b) No confiscated goods were re-
leased against bonds for mutilation of
the clothes by the importers them-
selves. In May, 1972 and July, 1972
Ministry of Foreign Trade had sug-
gested the release of garments after
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mutilation, but in view of the practi-
«cal difficulties in undertaking mutila-
tion in the docks and having regard
to a procedure obtaining from 1961,
mutilation in the factories was per-
mitted under the supervision of Cus-
toms/Central Excise officers after
taking suitable bonds. This was duly
brought to the notice of the Ministry
of Foreign Trade.

{c) and (d). The suggestion made
by the State Trading Corporation to
Collector of Customs, Bombay for joint
inspection of consignments of rags
was not accepted by the Collector
since no expertise was necessary in
distinguishing rags from wearable gar-
ments and as this step would only
have led to delays in clearing the con-
signments. Further more the Customs
had at their disposal the services of
technical experts.

Margin ¢f profit earned by MM.T.C.
on the import and sale of Copper

930. SHRI N. K. SANGHI: Will the
Minister of FOREIGN TRADE be
pleased—t. state:

(a) whether the margin of profit
now being earned by Minerals and
Metals Ti'ading Corporation on the
import and sale of Copper has gone
up from 4.7 per cent to 22.1 per cent
during the last two years;

(b) the landed cost of Copper im-
ported during the last two years and
the price realised from the actual
users during the period; and _

(c) whether the ‘margin between
the landed cost and the sale price
conforms to the margin laid down
under the Scarce Material Order and
if the margin is jhigher, the reasons
for the higher mark-up at the cost of
the small-scale industries and whether
Governmen§é” propose to nationalise
the pricing policy of M.M.T.C.?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No Sir.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-3737/72]. The
margin between the landed cost and
the sale price conforms to the margin
laid down wunder Scarce. Material
Order except for actual users who are
either not exporting or exporting less
than 10 per cent of their production.
Such actual users are not eligible to
preferential treatment in the matter
of allocation of imported raw mate-
rials and comgponents.

Tracma tractors purchased for towing
aircrfats rusting at various airports

N. K. SANGHI: Will
of TOURISM AND
to

931. SHRI
the Minister
CIVIL AVIATION be pleased

state:

(a) whether Tracma tractors worth
Rs. 26.90 lakhs and with a foreign ex-
change component of Rs. 15.90 lakhs
purchased for towing aircrafts are
rusting at various airports;

(b) whether any enquiry has been
made in the matter;

(¢) the number of Tracma tractors
-purchased and the towing capacity of
each; and

(d) the reasons why Tracma trac-
tors were preferred over India-made
tractors? )

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Except for one which is
under repair, ail tractors are in
serviceable condition.

(b) Yes, Sir.

(c) Seven. ‘The towing capacity
with a draw bar pull is 8800 K.G.



151 Written Answers

(d) According to Indian Airlines,
at the time of purchase India-made
tractors with such haulage capacity
were not available.

Distribution of Dividends by
Companies

932. SHRI N. K. SANGHI: Wwill
the Minister of COMPANY AFFAIRS
be pleased to state:

(a) the number of Companies who
have defaulted in distribution of divi-
dends within the statutory period laid
down under the Companies Act in the
last three years; and

(b) what action has been taken
against the defaulting Companies?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) and (b). The information
is being collected and will be laid on
the table of the House.

Long term agreement with Bulgaria
for importing Urea.

933. SHRI ARVIND NETAM: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government of India
have recently concluded a long-term
agreement with Bulgaria for the
import of Urea; and !

(b) if so, what are the broad out-
lines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (%).
The Minerals and Metals Trading Cor-
poration of India Ltd. has entered into
an agrement with M/s. Chimimport,
Bulgaria for import of urea during the
three years 1973 to 1975 for quantities
going up from 100,000 tonnes to
200,000 tonnes on basis of prices to be
fixed for each year.
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Indo-Kuwait trade agreement re-
garding fertilizerg

934. SHRI ARVIND NETAM: Wil
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether a trade agreement has.
recently been signed between India
and Kuwait regarding fertilizers; and

(b) if so, the terms and conditions
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
No Trade Agreement as such was sign-
ed with the Government of Kuwait
during the recent visit of the Kuwait
Trade Delegation to India. However,
extensive discussions on trade and
economic matlers between the two
countries did take place and these
discussions included the supply of
fertilizers to India from Kuwait on
long term basis.

Credit from Swiss Government
936. SHRI PILOO MODY: Will the
Minister of FINANCE be pleased to

state:

(a) whether the Swiss Government
have recently offered soft credit to
India;

(b) if so, the amount thereof; and

(c) for what purpose?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) While no specific offer of soft
credit to India has been received from
the Swiss Government, the possibili-
ties of bilateral assistance are under
congideration.

(b) In view of ab9ve, question db?s
not arise,

(¢) In view of (a) above, question
does not arise,
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Financial assistance to State for re-
lief measure in drought affected area.

936. SHRI JHARKHANDE RAIL:
SHRI JAGANNATH MISHRA:

Will the Minister of FINANCE be
pleased to state:

(a) the nature and extent of Cen-
tral assistance asked for by each
State Government in the current
year for organising relief measures
in the drought affected areas;

(b) the nature and extent of assist-
ance provided so far to each State;

(c) whether there are complaints
that in many areas the relief measures
undertaken are quite inadequate due
to paucity of funds; and

(d) if so, whether the Central Gov-
ernment propose to increase the quan-
tum of assistance provided to the
States?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-3728/
72).

(¢c) and (d). On requests from
the State Governments, Central
teams are deputed to review the situ-
ation and the ceilings of expenditure
earlier fixed for purposes of Central
assistance.

Illegal import of woollen garments

937. SHRI K. SURYANARAYANA:
SHRI C. JANARDHANAN:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether his Ministry released
to unscrupulous businessmen eyores
of rupees worth of jerseys and suits
which were illegally imported in the
guise of woollen rags;

KARTIKA 26, 1894 (SAKA)

Written Answers 154

(b) if so, the number of bales
allowed for import, the number out
of them which have arrived in India
and cleared; the number lying un-
cleared and the number still on the
high seas;

(c) the number of bales seized by
the customs at the point of entry and
at destinations and the number out
of them released and the conditions
on which released; and

(d) whether any investigation is
proposed to be made into the whole
affair,” if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) No, Sir.

(b) Does not arise.

(c) About 14372 bales have been
seized with importers, about 2890
bales with the dealers and about 6,000
bales are estimated to be pending
clearance with the Customs, Bombay.
Between July 1971 todate they have
cleared consignments valued at about
Rs. 4.45 crores as rags and between
the same period consignments valued

at Rs. 20 lakhs were cleared after
mutilation or on the condition of
mutilation.

(d) Yes, Sir. It has been decided

to entrust the entire matter to the
Central Bureau of Investigation for
detailed investigation.

Arrears of income tax due from the
film distributors and Cinema owners
of Delhi.

938. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4388 on the
28th April, 1972 regarding the arrears
of Income-tax due from the film
distributors and cinema owners in
Delhi and state:
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(a) the effective measures since
taken to recover the huge arrears out-
standing against each of the cinema

owners and film distributors in Delhi
and the amount thus recovered; and

(b) the difficulties which lie in the
way of Government in recovering
these arrears as land revenue and
«cancelling the licences of the cinema
owners in default of payment of the
outstanding tax arrears amounting
to several lakhs of rupees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The ififormation
regarding the effective measures since
taken to recover the arrears outstand-
ing against each of the cinema owners
and film distributors in Delhi and the
amount thus recovered is given in the
statement laid on the Table of the
House. [Placed in Library. See No. LT-
.3729/172].

(b) It would be observed from the
information given in the Annexure
that as a result of various steps
taken, tax arrears have been subs-
tantially recovered/reduced between
1st April, 1972 and 1st November,
1972. The Income-tax Department do
not have powers under the law to
cancel the cinema licences of tax de-
faulters.

As a result of the steps taken the -

demand has been fully reduced or
recovered in 49 cases and partly re-
duced or recovered in 11 cases. In
the balance of 29 cases the demand is
disputed in appeal or steps are in pro-
gress to recover the demand by taking
various measures,

witefire Tt ¥ sive Wt O wwna
; i

939. Wo wEfATIAW qivan :
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fram %Y a1er 1 65 % et aifafas
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Financial Assistance from Foreign  THE MINISTER OF FINANCE
Countries (SHRI YESHWANTRAO CHAVAN):
(a) Members of the Aid-India Con-
941. SHRI E. V. VIKHE PATIL: sortium at their meeting held in June,

Will the Minister of FINANCE be
pleased to state:

(a) the amount of aid that is likely
to be received from foreign countries
during the current year;

(b) whether any agreement for aid
has been signed with the foreign coun-
tries; and

(c) if so, the names of those coun-
tries and the amount of aid in each
case?

2443 LS—6

1972 noted that for the year 1972-73
commitments of non-project assist-
ance including debt reliet of about
$700 million and of project assistance
of about $550 million would be neces-
sary. Most members have indicated
the contribution they would be able
to make subject to necessary appro-
vals, towards these goals. No fresh
agreements have been signed in the
current year with hon-Consortium
countries but aid from these countries,
especially East European countries,
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which has been in the pipeline from
agrgements signed earlier continues
to be used for country’s development
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(b) and (c). Aid Agreements have
been signed with the following coun-
tries for a total amount of $ 490.76

programme. million: —
Name of the Country Amount
(US $ Million)
T 1 Austria o .. . . . e
2. Belgium . . . . . §°00
3. Canada . . 46-90
4. Denmark . . 5° 70
s. Prance . . . 37°90
6. Netherlands . . 21°00
7. Sweden . 5271
8. U. K. 107- 00
9. USA (Export-Import Bank) 21°95
10. IDA . 191°00
490. 76

Trade Delegation from Kuwail.

942. SHRI E. V. VIKHE PATIL:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether a trade delegation from
Kuwait recently visited India and held
trade talks wih him and is so, the out-
come thereof; and

_ (b) whether any propgsal for joint
ventures figured in the talk and if so,
the outlines therepf?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GBORGE): (a) and (b).
A -Kuwait Trade Delegation under
leadership of H. E. Khalid Suleman Al
Adsani, Minister of Commerce &
ihdustry visited India from 29th Sep-
tembgr to 6th October, 1972. During
the ‘visit of the Delegation extensive
tatks ‘'were hald to explore further
avenues to expand trade and economic
ties between the two countries. These
talks included the possibility of setting

up a fertilizer plant in Kuwgit as a
joint venture between the two coun-
tries, though no concrete results have
emerged so far. Further discus-
sions in this respect would continue.

Working of Nationalised Indian
Banks Abroad.

943. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have re-
ceived the Report of the Study Com-
mittee about the working of the over-
seas branches of the nationalised
banks;

(b) if so, the salient features there-
of; and
Government

(c) the reaction of

thereto?

THE MINISTER> OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Government had appointed

a Committee to study the working of
Singapore and Hong Kong branches of
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the nationalised banks, with reference
to the relationship between the branch
and the head office, scope for improv-
ing the profitability of these branches
and their role in promoting Indian
expoarts. The Committee submitted its
report in Nevember, 1971. Its recom-
mendations are of an advisory nature
to be adopted by the barks concerned.
They refer to matter such as greater
delegation of powers, head office ins-
pection and audit, measure for enlarge-
ment of local business on commercial
lines etc.

Government have generally en-
dorsed 18 out of the 20 recommen-
dations and the banks are processing
them for implementation. The remain.
ing 2 recommendations are under
consideration.

Vacancles of UD.C's. and Stenogra-
phers in the office of Collector, Cen-
tral Excise and Customs Delhi.

944, SHRI PHOOL CHAND
VERMA: Will the Minister of
FINANCE be pleased to state:

(a) the sanctioned strength of
U.D.Cs. and Stenographers, existing
staff position and the number of
posts vacant in the said categories at
present in the Office of the Collector,
Central Excise and Customs, Delhi;

(b) the numbér of posts reserved
for persons belonging to Scheduled
Castes and Scheduled Tribes during
the current year upto 31st July, 1972;

. (c) whethier these vacancies were
notifted to the Central (Surplus Staft)
Cell of the Department of Personnel
and if so, the dates of notification and
if not, the reasons therefor;

(d)y whether the vacant posts were
filled up by the staff provided by the
Ceft and if so, how many in each cate-
gory; and

(e) if not, whether ‘No Objection
Certificates’ were obtained from the
Cell to fill up these vacancies from
other sources and if so, when?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The position is
as follows:—

Cad-e Sanctioned Woriing Vacancies
strongth strength
UD.C. 218 206 12
Stenographer 37 31 6

(b) The post of UD. Clerk is a
non-selection post and is filled entire-
ly by promo¢tioh of L.D. Clerks on the
basis of seniority-cum-fitness. There
is no reservation for Scheduled Castes
and Scheduled Tribes in this grade.

reserved each for
Scheduled Castes and Scheduled
Tribes candidates in the grade of
Stenographer during fhe current year
upto 31st July, 1972.

Omne post was

(¢) Yes, Sir. Vacancies in the grade
of Stenographers were notifled to the
Central (Surplus Staff) Cell on 1st
February 1972, but vacancies in the
grade of U.D. Clerks were not re-
ported to the Cell because as stated
earlier, these were to be filled entire-
ly by promotion fréem the grade of
Lower Division Clerk.

(d) No, Sir. The Cell had no can-
didates to nominate,

(¢) No Objection Certificates were
obtained from the Cell in respect of
vacancies of Stenographer on 7th Feb-
ruary 1972 and 30th July 1972 for fill-
ing them from other sources.

Changes in Existing Export Promo-
tion Policies to Push up Exports to
Enlarged EE.C.

945. SHRI P. M. MEHTA:
SHRI K. LAKKAPPA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether his Ministry is pro-
posing to make certain changes in
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the existing export promotion poli- of standard quality Chappals. How-
cies to push up and facilitate bigger ever, negotiations for export of Chap-
exports 1o the enlarged European pals to U.S.S.R. during 1973 are being

Common Market which would come
into being in January, 1973;

(b) if so, the main points to be
taken into consideration before the
changes take place; and

(c)} the adjustments to be made in
the existing promotion policies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOKEIGN TRADE
(SHRI A. C. GEORGE): (a) to (c). The
export promotion policies of this
Ministry are constantly under review
with a view to attaining a larger
share of foreign markets for our pro-
ducts. No specific changes are con-
templated in our export promotion
policies as a result of the enlarge-
ment of the European Common Mar-
ket as such. Appropriate action will
however be taken at the appropriate
time if the need arises.

Revival of Purchase of Chappals by
U.S.S.R.

946. SHRI P.M. MEHTA:
SHRI PURUSHOTTAM KAKO-
DKAR:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Soviet Union which
had suspended import of chappals
(Sandals) from India in 1966, has
decided to revive purchase thereof;

(b) the reasons for suspending of
the order at that time; and

(c) the value of the total order re-
ceived?™

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE):

(a) to (c). State Trading Corpora-
tion has been negotiating with U.S.S.R.
every year for supply of Chappals
from India to U.S.S.R. but no exports
could be effected since 1966, as the
prices offered were too low for supply

held.

Finding of Enquiry Committce on the
‘Working of S.T.C.

947. SHRI P. M. MEHTA:

SHRI PURUSHOTTAM KA-
KODKAR:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the State Trading
Corporation is running in heavy loss;

(b) whether during the last five
months, S.T.C. exports have gone
down by 14 per cent and imports by
3 per cent;

(c) whether most of the countries
from which orders had been secured
have rejected the goods due to bad

quality and if so, the names of the
countries who have rejected the
goods and how. much loss has been

caused due to this rejection;

(d) what steps are being taken to
improve the working of the S.T.C.
and make it a profiteering concern;
and

(e) whether Government have set
up an enquiry Committee to go into
the working of the S.T.C. and if so,
the findings thereof and action taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No Sir.

(b) Exports of S.T.C. increased hy
48.9 per cent between April to Octo-
ber, 1972 as compared to the corres-
ponding period last year. However,
there has been a decline in imports
by 3.7 per cent.

(c¢) No Sir. 5

(d) S.T.C. is a profit making con-
cern. However, with a view to further
improve the working ef S.T.C., the
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following measures have  been
“taken: —

(i) Overheads have not been

allowed to increase despite
increase in turnover.

control on working
capital especially stocks and
debtors thereby saving in-
terest charges.

«(ii) strict

(iii) better cash management to
obtain  optimum utilisation
of funds.

(e) Yes Sir. An evaluation team to
undertake a quick survey of the func-
tioning of the S.T.C. and make an
assessment of the extent to which the
goals for which the corporation was
set up have been achieved and the
direction in which further strengthen-
ing of the organisation is needed as
also to suggest ways and means of
improving its performance has been
set up. The report of the team is
under preparation.

Enquiry into Management of
Ayodhya Mills, Delhi.
948. SHRI SARJOO PANDEY:

‘Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether a Departmental En-
quiry Committee was appointed to
look into the mismanagement of
Ayodhya Mills, Delhi whose man-
agement is under the National Tex-
tile Corporation;

(b) whether the Ayodhya Mill
Workers Action Committee (Sang-
harsha Committee) has submitted

any memorandum demanding an
enquiry into the affairs of the Mill;

(c) if so, the contents thereof; and
(d) the steps taken in the matter?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.
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(b) to (d). A combined represen-
tation from various labour Unions
including Sanyukt Sangharsh Com-
mittee has been received recently
alleging misappropriation of funds
etc. by the present management of
the Ajudhia Textile Mills Ltd. Delni
and demanding judicial enquiry :n
the matter. The representation is
being examined.

Constitution of . Permanent Boar)
Directors for Nationalised Banks.

949. SHRI SARJOO PANDEY:
SHRI SAT PAL KAPUR:

Will the Ministear of FINANCE be
pleased to state-:

(a) whether no permanent Boards
of Directors have yet been constitut :d
for the fourteen nationaliscd banks:

(b) if so, the reasons for the de’ay
in constituting permanent Boards ~or
these Banks; and ~

(¢) when the Boards are expected
to be constituted?

THE MINISTER OF STTE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). The
First Boards of Directors of the na-
tionalised banks constituted on 18th
July 1970 under Section 7(3) of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act 1970
have been functioning. These Boards
are to continue till Boards of Dircc-
tors are constituted in accordance
with clause 3 of the Nationalised
Banks (Management and Miscella-
neous Provisions) Scheme, 1970. The
new Boards are expected to be con-
stituted shortly.

Extension of Financial Assistance by
LIC. to Drought Arfected States

950. SHRI SARJOO PANDEY: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Life Insurance
Corporation of India has decided to
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extend financial assistance to State
Governments jn salving the problem
of drought;

(b) if so, the nature of assistance
proposed to be givea to the States;
and '

(¢) whether any such assistance
has already been provided ta the
States?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The LIC has regular
schemes for financial assistance to
State Governments and makes inves-
ments in accordance .with the budget
prepared at the beginning of each
financial year. However, whenever
natural calamities of considerable
magnitude occur it grants ad hoc
financial assistance to the State Gov-
ernts, for being utilised under one of
its existing schemes, to mitigate the
hardship caused by the calamites,
provided sufficient funds for the pur-
pose are available. Such assistance
was, for instance, granted in connec-
tion with the earthquake ravaged at
Koyna in Maharashtra and Broach in
Gujarat, as well as the floods in Orissa,
Bihar and West Bengal Recently,
the LIC offered financial assistance of
Rs. 1 crore to the Gevernment of
Andhra ‘Pradesh to meet the drought
situation this year.

Scope for Tyre Expert to Sudan,

95L. SHRL SARJOO PANDEY: Will
the Minister of FOREIGN TRADE be

pleagsed to state:

(a) whether there is good scope for
"tyre export to Sudan, U,A.B. and East
European countries; and

(b if sq, the steps being taken to
export tyres to Sudan, U.AR. and

East European couniries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) By and
large, there is a gpod scope for export
of tyres to Bast European countries,
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though the market is limited in
ARE. and Sudan.

(b) Besides granting Import re-
plenishment and cash assistance on
the export of tyres, an attempt is
made to make specific provision in
the Trade agreements with these
countries.
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T § GATEq 11 ¥ forlr ot oF AY
AdA-arAT #7 s FA 0 PAAIE
foar @ % | gy sfawrfali
THFEIAT TUT TLEIT warer azelh o
mmﬁma%rﬁa

Agréement of 1939

953. SHRI JAGANNATH MISHRA:
Will the Minister of FOREIGN
TRADE be pleased to stafe:

(a) whether Iridia Kas offered or
requested UK. Government to pre-
serve same elements in Indo-UK
trade agreement of 1939; and

Indo-U.K. Trade

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) an@ (%y.
Yes, Sir. In view of the desirability
of making satisfatory trade arrange-
ments with the U.K.—and important
training partner of India.

Emergency Landing of Japan Airlines
DC-8 Aircraft at Juhu in September,
1972,

954. SHRI JAGANNATH MISHRA:
SHRI SUKHDEO PRASAD
VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Japan Airlines’ DC-8
Aircraft has an emergency landing at
Juhu in September, 1972; and

(b) it so, the réasons for not insti-
tuting a judicial enquiry into the
mishap?

THE MINISTER OF TOURISM

AND CIVIL, AVIATION (DR. KARAN:

SINGH): (a) on the morning of the
24th SeptemberA, 1972, a Japan Alr-
lines DC-8 aircraft landed at Jubu in-
stead of the international airport at
Santa Cruz, Bombay. The matter is
under investigatiétt. ”

KARTIKA 36, 1494 (SAKA)

Written Answers y7o0

(b) Governmient felf that an in-
vestigation ufider Rulé 71 of the Air-
craft Rules, 1937, would be approa-
pridte fri-  this cabe. k

Takte over of Shoe Export

956. SHRI MUKHTIAR SINGH
MAEIK:

SHRI K. KALLANNA:

Will the Minister of FOREIGN

TRADE be pleased to state:

(a) whether there is any proposal
under the consideration: of Govern<
ment to take over shoe export;

(b) if so, the outline of the proposai;
and

(c) the time by which it will be
taken over?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) ‘o (¢).
Export of all types of footwear hds
beén canalised through the State Trad-
ing Corporation of India with effeét
from 14th November, 1972.

Survey in foreign countries for handi-

crafts.
957. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of

FOREIGN TRADE be pleased to state:

(a) whether there is any proposal
under consideration of Government to
conduct market surveys in ~foreign
countries for handicrafts; and

(b) if so, the salient feaures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI At C. GEORGE): (a) and (b).
In order to expand the exports of
handicrafts, market surveys of ceér-
tain selected handicrafts in the mar-
kets of North America and West
Europe are contemplated.
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Unsntiﬂactory flight schedules of In-
dian Airlines

958. SHRI VAYALAR RAVI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that the shortage of planes and non-
availability of adequate airport faci-
lities in India have resulted in the
unsatisfactory maintenance of light
schedules of the Indian Airlines; and

(b) if so, the steps taken to make

the flights of Indian Airlines more
satisfactory and economical?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH): (a‘ and (b). Indian Air-
lines flight schedules operate be-

tween 6.00 a.m. and 10.00 pm. The
number of aircraft available deter-
mines the extent of the capacity the
Corporation can provide. It is cor-
rect that the services of Indian Air-
lines were adversely affected in the
recent past resulting in considerable
inconvenience to the public. This
was due to several factors including
agitations by various sections of em.
ployees connected with their wage
negotiations. The position has since
improved.
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Transfer of Publicity Division to
Tourism Development Corporation

961. SHRI R. R. SINGH DEO: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government of India
have decided to transfer the publicity
Division of the Ministry of Tourism
to the Tourism Development Corpora-
tion;

(b) whether the decision has led to
serious problems between the two
Departments of the Ministry of
Tourism; and

(c) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The production and
distribution of tourist publicity lite-
rature has been transferred to the
India Tourism Development Corpora-
tion. Other functions of the publicity
division remain with the Department.

(b) No, Sir.

(c) Does not arise.

Top Vacancies in Public Sector
- undertakings

962. SHRI M. RAM GOPAL REDDY :

Will the Minist~r of FINANCE be
pleased to state:

(a) whether many top vacancies in
the public sector undertakings remain
unfilled and if so, the names of the
Undertakings; and

(b) the reasons therefor and the
action proposed to be taken in the
matter?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
‘K. R. GANESH): (a) There are cer-
tain Top Posts which are vacant in
the Public Enterprises. The names
of the undertakings where the posts
are vacant are indicated in the attach-
ed statement
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(b) Sometimes, time is taken in

filling up such vacancies due to the
following reasons: —

(i) The Ministries have selected
the persons who are also look-
ing after the work but their
regular appointment is pend-
ing.the fulfilment of the re-
quired procedure. . In such
cases, while there is a techni-
cal vacancy, there is no mana-
gerial vacuum.

(ii) For certain highly specialis-

ed posts, sometimes difficulty

is experienced in locating
suitable persons.

(iii) In some of the new compa-

nies, it may be difficult to
prepare suitable succession
plans to fill up vacancies

from within the organisa-
tions.

(iv) Some of the vacancies
newly created posts.

are

(v) There is need to exercise con-
siderable care in filling up
such important posts.

Necessary action is being taken to
fill up the vacancies early and in
the meantime temporary arrange-
ments have been made to avoid dis-
location of work.

Sh_;tement

Names of Public Enterprises in which
top posts (i.e., posts, the power of
appointment to which vests with
the Government), are vacant.
(Position as on 1st November, 1972)

1. State Trading Corporation of
India Ltd.

2. Minerals and Metals Trading
Corporation Ltd.

3. Tea Trading Corporation Ltd.
4. Jute Corporation of India Ltd.

5. Export Credit and Guarantee
Corporation Ltd.

6. Bharat Heavy Electricals Ltd.

7. Hindustan Paper Corporation
Ltd.
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8. Heavy FEngincering Corpora-
tion Ltd.

9. Hindustan Steel Ltd.

10. Indlan Ol ‘Corporation Ltd.

11, Pyrites, Phosphates and Chemi-
cals Ltd,

12. Pertilizer Corporation of India
Ltd.

18. Indian Drugs and Pharmaceu-
ticals Ltd.

14. Hindustan Antibiotics Ltd.

15. Cochin Shipyard Ltd.

16. Shipping Corporation of India
Ltd.

17. Hindustan Copper Ltd.

18. National Coal Development
Corporation Ltd.

19. Bharat Aluminium Co. Ltd.

26. Rehabilitation Industries Cor-
poration Ltd.

Countries invited and participateq in
Aslan Trade Fair 1972

963. SHRI M. RAM GOPAL REDDY:

SHRI B. K. DASCHOW-
DHURY:

Will the Minister of FOREIGN
TRADE: be pleased to state:

(a) how many countries were in-
vited to partieipate and how many
(with names) have actually partici-
pated in the Asian Trade Fair, 1972
organised by his Ministry;

(b) the expenditure actually in-
curred by Government on making
arrangemenis for the Fair; and

(c) what benefits are likely to ac-
crue to the country from the Fair?

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADYE - (SHRI A. C. GBORGE):
(d) tor. (©). 124 countiries were iavited
to participate, Forty-six foreign coun-
tries ,(names mentioned in statement)
have actually participated in the
Asian Trade Fair, 1872, Im: addition
to foreign governments, the (i) Unit-
ed Nations Industrial Development
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Orgemisation (UNIDO) and (if) Eco-
totrdc Commission for Aslan en@ Far

East (ECAFE) are also participating
in the Rair, :

Besides foreign
foraign commercial
Pating. in the. Fair,

governments 17,
films are partici-

The expenditure of about Rs, 5.83
crores is expected to be incurred by
the Fair Authority, Ministry of
Foreign Trade on organisation of the
Fair. The exact amount of expendi-
ture will be known only later when
Payments of all the bills etc. have
been finalised some time after the
close of the Fair. The exact expendi-
ture actually incurred as on the 3ist
October, 1972 ameunted to Rs. 3.95
¢raxes,

The benefits likely to accrue to India
as a result of the Fair are manifold.
Some of these are indicated below:
(i) The Fair, which is aimed ta
promoting trade and economic co-
operation among developing countries
especially those in Asia and at en-
couraging new foreign investments in
Asia, will afford a good opportunity
to project the correct image of India
and show to the comity of nations the
progress that India has made since
Independence in the various fields,
like light and heavy engineering,
small and large industries, chemicals
and fertilizers, iron and steel, aero-
nautics, ship buil@ing and Power and
Atomic energy, ete.

[ 4

(ii) The direct training activity the
Fair will generate can be assessed
only after the Fair is over. However,
during the very first ‘week of the Fair,
expord orders: for items like furnish-
ings, bicycle parts, fencing compon-
emts, dolls, ready made garments, etc.

from countries. such as West Ger-
many, Sweden, US.A. and the
It is ex-

U.S:SR: haewe: been booked.
pected . that total export business to
the extent of Rs. 50 crores would rg-

sult from the Fair.
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(ili) There are indirect revenues
in the shape of foreign exchange which
will be spent by the foreign partici-
pation in the country for arranging
their participation in the Fair.

(iv) The Fair has brought to the
doorstep of India the technologieal
advanecement achieved in other eoun-
tries, and has provided an opportunity
to Indiam industrialists, technologists,
etc. to learn and pick up new tech-
niques, methods, prototypes, ete.

(v) The Fair will generate new
buyer-seller contagts, and this will
lead to promotion of internal business,
progressive important substitution,
and economic integration of different
regions.

1. Afghanistan; 2. Australia; 3. Aus-
tria; 4. Bangla Desh; 5. Belgium;
6. Bhutan; 7. Brazil; 8. Bulgaria; 9.
Burma; 10. Canada; 11. Cyprus; 12.
Caeehoslovakia; 13. Federal Republic
of Germany, 14. Fiji, 15. France, 16.
German Demeocratic  Republic, 17.
Guinea, 18. Hungary, 19. Indonesia,
20. Iraq, 21. Italy, 22. Japan, 23. Kenya
24. Kuwait, 25. Libya 26. Malaysia,
27. Mauritius, 28. Mengolis, 28. Nepal,
30. New Zealand, 31. Oman, 32. Peru,
33. Philippines, 34. Poland, 35. Re-
public of Korea, 36. Romania, 37.
Spain, 38. Sri Lanka, 39. Sudan, 40.
Sweden, 41. Tanzania, 42. Thailand,
43. Turkey, 44. U.SS.R., 45. Yugosia-
via, 46. Zambia:

Misappropriation of Exchange per-
mits from Reserve Bank of India

98¢. SHRI M. RAM GOPAL

REDDY:
SHRI SAT PAL KAPUR:

Will the Minister of FINANCE be
pleased to state:

(a) whether recently foreign ex-
change worth seventy lakhs of rupees
has been collected on the basis of
exehange permits misappropriated
from the Reserve Bank of India;
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(b) if so, whether any inquiry has

been held in the matter and the cul-
prits brought to beok; amd

(c) what steps Government propose
to take to prevent such malpractices
in future? -

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVANY:
(a) and (b). Certain cases where fo-
reign exchange has been obtained on
the basis of spurious permits have
come to the notiee of . Enfgrcement
authorities. Tha matter is pending in-
vestigation by the Central Bureau of
Investigation.

(c) 8teps are being taken by the
Reserve Bank to stoeamline the pre-
cedure for relemse. of - foreign ex-
change to prevent misuse in future.

Alleged lapses on the part of Indian
Motion Picture Export Corporatien

965. SHRI M. RAM GOPAL
REDDY:

' SHRT NAGESHWARA RAO:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any representation has
been received from the All India
Film Producers’ Council enumerating
various lapses in the working of the
Indian Motion Pictures Export Cer-
poration;

copy of the
on the

(b) if so, whether a
representation will be laid
Table of the House; and

(c) what steps Government propose
to take on the said representation?

THE DEPUTY MINISTER IN' THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE):(a) Yes, Sir.

(b) and (c). It is not the practice
to lay copies of such representation
on the Table of House. However,.the
points made in the repnesentation are
being examined.
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Circulation of Soiled Currency Notes

966. SHRI M. RAM GOPAL
REDDY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether soild and dirty cur-
Tency notes, especially of small de-
nominations, which are fit for destruc-
tion are still in circulation in the
country and are also being issued by
leading nationalised banks, like the
State .Bank of India;

(b) If so, the reasons therefor; and

(c) what steps Government propose
to take to withdraw them and replace
them by new or good currency notes?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) It is not
that small denomination notes which
are fit for destruction are issued by
leading nationalised banks including
the State Bank of India, but it is a
fact that soiled notes continue to re-
main in circulation in the country;

(b) The frequency with which cur-
rency notes changes hands in this
country is quite high and is largely
responsible for rendering freshly
printed notes soiled and dirty in a
few months time. The capacity to
print fresh notes at the India Secu-
rity Press, Nasik is also limited and
has not been able to keep pace with
the growing demand for currency
notes for some time in the past;

(c) It is only after the new Bank
Note Press, now being set up at
Dewas, goes into production next

" year that the problem of soiled notes
in circulation can be satisfactorily
tackled. Pending the construction of
the new Press, the capacity of the
Currency Note Press at Nasik has
been augmented by additional staff
and increased working hours and is
expected to be further augmented by
‘ntroduction of high-speed, modern
and  sophisticated currency note
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printing machines for which a cont-
ract has already been concluded with
a Swiss firm. Besides, the Reserve
Bank of India as well as its agencies,
namely, the branches of the State
Bank of India and its subsidiaries
maintaining currency chests have also
been extending adequate and liberal
facilities for exchange of soiled notes
to the extent the availability of fresh-
ly printed notes will permit. It has
alwayg been the practice of the Re-
serve Bank of India to make supplies
to banks all over the country partly
in new nofes and partly in the form
of reissued old notes which are cap-
able of withstanding fresh handlings.
The notes which are soiled and unfit
for further handling are not reissued
to the public, but are destroyed in
accordance with the procedure de-
termined by the Reserve Bank of
India.

Dissatisfaction of Central Government

Employees over Pay Commissjon’s

report on Payment of Additional
Interim Relief

967. SHRI RANABAHADUR
SINGH: Will the Minister of FI-
NANCE be pleased to state:

(a) whether Central Government
Employees have expressed dissatis-
faction over the report of the Third
Pay Commission on payment of add:-
tional interim relief; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Some re-
presentationg from a few Associations
of Central Government employees
have. been received to this effect.

(b) This additional Interim Relief
has been sanctioned in terms of the
recommendations of the Third Pay
Commission, contained in their Third
Interim Report, which has been
accepted by Government in toto.
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Resignation of Chairman, Indian
Airlines
970. SHRI SOMCHAND SOLANKT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Chairman, of In-
dian. Airlines has resigned due to his
differences with Government on per-
sonnel policies of the Corporation; and

(b) if not, what other reasons have
been given for the resignation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION: (DR.
KARAN SINGH): (a) No, Sir.

(b) Does not arise.

Decline in Export of Coir Yarn

971. SHRI K. MALLANNA: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether thg/ _export of coir
varn has declined considerably dur-
ing the last three years;

(b) if so, the reasons therefor; and

(c) the amount of coir yarn ex-
ported during the last three years,
year wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) There
had been decline in the export of
coir yarn in 1970-71 but the position
has improved subsequently. As
against an export of 14,472 tonnes
valued Rs. 332 crores during the
period April-October, 1971, the ex-
port of coir yarn during April-Octo-
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valued at Rs. 4.43 crores.

(b) The decline in the consumption
of coir yarn for manufacturing pur-
pose in West European countries t}ue
to inroads of synthetics and other
substitute products and reduced con-
sumption of coir yarn for Hop culti-
vation in U. K. and in some other
countries caused a reduction in the
volume of exports of coir yarn.

(c¢) The quantity and value of coir
yarn exported during the last three
years were:

Quantity Value
(in toanes) (Rs, Lakhs)
1969-70 37,738 819.12
197¢-71 33.440 766. 36
30,642 722- 42

1971-72

Recruitment in Office of Cotton Cor-
poration o7 India, Delhi

972. SHRI K. MALLANNA: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Cotton Corporation
of India, after shifting their offices in
Delhi, has recruited a number of per-
sons during the last three months;
and Y

(b) if so, the particulars of the per-
sons recruited?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) Partciulars of persons rgcrult-
ed during the last three months in
the Delhi Office of the Cotton Cerpo-
ration of India are given below:—

ber 1972 amounted to 17,392 tonnes
T Name - Designation Age Qualifications
Shri Shafi Ahmed Shah As istant Manager 27 B.A. (Hons.), M.A.
Shri Gagdish Chander Accounts Officer 262 B. Com., LL.B,, A.CA.
Shri Ved Parkash . Assistant 39 B.A., Dip. (Coop.)
Shri Ram K Accounts Assistant 27 B. Co.
Shri P. .C. Sachdeva . Sr. Stenographer 33 M.A. (Beo.,)
Shri V. P. S. Gandhi . UD.C. 22 B. Sc,
Smt. Chander Prabha Receptionist 32 MA.
Km. Bela Saxena L.D.C. 22 B.A.
LY A

Prem Sin . river
Sh:i Jarnail Sig‘;h . . Staff Car Driver 45 Army (II Class)
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In addition, the Corporation has
alsg recruited 93 Cotton Selectors and
82 Ginning and Pressing Clerks for
being posted in varlous purchase
centreg in Northern region.

Shifting of Office of Cotton Corpora-
tion from Punjab to Delhi

973. SHRI K. MALLANNA: Wwill
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government have
shifted the Office of the Cotton Cor-
poration from Punjab to Delhi;

(b) if so, the reasons therefor; and

(¢) whether Government propose
to purchase cotton through the Cor-
poration of India from Northern
States of India and if so, the broad
outlines of the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE):. (a) and (b).
In the interest of effective supervision
and control over cotton purchase
operations in the States of Punjab,
Haryana, Rajasthan and U.P, the
headquarters of the Cotton Corpora-
tion's Northern Regjonal Office haVe
been shifted from Bhatinda to Delhi.

(¢) The Cotton Corporation has al-
ready started ity purchases of cotton
im the ®ofton growing States in Nor-
thern India.

Trade Delegations seat Abroad

974. SHRI - K. MALLANNA: Will
the Minister of FOREIGN TRADE be
rleased to state:

(a) the number of trade delegations
sent by Government to foreign count-
ries during 1972;

(b) the countries visited by each
trade delegation;

(c) the composition of each delega-
tion; and

(d)-the results achieved?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (d).
A statement is laid on the Table of
the House. [Placed in Library See. No.
LT-3130-72].

Joint Ventures approved and Set Up
in Foreign Countries.

975. SHRI K. MALLANNA:
SHRI C. T. DHANDAPANIR:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the number of joint ventures
approved by Government during last
one year for being set up in foreign
countries (with names) and the num-
ber actually established;

(b) the major items of production
of the joint ventures; and

(c) the extent to which develop-
ment of export of Indian goods in
these countries has been affected as
a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) During
1971-72, 22 joint venture proposals
were accorded- approvals for being set
up in Mauritius, Nigeria, Iran, Indo-
nesia, Malaysia, Fiji, Australia, Japan
and Canada. Of these, one in Malay-
sia has gone into production during
the year itself.

(b) Cement, textiles, readymade
garments, steel items, pipes and
tubes, palm oil. fractiomations, . soaps,
automotive chains, sugar,  -ett, are
the itemg covered by proposed ven-
tures. ~

(c) The development of exports of
Indian goods is not adversely affect-

.
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Raids in Kanpur to unearth black

money
976. SHRI SHYAMANANDAN
MISHRA: Will the Minister of

FINANCE be pleaseqd to state: -

(a) whether black money amount-
ing to rupees one crore was unearth-
ed at Kanpur during raids since April
this year; and

(b) the names of the parties hold-
ing the black money?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI K. R. GANESH): (a) In the
searches made by the Income-tax De-
partment at Kanpur since April, 1972,
cash and other assets of the value of
Rs. 820 lakhs were seized.

(b) The names of the assessees in
whose cases searches were made are
as under:

Shri Nirmal Kumar, Kanpur.

Shri Lal Chand, Kanpur.

Bhri Amar Singh, Kanpur.

Shankar Rice Mills, Kanpur.

Amar Rice Mills, Kanpur.

Shri Surendra Kumar.

Shri Yogendra Kumar, Kanpur.

Shri Rajjan Baba (Rajjan Lal
Misra Trust), Kanpur.

8bri Rajjan Lal Misra, Kanpur.

Shri Ram Gopal, Kanpur.

M/s. Durga Prasad Basantlal,
Kanpur.
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Shri Krishan Sarogi, Kanpur.

Shri Kedar Nath Baijnath, Kan-
pur.

Shri Om Prakash Somani, Kanpur.

8hri Shankar Trading Co., Kan-
pur,

Shri Khem Chand, Kanpur.

Shri Sadan Mohan, Kanpur.

Shri Putti Lal, Kanpur.

Shri Munna Lal, Kanpur.

Writing off of loans given to Kerala

977. SHRI C. JANARDHANAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Kerala Govern-
ment have requested the Central
Government to write off the loans

extended to the State for non-pro-
ductive schemes;

(b) what is the total amount of
such loans outstanding against the
State; and

(¢) what is the decision taken hy
Government on the request of the
State Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) No, Sir.

(b) A statement is laid on the Table
of the House.

(¢) The question of repayment of
loans granted to varlous States by
the Central Government has been re-
ferred to the Sixth Finance Commis-

“sion. ’

STATEMENT

Central logns outstanding against Government of Kerala as on 31-3-1973.

S

(Rs. crores)
(i) Block Loans for State Plan . . 64-65
(i) Special Loan assistance 46-12
(#7) Loans far relief towards natural calamities 6-97
(iv) Loans far share of Small Savings Collections 13°84
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Contral loans ouistanding against Government of Ksrala as on 31-3-1972.
(Rs. crores)
(v) Loans for Agricultural IProduction and allied schemes 11°71
- . ‘ ‘ ‘. . . . ‘“ .
(vi) Loans for major irrigation and multipurpose project 25+ 19
(vir) Loans for Misc. Development purposes 5949
(viit) Loans for housing schemes 2°33
(¢1x) Loans for Water Supply and drainage schemes 8:-o1
(x) Loans for Rehabilitation schemes . 049
[~ ]
(xi) ‘Short-term loans for purchase of fertilisers, seeds, pesti-
cides etc. . . . . . . . 0°03
(xii) Other loans 26°59
ToTAL . 265° 42
Restrictions on Import of Woollen (a) whether the Central Study

Rags
978. SHRI SUKHDEO PRASAD
VARMA: Will the Minister of

FOREIGN TRADE be pleased to state:

(a) whether restrictions have been
imposed on the import of woollen rags
by the hosiery manufacturers; and

(b) if so, the nature of the restric-
tions imposed and the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Yes, Sir. Woollen rags are not allow-
ed to be imported as replenishment
against export of hosiery w.e.f. 11-5-
1972. This restriction has been en-
forced because woollen rags are not
the normal raw material for the
manufacture of hosiery.

Reports of study team to assess situa-
tion due to floods and cyclones in

States
979. SHRI SUKHDEO PRASAD
- VERMA: -

SHRI SARJOO PANDEY:

Wil] the Minister of FINANCE be
pleased to state:

-

Teams which were sent t¢ various
States to assess the situation arising
as a result of floods and cvclones in
the States have since submitted their
reports;

(b) if so, the main contents of each
report; and

(c) the amount of assistance given
by the Central Government to each
State during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (¢).
Central Teamg that visit States hold
detailed discussions with State Gov-
ernment officers and also make fleld
visits. This enables them to make an
on-the-spot assessment of the situa-
tion. Such an assessment gets re-
flected in the ceilings of expenditure
that are recommended by the Study
Teams on various relief measures.

2. A statement showing the names
of the States visited by Central Teams
and the cellings of expenditure adopt-
ed on their recommendaticns is laid
on the Table of the House.

— -
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STATEMENT
Central assistance towards flood relief expendirure during 1972-73. -
(Rs. in crores)
Statc State’s Ceiling  Central assistance released
estimate  adopted o o
Assam . . . 22°'00 4°72 .
Kerala . . . 2+0§ 1-17 o'so o 50
Madhya Pradesh . Not
indicated
Orissa . 20°34 14°66 400 4-00@.
Raiasthan . 7°14 439 ..
Uttar Pradesh 2'00 1-07 .. ..
West Bengal 3062 7-07 2°00 2,00@

‘@ Includes assistancef or drought relief expenditure.

Assistance to farmers of Bihar by
Nationalised Banks

980. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
FINANCE be pleased to state the
terms arrived at by Government of
Bihar with the nationalised banks for
assisting farmers to instal diesel
pumping sets in the State?

~

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGI): A state-
ment giving the requisite information
is attached.

STATEMENT

At a meeting between the State
Government officials and representa-
tives of commercial banks held on the
16th September 1972, a consensus wWas
reached for financing the purchase of
diesel or electric pump sets by the
farmers in Bihar under a crash pro-
gramme until the end of March, 1973.

2443 LS.

2. The Block Development autho-
rities will introduce the prospective
borrowers to the banks and assist
them in the completion of the loan
application forms. The banks will
select the borrowers and procesg their
applications after making the neces-
sary pre-saction enquiries.

3. The scheme will primaiily cover
cultivators with land-holdings bet-
ween 2} and 74 acres. For farmers
holding land over 74 acres, the normal
terms and conditions of the banks will
apply.

4. For farmers holding land between:
24 to 5 acres, the amount of loan will
be Rs. 3500, and will cover the cost
of pumps, sales tax, etc. In the case
of farmers with land-holdings bet-
ween 5 and 73 acres, sales tax etc.
will be paid by the borrowers. No
margin will be insisted upon in the
case of land-holders between 2} to 5
acres, provided they have invested at
least 10 per cent of the loan towards
the cost of the well, pump house, plat-
form, etc.
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5. As regards  securily, besides
hypothecation of pump set, the far-
mers will be required io give two
guarantors or offer a group guarantee
by 5 persons who may theruselves be
borrowers. In addition, they will be
required to give ejther an affidavit
or a certificate by the Block Develop-
ment Officer to the effect that the
borrower is in cultivating possession
of the land mentioned in the applica-
tion. The borrowers will also .be
given crop loans by the banks. The
loan will be repaid within a maxi-
mum period of 5 years, depending
upon  the incremental income and re-
paying capacity of the burrower. The
first instalment will be payable out
of the harvest of the first crop after
the installation of the pump set.

Take-over of distribution of Coarse
Cloth

981, SHRI SUKHDEO PRASAD
VERWIA: Will the  .Minister of
FOREIGN TRADE be pleased to state:

(a) whether Government have
taken over the distribution of coarse
cloth;

{b) if so, the method of distributing
the eloth; and

(c) its effects on the small
middle class traders?

and

THE DEPUTY MINISTER IN THE
MINISTRY OF. FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Tho
Government have taken over the
distribution of controlled varieties of
coarse and lower medium cloth with
effect from 1st November, 1972

(b) Under the new scheme for
distribution of controlled clath, the
entire Production of controlled cloth
will be sold through mills’ cwn retail
shops, super bazars, fair price shops
affiliated to National Co-operative
Consumers’ Federation and fair price

shops opened by the State Govern-
ments.
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(c) Controlled cloth sold througn
fair price shops forms about 10 per
cent of the total cotton cloth pro-
duced in mill sector. The halance as
well as cloth produced by decentra-
lised sector is available for distribu-
tian through normal trade channels.
The scheme, therefore, is not likely to
affect small and middle class traders.

Recommencations made by Third Pay
Commisgion regarding interim relief
to Central Government employees

982. SHRI SUKHDEO PRASAD
VERMA:

SHRI BISHWANATH
JHUNJHUNWALA:

Wil the Minister of FINANCE be
pleased to state:

(a) whether Gowvernment have ac-
cepted the Pay Commission's recom-
mengdations on interim relief to all
Central Government employees;

(b) it so, whether the rehef glven
this time is less than the relief given
on last occasion;

(c) whether the employees getting
beyond RS. 575 are not entitled to the
relief; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S#HRI K. R.
GANESH): (a) Yes, Sir.

(b) For pay ranges below Rs. 500.
the rates of the third interim relief
are the same as those of second
interim relief. For the pay range of
Rs, 500 to Rs. 575, the rate has been
limited to Rs. 10 as against Rs. 15,
sanctioned on the last occasion.

(c) and (d). This is in terms of the
recommendations of the Thir@. Pay
Commission. The reasons therefor are
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contained in para 5 of their Third
Interim Report, copies of which have
been placed on the Table of the House.

‘Payments received by M/s Mercury

Travelg from Foreign Travel Agencles

for fours managed for foreign tourists
in India

983. SHRI JYOTIRMOY BOSU: Will
‘the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether M/s Mercury Travels
had been recently. charged with
managing the tours in India of foreign
tourists for which payments were re-
.ceived from foreign travel agencies
through black market channels in
rupees in Indla;

(b) whether the premises of the
‘Company at Oberio Inter-Continental
Hotel, New Delhi, as well as resi-
dential premises of some persons con-
nected with the company were search-
ed, and incriminating documents
seized;

(c) if so, the facts of the case;

(d) the particulars of the persons
and parties involved; and

(e) what action, if any, has been

taken against them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir.

(c) After investigation, adjudica-
tion proceedings were he'd by the
Director of Enforcement, who framed

" 9 charges and imposed a total penalty
of Rs. 5,00.000 on the Company and
its Managing Director jointly vide his
order dated 18-7-1872.

(d) The penalty of Rs. 5,00,000 has
been imposed jointly on thé Company
and its Managing Director Shri G. K.
Khanna. Charges against Shri Som
Madhok, another employee Wwere
ahated as he died during the course
of the adjudication proceedings.
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(e) M/s Mercury Travels and Shri
G. K. Khanna have filed an appeal
before the Foreign Exchange Regula-
tion Appellate Board. Appropriate
action will be considered after the
final appeal is disposed of.

Growth Rate in Exports

984. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the total value of the country’s
exports during the years 1970-71 and
1971-72;

(b) the rate of growth in exports
during each of the above mentioned
years;

(c) whether according to the Minis-
try. exports. during the first four
months of the current year were higher
by 14 per cent (in absolute terms by
Rs. 73 crores) over what they were in
the corresponding quarter last year;
and

(d) if so, what proportion of this
rise in the value of exports is on
account of the flow of goods to Bangla-
desh and how much of Rs. 73 crores
worth of exportg is made up of food-
grains. textiles and other consumer
goods sent across the horder during
the period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Rs. 1535.2
crores in 1970-71 and Rs. 1606.6 crores
in 1971-72.

(b) 8.6 per cent in 1970-71 and 4.7
per cent in 1971-72 over the preceding
year respectively.

(c) Yes, Sir.

(d) Information is being collected.
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Decision to suspend Border Trade
between India and Bangladesh

985. SHRI K. BALADHANDAYU-
THAM: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether India and Bangladesh
have decided to suspend border trade
between the two countries; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Representatives of the Government of
India and the Government of Bangla-
desh met in Dacca from 5th to 8th
October. 1972 to review the imple-
mentation of the Trade Agreement
between the two countries. During
these talks, India deferred to the
wishes of Bang'adesh to suspend the
arrangement for border trade until
control of the border could be firmly
established and administration geared
to enforce meaningful checks along
the entire length of the border.

Arrangements for payment of hotel
bill; by foreign tourists in Foreign
Exchange

987. SHRI R. S. PANDEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether Government have made
certain arrangements so that foreign
tourists can pay their hotel bills in
foreign exchange;

(b) how these arrangements will
help in saving more foreign exchange
in the country; and

(¢) what steps have been taken to
ensure that the hotels and other orga-
nisations collecting foreign exchange
do mot divert the same for their own
benefit?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) All hotels in India have
been asked to receive payment of hotel
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bills of foreign tourists (with certain

exemptions) in foreign exchange only,
with effect from 1st November, 1872.

(b) Since foreign tourists are now
asked to pay their hotel bills in
foreign exchange, it is expected leak-
age of foreign exchange through this
channel will be minimised.

(c) Hotels collecting foreign ex-
change are being given money
changers’ licences by the Reserve
Bank of India and will be subject to
the normal checks and controls which
are applicable to all licensed money
changers in the country.

Banking Commission’s
recommendations

988. SHRI R. S. PANDEY:
SHRI BHOGENDRA JHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have ac-
cepted the recommendations of the
Banking Commission for reconstruct-
ing the banks in the country;

(b) if so, the main decisions taken
thereon: and

(¢) whether any steps have been
initiated to reconstruct the banks and
if so, the nature thereof?

.THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c¢). The recom-
mendations are under examination by
the Government.

Decline in the number of foreign
tourists to India

989. SHRI R. S. PANDEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there has been a decline
in the number of foreign tourists visit-
ing India during the current year as
compared to the last year;
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(b) if so, the reasons therefor; and

(c) the steps taken by Government
to attract more tourists to India in
1973?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No Sir, The number of
foreign tourists visiting India recorded
an increase of 3.5 per cent during
.January—September 1972 as compared
to the (corresponding period of the
preceding year. .

(b) Does not arise.

(c) A statement is laid on the Table
©of the House. [Placed in Library. See
‘No. LT-373/72].

Financial assistance from Foreign
countries

990. SHRI R. S. PANDEY: Will the
‘Minister of FINANCE be pleased to
state:

(a) what are the prospects of getting
foreign aid for implementing the coun-
iry’s development programme; and

(b) what steps have been taken to
re-schedule the implementation of the
development programmes without the
required foreign aid?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Aid India Consortium at its
meeting held in June 1972 had agreed
that for the year 1972-73 commitments
of non-project assistance of about
US $ 700 million and of project assist-
ance of about US $ 550 million would
be necessary. So far agreements have
been entered into with some members
of the Consortium for assistance total-
ling US $ 490.76 million dollars. No
fresh agreements have been signed in
the current year with non-Consortium
-countries but aid from these coun-
tries, especially East European Coun-
tries, which has been in the pipeline
from agreements signed earlier con-
‘tinues to be used for country's develop-
ment programme.
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(b) It is the intention to ensure,
through export promotion and import
subslitution, that any short-fall in aid
would not affect the implementation
of the development plans.

Review of Indo-Bangladesh Trade
Agreement to curb illegal Trade

991. SHRI R. S. PANDEY: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether Government have re-
viewed the Indo-Bangladesh trade
agreement recently to curb illegal trade
on the border between the two coun-
tries;

(b) if so, whether any changes are
being made in the Agreement to im-
prove trade relations between the two
countries; and

(c) if so, the new provisions made
in the Agreement and to what extent
they will help to improve trade in
future;

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c). Re-
presentatives of the Government ot
India and the Government of Bangla-
desh met in Dacca from 5th to 8th
October, 1972 to review the implemen-
tation of the Trade Agreement between
the two countries. During these talk
India deferred to the wishes of Bang:.
desh to suspend the arrangement for
border trade until control of the border
could be firmly established and ad-
ministration geared to enforce meaning-
ful checks along the entire length of
the border.

Egyptian Trade Delegation’s visit te
India

992. SHRI BANAMALI PATNAIK:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether an Egypotian trade dele-
gation visited India recently;
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(b) whether any trade agreement has
been reached; and

(¢) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c). A
Trade Delegation from the Arab Re-
public of Egypt (ARE) visited India
from 16th September, 1972 to 23rd
September, 1972 for negotiating a new
Indo-ARE Trade Arrangement in place
of the one which expired on 30th Sep-
tember, 1972. The new Trade Arrange-
ment arrived at is for the period of one
vear beginning 1st October, 1972. This
Arrangement provides for exports from
India worth about Rs. 317 million
against imports from ARE (mainly
Cotton) of the same value. In the new
Trade Arrangement, have been includ-
ed contracts with Indian exporters
worth about Rs. 90 million which could

not be fulfilled during the last Trade
Plan.

2. A unique feature of this new
Trade Arrangement is that for the first
time ARE have agreed to allow
Indian exporters to compete for Egyp-
tian requirements against free foreign
exchange outside the Trade Plan.

List of Cashew Fadtories in Kerala
m;m“’m Act

993 SHRI M. K. KRISHNAN: Wwill
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Cashew Corporation
of India has asked Kerala Govern-
ment to submit a Hst of factories
which implément minimum Wage Act;

(b) whether Government have re-
ceived the list; and

" (c) if so, the contents of the list?

THE DEPUTY MINISTER IN THE
MINISTRY OF \FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Request
was received from the Kerala Govern-
ment that allocations of imported raw
nuts should be made only to those
factories which fulfil the statutory
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wage regulations. In order to esamine
the feasibility of implementing the
suggestion to the extent possible, the
Cashew Corporation of India requested.
the Kerala Government to furnish a
list of such factories, which is still.
awaited.

(b) and (c). The question does not
arise.

Completion of Kodupur Aerodrome in-
Calicut. ’

994. SHRI M. K. KRISHNAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Kerala Government
have acquired the land for Kodupur
Aerodrome in Calicut and handed it
over to the Centre and if so, when;

(b) if not, whether the Union Gov-
ernment have reminded the Kerala
Government to expedite acquisition
thereof and if not, the reasons there-
for; and

(c) when the Aerodrome is likely
to be completed?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Land for the cons-
truction of an aerodrome at Karipur
to serve Calicut was taken over by
the D.G.C.A. in April 1971,

(b) Does not arise.

(¢) An estimate of expenditure
amounting to Rs. 111 lac for the cons-
traction of the aerodrome is being
processed. The aerodrome is expect-
ed to be ready within about 3 years
from the date of commencement of
the construction work.

Cashew lying idle at Cochin Port

995. SHRI M. K. KRISHNAN: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether  Government are
aware that tons of Cashew are lying.
idle at Cochin Port; and
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(c) it so, the reasons thsrefor‘.’

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b)
Some shipments in excess of the
agreed Trade Plan provision for the
current year in respect of a cerlain
country are reportedly held up at
Ernakulam. The matter is being look-
ed into.

Purchase of Anglo-French Superso-
mic Airline Concorde-002 by Air
India.

996. SHRI D. P. JADEJA:

SHRI VEKARIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air India intends to
purchase a couple of Anglo-French
Supersaqpic  Airliner, Concorde-002
for its fleet;

(b) if so, the amount likely to be
spent on equipment and facilities for
’rgce'i_v*_ing this type of aircraft at the
country’s airports, in addition to the
cost of the aircrafts; and

(c) whether t}'me volume of traffic
justifies this type of aircraft in view
of Air Indias’ experience with the
‘Jundbos'?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c) While Air-India
has dehvery positions for two Con-
cordes, no decision has been taken
actually to purchase them. The
manufacturers have hot yet given any
md.lcatmn either as to the cost of the
airératt or fhe ancillary equipment.

lnveﬂw.on a&llnlt Nanng Bank,
Dethi.
897. PROF. MADHU DANDAVATE:
Will the Minigter of FINANCE be
pleaseéd to state:

(a) whether in the course of a re-
cent investigation by the Intellegence
Branch of the Reserve Bank, the
Narang Bank of Delhi was found in-
dulging 'in illegal and unauthorised
transactions with the Stock Exchang-
es; and

(b) whether any action has been
taken against the Bank?
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THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) No, Sir.

(b) Does not arise.
Bonus to Workers of Sick Mills

998. PROF. MADHU DANDAVATE:
Will the Minister of -FOREIGN
TRADE be pleased to state:

(a) whether Government propose
tc give bonus to workers of the sick
Textile Mills tgken over by Govern--
ment;

(b) if so, the amount of the bonus
io “e paid; and

(¢) whether the bonus will be paid
with retrospective effect from the date
of the closure of the Mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (¢) The
matier is still under consideration.

Completion of Civil Aerodrome at
Cochin.

999. SHRI A. K. GOPALAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the feasibility survey
of a Civil Aerodrome at Cochin has
now been completed and the report
received by his Ministry;

(b) if so, when the construction
work will be taken up; and

(c) what is the time-schedule for
completing the work?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (c) A siting
board consisting of representatives of
the Civil Aviation Department,
CPWD, the Navy and the State Gov-
ernment is being convened by the
Director General of Civil Aviation to
finally assess the suitability of the
Edakkattuvayal site near Cochin and
to decide the layout. The terms of
reference of the board also include the
examination of any other site avail-
able in the vicinity. A time-schedule
for censtruction will be drawn up at
the appropriate stage after a final
decision has been taken.
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Under-invoicing and Over-invoicing
by Firms

1000. SHRI R. P. DAS:

SHRI SHIV KUMAR SHAS-
TRI:

Will the Minister of FINANCE be
pleased to state the names of the firms
against whom action has been taken
during the last three years for under-
invoicing or over-invoicing?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): The information
is being collected and will be laid on
the Table of the Sabha as soon as
received.

CORRECTION OF ANSWER TO

UNSTARRED QUESTION NO.

5725. DATED 23RD JULY 1971

RE. SEIZURE OF GOLD IN
MYSORE

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): 1In reply to part
(b) of the above mentioned question,
information regarding number of per-
sons arrested was/on further verifi-
cation found to be incorrect. The in-
formation may acocrdingly be correct-
ed, as under:—

FOR

“(b) The number of persons
arrested in each case is as
under: —

1968-69 In 5 cases no arrest
was made. In 36 cases
1 per son was arrested
in each case, and in 1
case 2 persons were
arrested.

1069-70 In 10 cases no arrest

was made. In 15 cases,

1 person was arrested

in each case, and in 3

. cases 2 persons were
arrested in each case.

y‘70—7l In 10 cases no arrest

was made. In 42 cases
1 person was arrested
in each case and

in 7 cases 2 persons in
each case were arrest-
ed”.

READ

“(b) The number of persons
arrested in each case is as
under: —

1968-69 In 11 cases no arvest
was made. In 35 cases
1 person was arrested
in each case and in 2
cases 2 persons were
arrested in each case.

1969-70 In 2 cases no arrest
was made. In 15 cases
1 person was arrested
in each case and in 3
cases 2 persons were
arrested in each case.

1970-71 In 12 cases no arrest was
made. In 42 cases 1
person was arrested in
each case, and in 7
cases 2 persons were
arested in each case.

A statement giving reasons for delay
in carrying out the corrections is also
enclosed.

STATEMENT

The reply given in respect of part
(b) of the above mentioned question,
correction of which has become neces-
sary, relates to the number of persons
arrested in Mysore State in the last
three years for Smuggling gold. Par-
ticulars of the persons arrested were
to be given for each case separately.
Information orjginally supplied by
the Collector of Central Excise Ban-
galore, and on the basis of which
reply to the Lok Sabha was given,
was found to be incorrect by him and
he sent a revised statement. As this
involved correction of the reply al-
ready given to the Lok Sabha, Col-
lector was addressed in the matter to
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make sure that the revised report
sent by him was correct in all res-
pects. The Collector was also asked
to explain how the mistake had
occurred and state what action was
initiated against thc persons respon-
sible for the mistake.

The delay in the correction of the
reply given to the Lok Sabha arose
because of the correspondence entered
into with the Collector of Central
Excise and Customs, Bangalore, to
have the discrepancies relating to
large number of cases reconciled and
as certain the action taken by him
against the staff responsible for the
mistakes and to ensure that such mis-
‘takes are not repeated.

‘CALLING ATTENTION TO MATTER
“OF URGENT PUBLIC IMPORTANCE

CLosURE oF DELHI UNIVERSITY

12,00 hrs.

N wreATR M (FEAY) © qeTew
qNZA, § AAGIAT AF AT
fa afafae faws & o) e o)
AT FEAOT T FT €T LRI
g A mdar Far g f5 T gw a
q OF agd@sq 4 ¢

“fagafrarem qfatr & fgar &
Fr  fesr  fygafamsa g
FT faar =T )

SHRI JAGANNATHRAO JOSHI
(Shajapur): Sir, the statement has not
"been circulated to us up till now. Un-
less we get the statement, how can
we put questions?

SHRI SEZHIVAN (Kumbakonam):
‘Copies of Calling Attention state-
ments are not being supplied to us in
time. “That practice is being departed
from. '

MR. SPEAKER: It is not always
‘necessary. I have made it clear last
“time.
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SHRI SAMAR GUHA (Cl’mtai):
They have to follow tiha‘ conventior.
They had sufficient time.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): It is
being cyclostyled. I am sorry, jt is
delayed %ecause it involves consulta-
tion with so many people who do not
coricern my Ministry. I have to ¢on-
sult the Delhi Administration and the
Home Ministry.

SHRI SAMAR GUHA: Then the
hon. Minister should allow us some
time to consult our own brains.

MR. SPEAKER: I would ask the
Minister to read the statement Very
clearly, slowly and understandably.

SHRI S. M. BANERJEE (Kanpur):
I have another suggestion. 1f you see
the wording of the Calling Atten-
tior. Notice, it says:

“closure of the Delhi University
on account of violence in the Uni-
versity Campus.”

Our Calling Attention was against
the police excesses. Now this Calling
Attention gives the feelin: that we
want to condemn only the violence in
Delhi University Campus and not the
police excesses. So. before changing
the wording of the Calling Attention
the Members should be consulted.
Otherwise the Calling Attention will
give a different picture from what is
intended by the Member.

MR. SPEAKER: I can postpone it,
if he likes. There is no other way
out. This is addressed to the Minister
of Education and Social Welfare.
Also, this is the wording of the notice
given by Shri Jagannath Mishra,
whose name appears first in the list.

SHRI S. M. BANERJEE: I know
that the wording used by the first
member appears in the notice.
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PROF. S. NURUL HASAN: On 14th
November, some 400/500 students of
the University including thcse of the
Delhi College of Engineering went
to the office of the Chief Executive
Councillor in the Old Secretariat to
demonstrate. The Chief Executive
Councillor was not in his ofice and
the students were stopped ai the main
gate. They forced the iron gate open
and rushed into the office rooms of
the Chief Executive Councillor.
Entering the office rooms, they man-
handled the staff and also caused
damage to property. The police inter-
vened to remove the student3 from
the offices.. Eight students were
arrested on the spot while the rest
dispersed. In the melee some police
officials received injuries and somc
students were also hurt.

The students, dispersing from the
Old Secretariat stoned two or three
buses on the Mall Road and then went
to the University Campus. They
were informed that the Vice Chancel-
lor and the Pro-Vice-Chancellor were
not in the office. They forced their
entry into the VC/PVC’s offices by
breaking the main door and beating
the chowkidars posted at the en-
trance. They ransacked the offices of
the Vice-Chancellor and the Pro-Vice-
-Chancellor and other offices of the
University. They smashed window
panes and also broke lhe furniture and
damaged installations and equipment
in' the offices. They removed articles
from the VC/PVC's offices including
typewriters and threw these outside.
They even manhandled some em-
ployees of the University.

For the second day in succession,
on {5th November a group of students
again attacked the offices of the Delhi
University and further damaged ex-
tensively the offices of the Vice
Chancellor and the Pro-Vice Chancel-
lor. Since no police force had been
posted in the premises, the vandals ~
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had a free hand. Having done their
worst at the offices, they moved to
the residence of the Vice-Chancellor.
The Vice-Chancellor requested that
police force should be rushed to the
Campus to prevent the recurrance of
the incidents of the previous day. By
the time the police reached, the mob-
had moved to the residence of the
Vice-Chancellor and had started
stoning. The police fired 10 shells of
tear-gas. While dispersing a part of
the mob tried to set fire to the Delhi
Milk Scheme van near the Anthro-
pology Deptt. The van had been
hijacked by some students from
Maurice Nagar. This attempt was
foiled by the police. But the students
managed to get hold cof the bottles
which they threw at the police and at
the building.” Tear gas had to be
used at this place also. Four stu-
dents were arrested.

On the same day, some students
‘hijacked’ a bus from Alipur Road and,
while driving it themselves, collided
against a Tonga near the Timarpur
crossing. The horse died on the spot.
Three women in the tonga were
seriously injured and one of them

succumbed to the injuries in the
hospital.
The Vice-Chancellor has ordered

the closure of the University for 3
days from 16th November with a view
to making a complete assessment of
the situation and also making the
necessary arrangements for the nor-
mal functioning of the University.

Government view these Jevelop-
ments with profound concern. ‘There
can be no two opinions that where
such blatant breaches of public order
occur law must take its .course. A
small’ and irresponsible group of stu-
dents should not be permitted to dis-
rupt the life of the academic com-
munity ta the détriment of the general
body of students or ‘cause hhm to
the general public.
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Government seek the cooperation of
all sections of this House, of Leaders
of public opinion and the gereral
body of teachers and Students. not
only in condemning unequivocally
such acts of violence and vandalism
but also in creating conditiong in
which the University can re-open and
devote itself unimpeded, to the pur-
suits of learning.

=it wsATe faw mﬂ@'ﬂ',
3 forerr welt N T LHT T[T W A
a1 & AT AR Fev § wrf fewfawe
&Y g fir SER A @€ faram g€
g gatem o gary fore weft @@d ¥
ey & T 8, 3 oF T safed § o
sfesiw staa e A fawfaaraa
¥ frqr &1 § WU FEAWT F Ara-
afe ww v E ol ag W fagw
¥ 9 gaTr T g1 5 favafaaem
Faf Tz ¥ fagr mar A 9k @W
g oF ANEEAE fasmor f
Tq T T g2 F1E TF T & T
e, wmwm T & wh §
T T HEAT H I A A IR
& qET BF T ¥ o ¥ weami ¥ @
g & & Sgar 91 fF wR wEew
T frd=eT S A AT A AAE
2Y fF g4 weaml ¥ 9 o), wear-
T}, XATHT WERT SHA-FHE FT FW AT
gAfA 19 Fear & fF AR s 9w
Y frdaor war o gwaT § | IR
ez ¥ 3@ &1 q497 wAA AT AWK
wfey ag faaemems 9T |
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¥ deft AErT § IO T FE W
ey Hw faey N @ F aww
=g | & wye g g § 5o
gt ¥ wafe &, o @ o waRdw
¢, Al g W FEw A o @

‘g var &1 S fabw =T o™

T F AR TEE A AN A o=
TNT €T GO FAT I @TE | TR
@ fw oo ofeas geafa qez Y arfy
£ 398 & ¥ 9= T §, Yo awfedi
#1 sify ogwrd o &, afeF ww ag
& fgarers &7 & @ 8, fomsr o
T Y AEEHAT TG § F9iF gA Freor
g T fawfaaeg s fqar oo

g

A 99 g7 T fawg ¥ @199 §
@ g T G § e wfe
ol ¥ 47 I9ET 9T § INAT 741
T & | wW T A wogw
ot frerd ) AR fF o wedaw
o T § o @ EoA waw AWM AN
o g § feT ek A F e e
adqr faw g1 SR A F em
gl & N8 A wrew O & Afew
qo agi dar w wrEw AE an
SAPA T F fa¥ e wREw
g7 IR I §, J¥ foad € fagfea
S A&, T &1, FA Y, FERA,
‘st %4 g€ 97T &Y | G ¥ WA
@ il SR S IEl F AFT BI|
739 WA 9T I WX §1 oY
wwa ¥ fafeaar A TR E 6 o
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oA AEET € AT ¥ 9§ @
TATY AT I 9 SO @ A §,
@ TR FE EE & | AfeR
9 I W § IAACE I & a7 gAY
aERH fir T L) W@ Ty
g ATIFATFT GAT TG KT afow
IAH HE RN EF AT &1 AR WA
- W Bl 9 ' & 8
ag Safora & sa § T wa "t A
AET TR A F 3d )

s ag W @ oW @ fw
‘frr W STEl ¥ Wem d9T W
Ag @ T & Fur froagw ar o waT
T ag & F weamawi #1 faqfaq Jager
g @ & Ig aga W Tgd FW fn
AT & | WA AT A W FoHt
Y A @H X 959 97 A I §
W aF gy AW @ | T & R
s & faad srRU T ¥ safwace &1
ST BTaT 9 A& gar

zafer A %A Wl 9T &
AT ¥ §EY F AEd 1w/
foen & wee A Affw s @
a7 S e ® W AR wEw
& W faegw  wWE TN | ST
gy A amg &1 g fiT § T
w® Ty @y o JwEw @R
%vliﬂ'% g &1 fowsl 1 wa-
w1 g whew faar o AR SR
N waww faqr oA § IEET CF @
-7FaT AT ¢ 5 F wawm § Tredw
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X s Bt v fafire weTaw @)
a9 & T WY 59X waww F FASS-
T FEY ¥

ARG A ema # @A gy
¥ At wgew ¥ gz ST LU
f& era grieAi e aFr ¥ fa
it foodft Wi wen wE wr @ o
F47 oty welt 5@ A & oy qa<
f& faas-wfavras a o dos7 & ?
ag #1§ F€ A & 21 wg At
W AE F T & AwT § wrawa
7 1 T WA FAACT FAW § |
¥ama g fF o) g9 am@ o7 M
f&ar sty &Y I IFR FT FIET 7 FH
F AR BE AFGAT FT QA
F for aft  mag ¥ Fren fag &ar
# sraar =g f& wmdg w6 w8
#1 7 fagq a7 a7 fra g

dar ¥ qgy w7 5 wac fedr
frag ®1 FHET BT T A § W HIAT
_IT Y@ & A1 IEY AT AT qAAiE @
T T H1E STAEAT FA F o9 H
wat wdrew & 7w foasi € fagfe
1 ogfa & fagsr =9t AF oz ¥
g F@ ¥ fod defy wgem dae g 7
o T fes wqX "HEwW T oANT
seqg X sweand § faawm @ @
aE # aqaeqr ¥ fo¥ welr AT FA

g7
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F fay At s ImFA @ E 7
f AT A7 AHT B A4 "HAT wA §
T AN A qIFE T AT & g 7
FT IAA A E oA ® W ga
az 3@ g9 9% fea) @ F o

5
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PROF. S. NURUL HASAN: The
hon. Member has expressed the view
with which it is difficult to disagree
that we have to try and examine and
analyse the deeper causes of the stu-
dents' wunrest. This, however, is a
matter which is engaging the atten-
tion of the academic community as
well as the Government and, I do not
think that this is the proper occasion
when this wider matter may be dis-
cussed. The Government is certainly
anxious that there should be a
change in the functioning of the ins-
titutions of higher learning and the
Central Advisory Board has also
given some indication and further
consultations are taking place be-
tween the Government of India and
the Governments of the States in
this respect. We will also have to in-
volve the Vice-Chancellors of the
Universities and the  University
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Grants Commission in

about a change in the

pattern of the Universities.

bringing .
edweational .

which the hon. .
as far as I was .
was that reme-

The main point
Member has raised,
able to understand,

dial steps must be faken whenever
the student community raises a .
demand, and that this consultation

should not await acts of violence and
other acts of indiscipline. This is a
view with which I am fully in agree-
ment. Our general stand has been
that whenever any demands are
raised, they must be considered and
discussed immediately, not after
there is any eruption of violent de-
monstration. . .

SHRI ATAL BIHARI VAJPAYEE .
(GWALIOR): That has not been
done.

PROF. S. NURUL HASAN: The
hon. Member will recall that there
are several matters which cannot be
discussed without due consultation
with the various appropriate bodies.
Some of them fall within the purview
of the university, within the compe-
tence of the university etc. Others
are there which involve decisions
which cannot be taken just by the
universities themselves, While it is
true that the salaries paid to teachers
in many of the States are inadequate,
and are less than the scales recom-
mended by the UGC, this certainly
is not the case so far as Delhi is con-
cerned. It would not again be correct
to say that only those people come to
take up teaching job in Delhi univer-
sity who are rejects from all other
professions. There are several very
distinguished teachers who have
made a mark here and who have
come to the university and the
colleges by choice. So, so far as this
Calling Attention Motion is concern-
ed, I don’t think there is any specific
point which I have got to clarify..
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' "SHRI SAMAR GUHA: The recent
unfortur ate student agitations in-
side the campus of Delhi University
.and outside are undoubtedly most
regrettable and deplorable. It is sur-
prising that the Education Minister
who deals with education, who deals
with students, had to use the word
vandals with reference to the stu-
dents. I cannot expect this from him.
It is known to everybody that emo-
tionally the students have certain
characteristics. This has been further
accentuated by events and happen-
ings all over the world. Not only in
India but all over the world it is
hecoming difficult to deal with the
youth and the student community.
This is not peculiar to Delhi university.
Recently, what happened in Assam?
There were such incidents which went
on for 40 days. The Chief Minister
had to be careful and cautious in deal-
ing with this situation. The students
get involved in loot, arson and killings
and such incidents. The Chief Minis-
ter had to deal with the situation
carefully and cautiously.

Here, what is it that the students
demanded? They demanded that the
Engineering college and the Art
College, Delii, should be taken over
by the Delhi University. Secondly,
they waited that the dismissed pro-
fessors 1 hould be reinstated. Thirdly,
they wa ted that there should be a
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library outside the campus. Fourth-
ly, thcy demandec that all the first-
class boys in the pre-medical course
should be compulsorily admitted to
MBBS course. I do not know what
the unreasonable elements in these
demands are.

It has been argued that the Delhi
Schools of Engineering and Arts are
not within the domain of the Delhi
University but they are under the
Delhi Administration. -But is it not a
fact that these two institutions are
also affiliated to the Delhi University?
If they are affiliated to the Delhi
University, if something happens in-
side  those institutions, if some
teachers are being dismissed -and
some measures are being taken there,
is it not also the responsibility of the
Delhi University that they should
also look into the matter? I do not
know .in which of the items of de-
mands there is an element of un-
reasonableness.

The 'Vice-chancellor refused to
entertain, see, meet and discuss these
problems with the representatives of
the students. Unfertunately, the hon.
Minister has not disclosed all the
facts that preceded the incidents of
violence there. The students werc
reasonable and they had put forward
reasonable demands, and they want-
ed to meet the Vice-chancellor who is
responsible for them and who is their
head and w¥Xom they have every
right to see and with whom they have
every right to discuss their problems.
But the Vice-chancellor did not see
them and he did not care to meet
them. In fact, he not only did that,
but he escaped from his office and in
the most undignified manner, he
took the unprecedented step for in-
viting the police to violate the sanc-
tity of the campus of the Delhi
University. It is known to the coun-
try more or less that the campus of
any educational institution should
be considered as sacred. Even in the
worst days of West Bengal, for two
or three years, when Naxalite
troubles were going on, almost all
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the teachers and all the people re-

sisted the idea of the police entering

the campus and said that the police

should not be allowed to violate the

sanctity of the university campus. But

this vice-chancellor had a tendency

to do that.

A Vice-chancellor should be a man
who should have the characteristic
and the paternal quality of grace and
generosity. Unless he has got that
grace and generosity to deal with the
students, he will be unfit to be a vice-
chancellor. . ..

AN HON. MEMBER: Affection also.

SHRI SAMAR GUHA: Affection
t00. Generosity means affection and
grace. Here is a man who could not
deal with the students; he was affraid
of the students. A man who is affraid
of the students, a father who is affarid
to meet his sons and daughters and
discuss the problems has no right to
be a vice-chancellor. ..

AN HON. MEMBER: To be a father.

BHRI SAMAR GUHA: He is also
a father, and he has every right to be
- called a father also. The vicexchance-
llor is also a father in some respects.
I am afraid perhaps that he is afraid
to meet and discuss .family problems
with his sons and daughters. It is
this Vice-chancellor that had preci-
tated a crisis. During the last session
there was trouble there, and the uni-
versity teachers were on strike, and
at that time, it was the arrogance of
this Vice-chancellor that has preci-
pitated that crisiss. When the Bill
was passed, all the demands, or most
of the important demands of the
teachers were accepted. If only this
vice-chancellor had agreed to accept
them earlier, there would have been
no teachers’ strike in Delhi.

I find from the Indian Erpress that
the vice-chancellor and the pro-vice-
chancellor have been given clearance
by the highest Government quarters
to take any action that they think fit
to bring about normalcy in the Delhi
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University. And look at the nature
of the vice-chancellor. He has consi-
dered the students’ problems as an
absolutely law and order problems.
Look at the attitude of the vice-chan-
cellor. He has threatened to take
stern measures. What kind of pro-
gnosis and prescription for an educa-
tional institution? Now, the boys are
being arrested. One Mr. R. K.
Sharma, when he went to see his
friend in the police thana was arrested.
The university teachers say that he
had created some trouble previously,
but during the last one year he was
not found in any of the troubles any-
where, and yet when that young stu-
dent went to see his friend in the
police station, he was arrcsted.

Not only that. The Vice-Chancel-
lor is talking in terms of rusticatign
and strike measures. First I thought
that I should ask him to quit honour-
ably, but now looking at the burea-
ucratic and diehard way in which he
is thinking and proceeding, I say he
is fit to be a Police Superintendent,
not the Vice-Chancellor of a Univer-
sity.

Side by side, they invested reports
of ‘Naxalite conspiracy’. They say
there are some Naxalites in this affair.
That means they want to justify their
strike measures and the bureaucratie
manner in which they want to deal
with the students—just by investing
this theory of a Naxalite conspiracy in
this. Till now there have been no
reports of Naxalite activity or Naxa-
lite literature. But by spreading these
reports, the Vice-Chancellor is prepar-
ing the ground for taking stern action
in a law and order manner, in a bure-
aucratic manner by rustication and so
on. Orly now the Naxalite issue has
come to the fore and Naxalite literat-
ure has been discovered. This is not
the attitude that can be taken or
should be taken in a matter of this
kind (Interruptions). I am also a
teacher. I have seen thousands of
boys ventilating their grievances. We
have seen how when Dr. Triguna Sen
was a Vive-Chancellor, he dealt with
the grievances and demonstrations of
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students, how nicely he dealt with
them. We have seen how Prof. Sat-
ven Bose used to deal with thousands
of students, how nicely he dealt with
su-h situations and problems.

With the publication of t-e G{ond-
ragadkar Report, the principle of
student participation in university
management has been in the air. This
principle has been accepted by
Government. It has been announced
on the floor of the House. Bul nci.i-
ing has been done to implement this
principle of student participation. If
this principle had been implemented
in different educational institutions,
80 per cent of the problems connected
with student agitations could have
heen dealt with and solved by the
students themselves, and there would
have been no problem. But we have
not taken any constructive step in this
direction.

Now I would ask whether Govern-
ment would agree to advice the Vice-
Chancellor to withdraw the police
forthwith, without even waiting for
a minute, from the precincts of the
University. Secondly, are Govern-
ment going to institute a judicial in-

quiry into the whole affajr? Thirdly,
since the Vice-Chancellor has re-
fused to meet the students, I want to

know whether Government would
advise him to immediately agree to
accept meet the representatives of
the students and discuss with them
the problems that they want to have
solved, which they have raised in their
mcmorandum,

Lastly, considering the seriousness
of the happenings in the University,
both as Education Minister and as &
Professor. the Minister should have
visited. the spot. Being in Delhi, he
could have done so in ten minutes.
th did he not visit the University
and .meet both the teachers and the
students?
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PROF. S. NURUL HASAN: The-
specch which the hon. Member has
made is, as usual, interesting. But
on this particular occasion, my res-
ponsibility is to clarify the points on
which clarification has been sought.

The first point made was that the
Vice-Chancellor refused to discuss
with representatives of the students
their demands, and escaped from his
office. The fact of the matter is that
on the 14th the Vice-Chancellor was
not even in town. He had gone to-
deliver a lecture at quite some dis-
tance from Delhi and he arrived home -
rather late in the evening. Therefore,
the question of the Vice-Chancellor’s
refusing to see the students, in my
opinion, does not arise.

SHRI SAMAR GUHA: But the stu-
dents were not informed that he
would meet the delegation the next
day. They were not informed.
(Interruption).

SHRI NATHU RAM MIRDHA: Who-

can inform them when he was not
here?

SHRI SAMAR GUHA: The officc
can inform them; the Pro-Vice--
Chancellor can inform them. (Inter--
ruption),

PROF. S. NURUL HASAN:

Secondly, so far as the question of
withdrawal of the police is concerned,
so long as there is a threat to public
property and to university property,
and there is a threat of assault on-
university employees, the Vice-Chan-
cello; is perfectly within his right to
seek the protection of the police, not
only as a citizen but also in order to
protect the University. And the
re!ice wHl remain as long as the uni-
versity authorities deem it necessary
that the protection is need by the
university.

Sir, I wish the hon. Member had
seen the cartoon about the violation
of the sanctity of the university in the
Hindustan Times this morning. I
would not like to say anything more
than that.
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SHRI SAMAR GUHA: Would you
like the same Abu’s cartoon about
our Finance Minister just a few days
ago? Would you like that? If you like
that, I would like this. (Interruption).

SHRI ATAL BIHARI VAJPAYEE:
Tomorrow, the Education Minister
might appear in the cartoon.

PROF. S. NURUL HASAN: I have
already appeared in the cartoon.

The hon. Member has referred to
the need for a paternal attitude.
When he and I were actively engaged
in teaching, we had learnt that a
paternal attitude is absolutely neces-
sary for a teacher. He still believes
in it; so do I. But, unfortunately, the
rew generation in many countries is
refusing tc accept the university be-
ing in loco parentis. They want to
be treated as adults. Thig is a matter
which they have to decide, whether
they want to oe treated as adults or as
children. If they want to be treated
as children, then I am entirely in
agreement that it is the duty of the
teachers to behave towards them as
fathers.

PROF. MADHU DANDAVATE:
Even adults have fathers.

PROF. S, NURUL HASAN: If they
are adults, then naturally they have
to face all the responsibilities which
other citizens of the country have to
face and they cannot possibly claim
any special privilege on account of the
fact that they are students.

MR. SPEAKER: Fathers are
facing tae same difficulty.

SHRI S. M. BANERJEE: You are
facing the same difficulty as fathers
do outside.

MR. SPEAKER: Also the mothers.

PROF, S. NURUL HASAN: So far
as the various demands of the students
are concerned, these demands are re-
ally not so much the demands of the
students as these are the demand’s of
the teachers, and they are being look-
ed into, and whatever is possible will,
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I have no doubt, be done. But it can-

not be done in this atmosphere of
strike and violence. I do not want
an impression to be created that if
you want any demands to be conceded,
then you must resort to violence. The
issues which have been put forward
by the teachers will certainly be consi-
dered on merits, and should not be
linked with this unfortunate incident
of violence in the city and in the cam-
pus on the 14th and 15th.

SHRI SAMAR GUHA: In my ques-
tion I asked about the police withdra-
wal, judicial enquiry, etc. Three or
four questions I have asked and you
have not replied to them.

MR. SPEAKER: You are entitled to
put only one question; he has answer-
ed three.

PROF. S. NURUL HASAN: As the
hon. Member knows, the Education
Minister is not the person who does
or does not order a judicial enquiry.

SHRI SAMAR GUHA: Communi-
cate your views to the Minister
concerned. There is the question
about the withdrawal of police and
starting negotiations.

PROF. S. NURUL HASAN: On the
withdrawal of the police, I think I
have spoken ‘enough.

L]

st g®o THo  &W( !;rmdm
wra, afc 3 R ¥ 3w
Fte frar &, g0 &Y, @ & g i
T A g afe T qun fer 3
ar g et & | AfeT @ AR wErET
oo A AW R R fe
i feeelt afirefedt & a1y fedi &
Fr g RN F FT mERR WU
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“The Vice Chancellor took the
unusual step of calling in the police
to maintain law and order in the
campus.”

& gAY 9T ¥ oA FQ0
E' & 9% faos 38 T g
gt § ) afea gfew & e /@R
A faardt gar g A Wy o e W
ST &, ST WSt o e W o § )
wg1 o & 6 9w fer ag awi w9,
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qEE TG 9T & JmaT § 49 = ax
TR AgE FTo Srew< agi § | g
T8 fF e & w=8 MHET T
TMATANF EA IR @ E | TaFT
Tl 7g § f6 agi 9 oF dagm frwe
& o @R
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qa g

it geo qRo wfi ¢« W fawrme
N, o5 S A TG @ E |

ag Wt =g o § e g
worfs  arfedl w1 ga @ Sfew
WY Faw fadd oY v a@ A &)
R W fagg # w1 WiKe gEo
geo w1 A, foar o w4 —W
s Tt & o ag @ § a1 e
& To ww & wredl w1 it A foar
o @r &1 ¥ ag s W § fe
o R W I T AR
afedt & sfafaficll Bt &1 w, W@
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ag qareg @ & a1 faQdr &= &,
farm faenfadi- & qgeas & a1 9aa
afraw & feawedt §, @@ X & g
Lo

g T A F gfram F owew W
S qATa gAr a1, ag fedt W qdvaer
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e, W 78 T @ & ¥ TS
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A X qgE F gAT gW WM A A
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§ R @ PRE W W
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A9 AR Qi F FEENT &
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fag 1 1A BT & fag s@Aw WA F
& foq gaw Aot & framdf g=gw §,
gz & da1 @4 F@ ¥ fag, I
FA ¥ Frgdme § s agi o7 & g
AT Y AITF AT wEAW
o @, &w dar Y wafww wefa
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if you do not like capitation fee, is
there any other arrangement?
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oY fael T sraw Aofr F Aol
formdt waw A avaT aY a8 FE g,
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F A 39 THTL &I 7331 fwar qmar
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Faear g4v gy 3d WA 139 F w4
FZ wamy 93 g1 &, faq 7 frarfari
T w47 ®AI0 AT F 1 gH IR
7T ST g A dgAr g
‘AT waq fa faq 77 faamt ot
FAT FLAT §, F41 FG0 §, AZ I Ta
q F T4 AW, FAAT GX TR
¥ faa FT0 gIm AR IAS0 g
TET R

qifzfadest e clee Y A
Fq wAg qiRiedY fax ogi o Iw
WA, i gar oL §
7 FTA1 g i wriefade fra S
a3 g, #% g, #¥ gHe3 7T 43, TEH
arR # §F aq F, Iq AN A wqAW
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‘qr g ot qq gAferEEaRg 1

TR F AR AT IS FI-FATEEAT
FOW A1 9 I F1 HHT AZA g1 TR 4
Nachiketa revolted long time ago
against his own father. That was a

revolt against the dead and soulless
society.

oS w1 faagrdt s 929 ag wam,
TEAT AZA FEI FOT | TI4T q00T H
I faandt 93w qE0 qm@r &1 aw
ST TET @A HW I3 TEI @A IR
g AT AT FT 4E TV4T 2, ST Aeaiq
1 fazwy arEar g, 1 faemd feard
AT & AT T@OEE FIAT AMGU, IAFT
TUMIME ZMT AR |

A g ¥ & § @@ =T
g—~frmndf & 7 TEEs I & AH
oW g ¥ favelt agrEay ar og
a1 9 T Fr g 7@ g, g g fw
et Y f7 frar org 0 F a1 FE
fra7 T g AR e ft 7 g,

Se, I cannot have a paternal feeling
also, but I can have an impartial and
objective view,

WETR WL © FGT FET AT qHAT @

f& ®wm GRT T § |

ot wmw Tx Wt ;- ow %

ag wEER AR geefs wERg W

ova ) 54 ¥ wad Sme WA

g i fo g ere oY AT

qeefy ¥ ot gerery wwerg Y fie Fearedt
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# & g 37 X e 7 & fag
AT &, w9 & @y A5 F fag A E,
FraTae w=BT T & fAg &

IEN uF arfeaTREr  FREY w
gara fear &, q@ # a Tav S @
fr qew ardre & wiafafa, fqanfaal
3 wfafafa, casas (<& & sfafafa
#3 AT ZaET g fAwrAw A wAAW
3 A gEET FT FATH X FHAT § |
# Y wrgan g f welt wgew A=W
T I TAEAT F g F AT Hfww
#Y AT g7 qTY qTEl 9 w9 IA A
TH TF )

PROF. S. NURUL HASAN: I seek
your indulgence to speak in English
because I want to be very precise in
the answers that I am making, My
knowledge of Urdu may be all right,
but it may not be intelligible to many
of the Members. I want to deal with
.one point before dealing with other
specific points that were raised. I
must express my sense of disappoint-
ment that the hon. Member who just
now spoke did not think it fit or
proper to condemn acts of vandalism.

SHRI JAGANNA' O JOSHI: 1
would like to make it clear that we
condemn violence in any sphere, at
any level, anywhere and everywhere.
‘We do not stand for violence; we con-
demn violence.

PROF. S. NURUL HASAN: Thank
you very much.

Then, with regard to medical col-
lege admissions, I wish to say this.
Even that does. not directly concern
my Ministry. But since it is an aca-
demic and Educational problem:. I
would like to place some facts for the
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consideration of the House which
have got to be taken into account.
In various parts of the country admi-
ssions to medical colleges are given
on the basis of competitive examin-
ation or on the basis of marks that
they have obtained at the previous
public examination. Nowhere that I
am aware of are the first divisioners
who apply for admission to the medi-
cal colleges given admission straight-
way. This just is not possible. This
is the situation all over the country.
This is because the number of seats in
medical colleges is limited. The
limitation of seats is due to various
factors. We don’t have adequate
number of qualified professors and
teaching cadre to be able to
give suitable and proper instruction to
the medical students. That is one
point. I think the House will agree
that it may not be causing so much
harm to society if a half-backed B.A.
is turned out, but it will certainly do
much harm to society if a half-backed
M. B. B. S, is turned out. It is a
question of equipments; it is a ques-
tion of teaching facilities; it is a ques-
tion of hospitals. All these require
resources. If you take the total num-
ber of first divisioners who have pas-
's4d the previous examination with
biology, physics and chemistry, you
will see this. -It will not be possible
at any stage to provide so many seats
as there are these first divisioners in
physics, chemistry and biology. The
whole confusion arose because of the
term which was unfortunately used,
although the meaning was very clear
to all concerned, the term that these
are pre-medical students. This is
pre-medical in the sense that it is a
course which enables one to go to the
medical college because unlike the
physlcs, chemistry and mathematics
or physics, chemistry and arts or sci-
ence group, it is here physics, chemi-
stry and biology. Therefore, it will
not be possible on our part at any
stage whatsoever- to take each and
every student who passes out of that
examination with physics, chemistry
and: biology in the_first division,  in
the medical colleges and to provide
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seats for them in the medical courses.
I have no doubt that the number of
seats will be increased by the Health
Ministry within the available resour-
ces of the country.

So far as the engineering colleges
are concerned, I would like to say that
this has been a special matter of con-
cern to my Ministry. I have been in
continuous touch with the Delhi Admi-
nistration and I hope that it will pe
possible to find a solution of the difi-
culties of the Engineering College very
soon. I would myself be taking the

initiative or rather I have taken the.

initiative in this matter, and in consul-
tation with the Delhi Administration,
and in consultation with the authori-
ties of the University, I hope that a
satisfactory solution to the problems
of the College of Engineering will be
found. But I do want to delink the
immediate incidents of violence from
the solution of the problems of the
Delhi college of Engineering. I un-
derstand that the Delhi Administra-
tion has not yet taken the action, as
has been reported in this morning’s
newspapers, and they are prepared to
hold consultations with all in respect
of all these matters.

With regard to the question of buses,
my colleague the hon. Minister of
Transport is present here, and I would
request him to take that particular
matter up because he knows it better
than I do.

MR. SPEAKER: They are concern-
ed with the Home Minister and the
Transport Minister and they are sit-
ting on both sides of the hon. Minis-
ter.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): So that he may not be
hijacked.

PROF. S. NURUL HASAN: It is
very kind on the part of my collegues
to be on either side, when this matter
has been raised. But I am afraid that
my knowledge of the rvoblem is not
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such that I can accept the responsibi-
lity of making a statement in the
House, considering the sanctity of
the House, because I may say some-
thing because of my inadequate
knowledge of some aspects.

So far as the question of participa-
tion of students is concerned, the
guidelines have been formulated by
the Gajendragadkar Committee,
which have been endorsed by the
University Grants Commission, and
as was stated by my distinguished
predecessor, those guidelines are
acceptable to us, and those recom-
mendations have been sent to all the
universities. Where it was a ques-
tion of the Government themselves
drafting a Bill, hon. Members would
recall that in the Aligarh Muslim
University Bill which was enacted by
this House and by the other House,
suitable arrangements have been
made for proper consultation ‘with the
students and their involvement in
the major aspects of university life
which affect universify students. I
have no doubt that the Delhi Uni-
versity will suo motu take suitable
steps to establish the various bodies.
But I can understand their difficulty.
Their difficulty is that the students’
representatives are not quite satisfied
with the recommendations that have
been made by the Gajendragadkar
Committee, and the matter will have
to be sorted out and the wuniversity
will have to evolve its own proce-
dures.

I would like to refer to one very
unfortunate incident in connection
with the next point. The hon. Member
has said that a Vice-Chancellor should
be prepared to be beaten up or even
to be killed, because as the hon.
Member Shri S. M. Banerjee had said
before him, if there is even one case
like this, it would have a salutary
effect on the general body of the stu-
dents....

SHRI JAGANNATHRAO JOSHI:
That was what Gandhiji said. That
was Gandhiji’s philosophy.
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PROF. S. NURUL HASAN: I quite
agree, but the unfortunate fact is that
we cannot forget the incident at Jadav-
pur University, and that has not cre-
ated such a feeling of revulsion that
incidents of viclence have not taken
place after ihat....

SHRI SAMAR GUHA: Itis a
wrong statement, It was not that
he was going to face any of the stu-
dents and he was murdered. He was
murdered secretly by just one or two
assailants. He was not murdered
while he was facing the students.
So, let not the hon. Minister bring in
that instance. There was a vigorous
reaction from the students in that
case,

SHRI JAGANNATHRAO JOSHI:
That trouble was altogether of a
different nature. That was a case of
Naxalites’ trouble.

PROF. S. NURUL HASAN: That is
a demand with which I am sorry 1
shall not be able to agree.

It has been said....

AN WAIT © AT 37 AT &Y
FITT FIEAAL Fa1 AfAT

SHRI S. M. BANERJEE: 1 can be
a Chancellor without the ‘Vice’.

PROF. S. NURUL HASAN: The
hon. Member wanted that -cases
should be withdrawn and those arrest-
ed should be released. I would like
you to consider the seriousness of the
offences that have been committed;
considering those offences which
have resulted in loss of life and loss
to public property, I think there
should be some sanctity attached to
public property and also considera-
tion for the injuries that have been
suffered by many people who, as was
rightly pointed out, had nothing to do
with any dispute in this matter, and
the police will have to take the neces-
sarv action which they are obliged to
take under the law of the land.
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I entirely agree that even such in-

cidents should not allow a situation

to be created when there is no conti-
nuing dialogue between the univer-
sity authorities, the teachers and the
students. I have every hope that not-
withstanding these unfortunate inci-
dents, this dialogue must take place
and must continue because, after all,
the university community as a whole
has to use its influence to see that
academic life returns to normalcy.

St TR VA AT Afewo Frorar
& fanfagi =1 womr far mn ar,
ey FEeR 7w fear e, T=
FEFT aT9g 7 wXET faar a1, dfawe
¥ e & frgwa frar a1 @@ ¥
WY 3 F TG I F1 AR [T Fgl
g% sfag 2 7 =N N T a
FEIE 99 &% gvag § § 99 ¥ wgHq
g, wfew gzt womr faar man ar

ot e IWT (9T BTat
T I IS T qE AT WA
aE ST I3 | g farerent
ot & ST o &1 frerw A o
T @ S, A FE weeg §
ST AT AT € 1 @ e § £
ag e # o1 oomd o e &Y
oI W1 gred & ag w9 wwa 1 fre
F1 #E T A g, W # foew H
farferr safi (&1 1€ 7o T & 2
qe7 T FIG § TOAAITH JAT AR
FAT FT W BT B AW I qE T
wrew T 2 fr oA w% f6 g ¥ g
AT A e | (2w & e AR A



245 Closure of

MIT T g AAGAT FT A=W F,
AT FT q=A FT | TSHF AT Y
T & e Y frenfadi w1 W
AT FFTHT & | IAY AT AT F
T AT @ g 1 39 B A A
g foery & 1 wraw fareromeY &5 FX
oAl & AT a1 AL T qHA | A
oEl ¥ fiw § &3 X A FE A
TG IS I AL & | A F aATRS
frofexagmmam g ?

feerY # Sugg Y M, aTFH  FHAT
Fgfar g foar | g A AT E
TFAF DA | AT IAF FA P A
HEAT | AT A7 AL L CF A
FAN AR ) AT IR A AT @R
farerranfeadt &1 amar % wew A £
oF foes wewfd av m@r 1 €Y
regafa ¥ 9% it wret qwar, foaw ¥
9% T A=D1 TG GHAT | AT (78T H7
S TEEAT 8, Y ISEAT & Ag IAN TE¢
WimAm ARy g w wifE
fory & Ffr<r afeaa g, I3-aw
g ofegdw @m0 afFT ¥ s ¥
AT R GH FCF R T I7 qT qUAT
AT, A€ F A =T 1 qF qIIH
IRAL F A g fF faelt fawm-
frarr & @ g 8 o9 7 A o
S qaT AT 6 wrfe arey #4 g
afew S Qar a& fwar

BEl ¥ ST ¥® AT BT 7 IqF
o e freE & 1 fore o X
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9= g F ATALT F AT 0T o1
1 ford ag e &1 AT e
& fF 97 A OF a=v dar fFlr | ST A
oTal F1 9 27 & ag g9 #1797 g7 7"
FL 3G fF 3w & fea v i
fagm sl qER 9T Aed & ) f
qear § FF fer farers 1 gweae ariaT
FY TEAE § SUIRT AT g7 =g ?
oY ST FoE HT I AEEA & @i A
HiAr SR & AT w9 1 S
afa 7 & 9% g @® ag a=af
HT TFLT FAT TH |

TG 9T 14 AAG F I9ET |
SATETATH AgE FT F4= & {47 IuEa
§C | ¥4 15 qraE &1 fae freroret
q9IT AR F A9 | ag o AW
g 9T F BEl 9w 5 owfET ag
FIaEE? I Fgar fF wfax ag
IFgra AT g, gH FER A A
& A TR AT A g A o q|
g FT a1 | fedlt ¥ 337 A TEy
2o | B mrg £ ggArar § fF o@ w9
gre UTFSNT FARA  fiwafaag &
AT T 1 T @@ fF 0w 6 g
g\ R FE  IE F (e ag
T FT BIEAT ¥ qIT FIAT A1 Ag AET
IAFT AT AT | AT "/ @I
for § O AT & | AR FT AT IS
ST g & 1 @ HTEH gt mrey
1 quar T8 g%ar 1 faawr fmrr grey
¥ WU I AT FT AR A FT
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TR I[N

# quan g fr wgi feeslt A A
a1 qré o §, qeAT Y ad w4l Wrg
I g ? & W o foraw @ wwE, &
sa g & faren &7 7av qew @ WOE
SiEm # 1 sy fawr ® fee T
FFAE ! Ao N Mg ¥ ITwT AgE
w1 3 ? & foer £ OF ATH AWEEn
grfomagsin? NI RITA Y
T & TIA & qifAF 1 5507 G907 §,
qfafir ®1 F¥8T FEAY § W I
T A I A F1E ATRET FE §
AarsREfFeAi AT
T G qTE FOT H IR A O §
A wre vy & e g QW g A
Kamaar g fe w gaw § o frww €
wrx forwe Hag aegAgi ¢ foem ag
fez a%

wror farer et Y F wqw faw A
I g wifge | IR feed gfe-
afed A I wH | AT wR oF
T F A H ITY TATT FT TE HE
@ a3 wgm fF =gt ) gfew g
wepher WA Tt oY | agh o W
wfwegz € ofeT | W HqT w4
f& s ot &% FTw A [Sar wwy
ifs g7 w1 wirs wwerom § )
wiwr fa7 w1 wirsr wemwTonT § o
w9 % 9 e ofy ¥ | v vl
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1 garey e g 7
T F ) o e § fe e
foer % ofcad® ad ok "o &
A | AVGT HIW JoT FC X g
I FT AT FHA §, FAAIR 547 A AGY |

PROF. S. NURUL HASAN: Sir,
the hon. Member has quite rightly
pointed out that the educational sys-
tem should be changed and society
needs a change. I wholeheartedly
agree with that.

1329 hrs.
QUESTION OF PRIVILEGE

ALLEGED AsSAULT ON SHRI K. MaNno.
HARAN, M.P. AT MADRAS AIRPORT

MR. SPEAKER: About the privi-
lege motion raised yesterday. re-
garding my ruling I tried to go into
the cases in' the past—

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPP-
ING AND TRANSPORT (SHRI RAJ
BAHADUR) Sir, just a word. Be-
cause certain remarks were made
about the bus services—

MR. SPEAKER: He was not asking
that; that you should also be involv-
ed. Later on, you may make a state-
ment. ’

SHRI RAJ BAHADUR: Because it
went on record.

MR. SPEAKER: You can make a
statement later on and also give a
considered statement, but not on
such a reference.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Not on the spur of the
moment.

MR. SPEAKER: I have gone into
the old cases. The practice we have
been following in the past is that
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sometimes, when Government depart- SHRI K. MANOHARAN (Madras

ments, Government servants or some
dignitaries were involved, the House
itself or. the spot decided it. That
is what happened in the last Lok
Sabha also. In continuation of that,
in the case of persons, departments
or Government servants, employees,
or even some dignitaries, we bave
been following this practice, ncmely,
that we have been referring these
cases to those States or departments,
and then later on, that information
was laid before the House, and then
the House either referred them to the
Privileges Committee or gave its own
decision.

I have also not been able to come
acrosg decisions about private mem-
bers.  Urfortunately we have to
search for information still further:_
what happened in the case of persons
who were not government servants
or police officers? In this case if you
like, we may follow the old precedent
or if you like, we can refer it, be-
cause in this case Mr. Manoharan
has deleted the refersnce to the
Ministers oy Chief Minister or party.
It is, now concerned only with
private individuals, some members of
the public. I saw the motion as re-
drafted by him; still we have to be
very cautious about it. In the case of
Mr. Saha, his identity was mistaken;
the staff and complained of some
person to the railways; the railway
staff detained him for sometime to
establish the identity, which was very
much incorrect, as he showed the
card. We sent it to the Privileges
Committee. In other cases also, we
committed them and.got their report.
But in cases where the-Member was
not in the performance of his parlia-
mentary duties but political duties,
that wag not referred to the Pri-
vileges Committee. I leave it to you
to decide whether we could make a
reference to the Government of Tamil
Nadu or be seized of it, bacause there
are no precedents.

North): May I in the meanwhile sub-
mit, with your permission, that after
I had raised this matter yesterday,
senior leaders like Mr. Vajpayee,
Mr. H. M. Patel and some others have
made some obéervations saying that
it was not in the proper form. Con-
sidering those valuable suggestions,
I have come forward with a new
motion. Let the House understand
the motion and then you may leave
it to the House to decide.

MR. SPEAKER: I have already said
that the other part is deleted.

SHRI K. MANOHARAN: I shall
read it out. I beg to move that the
following matter of breach of privi-
lege be referred to the Committee
of Privileges for necessary action.

On 15th November, 1972 when I
reached Meenambakkam Airport to
commence my journey to Delhi for
attending the current session of Par-
liament, some 20-30 persons led by
Shri Panchaksharam and Shri Ashai
Muthu came and assaulted me by
strangling my throat and catching my
testicles. The aim was to physically
liquidate me with a view to prevent
me from attenting the Parliament
Session. There is a political motive
behind this. This was a deliberate
attempt to obstruct me from perform-
ing my parliamentary duties freely
and in accordance with my con-
science. Dispite police forces present
in the Airport they did not come to
my rescue. Those who are responsi-
ble for this assault are guilty of com-
mitting a breach of privilege. I
therefore request this House to take
suitable action against these persons
in the matter.

SHRI H. N. MUKERJEE (Calcutta-
North-East): Mr. Speaker, I find my
self in great difficulty as a Member
of the House and also as a Member
of the Privileges Committee, though
I am in personal sympathy with
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WMr. Manoharan, ard also perhaps po-
Htical sympathy. T feel that motion
for reference to thre Committee should
involve certain humnsan individwals. I
am not speaking on befalt of the
€ommittee; the Chairman is there.
¥s the Committee of Privifeges to be
saddled with the duty of investigat-
ing? Is it a parliamentary CBI? Un-
less we are 'told who has attracted
the alleged misconduct, so that oar
arms could extend, I do not know
bow we can set. I have the utmost
sympathy with kim politically &nd
personally. But this motion seems to
be so extra-ordinary that I camnot
make head or tail out of it.

SHRI SEZHIYAN (Kumbakonam):
Sir, T am not here to shield
anybody who i alleged to hdve
assaulted a member of the House.
Whatever may be the politicsl deffe-
rences or affiliations, each Member
of Purlianwent should Be allowed to
perform Mis parllamentary duties.
Physical violence does mot have a
place in democracy. Political diffe-
TencEs cannot bBe gsettled by physical
vivlence. I say this even for an ordl-
nary citizes. T ureduivocally con-
demn any vivlermce anywhHers: In a
parlismerntary democracy, only By
debate and’' discussion, we try to coir-
vert gtHers. Political  convictions
cammot be erased ov alfgred by dny
violence perpetrited By drybsdy
howscever mighty ke may be. Th
a parllamentary” democricy, only par-
llamentary nrethods should be adopt-
ed and extra-parligmentary rethods
or viclence have no place in it.

In this prtitular case, because. it
involves my frfend Mr. Nanoharan,
what I say should not be taken as
biased. What we are going to do
oW mMay set a precedent fbr the
fitute.  As: rightty pointed out by
Prof. Mukerfee, tire Pivitegss Com-
mrittee should Reve tHe 0l fhoty bex
fove ¥ aﬁ@ﬁﬂmﬂd‘& pm:ise MY,
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Manoharen Res oald Hat 28 to 30
meémbers sssitlted Him, Headed by
fwo persons whose nemes he has
mentioned. The Privileges Com-
mittee may be at & l¢éss to find out
who are e other persons, unless he
wants ty confirie it to only those two
persortg. Therefore, in this case I
fee! that the pwst practice of referring
it to the State Goverament may be
adopted and the particulars supplied
by them may be placed before the
HWouse or before the parliamentary
committee, to which I have no objec-
tion. Once agdin I mdke it clear
that I go riot approve of any physical
violence and I am not biased in this
case. I only want a proper procedure
to be followed as was followed on'
previous occasions, because this may
tend to become a precedent for the
future.

Question of
Privilege

o wrefap@ atoddt ot ey
¥ vk a2 ¥ uF wfsat § e
#x w off I T 97 | WTOF gETE
T IR qer A oy geve Tt ¥
foerer fear <, ww ot fiur 1 few
e oY & P o e Wl e &
#E- g ar Y ofie e A R Ay
wre W afard A ¥ - 2 oy
A fras fewrs &4 Fwer #ap
ot AU 7

W Rg T GAHE

o, o Fag® el - i T
Rt s & 2 € sredr bkt ¥
Aevr <l | e o o ety

oo wfiety - ag ik d o
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qw ‘"‘W wey AL r 3‘7 Manoharan they are hooligans and the

privilege motion is against the

q&ar 3 | hooligans, to whatever party they

ot wzx fagdt WamAr ;. gfqe
agi @ 3Ia% T8 far av 7§ fear,
swwa & 53 fear @ 7@ fear @
T B A T4 90 § H T ART
faadry FAA ¥ TIx Fr Pgar X Q
SAVE. WSBT AT |

SHRI S. M. BANERJEE (Kanpur):
As you have rightly said, there are
cases where some police officers or
even journalists were invelved, and
we have directly dealt with them. The
cases of Mr. Madhu Limaye and Mr.
Tridib Choudhuri were there. There
was another Swatantra Member of
Parliament who was manhandled by
police officials. Those officials were
called here and reprimanded. But
in this particular instance, I have all
my sympathieg for Mr. Manoharan.
On behalf of my group, I condemn
the attack on him. Even the Chief
Minister of Tamilnadu has regretted
it. It says:

“Mr. Karunanidhi has regretted
the attempt to attack Mr. Manoha-
ran at the airport. He says, such
undemocratic tremds in politics
wege deplorable.”

Whether this iricident took place
and whether there was an attempt
on hig life, the Committee will have
to ge into it. The Committee will
have to summon and hear ordinary
citizens. Suppose this Committee
goeeg there to find out more people in
addifion to these more than 18 peo-
ple, perhaps some members of the
Committee may be slapped or beaten
and there will be another privilege
motion aguinst those people. How
ca®' the Committee go there and make
investigation? If according to Shri
2443 LS—9

may belong, how can Professor Mu-
kerjee and other members of the
Committee go and investigate into it?
It is something extraordinary. My
suggestion is let the entire House
condemn this incident. That shoyld
be enough. In public life people are
man-handled. In the meorning we
are greeted with flowers and in the
evening we are greeteq with some-
thing else. So, I would suggest that
we adopt some sort of motion of dis-
approval or condemnation of this in-
cident. T would request Shri Mano-
haran also to realise the implications
of such an investigation by the Pri-
vileges Committee. It will be very
difficul®> for the Committee to make
an inquiry. If somebody belonging
to the public wants to gain some
prominerce, he can throw some paper
inte the Chamber.

MR. SPEAKER: Here in this case
the Member is not attending to any
other public duty but trying to attend
to his parliamentary duty. The 'sug-
gestion which you have given is a
very dangerous one.

SHRI S. M. BANERJEE: ‘What
suggestion?

MR. SPEAKER: To ignore this?

SHRI S. M. BANERJEE: I suggest-
ed this to be considered as an expe-
rimental measure.

MR. SPEAKER: Tomorsow another
Member may be involved. That is
why I did not want to take a decision
off-hand. I saw the old cases and I
have laid the position before you. I
agree that Shri Manoharan has delet-
ed some partions of the motion on
my suggestion. But I agree with the
suggestion that since the Chief Minis-
ter also expressed regret, why not we
get the information' from the State
Government? Then everything would
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be before the House. I will ask the

State Government to send the report
in four or five days.
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SHRI K. MANOHARAN: So, your
suggestion is that this matter may be
referred to the Chief Minister?

MR. SPEAKER: Get
about the incident.

information

SHRI PILOO MODY (Godhra) Not
from the Chief Minister but from the
State Government.

SHRI K. MANOHARAN: The State
Government embodied by the Chief
Minister. As the person who has
been man-handled, I wish Shri Vaj-
payee to understand the feelings of
a Member of Parliampet who was on
his way to Delhi to attend the session
and who was man-handled on the
way. I have correctly mentioned the
names of the people who man-handl-
ed me. It is the duty of the Privi-
leges Committee to investigate the
matter and find a solution, instead
of asking the State Government to
do it. I am very happy that the Chief
Minister of Tamil Nadu has rightly
condemned it So, he has himself
admitted that the assault was made
on me. The Chief Minister is not
going to say that there was no assault
at all on Shri Manoharan. So, while
I have got the highest regard for
him, even though he has very much
regretted it, this question hag to be
decided by the House through its
Privileges Committee, and no one
else. I was beaten and man-handled
when I was coming to attend the
session of Parliament. If I do not
get any protection from this House,
where else should I go? If we have no
precedents, I would say that we must
set up new precedents.

MR. SPEAKER: Did you lodge a
report with the police?

NOVEMBER 17, 1972
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another asgect. Even though a lot

of police pedple were there, they did

not come to my rescue till the com-

motion was over,
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SHRI S. M. BANERJEE: That is a
serious matter.

SHRI K. MANOHARAN: Now I
have been man-handled. Tomorrow,
my hon. friend, Shri Vajpayee, may
be man-handled. It is a serious
matter. When this took place the
entire police were passive spectators;
they were watching the scene. After.
that commotion died down, they came
to me and started consoling me say-
ing, “We are very sorry; we did not
know.”—this and that. That is why
I request you and I request the entire
House, let us forget party affiliations
and party considerations, let us come
to a conclusion to send it to the Pri-
vileges Committee. I hope, the House
will have no objection to that.

SHRI 'H. M. PATEL (Dhandhuka):
Sir, the motion that has been moved
names two persons......

SHRI K. MANOHARAN: I can

name sp many persons.

MR. SPEAKER: Mr. Manoharan,
You have just mentioned two persons
leading a few others.

SHRI K. MANOHARAN: That is
precisely the point. I know all the
people. They were with me when 1
was in the D.M.K.

SHRI H. M. PATEL: The privilege
motion names two persons leading a
crowd of people. It alsp says that
the police was present at the airport
and took no notice of it. If it is re-
ferred to the Privileges Committee
just as it is, what will the Privileges
Committee do? It will call upon
these two persons to come before them
and give evidence, whatever they have
to say in regard to this matter. ' But
the Privileges Committee is bound to
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ask further questions. For that, they
will have no material before them -at
all. It seems to me, therefore, appro-
priate,—in spite of the fact that it is
possible that the report may be pre-
judiced, but due weight can be
given to the fact—that the first thing
to be done is—and that will be the
right precedent also—that the State
Government should be asked to in-
vestigate into this matter and submit
their report. It is for the Privileges
Committee to judge whether it is a
biased report or whether it is a
correct report.

SHRI ATAL BIHARI VAJPAYEE:
The report of the State Government
should come to the House. Then the
house can’ discuss it and send it to the
Privileges Committee.

MR. SPEAKER: I think, we should
stick to one thing. Yesterday, we
said that Mr. Manoharan should de-
lete that portion and then we will
see it. He has done it. Now, in spite
of that, our minds are not very clear
about it. I would also request Mr.
Manoharan to stand by us. He will
not lose anything by it. I will get the
information from the State Govern-
ment and come again before the
House. It does not mean that our
minds are prejudiced. We will deal
with the privilege motion as we deal
with other motions. I will come with
the information before the House. I
thirk, he will accept it. Hence I end
the matter here. He will collect the
information through the Home Minis-
try of Government of India. That is
the normal practice that we have
followed in the past. We will follow
that.

13.50 hrs.

PAPERS LAID ON THE TABLE
INCOME-TAX (3rp Ampr.) RuULEs
EMERGENCY Risks (Goobs) INsur-

ANCE (3RD AMDT.) SCHEME ETC. AND
NOTIFICATIONS

THE MINISTER OF STATE IN
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THE MINISTRY OF FINANCE

(SHRI K. R. GANESH): I beg to lay
on the Table—

(1) A copy of the Income-tax
(Third Amendment) Rules, 1872
(Hindi and English versions) publish-
ed in Notification No. S.0O. 573(E) in
Gazette of India dated the 1st Sep-
tember, 1972, under section 296 of
the Income-tax Act, 1961.

[Placed in Library. See No. LT-3616/
72.]

(2) A copy of the Emergericy Risks
(Goods) Insurance (Third Amend-
ment) Scheme, 1972 (Hindi and Eng-
lish versions) published in Notifica-
tion No. S.O. 588(E) in Gazette of
India dated the TIth September, 1972,
under sub-section (8) of section 5 of
the Emergency Risks (Goods) Insu-
rance Act, 1971. i

(3) A copy of the Emergency Risks

(Understakings) Insurance  (Third
Amendment) Scheme, 1972 (Hindi
and English version) published in

Notification No. S.0. 589(E) in Ga-
zette of India the 11th September,
1972, under sub-section (7) of section
3 of the Emergency Risks (Undertak-
ings) Insurance Act, 1971. [Placed
in Library. See No. LT-3700/72.]

(4) A copy of the Customs and
Central Excise Duties Drawback
(Second Amendment) Rules, 1972,
(Hindi and English versions) “-pub-
lished in Notification No. G.S.R. 1015
in Gazette of India dated the 26th
August, 1972, under section 159 of the
Customs Act, 1962 and section 38 of

the Central Excises and Salt Act,
1944.
[Placed in Library. See No. LT-3714/
72,

(5) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 38 of the Central
Excises, and Salt Act, 1944:—

(i) The Central Excise (Tenth
Amendment)  Rules, 1972
published in Notification No.

G.SR. 1319 in Gazette of
India dated the 16th Sep-
tember, 1972
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The Central Excige (Eleventh
Amendment) Rules, 1972,
publisheq in Notification No.
6.SR. 1819 in Gazette of
India dated the 14th October,
1972,

[Plgced in Library. See No.
LT-3701/72.3

(8 A copy each of the following
Notifications (Hindi and English ver-
siors) under gection 159 of the Cus-
toms Act, 1962:—

(3]

(ii)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

G.S.R. 1021 published in Ga-
zette of India dated the 26th
August, 1978,

G.S.R. 1022 published in Ga-
zette of India dated the 26th
August, 1972 together with
an explanatory memoran-
dum.

G.S.R. 1082 published in Ga-
zette of India dated the 2nd

September, 1972.

G.S.R. 415(5) published in
Gazette of India dated the
23rd September, 1972, to-

gether with ap explanatory
memorandum.

G.B.H. 1157 published in Ga-
zette of India dated the 28rd
September, 1972  together
with an’ explanatory memo-
randum. )

G.S.R. 1158 gnd 115§ publish-
ed in Gazette of India dated
the Z3rd September, 1972 to-
gether with &h explanatory
memorandum.

G.SR. 1285 published in Ga-
#tte of India dated the Tth
Qctober, 1972 together with
sp explanafory memorandumi.
G.8.R: 1280 published in Ga-
zette of Indjia dated the T7th
Qatgber, 1972 t{ogether with
an explgpatory memoran-
dym.

[Plaged in Library.
LT-8702/72.]

See No.
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G.S.R. 1354 published in Ga-
zette of India dated the 28
Octoher, 1972 together with
an explanatory memoran-
dum.

G.S.R. 466(E) published in
Gazette of India dated the 1st
November, 1972 together with
an explanatory memorandum.
[Placed in Library. See No.
LT-3714/72.]

(7) A copy each of the following
Notifications (Hindi and English ver-
sions) issued under the Central Ex-
cise Rules, 1944:—

(6))

(ii)

(iii)

(iv)

)

(vi)

(vii)

(viii)

- September,

G.S.R. 30(E) puplished in
Gazette of India dated the
25th August, 1972 together
with an explanatory memo-
randum.

G.S.R. 1016 publisheq in Ga-
zette of India dated the 26th
August,- 1972 together with
an explanatory memorandum.
G.S.R. 1018 and 1020 publish-
ed in Gazette of India dated
the 26th August, 1972 to-
gether with an explanatory
memorandum.

G.S.R. 1019 published in Ga-
zette of India dated the 26th
Apgust, 1972 together with
an explanatary memorandum.
G.S.B. 1079 published in Ga-
zetie of India dated the 2nd
September, 1872 together
with an explanatory memo-
randum.

G.S.R. 1088 published in
Gazette of India dated the
2nd September, 1872 together
with an explgnatory memo-
randum.

G.S.R. 1081 published in Ga-
zette of Jpdia dated the Ind
September, 1972  together
with an explanatory meamo-
randumt,

G.8.R. 1087 published ir Ga-
zette of India dated the 9th
1872  together
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with an explanatory memo-
randum. :

[Placed in Library. See No. LT-

3701/72.]
NOTIFICATION UNDER INDUSTRIES
DEVELOPMENT AND REGULATION

Acr, 1951 AND ANNUAL REPORT OF
THE CENTRAL SILK BOARD FOR
1971-72.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): I beg to
lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) urider sub-section (2) of sec-
tion 18A of the Industries (Develop-
ment and Regulation) Act, 1951:—

(i) S.Q. 584(E) published in' Ga-
zette of India dated the 8th
September, 1872 regarding
management of the Rai Saheb
Rekhchand Gopaldas Mohta
Spinning anq Weaving Mills
Private Ligited, Akola.
[Placed in Library. See
No. LT-3699/72.]1
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(ii) S.0. 590(E) published in Ga-
zette of India dated 12th
September, 1972 regarding
management of the Swadeshi
Cotton and Flour Mills Ltd.,
Indore.

- [Placed in Library.
See No. LT-3717/72.]

(2) A copy of the Annual Report
(Hindi and English versions) of the
Cenftral Silk Board for the year 1971-
72 under section 12A of fhe Central
Silk Board Act, 1948. [Placed in
Library. See No. LT-3698/72.]

——

CORRECTION OF ANSWER TO S.Q.
NO. 261 DATED 18TH AUGUST, 1972
RE. ARREARS OF DIRECT TAXES

13.51 hrs,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): It is found that
certain factual inaccuracies have crept
in the replies given to Supplementa-
ries to Lok Sabha Starred Question
No. 261 on 18th Aupust, 1872. The
statement made by me and the correct
position is indicated below:.—

STATEMENT MADE

CORRECT POSITION

1. Inreplyto Suppiementary by Shri C. K.
Chandrappan it was stated that there
has beeh a progressive reduction in the
arrears and this yvear alhne we have
collected about Rs. 61 crores.

2. In reply to a Suppiementarv by Sh™!
Dinen Bhaitacharyya about the arrears
azueinst big business houses it was stated
that the arrears were Rs. 436 crores
and that these Rs. 436 crores arrears
wotld niean a couple of thousahds of
assthgces.

In the financial year 1971-72 the reducticn
i gtdss srrcars bV way of adjustment,
appeal fiects and cash collection for
income-tax amounted to  Rs. 303-€4
crores. This includes cash collection of
Rs. 87 crores. The figure of Rs. 61 crores
refetred to by mre relates to the reducticn
in the net arrcars ason 31-3-72 (Rs.
43860 crs.) as compared to the nct
arrears as on 3I-3-71 (Rs.499°68 crores)

The correct figure is Rs. 438 crores. The
arrears of Rs. 438 crores weré the net
arrcars due from assessces all over India.
The actual number of assesseés from
whom the riet arrcars of Rs. 4 crores
are outstanding is not kmown but the
number would run into lacs.
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3.
K. Lakhappa it was stated that between
1947-47 to 1971-72, a sum of Rs. 9694

crores have been collected constituting

86%o0f the demands raised.

4. In r2ply to Supplementary by Shri
Jyotirmoy Bosu it was stated that
as far as Shri Biju Patnaik is con-
cerned, he has got 75 writs in the Cal-
cutta High Court.

5. In reply to a Supplementary by Shri
S. M. Banerjce it was stated that the
amo.nt of Rs. 25 lakhs concerning Shri
Ra_rn Rattan Gupta has not bzen written
off.

In reply to a Supplementary by Shri

1947-47 is a typing error. The correct
years should be 1947-48 to 1971-72,
The percentage of 869, is not applicable
to collection of Rs. 9694 crores. This
percentage relates to the demand collected
during 1971-72. In this year a demand
of Rs.I,217 crores was raised out cf which
Rs. 996 crores became due for collecticn
and Rs. 881 crores was reduced or co-
‘lilected which is 86% of demand fallen

uc,

The number of writs filed in Shri Biju
Patnaik’s own case is 16. The number
of writs filed in the case of Biiu Patnaik
group as a whole exceeds so. It was 58

as on 11-4-72 when a question about him
was answered.

After examining the scaling down petition
of the assessee (Ram Rattan Gupta
Group) a sum of Rs. 30-41 lakhs was
written off in December. 1964. However,
later when it was discovered that some
assets were not disclosed in the scaling
down petition of the assessee. the matter
was re-examined and the C.I.T. was
asked to take all the legal steps available
to the Government, including civil quite
to recover the suym of Rs. 30- 41 lakhs.

The delay in correcting the reply
was due to the heavy pressure of
work on account of Parliament Ques-
tions. Further the present question
involved a large number of different
sets of facts and figures. Since dur-
ing the course of -Supplementaries
some mistakes have crept in on some
of the facts and figures given, a
double check was required to be made
to ensure that the figures given in the
above statement were correct. This
double check. has also caused some
delay in preparing the above state-
ment. T

1 hope the position is clear now.

CORRECTION OF ANSWER TO S.Q
NO. 123, DATED 8TH ANGUST,
1972 re. TRADE RELATIONS WITH
FORMOSA

THE MINISTER OF FOREIGN

TRADE (SHRI L. N. MISHRA):
According to the Report of the Pro-
ceedings of the House on the 8tb
August, 1972 I am reported to have
stated in reply to a supplementary
by Shri Samar Guha that goods
worth Rs. 149 crores have been ex-
ported to Formosa. I wish to clarify
that the correct position is that goods
worth Rs. 199 lakhg have been ex-
ported to Formosa during 1970-71. In'
fact, I have drawn attention to the
statement laid on the Table of the
House in reply to the Question, where
in detailed statistic relating to Trade
with Formosa have been furnished.

In another reply to a supplemen-
tary by Shri Jyotirmoy Bosu, I am
reported to have stated that India
hag trade relations with almost all
the countrieg except three countries,
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namely, South Africa, South-West
Africa and Rhodesia. I wish to clari-
fy that the correct position is thar
India does not have trade relations
with five countries, namely, South
Africa, South-West Africa, Rhodesia,
Portugal and the Tibet Region of
China.

It is regretted that this information
could not be conveyed to the House
within 24 hours as these two discre-
pencies were noticed only iater.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPP-
ING AND TRANSPORT (S!irlI RAJ
BAHADUR) With your pirmission,
Sir, I rise to announce that Gcvern-
ment Business in this Hotse during
the week commencing from 21st No-
vember, 1972, will consist f:—

(1) Consideration of ery item =of

Government Business cairied over
from today’s Order Papcr.
(2) Consideration of & otion for

reference of the Indira 3andhi Uni-
versity Bill, 1972 to a Jvint Commit-
tee.

(3) Consideraiion and passirg of:

(a) The Food Corporations (Amend-
ment) Bill, 1972.

(b) The Carriage By A:.r Bill, 1972

(4) Discussion and voling on:

{a) Supplementary Demands for
Grants (Generel) for 1672-73

(b) Demands for Excess Grants
(General) for 1970-71.

(5) Discussion or: the 12th Report
of the Commissioner for Linguistic
Minorities on a mcéion to bz moved
by the Minister of 3tate in the Minis-
try of Home Affairs.

SHRI SAMAR GUHA (Contai): I
would like to draw your attention—
it wag discussed in the Fusiners Ad-
visory Committee also--that there

Fusiness of the KARTIKA 26, 1894 (SAKA)

Business of the
House

should be a discussion on CIA acti-
vities in India. This allegation has
already been voiced in the House
yesterday in connection with the dis-
cussion on Assam; out of five spea-
kers, four speakers me.tioned abou,
the hand behind the Assam riots; and
the Minister also, to a certain oxtent,
agreed with them. The President of
the Congress has already made <0
many observations; even yesterday or
the day before yesterday in his speech
at the Jawaharlal Nehru Semincr, he
again reiterated that there were
hands in India of foreign elements.
I would say that the political climate
of India is charged with these allega-
tions; the father will be doubting his
son or the son will be doubting his
father; this is the atmosphere. This
stingy atmosphere must be cleared.
We must identify the persons, the
agents, and the symptons of their
activities should be brought to the
notice of all. Thig is a very impor-
tant matter. It relates to the security
of the country, the nution’s honour is
involved. If foreign agenis are play-
ing havoc in the «ountry, that is a
national disgrace. Therefore, this
stingy climate and «ll these allega-
tions should be cleared. I submit to
you, Sir, that next week this mattcr
should be discussed in the House.
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SHRI DINEN BHATTACHARYYA
(Serampore): I [ully agree with Mr.
Samar Guha that the CIA matter
should be taken up for discussion
next week. fsou remember, Sir, our
leader, Shri Samar Mukerjee, placed
the matter on the 10th of this month
when the leaders’ meeting was held.
I plead with you to see that the CIA
matter is taken up for discussion.

SHRI S. M. BANERJEE (Kanpur):
1 fully agree with Mr. Samar Guba
and Mr. Dinen Bhattacharyya that
there should be an exhaustive dis-
cussion of CIA activities in Indie.
The political life of every citizen is
in danger because of these activties...
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MR. SPEAKER: Kindly finish in
two minutes. We are repeating yes-
terday’s performance....

SHRI S. M. BANERJEE: 1 would
likee to know from the hon. Minister,
after the Supreme Court judgment
setting aside the Newsprint Centrol
Order, the ten-page restriction placed
by the Government,....

MR. SPEAKER: You warnt a state-
ment on that....

SHRI S. M. BANERJEE: Nct a
stasement.

MR. SPEAKER: That is your de-
mand in your letter.

SHRI S. M. BANERJEE: I want to
know when the Bill will be brought
before the House on diffusion of
ownership. I am told that ihis ic being
delayed. The Supreme Court has de-
livered its judgment and its impilica-
tions have been studied by the Gov-
ernment. They should come vsith the
Bill to curb the monopoly practices.

Thirdly, I wish to know whether
any statement is going to be made by
the Government regapding the Sup-
reme Court’s judgment on Mulki
Rules

MR. SPEAKER: I am admitting
some motion on Mulki Rules. I was,
throughout, under ‘doubt, whether we
have the proper jurisdiction, to admit
it or not. But I am doing it because
it has given rise to so much of contro-
wversy.

SHRI RAJ BAHADUR: So far as
the Newsprint Control Order is con-
cerned, as you have just now express-
ed a wish and given instruction, I
will ask the Minister concerned to
make a statement about it.

As for Mulki Rules, you have al-
ready made a reference.

About CIA activities, in the very
nature of things, it is not possible for
Government really to be able tv say
much about what they have done or
what information they have got about
it. Unless...

Ve

SHRI SAMAR GUHA: Sir, tae
Ministers in public and on thc floor
of the House, day in and day out....

MR. SPEAKER: My dear Prefessor-
kindly sit down.

SHRI RAJ BAHADUR: I think all
sections of the House will agree with
me that in regard to the activities of
foreign agents CIA included, we have
all to be vigilant, and on that in reply
to a question a statement has beer
made. I¢ will be rather a sort of dis-
cussion in which whatever informa-
tion the Government may have at its
disposal they may not be able 40 place
it on the Table of the House, in the
very nature of things. The Govern-
ment will be in a very embarrassing
position and I would request hon.
Members not to presg for a discussion
on the subject. )

SHRI SAMAR GUHA: On u point
of submission, Sir. This is the prero-
gative on the part of the Ministers
and Members belonging to the ruling
Party that day in and day out they
will be making accusations outside as
also on the floor of the House, but the
Government plead their inability and
say that they have nothing clear
about it. What a strange thing, Sir,
is it! It is for you to consider it.

MR. SPEKER: Now you have
been able to say what you wanted to
say. So, now we adjourn for Iunch
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and re-assemble at 8 p.m,
13.57 hrs.

_The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

15.04 hrs.

The Lok Sabha re-assembled after
Lunch at Four Minutes Past Fifteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

MOTION RE: EIGHTEENTH REPORT
OF COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESOLU-

TIONS

SHRI K. LAKKAPPA (Tamkur):
1 beg to move:

“That this House do agree with
the Eighteenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on The 15th November, 1972.”
MR. DEPUTY-SPEAKER: The

question is:

“That this House do agree with
the Eighteenth Report of the Com-
mittee on Private Members’ Bills
and Resclutions presented to the
House on the 15th November, 1972"

The motion was adopted.

-—

15.05 hrs.

COMPANIES (AMENDMENT) BILL®
{Amendment of sections 226 and 619)

SHRI HAWAL KISHORE SHARMA
(Dausa): I beg to move for leave to
introduce a Bill further to amend the
Companivs Act, 1856, ’

MR. DEPUTY-SPEAKER:
question is:

The
RN

“That leave be gramted to intro-
duce a Bill further to amend the
Companies Act, 19536.”

The motion was adopted.

SHRI NAWAL KISHORE
SHARMA: I introduce the Rill
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 22, 32 etc.)

SHRI DINEN BHATTACHARYYA:
(Serampore): I beg to move “or leave
to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro.
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI DINEN BHATTACHARYYA:
I introduce the Bill.

RE. DELIVERY OF BOOKS AND
NEWSPAPERS (PUBLIC LIBRA-
RIES) AMENDMENT BILL

MR. DEPUTY-SPEAKER: Shri P.
Veokatasubbaish and Dr. Laxmi-

narayan Pandeya are absent. Shri
Samanta.

SHRI S. C. SAMANTA (Tamluk):
With your permission, I am not mov-
ing the Delivery of Books and News-
papers (Public Libraries) Amendment
Bill.

MR.
well.

DEPUTY-SPEAKER: Very

*Published
dated 17th November, 1972.

in Gazette of India Extraordinary,

Part 1II, Sectlon 2,
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15.06 hrs,

MINES (AMENDMENT) BILL®*
(Amendment of sections 12, 64 etc.)

SHRI S. C. SAMANTA (Tamluk):
I beg to move for leave to introduce
a Bill further to amend ‘he Mines
Act, 1952.

MR. DEPUTY-SPEAKER: Motion
moved:

“That leave be granted to intro-
duce a Bill further to amend the
Mineg Act, 1952.”

Shri R. N. Sharma He wants to
oppose the Bill.

SHRI R. N. SHARMA (Dhanbad):
The practice is that when Private Bills
are sought to be introduced, they are
not opposed. This Bill is to amend
the Mines Act. I come from the min-
ing area....

SHRI G. VISWANATHAN (Wandi-
wash): So he wants to undermine it!

SHRI R. N. SHARMA: The fact is

that this Bill is similar to the Bill now
before a Joint Committee which i<
already seized of the problem. This
Bill seeks to amend sections 12, 72,
penal clauses and also the provision
concerning the Mining Board. These
clauses are already under amendment
by the Joint Compmittee. This Bill is
completely identical to the one already
before the Joint Committee. On this
ground, I oppose its introduction.

MR. DEPUTY-SPEAKER: Does
Shri Samanta want to say anything?

SHRI R. D. BHANDARE (Bombay
Central): It is not opposing. It is a
point of order. As a matter of fact,
it ig a procedural matter.

NOVEMBER 17, 1872
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MR. DEPUTY-SPEAKER: Order
please. I do not think that stage has
come. It is only when the Bill has
been introduced and discussion started
that it is for Government to come
forward and say that this is being
done by them, a Government Bill is
there, and then request the member to
withdraw his Bill or to do something

about “it.

SHRI R. N. SHARMA: It is against
rule 67 which says:

“When a Bill is pending before
the House, notice of an identical
Bill, whether received bhefore or
after the introduction of the pend-
ing Bill, shall be removed from, or
not entered in, the list of pending
notices, as the case may be, unless
the Speaker otherwise directs.”

MR. DEPUTY-SPEAKER: Now I
will otherwise direct in this case, be-
cause it is for Government to come
forward and say that this is the case.
Not that I do not believe you, but I
think it is for Government. and the
Minister concerned with this depart-
ment, to say. Until that is very clearly
stated before the House, I direct that
the Bill can be introduced.

PROF. MADHU DANDAVATE
(Rajapur): May I quote a precerdent?
Sometime back in the very first 8s-

sion..... . W

SHRI R. D. BHANDARE: After you
have given the ruling, why question
it?

PROF. MADHU DANDAVATE: For
future guidance.

SHRI R. D. BHANDARE: Let him
not guide the Chair.

PROF. MADHU DANDAVATE: I
am seeking guidance from the Chair
for myself.

*Published in Gazette of
17th November, 1972.

India Extraordinary, Part II, section 2, dated
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Sometime back when I had moved
the Constitution Amendment Bill,
afterwards the 24th Constitution
Amendment Bill was introduced by
Government. At the time, I had
referred to this issue and raised the
point whether when an identical Bill
was already introduced by me, a simi-
lar Bill could be brought here. I
think an identical situation is there
now,

MR. DEPUTY-SPEAKER: Wken
the Bill is pending before the House.
It is only when another identical Bill
is pending at that time. Anyway, for
the time being — (Interruption).—
Order please. I would like to be very
clear, and I would like the Minister
concerned to come forward. ‘That is
why I say it can be introduced at this
stage. (Interruption) Order please.
Now, the question is: :

“That leave be granted to intro-
duce a Bill further to amend the
Mines Act, 1952..”

The motion was adopted.

SHRI S. C. SAMANTA: I intro-
duce the Bill.

COIR INDUSTRY (AMENDMENT)
BILL*

(Amendment of sections 10, 20 etc.)

SHRI S. C. SAMANTA (Tamluk):
I beg to move for leave to introduce
a Bill further to amend the Coir
Industry Act, 1953.

MR. DEPUTY-SPEAKER:
question is: o
“That leave be granted to intro-
duce a Bill further to amenq the
Coir Industry Act, 1953.”
* The motion was adopted:.

SHRI S. C. SAMANTA: I introduce
the Bill '

The

—
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DELHI RENT CONTROL* (AMEND-
MENT) BILL*

(Amendment of section 2)

st gfy wew (sfewr feeelt) -
IJqTeaEt wgRea, & wea@ w<ar g 5
feeett wrew frdan sfafraw, 1958
F AR dwgT F7A arer fadaw Ay
qTAT g FI0 F7 wqwfa & o |

MR. ZPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill further to amend
the Delhi Rent Control Act,
1958.”

The motion was adopted.

=t wig wew : & fadas enf
F@E |

15.13 hrs.

PREVENTION OF COW SLAUGH-
TER BILL

by Shri Bharat Singh Chowhan—contd.

MR. DEPUTY-SPEAKER: We take
up further consideration of the fol-
lowing motion moved by Mr. B. S.
Chowhan on the 1Ist September,
1972: —

“That the Bill to prevent cow
slaughter in India, be taken
into consideration.”

hour
40 minutes
Ram Gopal

Two hours were allotted. 1
20 minutes were taken,
is the balance. Shri
Reddy was on his legs.

SHRI M. RAM GOPAL REDDY
(NIZAMABAD) rose—

*Published
dated 17.11.72.

in Gazette of India Extraordinary, Part II, Section 2,
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&t MICWE qw (H4)  SuTeE
Ageq, & o smAwqr A W ISAT
SEATE | AT FT A Ag § T @m
fadas 2@y ¥ @Y argar Aw gar @
AT gAFT AV GITAF AT Qv ]
gafqq ¥ arafY syaeqr gad aIgar
g | wraEy e o fF ga fadas o<
¥ qrar 91

[ ]
MR. DEPUTY-SPEAKER:
are you speaking on?

What

St mrews o ;oW T gq
Frray | 39 fadas o & zad faas
AT A7 AT IFF FAEAET R J7T §
A & gGqfy w197 faer o

MR. DEPUTY-SPEAKER: Just
one minute, Firstly, if you hawve
spoken already, you cannot speak a
second time.

SHRI DINEN BHATTACHARYYA
(Serampore): It is a serious matter.
The hon. Member says that his life
is in danger.

MR. DEPUTY-SPEAKER: I am
concerned with the procedure. He
raised a point of order. Although I
am prepared to listen to the point of
order. ... (Interruption)

SHRI S. M. BANERJEE (Kanpur):
Sir, he belongs tb our party. It is an
important matter. I belong to his par-
ticular group. Kindly hear me for a
minute.

MR. DEPUTY-SPEAKER: It is
important, I agree; but I am com-
cerned with the procedure of the
House. At the moment we are dis-
cussing a particular Bill.
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SHRI S. M. BANERJEE:
hear me for a minute.
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Kindly

MR. DEPUTY-SPEAKER: First
hear me. I will then call you. We
are almost through it. If there is any
point of order, I am prepared to listen
to it, but any other thing which can
be brought as an argument on the
Bill should form part of the speech,

SHRI S. M. BANERJEE: Kindly
hear me for a minute. My friend,
Shri Jharkhande Rai, spoke on this
Bill. He did not support the Bill but
he opposed it, with the result that
on the 6th October, 1972, he received
a secret letter from

TR digear widierat |
It says:
“AreEsE,

W ger ¥ wrEena @o wHo
AT (FTEHT) T ThgEAT I AF qAY
F faa Y fadaw <&y 91 W IX <
N A T Wt W A2 g ¥ P
3% fau qwf wf o =fge  qw
feg o8 ¥ ga@ I g Q1 A War
F1 gu T g WA 7€ o gw @ga
TREgT F AN

# 7t W Y AW @I TER
AR QIR AR AESH 9T AR
safeqal & AT ¥ ZHITHS I F
T AT F A qY TR T A
R T Y v o feedy ¥ gl o
ar g\ T ag wex frw wg o¥n
7z qW @1 o ot el g g few
oftrt % g ) 1 Fergear ¥ @ET W
st fgg ¥ & w0 I g q9T
Fr SRy ot g M ardr
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w7 wifagt & Fgy 93 I Iy
(amiwr) & ot R} fF owa g @
% & 7Y Ay Qs MM 3 fao
W faws waE i 3T Bw
Y gy 4 g A ;M I W w7 fam
TRE Fi 99T & § 3% 2w FT AW §
I, F AT W Fag A T "y
TN T AT MA@ a

frpem T & &Y
o gAY M g wrReA

MR. DEPUTY-SPEAKER: What
do you want to do?
SHRI S. M. BANERJEE: This

letter has in original, with the en-
velope, been sent to the Home Minis-
ter, Shri Mirdha. A copy has also
been sent to the Speaker. If a
Member who speaks here his views
on a Bill is threatened like this, by a
certain political party worker, I
want that he should be given due
protection., I shall send you this
copy. . . . (Interruptions)

MR. DEPUTY-SPEAKER: Order,
please. Let it not become a debate.
At the moment, I am concerned with
the pracedure. I agree that even
writing a letter like that is a serious
matter. You have said that it has
been sent to the Home Ministry to
examine and to give him protection.
You have done all that, I am con-
cerned with the procedure. You have
said that thig letter hes not been
signed; it was an anonymous letter.
This House should treat it with the
contempt that it deserves—a person
who does not dare even to sign....

AN HON. MEMBER: His life is in
danger.

MR. DEPUTY-SPEAKER: He has
written te the Home Minister.
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N W@ UG zaar @ Y,
freaf 14 ardvm w1 2P T R
RAY ¥ @ el AT X fee @ aw
& fF v 7R F o= R W TE
oA W F0W, fadas W wE
TR TG EHTHM O FRE T § AT
fom s ) 4 a0 MY Ol 12 4
o et fray

MRB. DEPUTY-SPEAKER: Since
the Member has mentioned this and
it is on record, Government should
take note of it.

SHRI 5. M. BANERJEE: He has
already given it to the Home
Minister.

MR. DEPUTY-SPEAKER: I am
saying from here, on behalf of the
House, that since this matter has
been mentioned and the Member has
legitimate fears of his life—threats
are held out to him, they may be
genuine, they may not be genuine—
Government should take a note of it
and see what should be done in the
matter.

~
S8HRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Deputy-Specker,

we are living in the age of science
and technology; ours is the atomic
age. There are some persons who
want to take ug back to the age of
superstition; they want to take this
country 4,000 years ago. Those per-
sons want to gain some political
advantage by creating the impression
that they are the only protectors of
the cows in this country.

SBHRI JAGANNATHRAO JOSHI
(Shagapur): Cow and calf, both.

SHRI M. RAM GOPAL REDDY:
Yes. In this country, in 1935 we had
a cattle papulation of 215 million.
By 1862 it increased by 45 per cent.
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[Shri M. Ram Gopal Reddy]

Now it has come down to 250 million.
Now we cannot feed all the cattle, in-
cluding the useless cattle. Nobody is
killing good cattle. Only the useless
cattle on the verge of death are
being killed. Moreover, the kisan
knows how many cows and bullocks
he should keep and which are the
useless cattle. Only the useless cattle
are being sent to the slaughter house
and a good balance is being main-
tained now, If the number of useless
cattle also is allowed to increase, by
the end of this century, the cattle
will drive out the entire human popu-
lation out of this country. In spite
of various ‘' birth control methods, our
population is increasing by 2.3 per
cent every year and by the end of the
century, it may cross the 1 billion
mark. By that time the land avail-
able for grazing will be only a quar-
ter million acres, How are we going
to feed the huge cattle population?
‘This year there is drought. In
Andhra, half the cattle are dead. If
sufficient help is not given, the re-
maining half also will die. There is
no drinking water. We cannot allow
the cattle population to increase for
the pleasure of some people. If
threatening letters are written to a
senior member of the House. It is
shamefull. It might not have been
written' by a leader, but in this coun-
try there are some people of that
nature. As Pandit Nehru used to say,
in this country, peorle of every cen-
tury are living—I1st, 2nd, 10th, 15th,
19th, and 20th century. Some
people think that by bringing this
Bill they can get some political
advantage and they will win elections.
They have already cut a sorry face.
Had they not indulged in issues in-
volving religious susceptibilities,
they might have fared well. Unfor-
tunately, they brought religion into
politics and suffered. I come from a
peasant family and my name is
Gopal. I know how to look after a
cow,

With these words, I oppose the Bill
and request the mover to withdraw
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the Bill, so that he may not face the
situation of his Bill being voted down.

o Mfww e (F@eye) : Surew
wgrea, & 1a fauas 7 gzw ¥ gwdw
T F fod ww g g 1w Ag
wTead F a1a § o guR 3w Ay axdd
3T 25 af ¥ wfuw Y 1, gw ¥ woY
TIAAAT T W Fgedr o qArg S
T TF Tq JaafA R mAaw fr@r g
Fgr J1aT g fF 9 @ fgeg &, A
arearfasar & A gg & & & Ay
T FIAT 92T & | & 5T &Y FI|qeq=w
SRt g fF cawsa & gg Fa|tT Wi
FIAMi g ag ¥ AT ST )
wEY St F1 awwafas A wgr an
g&aT, s farar o o g@ F a
g @ & | I F) qrewEtias A8 v
ST GFAT | I TIA ATFASTAT T AGY
g igg T za M A qela q, ww W
& gifas fawa ¥ gy @ar g

g aF Wepla 1 g § AE GF
tfagfas aw ¢ fF aresfos gfie &
@ W & Ay qieaw w19 T o 7
W@ & | AR w1 w1 & wew fawren
ATEAT § | T ¥ AFT MIERT TH—
AT, AEAT WX AR &7 A
& FT ¥ 7% X TAG % G |+ §
At A graar s e §
# +ft vy a7% 91, T §EH §O qAWL
| ST I aF  wFaR, I W
WEAET FT GAE ¢ ITF oA A
Ty HaE &% W & | gATL qami
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ZF A9 H) 6T w0 q7 fF @Oy
1 &1 Mag az FT faar s, |IfFT
ggas AN AT Fgaarga
#mag

W3 qF T FT qEAE §, q
MIT 7 FIA FT AHd TFR T
I § AT I F IR FA F TR
& 7 59 gk fawg ox fa=ae s
& faq oF ST I77E o7 | g Hrww o,
AT gIER A F30 W 47, 5 37 afafy
#1 5fqdaT ga A1 F FTHY B wEA A
o1 ST+ AfEA a1 49 fEaT e
ALA YT AT TA AT RV N FE T RS
FEIT ATHRL G I AT | Y gH A
g1 fF Iq FAY F AT A GO
wdrer ¥ faar 1 & at e f oo
a oFm gE 1 WA FEN T
faar &1 I F FRA F T FAT
=fgd txT w1 X F a8 FTA 7 FAT
IRy | AT wAT T FA AL FAA
AEd ar frqg T7g ¥ T ¥ AT
aeeql w1 frge foar 3aT qaq 3%
off aeTe & wgra 9% fedt g@l A
qEqE FTTAT AThEY 9T | WA I9 F
TN ¥ 98 T4 T3 g Ww a qg
Frdr ware v g G

T AT A 9T WO ¥ A qgT
YT 47 ¥ M9 @ & | %W
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gy ¥ gatsw Tmreg &1 ft duar
T | SE A AT hEA § @ wET R
fs mma, T893 ok Fefeat gaex &
g q1 & gaw § waww ag wqv
EFE T e srasar &
afew adfsr =marem F1 @ GwAT §
I FT AT F AT FH ¥ FH FEW
# ofore T Tifgd 1 gw @ oA
J7 5 TG T EAT T4 5 AEW
T qY FaE QI T T A0 g Iar |
afe F@R A9 WX ¥ TW O I<
wﬁmﬁaﬁmﬁmaﬁm
F duy F AgA O Iq H FH FTAT

& =fgd

Y FEX F FER qGHIT HT
YO 9T | TS AW § GTHTC FY IGGAT
adY v, ¥few wrw 7g foafe A&
T T W TST GAT A GIFT FT
TR AATE | FATFJT AR TSN
¥ geeR 77 o g, fe ag aw@
oY 74 & @ & 3g ¥ wamw F A
ot | & 39 q1T FT AT FIAT QT
g fo o wrrw ¥ FT FIA IT
aifey | 9q aF T wT A&
TN 97 qF T 30 A gdq Mag I
w{fﬁw&rn w5 ¢ & fay w@fee
FT GAGT WY FIAT TE A IT HT FET
arfgd 1« gw dfqarr ¥ w§ FmeaA
T g% 1 aft g agage faeq 9T
T ®iFaT &1 MG T T A 9g 9
g & ara gelt |
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1529 hrs.
[Shrimati Sheilg Kaul in the Chair]
W GE 36§90 ¥ I W
F1 ST AT SAAT ST § A &
Faerr wgar g f fow www wwi
dfeur wwr v @ o1 F o 39w
axen a1, &3 w7 av fx g wfm #
forlen 1 Wt sqaeqr O Tfgy
g & ¢ gwn Afes aft s @
g ¥ T 3 KT 7 AT TR
oy o Ew & 0 & wgAT wEe
g fe feg swemmm &+t &Y a1 agwa
mmm%wag | W
srar  f a%TC qust #1 ww o
# WMo § T AT AgaT § fF aw
" qurel # A gEd 2, Afww ww Tl
F gart @ § WA AW F, T FAF
¥ F5TE @M A 91 $ 3@ F, g1 T
¥ w8 MEw w1 fFE gw ¥ g
& @ § W few wwe ¥ TE w1
W g1 g o I S
Ty Y, Gated AEed ¥ dEe &
WRTC A1 FTH g R |
aw Ty § f F e w1 W
T & g A Ow 99 &y A &
wawa g i fgt &1 61 T w1 www &
foramT waww §, 9T WAR R gEd
Arerady 1 D ¥ g afwen
w7 g § dafE TW PR WA
¥ s g | wfes & faar @l
FFm § W w7 ¥ famn wfass dwm
¢ 1 wa ww e e e el
*1 ww ¥ g g ar g & 1 e
* wqE & foowr ew & ImAT
feft g T wafi §
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I ¥ gsHE ¥ & e W s
fae wrar W @, Im § =dw
o & ag Wy Mag flar @ WX

“sarar 3 WK @3 ® WR A aw @

1 &Fd | wafm wy gz fadaw
fpdy o saeq ¥ wagar feefy W T A
waT g1 & gET & T &N AT
A wud qedi ¥ & g AgaT §
fr o g § o€ fegg Ty =Y
gmEsRadwa W™ ¥ fag @dx €1
Tq AT T FH TG GG A FT 5T
foamas FT weA AT @Y & TEH 99 A
LI

wo ¥ oz wgnT WG E fR gw
I F AT T A9 aF GENA Al
FIT a4 &F TA ¥ G FFOF I3 A EH
g vff o fredi @ gafag
Tay T @ar wifas g ¥ WK

sieplew e ¥ QA § et ¥

waws ¢ | g wed § 5 oafuw
uq G & | waw wigw W S0
g wifgd 1 Ffwa wfes ww &

JorEw & fac W MW ¥ FI|E AN,
Fo #r wwwmEsar & 1 WA
M gRIE I F Y qF F qAw-
FATE | CAAR GBI WK WTAw
QA gfeal & MNag W ¥ FaL T
ar’ =ifgy

@ weti & ag & W fagww w7
ZIW ¥ wAda v g |
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*SHRI E. R. KRISHNAN (Salem):
Madam Chairman, on the Prevention
of Cow Slaughter Bill moved by
Shri B. S. Chowhan, I would like to
say a few words. I am sorry to say
that I am not in a position to extend
my support to this Bill. I would like
to give a few concrete reasons for my
opposition to this Bill.

Prevention of

Madam, you know that the popula-
tion of our country is 55 crores. When
we look at the fast growing rate of
our population, I am afraid that
within a few years the people may
be forced to take to grass for their
food. At that time, I would not like
our cows to be the competitors for the
grass, The Government of India
advance the argument of fast grow-
ing population for the spiralling price
rise. Though the production of essen-
tial commodities of life has gone up
considerably, yet the paradoxical situ-
ation is that they are not available in
adequate supply to the people of our
country. For this also the fast rate
in the growth of our population has
been pointed out by our Government.

The rate in the growth of cattle is
comparatively higher than that of
human beings and the standing proof
is the larger number of stray cattle
roaming about in the streets of Delhi.
In Tamil Nadu we have got Temple
Cows which are left sco&-free to graze
in anybody's field. The stray cattle
in the streets of Delhi can be compar-
ed to that. I have no doubt that for
the large number of traffic accidents
on the roads of Delhi the stray cattle
counts very much. At least for this
reason, I am not able to support this
Bill.

According to the 1966 Census, the
total value of cattle in our country
was Rs. 17.61 crores. Now it might
be about Rs. 25 crores. We have got
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50 Intensive Cattle Development pro-
jects in the country. Each project
takes care of 1,00,000 cows. During
the IV Plan period 37 such Centres
are to be started. In addition, we
have 6 Cattle Breeding Stations. We
have also 510 Key Village Blocks
throughout the length and breadth of
the eountry where the breeding of
productive cattle is giver the greatest
attention. If we want that all these
projects should succeed, then we
should not give our support to this
Bill which makes cow slaughter an
offence.

In no country in the world, there
is this kind of blind superstition of
worshipping cows etc. In many wes-
tern countries, the people have got
this impression about Indians that
they are worshippers of cow, snake,
all sorts of animals, trees, plants, etc.
They think that all the Indians are
steeped in such meaningless supersti-
tions. Whenever we go abroad, we
are also confronted with these ques-
tions. If we are to pass this Bill, then
we will be giving legal sanction to our
superstition. We are now the laugh-
ing stock in other countries and after
passing this Bill, I have no doubt that
we will be mocked at by the rest of
the world.

In this scientific age, when man has
reached the moon and brought the
samples of sand from the moon, we
cannot afford to adopt this kind of
legislative measure, which is clothing
our superstition with legal authority.
That is why I want to oppose this Bill.

Our aim should be to protect the
milch cows of good breed. If we
accept this Bill we will be adding

more misery to the already miserable
lot of humanbeings.

With these words, I conclude my
speech.

st fara warT oAt (whg) ¢
=g a§ & a5 oy Mew A FEEy
wmawH TG |em
fag o aveT # A @ |

*The original sp:ech was dclivercd in Tamil.

2443 LS—10
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[fra A wrel]

Tegfgar wgreT My F G T
qE TR | FEA IH A HY w@qeaqr
atfr & o afas e frm o 1 SR
T aR Fg o fr afe w@ndfaar §
faamg Aar & AR T3 N wWr I
ae ¥ gt & a1 ¥ zAer "@Egd W}
qFHAT F

QF RlAY qTeq - FT AG FEN

=t fqr wAe qret
TG T7F A OF FgT g A AT
g Fagpfas oy Y a@ aw ¥
Fgm FifF AW A W oW F
ww safe § S g9 F WA @Q 2,
o qef B g G T &) @iey
Ig 9T & a2 A wE | g [ wawq
AW TG FY AT FEAT W@ g |
wara A AR F &gt fw g A=
ag ww ¥ W FF w9l T w<E ¢
I FY UF SWE ¥ I&T FX A AME
@ arasar &1 wpfa ¥ W
¥ o Sar o1y @eT 4 <@an, a9t %y
SR ITF AR TH IR FAT 2
IqF AT FA G AT, Wew W
Fagmew Qonar § 1 HfeT xa¥ wq
WGTE fF THE T AR FT AWAT §
forasy oF 30 ¥ a7 AW F o & Smar
T gFaT § AR e s9aaR 3fg
& FT sforara, wyeawTa o fgq ar
% chem A aw o § wosy @@
g1 Fravam w1 g faar o awar
g ) @ g @@ ax wwdwr QoA
AT T A QN qrE FIT T NG |

T HA9Yg

NOVEMEBER 17, 1972

Cow Slaughter Bill 288

W ag ;oA AEw o IwE gfE
gt o wud WX g A wE
W FAL A q@yr ¥ Agt Mvww 7@
T WX I/ W gH HR AAET
g A FAT F g fFHar o IwE
far

WMagaazsgIaar 2 fs @
faarr s &, safa «1 g7 2, 797 g
FY ava F41 FY AT | 7 Faav S
FITH AT A WG H AT FA T
A9, §Z ¥ &7, AF ¥ GIAT FAT OIS
framg? amdar g A
o qar sfs & g & 1 ggaR
I ¥ ITET & FIN N Iq@ FH
FAT AIATE AT Fq;CF Fq FgT-
Tr? T Fg 3 & 5 ag oF gl
At F&W g 1 F I qgEr g
FAT JEIAT Tieh 7fe a7 78% ¢ |7
ag FAT W K1 I54a g 7747 ARA
a7 SR #9 g7 g3 F AR IN
THA FT FHIR ATAF ZIFT 740 |

TF I OHIR TG AT F ) ST
RN qup & Iawr Fav frar s
# Fgam wrgan § & wf wawani
grit & A& & s fawaw o §
I @ N 7 fag w7 faar &
IR T 39 A4 &4 W e o gaat
I fa=rar J@r & @ I9F a7 o
ag g7 ¥ w9 A AT WA F W F A
g M & 9 Iq¥  mluw  Ageagd
AT g R sr ¥ ¥ aeR &
FgUARATE fF owag g g
Ffy qfi & drar gty T, g0 THE
a1 A URE & snar (R & wrw sfe
ary fw At @A wfee a &dr feafa
37 9XHT qg HEDF A& AT
g & T & wr A I AR AT
TFR & 717 W §o Ieqw fwq g ?
¥ wrad weT WS uae T F vy 739,
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7 AR W ? AR gew T fAg
wifew gfee & 9q A @ fra =
amagfaE i ! 9 &4 F faw
&t wo8 da § IaF T H o7 gwy §
AR I IJgRT GgT L gFT F 0

TR G e Iw ¥ dwx W
@I Iequr @ g 1 RN dwx
T3 gQ & 3TN g A & qAar § o
BIEME MeT ¥ g A Faerd §, wewa
F A JE fqAa & | w9 aF feam
39 & fAC 74T ¥ IqT TFHT FreAT
HR T ®@T §, % ai 98 fass
AT R

TH A Y FUF I @GR AT
sary Y fedt gad g ¥ T g
21 afe ot B a9 F1 T F AEw
mEENIwIT S @q § a7 &, 95
Jg-AE e A T E ) R Faq
gC dw Y A WET AR,
drag g A oA ¥ @R IaT
ST IgH AT FAET § 1 @y feufa
Y Y ot & 1 AfET s T S TR
T I FY TG AN FT F, A G SqH(
diga graw frow, ag wA T CF
T oY =T Y o

R g AR v G, a7 TAw
gfee & it &7 o W% oA AgeAge
? | Bl T% AWEE WIS T g
&, NI § U g 7 AT A w7 AR
AR g o qfee ¥ Jwar g AR ag
WRT AR Agr M A gwEfEr o
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AR § | FFR TgAT WY WTAAT Y
SHU FT IAFT G @ Var gy &,
qg WVTrAE aTa A8 & | '

Fgr 9T & fF §o @ A F S
9T ToMIfa FATT e § A W ag
FT IE IS FT YAAGH AW ISHT
TRT § | TM g § R aER ug
TAGL T AT & FF 7@ T #7 feafa
T AW FWT IEHC TGN FL

%7 g Jmat X faa s & sfaa
Tad & e v & e A wgw fer
aT S gER Y W qae fRr g g
RITE qT fRar W o faey ft &
iy wdt w1 oF qa foar av 1 FEH
HI¥ IACH wgl fr FB T W9 8§,
FrediY @ aeaem § WA TG T &
#T gn wfter Iy fogr | AfeT a8
W aga a@y i 9 WA
I fdeTr g fF g MT & o
TR F1 ITNT F& AW F HAAE
A

A WA F g H WS qATT
g |

Y TR U (HFAIL) : FTHT
wRrem, a0 a@ g § 5 f W ww
fagas &1 fadw 77 & fogaer gar
g forg wam ok e dr ¥ g
fadas qw frar mar &, S A€ W
Yo A v wrhe @
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[oft reit vrer]

AT A @ d o
Fog & WaTem ¥ far &
T O wEd N o W F A
AT T N THT N A &
T ¥ Frdas ff o ey am 13
TSR wdwm A & & oamar
TR A Ty 1w w5 dar
avwar Qar &, o A e o
fav ¥ Tza weenlt N Fwr  fred
g

& g fdas o w04 a0 g
IR g wewrfaa & ¥ s wwgar
g fr ag oY fas wga § fe Y wmaT B,
TR A & & mw ar
A MiE Y a6 ¥ ST Srga g,
L R
g MAErFA I E?
Fam g fom A F ot T owew
F1 8, FoT ¥ &A1 ag o awmy §
I F A A gem, T 6 feem-
foamt § wew W FW@ & 9= Tw
¥ za W W Frawe Al w1 R
TR Y AT fra @ § | @ I A
Tt AT AT AT g, @ 9 Hew 99
# A FET qT AT F A AT &,
# oY aroddY & qAT wgan § R s
¥ & war FF & fagdae § 0 faw
F Arar-foaT A & § 79 99 1 A9y
FEI I A F T TQ & W IT A
ST AT T & | ¥fwa T A
farer frgeam & off & f& W w®
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frdt £ AT #9 o< 7 9 A gaw,
BT AT & AT I§ F7 ATH qEwC
F F AU |

# araar ¢ fr qf W gaa W
v fadd, afer & 39 79t @R
T FWE I IR S = ¥
TT AVl A geddar, wWww wi wear-
IR AT Er AREgA fFard | AW
Wt oo fegew # fgg o A
@ FX Ay FE E A1 9 g wad
o A oAl ¥ W ogw
gy, @ gw wfem ar fFfmam o
H 99 AT | ATHA g T TH-IWFIAT
¥ T8 wagg TeT #1 qg7 far &, @y
¥ ag7 frar & I wifwE sraar &
qed, arias framal § g0 ox AT g,
o) fgeam & gwlawr & faaio
fFarg | A =W at-TeAT FT AT T
g AfFT =7 F1 gEEw gadE AT
gt At 7 &, wgt May fadw A
dfem ogt a1 A Seafar saRT § 1

S TEAT ¥ TR AR ATCEH-
T AT 2T A § AT qF T I
Wt aft g o TR A W
feafy & o w2 ¥ W FAT @Y ?
& ot 37 T & @ ¥ g ot wel
& W ¥ g T arfEw s ®
eq %gT guEa ¥ 1 W F Ige
W & wgr & fe fege ¥ fer
fer 1 9@ FEd §, I TN ¥ AW
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¢ AR g it ERm Al & wwa €
ag @ ani A ufes wEAr ok
Src s it S

fom araar & ag fagas dw fear
T g, Ag WA ¥ avr@ g 1 Afew
& sg FT S E fFoow ¥ @9
qq TN Frel A g e i
wrfee Wk g7 M- F Faded qHGF
F 1 AAT S A FI WO F@ G
£ ot gAX FqET F NG T A
AR F &7 § @9 wIZL §, A quT
gk off & sm 7@ & a9 F 9w
A AT 3w A § S ww da I
g, warfaain 3@ § R fegema
w1 fagm w3& & Afwa fqas T
faaw-fags w7 amo7 3 & 97 A aww
27 J # anfaF wraqr 3ai 78 T8 7
2T S T SAT GEg UG ASAT A
feafy & aow #4f af war § 7
FF 7Y g7 Sl F, F4 EY +f Fraddy
A deaad ¥ arw,  wfkd F Ag
o worfel & gmy  gawg frar 5
Aadi 0T v o fear 9w ?
g FW GER F A § 1| WK
TR fosgre wrew, foggs g
e #1 fid v Aaw w1 G
faam, @ & wg fr ag aErd AT
adl &, ag afws s gmifws A
Foarghigfedgm Mga e |

7ot ¥ s e w1 FA BT R )
T #Y Wy ST A a1 9w 16

KARTIKA 26, 1894 (SAKA) Cow Slaughter Bill 294

% T wIEI AR W A oaiw
W, AT g7 THg 0T AT W
T a G § A w
MW AN & qgawd
qra wg ARt § 5 1w At ¥ daw
1 e ager s e w1 W g
frer & quwdt ¥ wadl & A gifew
FT AR §

¥ & ogE e wr oA A §
“gg faar: qoEfa TUAT TEATEHRY |
SIrEfamt § @ e ¥
AR §ER # FT T AW, AfeT G-
wWe A @ g A, fga B oAy
gz W, T3 FAT  wew W Ao
g wM | a9 F fag
AFMAET, W@ A A
A e 1 WAEE 15 FAF wEA
Ffageaafigar § | WL
Fgt & gar g war F faw
@ FH a1 aw faa Yo
¥ forg wraT & ¥ @y <1 E, & Aoy
N ¥ gem ¥ wrw wgwm wgar § R
= W 3 auff, TEEE ¥ | WA A
T o9 TG aE |

It may be in your interest to be our

masters, but how it is own to be

yours slaves?

A 9Ey W eEd ® W artaw
ok ofirs Q& @Y 3@ B A
g A 97 F ar f 1 A

£ g Mg | AW AT FT A6
oY A, T O AE I TN D

a1 st daw & fag, & £ aw
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[sfr Trsit” <]

g X A A GE | AW 9
Iq ABT FY qTH ALY, IF F &
A I GgH WM | W/ TG A
s fFraw AN aF & a=o &
13~-13 &Y IIE wAH F 9 FA §
g T W 3T, AfFT 39 F I AW
¥ ofert o A @ 1 Ao
fgg 77 AT AT F A A FQ
Afer o wfyaE T B @@ A
FEY IGT TF WG ATF A A 5T FT
oo BT T | oy ATk AR A1

wft e fagrd wwady (7o) -
ara & #=f 7E govar ?
© oY TR TR W ANT IS TR
g

ot wew fagldt aomd W F
fo g e AR A & fag mma &
g WreT §?

oft Tt oW wafaT & waw & )
W T AT § W AT W
¥ fag @ & e A QAT wifewd
WX & 7g wrg w0 e § 6
o gufar G TX WR a@ A
awT % W & I S T & AR

Haegrafgr...........
(awwv) .. ... ne‘tzqmr
o owrd A § 0 o wEm A

worm  fa sefefed W e
gt 1 AR A g e e
qrlh wrr @ & 0 ¥ 9w faw
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ST I W R Agm 5 £
T ¥ €F & IW9ET WX @ F AW
TX T &7 9@ ¥ w@fwg &
TZT SRR &1 § §@  WaT 7 /T
o wremT & Jga 98 fadmw aw fe
T I B & qEEhd F §
AT IR AGEHT F@T § |

N MRy AEE (TR ANR) -
qvafe wgEET, AT aRer ¥ aw
Ny fear g 3@ & I
F O A oAed § 9T FT TR
fear 1 ¥ = ¥ weAt ST A g
@ ewnigwd fodt e
fog e € 1 Sfew M@ & W
Teal F1 A 3w § av afcfrafq & 9@ #7
et a8 faag 1 e @ gfe ¥
F TE F AT qFAT | T 6 I
aren fear & ag lfeeger Oz sv &
fer & 1+ a|@ W@ fawm &
afcad gXT &, FEU WTEE o
IMAEFTE | Y AW A I
# faQy fear SR O ¥ 9w w7
e fear | @ 99 & @ oS O
¥ 9T I F W 9T W g fgg
QU1 I F Y FT Y T AT g W
AT AT 4T | WG YR FE@T &
ot wifegi® @ g S
oY Q9 a@7 FT FAT FET T |
gt &Y 9t 7wr @ S@ ¥ fow Tw
foredres & Ram e #7191 4@ H o
TE ) AW F @ W A
e wifge fF ag 2w W&oy A
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2 SR WG 39 # OF HgAqu Ao
I T arfeE Ifee ¥ Taramm ar o
X W §  FofeEr fgep w0 & AR
Tw s A fgg 3, Wfew wd @
¥ ag 7§ wgwr f5 W@ W s g
IR NE gEEE g AfET ag W
Higar #1 &1 AraT &, qEAAA T T
1§ ge T8 &, I o &R T
WM T AW A IW A FAGT FCA
Tifgq W Y AW T AR 2, FW
wTeT 5 93 & 99 9roft F7T, 3 ST #v
R FT weer A 2 wfaw
gfee & g arg arfas gfie & 2w,
I FY gW AT SATA § AT e
amy § 4 8 wifwe gfee ¥ ot wrf
a1 WY I FT a9 FT HBT TG & |
AR Z| 3w H, ¥ 1o A F g a0
I AT & Iq T I FI F TgT
I FAT FIAT § T@T AT g WE
1T gfagm ot AT & 1 W dww
MR ZgEET & 9w § 9@ A wW
ITFITET BN AfRT 3w 9T I &1 A
TWTT ¢ 39 Y IWIRET TN g9
gaggeww g |« @ wwWSA
mAMIT Ry e § 9 ¥
Fogh aerga g | w8 wa gt
wfer § B St A gm aa W
& mred) FT W gEE wET § @Y 99
¥ gudT # 1T g &, F AT I W
adT #@ § | AfeT o fade
T & 9T ¥ U W W@ A I9
% fau 99 w1 frdw s A
ggarqdm o ghaganro
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2 fF ag 99 &1 fiy WY A % TwgT
W 7 FY, T 3w @ R S
mgutaram? | e gw § wd
W AF wEr & | T oW g A
g ot g e W oqed ¥ A faedia
ag aY qumy 1 9w & fF few e &
= v @

ma @ e F fag
A 3 A S A A R g
§ 3 o auwy & fr 7 suf fadw W
wE?
15.57 hrs.
[Mr. DEPuTY SPEARER in the Chair]

st winr waw : weaw W@y, 7@
fafec T AT W R R & R
TAR WA JraT &1 99 g fE
I FT WH TE A A WG AW
T w1 W W wrfew ar Ad W
Tifgg ... .

Y A d oW 0 " EY Y
A W ogE Tfge L., ..

(mxwma) ... ... i g =y,
Ao T Y, e TOw AT

Nt oy wow : waw wEe,
¥ wox awd § fr @a @1 T [ @
oY weY /< 9T AG T §

o Gae wEw  wT A
st Fmt QA A9 @, I A WO F
aq §1.... .. (sawemad). ..., ..
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[wY drrare WvAe]

@ & g & qwdT @ fAg w@
g f& 3w it mifus feafs = 2= o
9T SW A owAgfe AR gE@ €
WEAT & @ gW 99T F9 §
W 99 T A AT § Iq T qwGT
FF FH WG AT FA AR &
& g Maw fow ¥ fAw w9% oo
¢ & f& a= @91 wfgg, wt aiw
T W 9 W F fAr wew
AT 9T W I¥ F FIX wNeETEA W
fear ar, @Y A g7 U, AT a7
W aTFR ¥ 7g fagas dar< A fear
IR I & F9T F1f AvGT G o,
9 F FA FE 797 A8 F, ¢ Ao
T faar, AT FgT R 5 oaER
W T F I AT AR A AR T
gfec 7@ AR Mg T P owWR
faT ST & f gEw & W g

W & 1 e 0w w9 ¥
FfET A gI@ § oar § fF Maw
T AT Arfgy 1 @few AW FE

? 5w A= 7O ¥ fAq EET
319 FTH FIIT W T N H Ay
T g § SNET T AR @FR
I TAHT T FT T 3 HT Fe

FL |

MR. DEPUTY-SPEAKER: We have
already exhausted the time allotted
for this discussion, but there are some
more names here—Shri Swami Brah-
roanandji, Shri Ramkanwar, Shri
Vajpayee, Shri Shambu Nath. What
does the House want to do? We have
already exhausted the time.

AN HON. MEMBER: Extend the
time.
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MR. DEPUTY-SPEAKER: Extend
by how much? (Interruption). By
another half an hour? ¢

SOME HON. MEMBERS:
hour.

MR. DEPUTY-SPEAKER: Half an
hour should be enough.

One

16.00 hrs.

ot gz fa A Al (raifaaz)
I T, AT WRT $ wfggrr F50
frator gar ot afaam ¥ frafandi &
qeA Mfowr FY 7w A% fawma w5
ot 947 g7 | UST & fA3ms fagrai #
IFIA TS 9T @ T F farEra
AT ¢ fF ag a7 7 W F AW
fawra 3 | § H3T 48 WITH ATAA
97 FTAMA| TAGAT §——

“The State shall endeavour to
organise agriculture and anidml
husbandry on modern and scientific
lines and shall in particular take
steps for preserving and improving
the breeds and prohibiting the sla-

ughter of cows and calves and
other milch and draught cattle.”.

¥ 19 gaTE TF F W H--fawT F
faataraiat aggm a8l o | qqga AT
w2 w2, e oY IaF1T AT QT AT
+fed—vfqaa #1 ug fRws fagra
ez § | W9 WX AATES T & §F
gaeq gfagra § qfEdT w1 AI_Y
§, w1=3% 48 W fawr | IEY ¢
A qd wrE mafa 74 §, I Sfam
¥ st dmga 5y § oF "aree
7g W & WEA, 94T §W AR £ A
Fgi #a1 # @ & | Afwa faw gfaaT
£ qT5A TNq o ¢ /T forad faat
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# gara gre T vl SAdT
&1 fyator qY arx & gar §—310 1T
gigs wrAgwT zas Al @, s9
dfgary & g wsw qR srarfaa
ATIGT § ST IAFT AT FIATE
T -—TZIAE |

S e A & | v\ qegefas
T & g wmer ¢ i T ¥ fadow
fag T &1 ATHIT QT FAT T TEY
ot 97 fgH I gu dfaam w7
-daga fwar, qaqa wfgwrdd § F¥A
F, AT IR-MATTTIA A FZTG7
a1 i ga Artfest & gaga sfawdd w1
T FIAN IEY § WfF gw WA F
fraws fagral T IraT FXATARI & |
35 gaa Trgifeea fafrages wosnies
[FEE T FT A 9% A7 argifeea
fafraqa & gqaR Maw & 39 AT
FATXHY AAAFT AT AT T TG FT
g 91 T § 5 ywdtfas i area-
Zrfaw 1 #ar EfaaT & fratara A 5w
wrfaareadl frarqr s wTad) fear
qraysme e fagreaTafay

Iqeqq WHIT, WA YA H
‘FAATAE, AL FH(AT AFTAATE |
RPN wirwgr PR daFan H
TF wyarE fear war ar fF 4 qar g
I A IawT TG QAT AZY AT THAT,
FqifE go AN F qAAT mfawrd w1
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ZATAT IFT AE F&T T4T 47 {5 a9 7
AT U § W AIHR AT IS A0
¥ gfaa 78 FTaFAT | 9T Ag aF 4F
FT qATT §——Ag WY ATHSAT T &1 AT |
A q1 FoETHveR  EId (qAqF =wfy-
F1X) 9T qFF §, FIAFT o857 § A%
fRws fagral w1 St sgas &)
ar A faaa § 5 wia w83 48 &7
FeT= {FAT I, AR AWA A qARY
HR Maw & g 97 qof Sfqaey T
=rfgd |

#ag vl fagaa 33 frag M as
fear s 731 § f s Frsaaray et
F1 a9 T4 fFar 1ar a1 I8 dear aga
g F, I aar T g1 % arefagi &
TR Ffradiaay, 4 Hagar wF—
ar 25wl & frgaqndy auAl w71 ag
I YT g, F47 ITH! A&AT T TG § |
371 dear 9z A W 1 oF w7 [wa
g A} gz I @A ar freagrn
TRl FT AT FA FET AR frgaq ¥
sifis serfam 18, wfas Fraa faeay
g wfux #iw faoar g9asT  ag
Jag. ..

o e Tia : a7t K\ FawaT
F garsar afad )

ot wew RegtQt wia@a : AT w=er
Ty §, T aR gy A, e §,
347 3 37 a7 fwar oy aowrd ward-
Ty A A & way &, #0fE agh g
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g7 A Ty F wfraw A g ag
W1 ww wrAr & fF swan auet w
FTET ? oA aa iy st & fordr AT
A FTA Y §, vy w1 frwtor fear
STawaT &, Srgt O fage qrat ¥ guaey
£, 981 @ AT AR § | IAF R F
T ATGAY 71 ITAT fr ST AT
AT FRATAGH UF TAT TART F3
AT FATITEEAT |

IqEA AT ATEIT §H IR
gadigi g ragnranF agav sfgaw
SN, gy 37 OF FAE FT A
frmtor forarr | A F3ET H gA AT A%
faarz a1 g1 Tar fx Fa1 ag 9w A
CEIFCHIE R ICHE R PEETRAC T IC
qrA e aE  Fu AT g i fs =
UTRTAA FAT 9T W A i

¥, SW AT JE AIWETET T 97
fF g7 At § 5 TEw F7 aw
YT JIfgdq, HF FHET KT HFAT qg
fear sET § frag s frm ag &
FIWE | AfET FaE ¥ et F A
IaaT WA agw faar mar, gdfay
go wrifra ag=al T amaa 2l
7% geen frgaa fFy T4 weam wgIeT
Fegoaa 2 faar

A7 e & 5 o< gw =y
¥ fifa A g T|IT F AR W@
fasra 1 efF w2 fE TEw F a9
w O Tfgy W foet fFw A
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FIH ISTA AT, £F T2 e ﬁ 138
fraaadam fra vz fravar §)

# g far # ok AR Frag amar
aEar 1 gark fag afr Iqfag wmaar
1A &, Tq a0t fg- 7o & T T gAY

TtETuTE. |

(& AT qQTET : IAF AISL AT
aFI g

oft v fagrdt avey : g e
§ AT FaEm frag @ ¥ fF agror
TS g T&T §——AT T g e fagrr
aray Y ¥ N A FAATE  SAASA AN
A gamar § 1 gt O g Al FTAA g,
7 OF wo ¥o7 £, gfesd #y feaf &
wava gETCEAT T1fed | Ak & qraer
# S AT AT, AT F whearwees
¥ UF 7T §, I 9F W 7 qraev
# gt 9T seara i, 9% g
7t wg fen, It afgewi< fear o
AR AT FAE G ¥ R
wraTY A, B g faans et
ﬁ\gazgmwaﬁ——ﬁmﬂéﬁ T
T AT wrEaT, e gt w1 fawa
wer &, AT A faery #1 €7@ @
T F waed W gW T e e
faare o AfgA-—zw A AW
HTAVHAT § |
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g (§99T) . SuTSEE
#gvew, s fadas w1 @Y T q@/T 9
gT WIWT F gAY ¥ AT gAY Frmm
TR IS AN E ) UF A FT OF A
& o wfs o aegfas g ¥
I A ¥ gAR UF qF TEM AqT F3I0
AT & A FY T FAT ARy § 07
T G W7 TF § o T@H wiAw awy
F1 oY TTAT § | JIEAW  AGET, TeT
T g8 o gepfa & gaw & W
IT AR 9T FIE HIEH Igar &y fF 5|
AW FY AR F—AY g awt
frar & o oot W FoAT 9@A &, O
s o @ qwr ¥ ww fadas ww
aET FIA § a1 & Fwwar g 5 g
T FT I A F1 fqQg FAT Afae
ST I G FT I AR & |

AT wERA, dE F afwAw
I RW ¥ FHw F fans ad-a@
drodye faery T, 99 § T odt gf Y,
JAATX § TF WA JqHT F1E G 97
W JAFTGA G TV AT | T3 & G-
i oy o T wiw ¥ o A
gl AT fF T Maw v @ § | T2
AR HMA T 1 1967 F AT A A
T WY ¥ A FT §S FEeT fad @,
fem ag I/ qUAT g TS AR o &
I & AV A Ao, 9 W9 97 B
aw f—faed o F wa W
7o g ag foelt ¥ foly i & 1 T
&G Y AA—WTC T G |, .
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(swer), , . . va¥ foar Togar
q—u FaH AW Far o a@ g G
oR ug o9 oy av Y 1 § g
¥ W wem A R ow g
ARATEIA FT AT F Y TR
¥ 25 T % AT & WL q@EAT E |
O ard frdard @ ¥ e
TEY &Y AT T A Y AT T A

¥ el St § 9€ W F A9
FgAT wEAT § 5 Ammere €, g
¥ g W W T ¥ grofen wNA &
feafer ¥ 1@ @ @ I@ F I
I FET I A A R F v e
oF g foaear @y oav 1 9 mmeEr
T FE I g AT fr A F qr &
A AN IT ATEHT F BT 97 AT IqN
g 4T fF ag FaT § | W gov a1
TOET FT FIT A1 9q FgT 6 14 797
F @ § S TEH qO9N a9 g
g F faaw & fag, IeT
Sy 1 AAATY wgrar
s ol A, W SEET & I §
T AT ATHE ¥ dAEET § a qudy
T #< ST @ WK @ gEaTe
Ay | g T¢ wed frow qw A
FAT AT T § W qq A &
et Af | W qg ¥ N anw @
freely @

o 1 {ATY TR WA W g g
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st g ate & S ore A
g T & ¥ faw aTm qw @ a
R A 1 R Ay A g
#F oo ¥ g g 5 A wRwRE
@ g T T & W W farerd 1
W9 g T W § i g Wi
feafrnesdr & 1 fe A rewreEd
¥ oarg g, W faerd g, i X
fe=rE ¥ ) 5w W A | W A
¥ faarf & 1 wrer S *ﬂtnjmﬂﬁgzrﬁ
ﬁm@'glmﬁ@ﬁi%m
fay o= foar § Su% A 3@ Aifa,
T ¥ qF gOm Ag g, ¥ o oo
A FaiTei 7 §, T w
g FY AT §, TE T § wa w
aﬁmm,%ﬁmm& TR afed
Iau gt g foaar & 5 A s o
o w1 AR for feger ¥
Eaor A A ? W W PiEE
et ¥ a8 AW wWR afrar WY
WS M AT ¥ 9T v F g My
¥ | gu¥ gt a% forar gur & 5 awr
1 w1 e w7 2 et e,
T wrepr fraY it @ 7% fadm
o 7, s ot A arfeE aEET 9
oy g4 & S dfed o, G A @
- qY T WAy ¥ o ofa forsr §
-~ gaw aftd ¥ &5 7, 3T wer A WrAr
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%, A9 WF WIAT AEY, TH qAN T
A A, AT GTET I3 FF 38 FUT
THT T W F Y AT AvETr v ST
FrF AT I 1 fog o A wed
ag fFd & 70 & Wy q=d § W
wTE T U e a7 @ &, o ¥
qAfga Ft qamay, MA@ F A,
AT WA ¥ FF AR B TwEH |
T F3 @AY 7 FATON I FIOAAY |
T T T Aed & W F AT a< ?
AT T A9 9T A1 § v Meg
21 AT gH THET T F fady w46

‘St o T wIaE gEe w1 AAT_
2, Su&T g ATy AT @ S W
W 2w ¥ F1E o sy v, w18
¥ "greAT, F1E ot TAT TEW H ARIT
T e < 8, feard 7 o @ R
A ST A AT TEAT T g%, 98 T
forg @t feam o & 1 T w feeet
WEL &Y AT F w9 T gy S W
& f oY T g AE Y I SE
faar 7 ¢, 3T o A e 8
ag st o @ & 1 g¥ 9 T
T SR FET & WfF 10, 15 AT
¥ A g9 AF & AR g A F w
oA § | QAT A W ME ;oA
@ IER N gX wCh ¥ 1 A
A g T g s A s
uT9E ¥ 7T AT &Y AT {ifE 7@ AW
F qafasl 1 0F aw wET E fF
WAl TE gArkAfas § T8 qW
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¥ AT oF queqr §1 g
ATAA HET AT FHEAT AT |TH
T qTq AEAR AR AT HAA
A JTF TT R AT R F AT TTE-
o & §9G § FIAAT FT ATT HTEA I
frard & & arorddy o & g T1EAT
g fr zfaa ¥ wraar o § rag,
afaat ¥ am ar fra® qra@fy & 37%
T WX § IART WY AHeTEN, F
A FAl FATEETAl Y X ) gAR
Fraady Y, gArt &5 Y, AE GH-
=17, 73 MATTFT 7R A 7€) qetaa
gz g fF gwiX owgg ® EWQ
oA { W 9g7 X AWE, 73T AR
2> 0 § ) FIT FIT AT HIX AT
Faz gari 2 § T AT AT AT
F 37eq FT ST oy qmy &, AT Ay
g WY 7Y §, TFATSEAY WY RADE
g @1 93% wafeqt 7 oA
F# a1 qTF AIHAT €T TF TATT g W4l
gt )

oF A WY 5 1 TG GAIUIWHAT
£ ? zad faw fag depfaar § <@
TEA W HT § ATAGT T wAT
ST WY WAT Ao § | SHC RIAFT
gy FrEae AR T8 grar ¥, d9w
=T trmﬁ QA grar &, IT #T
TTEHT FATEA GIAT §, 7T FT qLH!
sraw @rar ¥ g gar WA )
oiw IaF( w3y afgqr wrArgar
TH a7 1 7 70 WA aE F fAww
IAT T AT gH AW AT AT ARLE
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IAAT 3 | g I FRaY T wEREA
ez g § frgat gi A v
d2r 1 §, g7 AW A IAAT ;A T
o1 §, IEFT GA FT AT EF & ar
ag g foar 3 fF oz Ia%T. GERA=T
Tz A E ) F g9y wgar § A
AT ANIRE F I wfge fF Fw
AT @ET | R F wgd § 5 gRr
e 7§ gAR fay &iw § arene
IR T AG FXARAE | T ar
fagra v w197 § foad o9 396
FTE FU A A I AT I F
aredr Fg7 & gw A @@y ar
oY ITH FF TE FIT 7 qG I8
& s AT Er FfET IT MUY Y e
g1 faag gd 3o famar €

o Wifax <9 : AY FAFAT
& warf @ # . AfEy )

St @ A FH MT A ISH
arelt #r A dar gr E AT W gy
Ay I FTE) g7 sAET A
Faré @ A8 3§ g ) qa ¥ savar
o 78 wAATE ) Farg AT E T
Ware N afE acagudr & ar
9T ¥ATT I (A% wgr AT Eag
g gumeam & oAt & A€
a‘t{wm'ﬁmrﬁrfmw /g
oI AP wTE AT qre W F gar
gz gwr ¥ | IER gEAEE 9E
QS TA AL A AW A wvdr
e A, e A7 fgaw & aw
HATET ITET AL JIFAT FX AT AT
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e ¥ Aty ¥ qfET g w1 fF
qEQ Ay 2 g1 ag FET W % & ?
TR T AR A A gF I
2 faar v s qgr o7] e grar A
fedft I 7 41 AT A FEIAT AW
¥ wifs a8 siEvrard ¥ AF7 T
TFATeRT HIT I9% FIATEGH d9 TH
TEFQELTATN ... . (EET) L .
& aua as A gFgAraEAr e amfa
F AW QA FEE I ¥ TG |W
L1510
¥ amar 9= gA @ oasT zafag
RTHT ATgAl E | § qgq wEd ¥ HgAl
gl § % gt a% g ww ¥ wfaw
qgq F1 wvd g #18 W fgrgEATa A
A@T FTIAT FE@ § FAFIT AT F7
TEar AfAA G AAEEAE 7S 8
I qg #fegrama ® flt w1 oY
qgTy AEY gwr =rfgg |

%7 WeRI ¥ A Hzw fadas T
7 3% faig F7arg wifsag -
g oY o7 AT w@AT

St UTAEAT (1% ) : SIS wEAE
»ff Stgr & aw AwA & fag 9 fadaw
qufen ¥ & SO sTENGA AR
fod @@ g f | R O
¥ 59 A &1 A% § % sores &9 S
T Ffag A A T T @R
s forer o 8, ST ot ww fawr
frdm s iw A g o
7 0% qe7 A § w0 e gk Aw
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Cow Slaughter Bill 3,2
wEaar ¥ T Ay a) €1 AEy

AW TFER fasm f q@ w7

g O TE AN I@ FE L, BR

T Y QY faaet M A6T I A

qHEAT F AT HCA &, A, § 999
% A9 T FE @ E, O A A

w1 gg Wt @ T8} fF fggem ®

Y W T & @1 & | A I F1

a<g § 931 o7 g7qr1 3 41 qq1€3 79

T I 9T 9T AT FT FIfarmw FT 2 |

TR TET AT ST AW F GIA A A

qOTEE qET & 3@ WI 4 T
gl q AW |

e agar g v & W7 swagfaa
sty 7 a3ed § Wi e ag & wpgfa
w1fg & [T auTeR aW H O AT
oy §, SEY A ¥ & WY faQey zw &
I FT o g1 AT agt ) waglea
sfedt @Y gaet WIQ @ # g w7
WX T FTC07 JET A4 & o wgront &
wrew fear &, ar s wnfa ¥ gwra
wrw f & 1 g A Wt T e E
f& May o &1 faig T )R @
AT IFITENT | N gAR a9 sy
w3, A G AT GUTS F gH ITHT
T faw w367 | Ao N ¥ A
wgfea oifs & @ W W 48
gL foamy @ T, a® W
my & fag it A faey &1 TR
T w1 fag AT NE W g A A
g IAT HT FH F, IT F T W7
wigT amR & forg ag S o dATT R
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& wygfaa sfasl 1 a6 ¥ wgar
{rgar g 5 wdv o gad wil A 73 &
g7 AR A A wA FAS FOqE

A & & 9% I ST F agt T wN
farx § | ¥ gawr famar g fw agr
& wgd onfa & JWT 479 Y ST @A r
FHY EAHT AG F4T |

@ 9@ & ag wgm wgng fw
# W wg3 wrfy ¥ =T § AfeT A
gl AW g | AT FE FIRIT AT @Y
¥ q g g9 A Jar FfeT A Ifa
39 ¥ 7@ 0 wser & e & At
AT A ATQE A A A W™
faq wgav g feomglam sfedy & =
NEg v F9 faee a5 F A MIAT
qt e Tl 7011 § e ¥ fggad
9T FAAT AAT § W I T H
FEAW TGAT ATEAT § |

Fag Wy fadew w<ar gar g
STg T Wi # TITE FT A & &
Fa% faw @sar @ wer W &
FUE qdf ¥ wqglaa anfa & v ag
Tega v § 6 a5 wriw o ¥ g g
§ fr 3 7Y @Y Qfeat ey ot §, Jfe
¥ 2o @ yAQAAEAHF § WR IT
a1 F el grAw 7 g A FrdraE
A T TNT A FIITE AR T IR
¥ feeft TP N agar e g &
wgfa wrfdl ¥ safea, = aang

~AMEF R TR R e @
ﬂﬂﬁ&mmaﬁqva%mvm

n L5 e AveRNIEEE TH

HIWIT® R |
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AR ¥ Y ¥ 5= faw wv Qe
R FT § W war g 5w aw
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FATIET 7 FaT

qTRE AEAT

qi¥ FT¢ FHAT AT,

qrefY faaedt, = S,
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o FFfar 4 gy,
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way AT T FAE
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feg Tk AT T,

& AT arg,

e wig Q9§ uwt,

wEr A AW |
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iy ¥ qritasdy wmowofr & 0 3%
A Fr A Fgw WY qErEIw
am o

IEATH o I q¥ 0F
sgr wAEr ¥ & 91 fFA Fa
fafraqerfes fow = @ WG
IgAFH fF NN ay fagw
WE) Fag@raw i T W
w e W WE @ wow
f& 78 ymafl @@ wonfe F
W@y W Faawd ¥ e
BN wrAawwEw ¥
o & w@A ¥ § @ e il W
XAy atd qrzfr & K Fwar g
wewT & TR W w
wW E ) E TEER e 9%
2443 LS—11
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fagry 2¢ & agi g@@d aws & WY
W’ A AW @AY OF A
g famnfez & =mfrgl ¥ ot
fasga w7 Fram s gEd
faarg &0 & 4 @@ &3 IFR
Faedt ey gz d ) FN &
F qAET a7 T AR FA g@ W
9IS, W F W aF qAA L, 4T
8 g1 amE @ FQ, wE
T FU, AR F I aW ;T
qIAH  F g W §, ST a9 A
T FO | FE IR aAWE §par
g wOm 1 ag Sy T F Figy § 7@
A AW Y sicTd g Fga 47 OF
g I Aawar Y § 9w wF &y
ax ¢ faar wq ) wEdEz o
FT FT | g7 Faq & gl aX
s A g 1 AfEw wearg e
g I LT, =g W weaw Far
g | 9 a% gawr wEew & gl
FH SEfrdfs sEgsama W
g A 43 go § )+ ax feg
o gt § s owey §
g g A afawrG § 3 IR
gad W R Wk ghom a8
g R A owy ¥ TR qT
# wwar wfgy | g @ g
o ey o wnfed g o Wy
8 &t v ¥ aveh ey § 0 R
meily Wi wak & WK
vy e o @ e

wRw Y 99 ¥ faas w w
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[5t ey agmR )
=gt & gfeadl srge adt wgm)
ST FF I FgT § gEET F WET
F@ O | 9xg dur FA s @
TR HI M Fegaal # A w
g, STAA g HAd 4 @R ag
F g2 F A WAT ¥, wRAA
FEOAY | @ qfoAts g § -1 @4
Y AT FqT AR T faaT =nfgd
gz gwra fagew 1A WS &
arg & wgm s aa faa w7, IR a9-
Ta fAasx, gw oag Na3grEas
o #FT ga WAy w1 ogw *
A Fg WD gA P oSwEAT |
A NIAAE FY I KT AT ST0ET AT
g

gfe sxwg § ey s (Mo
we fag ) : @ fadaw < fey @9
H W wrr WY wrAr wagw g R )
wgT ¥ A aEEl X T fagas
w1 a9y fear &, 7o § wowr fadw
W fear g QA ¥ A9Y W aw
feg &) Hwag & swwwr aew-
zifaw swr T weer 1 & @
s wW W T AWAr | e
fmft v faiy wem & wEw gew
og e §, ag & A W ) qg e
wifar ot § Wik w & fowre & s
* gy W oY g T e & 1 wEfag
forg ww dfewe e Ay IwE P

¥ TN sfaw ¥ faiw v faam

TPARD @ W w9 A o
MY oA WM A Fw o
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qEIAT FT FH FAT § I fawa
R FTAT &, qWfAw 1 ¥ oY gy et
W aga & F0 w7 § ag 9@F AW
ag g Maw I W W w7 E,
7g 99 SEF WA WL ® J FEY

T TER @A Qg s
qar q T & S T Ay Afa

% fRww fogra § w1 ewifRa
fferca § 3 ® Nam s
Iy  fF suarawd @ AWk g
TAHI AR I FT § A 9w
fear Wt 21 9% Towew wWRg
T qUET ¥ A I g afk
o9 9E @ & g A Wit 9y g
g gfrge fedw § W iy s
¢ faer qewm, gfamm, s
T, A TAW, WIS T fa2W
T @«, A9, IEET, G9E, A
JAX RO Y TT E A TG T2 |
g gfae el 95 @ A §
¥ § wamm T feER W,
S, foedll, T@T QU AR @A
M TN | TP W@ T § g
T qriw sfefer &, qo Al &
wig w1 T fow &0 &fe
Wi SEa § 9ol OF friaw 3w & v
Ty &1 SRR oF  frlgw &
frr g er @A ¥ fr
¥ ¢ fr o afufe o0 § 7= Mwwr
&, sae foid W,

o’ Miwy w : fE wraw
oy ?
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Mo WX fag : X I8 WM
wI 9 faa 1 oy 7L

AAT weeR ¥ gor & v afafy
F o &9 % W@ | AR
wft &% wew § 5 @ afafy &
STATF AT T AT | AT Foig
I AN T TEHT A TG QY wH
wifs AT 93w 9T Hifenm §
g W 1 IFA AT ARFER
fear | gafaq Sa+r SET g
afafg A SaFT B G TAT
wq IS AT A I @Y § AR
fograx @ 14 fomma & @19 § oy
W Fe TE AN W § TH Tl
F 39 ¥ o g9 giawr #1 3@ AW
o AfA el & wx TR fagrax
¥ ooy 129 14 F AT A IEN
Afer A AN Y1 NN @I <
flar w0 @@ R 7 A
g % I FAS AL §3 T WifF
I® AFAE qTEH—

. ¥o Mfa 9 : ¥ 4 WL G
2 o g & Maw 3 w7 A Ay
T FT AT ? rwwy g TR
X A far g Faw A A afafr
F A R AR AT

Mo @ixfag: A F o AW
WANET N wrwr aw §E
N A @A qg g gma
T aniw afefrem ot o @

MR, WTHTH, HIIAE FT FTH T
Rz, afwere, & dme, o § qie
ERw ¥ e st A
I AN, W6 I F TGR
T AR 3 wradfew fafooee oY &
TR 463 w9 & W@ Iaw
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T ARG | ) T A Eg g e A
FMEAT FL) O WA QA § A H
oH qF TO WY A guT &, wwer WY
TR smAIEE ) AT I
¥ 5% quq faamw § d9mEl § o=t
JTRAFT AN NG @& | a9
FAA 9E O®T A AG & | AW
Far sA A & fowmw W
Ty wgy § fF AT ow 99w
1872 1 1% famw sw @ & AR
TR TR TR
gafve &g A8 & | Maw agi grar 7@
2, waff AEEHAT A & 1 STET
H e feomar @ @ gfe i
AT ¥ aFEE WEAs & 99 ¥ Tg
T O AT WA quE fHF F W
W g s g T @
™ g Oy A WY R T ®
AT FT A AR & A AT A @
& wi sw AR g &
wmAaAT el T fAw g fw
T T I %7 Afaw s @ § e
sifer  fafgrew Y g & o9
W 0 g ¥ W AT A0 |
o Tl A femr ¢ Wi fait wga
frar g, st ag @ 6 quw=
w31 g it aw faeger 7l feert
ITH W 5g RE 6 A ot waw w4

@t wA T SEw T
W WA & fawg ¥ gwrQ Sede
o & WY HT G FEA [T E ¢

“Government is aware of the
sentiments expressed in different
parts of the country in favour of a
total ban on the slaughter of cows.
The special position of cows has
been recogniséd in our Constitution.
Art. 48 clearly and unequivocally
lays down that the State shall take
steps for prohibiting the slaughter
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of cows and calves and other milch
and draught cattle. Although a
majority of the States have by legis-
lation banned the slaughter of
cows, a few States have not done it
so far. The Government of India's
policy expressed from time to time
has been to get the ban imposed by
all the States. Government has al-
ready written to those States which
have not yet imposed the ban te
fall in line with the rest of the
States which have done so. It is
their intention to initiate vigorous
steps within three months to secure
an early compliance with Art. 48.

“There are legal and other diffi-
culties in the imposition of a total
ban on the slaughter of cows and
their progeny, and the Govern-
ment of India has already decided
to appoint 3 Committee consisting
of representativeg from the Cen-
tral and State Governments. The
Committee will be competent to
suggest ways and means for the
effective implementation of the pre-
visions of article 48 and also com-
petent to give full consideration to
the suggestion that the Constitution
should be amended to bring about
a total ban on the slaughter of cows
and their progeny.”.

T IWFITMLAL) WEF I
¥ faefor scas &1 awTe IaRy
famfan qr faa s )

324
fAr #4& ¥ v17 Fo A w1 famm
o ogHwwn fama st T €1 &=
q 31 WA, 1973 1 qrdE @&
o9 % FRer #y fod me anfgw
T A A § fraw qv ag A
T &

W T ¥ WRa q@ R 0w
wfeag &) ww I & fir forw fawr
9T g fa=me w3 7§ €, a8 TR wfusw
T § Ay & FiEegET
¥ gma fogga &Y ot 15 ¥ warfa®
firqawE, NI UV eTEEHT H1E
EF TF €T AN g | I FA-
¥ mawRe W T | WR W
qg  wAAE | gEWdE g, At g
e s gva 9 FfFA I T
@ gaT W qg wuwT A8 &

Y wwe T Wt o
friaw Fr g TG AG T qHQ, A
# ag wam 9% 7 w@ % wshe
#7 four wmar ?

MR. DEPUTY-SPEAKER It a
mistike was conmitted, it can be rec-
tifted now.

SHRI ATAL BI.HARI VAJPAYEEL
There was no xmstake

4 . SHRI JAGANNATHRAO. JQSHI
When we are competent to disciiss it,
w are competent/ts take a déision
on; it. Qthierwise, Whet is the use of
d,nsculsmg it? Ducuuing ina vacuum"
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MR. DEPUTY-SPEAKER: May be
this point was not raised at that time,
whether this House has legislative
competence. (Interruption).

SHRI R. R. SHARMA (Banda): It
was introduced in 1962. (Interrup-
tion).

ste o fqz : & fagw & @
a1 5 g0 @ A (A T TG T
FFy | W fafew s w1 oo
FE A AT F qAST P W O |
wo-wd W gfaaE ¥ O §nee ¥
TR ¥ gim 1 A3 99 @R |

N Rl S¥ AeeEd WK
fgm =afs| w=eY ag JAaq § fF
7z T weq # A a8 ¥
g @ Ak ¥ fagus o W, |
g T wWe gEuwe § | w fag
mema i W@EMm3I
fofas qaFl | TP VW A T
for W § ) Rz R R
§ IR W oA W FA R
fo wg @E ) Sw ¥ g wRER
™ & s

% wowar § 5 ow 7w fadaw
9T faare w¢ fom, W@ ¥ W
LN R
¥ e o oW A oo A W
Ty § 1 @ faw waw wRw ¥
INfAmifF TR T @
T NS & WA w
TR @t I g™
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e & fod g § 1 wre foad
oW 9 Ig  hEer g T & fw
Wfam ¥ dwmw s € AR A
qg "UE &Y W¥, A gW I fawaw
N W OFT T | TR A W
W A aw T T A oag A
¥ oF faqz ot foF a8 @m0
WY AE AN A G | W W
fadas qw %< € ag fow @% Ok
I 9 oGNS g qF, a1 AW e

W T § W ge ameE WY
wa & 5 @ fagaw o o
Fom Sfgw | § Sawr qwdw A
T E I XAl g g 5 SRR
NFTE AT 15w 2w A
T A g, o wEY E @ fmw
N T T w0 AR, o A
fafe ¥ feas § | R § == fagas
AT AT I E AN A U
fae ot 7 fex @m

Wi @ fAw ¢ fe w @
TR FT W aET A @ oanw
2 | wW & qgeE— o
¥ awt ¥ A QA } e
TAWF, TR, HFE SR TR
TR oy WA ¥ o 1 R
sy a7 fadew @ w ¥ 3T A
¥ A T aw § 1 3g WA
T W W@ ¥ fag o
T fAw & WS FET AT
% w8 TAT T WM T3T ¥ ARG
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[ sivo w firg |
el ¥ wiw e fF s g
queT TF % § &, @ fAg 9 &
v § SR M &7 JaT FAT AR
& ¥ 99 @R W gw FTEd |
TER W wfew ¥ § f5 o
aet & faw @ A &, w9
Y 0¥ e ¥ X T W, 9@ SS9
® JrU @ T 9T faw @
T AT qEEN wT A w1 @ €0
ot wew fagrd woday ;o
W A @ oaw d fe s
TEFR ¥ 99 qg ¥ W@EOE F
g ¥ or ax w< fmr ¥ 7 s
qg AT F AN FT JAET F 7
o =T fag : o@r F4 &av @,
agr 37 ¥ fog wfem & ot 4
T M A q@t & T A
T | T FAE T AT J A
e A FT FFA | SO JAN
F g W M A g wOFW
T ENT | W6 SOy w0 F A &Y
| agd ¥ dw AT # oA
wx §, IfFT S F AT R
oo v ¥ A war & 9w
¥ 7eg W ¥ | FW F@ QT TN
®THF AY A WO AL F THA

MR. DEPUTY-SPEAKER: Like all
professors, the professor likes to drive
hig' points home by repeating them
again and again.

Mo W fog: @ Wi oW
% scnaw wgeg ¥ faEw s
wgat § 5 ag ww fadas W afiw
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* & wife @ W ¥ Frdw ¥
&1 T fafouer ¥ 99 gy
&1 T T A g g e
T & § 97 a1 & faqu
WMRE ) @ faw @ ww oA
WEAEFAT TG § |

St wrw faz walgm (am) :
JUAE WERT, W I 9 faw %
fdw & % & I 3o @ s
¥ %7 Tt § W ag s Wit
t 5 ag frdas worifes =@ &
s & frg amr mr & 1 & qear
I § fF @ s ¥ oY swmae
frr o & wm & frow % faeg
o g & w dwe ¥ oag
fot a1 @ a1 & faow
fen o A w oqw W oA
= AN FR g ad g
aFar § | afeT ¥ S § wf A
T FE AR g AR A & -
feger a@l & qgm WA g o

™ 99 9 § 5 foewr o=nw
gl ¥ gt 7% AR wwend g
gt & T ;| Ui wwmar
Wt g A gk & 5 awmEr w1 aw
oF T ¥ T QW oawEr W
¥ wfew wY & @ afew
W F " gk e ¥ AR
T e wiEETi o ot
¥ oft 3 oA owEy & fFoqUen
spfr WX gl qouEl @ aw
i ot § 1 enfaT weeT @y Y
R_m
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T GEFfAE qATT FATAT 9B
g 9T FHS W9 FAMAT W@ & ?
TS wEd gu W AW &9 & 39 9@
A Mg A3y F ax F ug aT
T foasr ga¥ fargT ararg a8 &)
s w ¢ R dmf g R
¥ wd Fwr g f5 dwfaw oW
Wt e weliwifc v 93 € fa
EE T Y va qw § = g
aifgr 1 sl Faa & gaar agr
T AT FX FFATE | TF qAT QAT
Wt qr fF am oo ¥ gEeg § qnca
AR agq AaTs fear s A 0 e
o dmfw A A feg T e
oS fRaAT ofde @ SaAT ey
o T & o9 qfdd @ &
T g WEET #TRw ¥ oE@m
o A T § fF 9 AT F 7 gw
far Ay TR AT waw & 5w
N ogg e ? g s €
¥a w1 gg  foam a1 awd 1 gw
foomit | wiw WY Afeww ot
W gF A A AT AR Fgr E fw
T F1gy frawrafaa 1 ww 9w
N foe qE ¥ swwaME ! wa
HAt wERw ¥ AT aqard afEd
FWam s oy § fv 25 @«
WX T ATTET & FA TG g1y AT gaw
At & v o T A Ew AW
T g7 A T I | T qFW
I AT g9 qH TNEGT B g F qHA

o s ot qw ¥ FE ag A O @
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& weftad w7 TP E IAHT g g
FLAFT G qUT R A TF I qH
T FIX THFA o | §F W FT €9 AR
weafer & qor qar wqfgwe @AW ¥
fag st wigear /3T Ar 757 I&Q
1 & ¥uA afas AT aieshiE
a &Y FTaT, wiiaw gfee ¥ I A
gafgwret amd & fg W g €@ I
1 Fgx § | B B smm "R
IqEE W ¥ AR QN WY,
IT R Tewde faaar wifgg ar gawr
e 8 B v § W aga
wWET &) R AWM A aiE-
W WY AGY AT qFA, §F AT B
T AREE N FA AT £ T T
fFoamag wp@ @ ST E1 W
TWhr g @ RE A @F
frq g 33 &%t g ey
AT FT A9 aT GAT e WK
qaT FX F N IAT HIAE WHAH B
& dca 4G &0 Afer wieE WK
grfas gfe & W7 OF a1 HOT
FA FGT | AR Fiadr wEd X
5 @ g N 91 FE % ag A W
yogw §1  qoAfow  HEST SEAT I
FfpT FqT W X IW FT AAFTS
g A fag & feg a fom
50 GCHE WIYA 99  WIHAT T HIAET
o &1 Tofa ¥ SRA @ W
oY ¥ ¥ 7 BHA oI ¢, A A

oo A W w0 @A
frae frdw fer ot f5 Tg AT
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[ wrea fag Sem)

W } waw wfag A far am,
W aey § fF W a S feaar
THET  FT AT WX TFR T §
AfFr Twdfas M F fag
¥ vEw fag fmr ) @Y @@
FFT N AT G T I A AT
wifeq W ag MNaw T far afgw
= Tor ¥ ag fdaw @ ¥
et Twife Som ¥ ag fadew
# i amar g 1 & avar v g oA
TAfas ST TER RS A 1 T
FrET R F IR E A @Y
w* far g Wi agww T s
@ ag faagarama@ ) @A
FE T Tl Y owF e A K
781 o1 3 @Ear g R o el
T 1 F WO g Mag a7 AT
afgr | T W F @ § omaA
Wl ¥ fadaw @ § froag A
faa  qm faFar 9w

MR. DEPUTY-SPEAKER: Before
I put the motion for consideration to
vote, I would say, we are rather in a
predicament. The Minister has
brought up the point that this is out-
side the legislative competence of this
House. He said, even if it is passed,
it will be struck down by the court.

~ SHRI ATAL BIHARI VAJPAYEE:
That is wo consideration.

MR. DEPUTY-SPEAKER: 1 am
only mentioning what he said.  He
should have raised this point at the
time when the member introduced
this Bill. It should have been dis-
posed of at that time. If it is out-
side the legislative competence of this
House, it should not have come at all
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in this House, and objection should
have been taken at that time. That
is why I am saying we are in a predi-
cament. We have accepted it for dis-
cussion which tacitly means that we
have accepted that it is within the
legislative competence, and that is
why we are discussing it. If we had
committed any initial mistake, there
is nothing to prevent this House from
correcting it now. Therefore, while
I put this motion, I would request the
House to keep in mind the contention
of the Minister, the submission of the
Minister. The question is:

“That the Bill to prevent cow
slaughter in India be taken into
consideration.”

The Lok Sabhqg divided:

Division No. 3] [16.59 hrs.

AYES
Bade, Shri R. V.
Banera, Shri Hamendra Singh
Chowhan, Shri Bharat Singh
Govind Das, Dr.
Joshi, Shri Jagannathrao
Malik, Shri Mukhtiar Singh
Narendra Singh, Shri
Pradhan, Shri Dhan Shah
Ramkanwar, Shri
Sharma, Shri R. R.
Vajpayee, Shri Atal Bihari
NOES
Ansari, Shri Ziaur Rahman
Bhagat, Shri B. R.
Bheeshmadev, Shri M.
Chandra Gowda, Shri D. B.
Chandrakar, Shri Chandulal
Chandrappan, Shri C. K.

Chandrashekharappa  Veerabasappa,
Shri T. V.

Chaudhary, Shri Nitiraj Singh
Chhotey Lal, Shri
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Das. Shri Anadi Charan Richhariya, Dr. Govind Das
Daschowdhury, Shri B, K. Roy, Shri Bishwanath
Deb, Shri Dassaratha Satish Chandra, Shri
Dhamankar, Shri Sayeed, Shri P. M.
Dixit, Shri Jagdish Chandra Shambhu Nath, Shri
Dumada, Shri L. K. Shankaranand, Shri B.
Dwivedi, Shri Nageshwar Sharma, Shri A. P.
Ganga Devi, Shrimati Shenoy, Shri P, R. --
.Gomango, Shri Giridhar Sher Singh, Prof.
Gotkhinde, Shri Annasaheb Siddayya, Shri S. M.
Gowda, Shri Pampan Suryanarayana, Shri K.
Hansda, Shri Subodh Swaminathan, Shri R. V.
Hanumanthaiya, Shri K. Venkatasubbaiah, Shri P.
Hashim, Shri M. M, Venkatswamy, Shri G.
Kedar, Shri S. A. Ve:ma, Shri Ramsingh Bhaij
Kakoti, 8hri Robin MR. DEPUTY-SPEAKER: The re-
Kaul, Shrimati Sheila sult* of the division is:
Kedar Nath Singh, Shri Ayes: 11 Noes: 62.
Kulkarni, Shri Raja The motion was negatived.
Mahajan, Shri Y. S. - 17.00 brs.
Mahata, Shri Debendra Nath CONSTITUTION (AMENDMENT)
Mallanna, Shri K. BILL
Mallikarjun, Shri (Amendment of article 240 and First
Mohsin, Shri F. H. Schedule).
Mukherjee, Shri Samar MR. DEPUTY SPEAKER: We now
Negi, Shri Pratap Singh take up the next item. Shri B, K.

) K Daschowdhury to move that the Bill
Pahadia, Shri Jagannath further to amend the Constitution of
Pandey, Shri Krishna Chandra India be taken into consideration.

Pa‘{kai Ha°kil?v Shri SHRI B. K. DASCHOWDHURY
Patil, Shri Krishnarao (Cooch-Behar): Mr. Deputy-Speaker,
Raj Bahadur, Shri Sir, I beg to move:

Ram Swarup, Shri “That the Bill further to amend
Ramji Ram, Shri the Constitution of India be taken
' into consideration.”

R .
ana, Shri M, B. This Bill seeks to amend the Con-

Rao, Shri Jagannath stitution of India. In article 240 of

R the Constitution, in sub-clause (a) of
a0, Shri P. Ankineedu Prasada Jclause (1), for the words “the Anda-

Reddy, i K. man and Nicobar Islands”, the words
v Shri Ramakrishna {®“Shaheed and Swara_j Dwips” shall be
Reddy, Shri M. Ram Gopal substituted.

—

‘The following Members also recorded corded their votes for NOES:—
Sarvashn Sadhu Ram and C K Jaffer Sharief.
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Further, in the First Schedule to
the Constitution, under the “heading
“II THE UNION TERRITORIES” for
the figure and words “5. Andaman and
Nicobar Islands”, the figure and words
“5. The Shaheed and Swaraj Dwips”
shall be substituted.

The Bill, apparently, seems to be
very simple. But it is very meaning-
ful. It is one of the simplest Bills
that we are having in this House for
discussion and consideration. As I
submitted, it is a wvery meaningful
Bill. The main purpose of the Bill is
to rename the Andaman and Nicobar
Islands to. “Shaheed and Swaraj
Dwips”. It is regarded as a consti-
tutional amendment and I have come
forward with this Bill before the
House.

From long past, even immediately
after the 1857 mutiny, the first mutiny,
which is regarded as the first days of
freedom struggle, we know, the
Britishers wanted to put a check on
any sort of mutiny or freedom strug-
gle and put persons in that infamous,
notorious, cellar jail in Andaman,
I shall be very fair to that extent that
though cellular jail was constructed
in the earlier part of the century, the
Andaman and Nicobar Islands were
regarded as a matter of penal settle-
ment for all those offenders, criminals
and even freedom fighters and all
those political prisoners were put in
those lonely islands as a matter of
penal settlement.

What has hapoened? It "is strange
that though we are having the 25th
or the silver jubilee Independence
anniversary in our country, ‘even
today, we do not find the Government
coming forward with a proposal to
show respect to the martyrs, the
freedom fighters and political prisoners
all those wha sacrificed their lives, all
those who had marched to the gallows
for no fault of theirs but only because
they wanted to free mother-land from
the mighty yoke of British Empire.
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As I have said in the Statement of
Objects and Reasons attached to the
Bill, the Andaman Islands have a
very close and intimate connection
with the struggle for independence of
the country. A number of stalwarts,
notably Mahanay Troilokya Chakra-
borty, Barindra Kumar Ghose,
Abinash Bhattacharyya, Lala Lajpat
Rai, V. D. Savarkar and many
others....

SHRI SAMAR GUHA
V. D. Savarkar,

SHRI B. K. DASCHOWDHURY: Yes.
V. D. Savarkar who made a history at
the international court of law, at the
Hague Court. When he stood to fight
against British imperialists and, when
he was being brought back from
London to India for trial, there is a
famous story connected with his
name. -He wanted to escape from the
arms of the British law and he
jumped from the British ghip into the
oper: sea and swam over to the French
shore. The French police official,
having a wrong notion of the interna-
tional law, handed over Vinayak
Damodar Sarvarkar again to the
Britishers. It created a great sensa-
tion throughout the world among the
lega] luminaries, among international
jurists. All this history is there. ’

17.05 hrs.

[SHRI SEZHIYAN in the Chair.]

(Contai):

You also know, Sir, that it had been
our constant endeavour to wipe out
all the relics of the colonial power;
when we were held in subjugation by
the foreign power they sent to the
gallows the bravest of our patriots
or sent them, as penal settlement, to
Aridaman and Nicobar Islands where
they had to spend the best years of
their life in lonely exile.

I wonder why even today in the
midst of sweeping changes in the
country which we have undertaken in
various flelds, we ourselves have not
yet initiated the task of renaming
those ipenal settlements, Andaman



Constitution
(Amdt.) Bill

and Nicobar, in great memory of our
freedom fighters upon whose blood we
have got this independence—associat-
ing these islands with their memories.
They have still not been renamed. No
measures have been taken. I am told
that even when it was discussed dur-
ing the Constituent Assembly—I am
subject to correction—and thereafter
also, in all the cases, it was said that
in course of time those islands might
be renamecd. But this has never been
done.
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The question of renaming this Union
Territory has assumed a new signi-
ficance now because. as I have sub-
mitted earlier, we are observing the
Silver Jubilee of our Independence
this year. Even in our Silver Jubilee,
we are nowhere. We are claiming very
much that we are honouring our
freedom fighters by giving them politi-
cal pensions. These are places where
our freedom fighters lost their lives,
where our freedom fighters spent the
best part of their lives, where our
freedom fighters were sent to gallows,
where our freedom fighters were most
inhumanely treated, where those
freedom fighters were put to the most
arduous task which is not given gener-
ally to these ordinary criminals—they
were forced, with the yoke on, to go
round the wheel for oil grinding; all
these things happened. It is really a
matter of shame to all of ug that even
today we have not taken any measure
to rename the Andaman and Nicobar
Islands in memory of those great
martyrs and freedom fighters. Fortun-
ately, in the latter part of 1943, dur-
ing the Second World War, under the
able leadership of Netaji Subbas
Chandra Bose, the interim Government
of India was formed outside and when
he landed in Andaman and Nicobar
Islands and he hoisteq the first
National Flag of the country, the
first thing that he declared was
that, in the great memory of
our freedom fighters, the names of
these two islands must be changed,
the relics if there be any of British
imperialists should be changed, #o
what he did was, he renamed those
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two islands as Martyrs Island and
Independence Island, what he called
Shaheed and Swaraj Dwips. This is
exactly what I have brought in this
Bill and I am putting it before the
House for its consideration.

We know what story was their
about this cellular jail. Very recently
I had an opportunityv to visit this
cellular jail where a portion has al-
rgqady been demolished. It has, so
far as I could gather, 690 cells, small
tiny cells and a[ll those political
prisoners and freedom fighters, very
great persons, with great courage and
with great spirit who wanted to come
out of the British imperialistic rule—
how they were treated—they were
put into these small cells from even-
ing six to the next morning six O’clock
for long 12 hours. In the jail cells
there are no lavatories, no latrines
nothing of that sort. No light even.
There is complete darkness. What is
more, all those political prisoners and
the freedom fighters, those who were
placed there, were not even allowed
to mix among themselves, to have a
sort of community life, which facility
is normally allowed to even convicted
prisoners. They had no barracks to
have a community life and to mix
with one another and to have a talk;
these bare amenities were denied to
them. They were not allowed to
read and write. There were revolts,
there were hunger strikes inside the
jail. All these things were there.

In a word, I would submit before
this august House for acceptance of
this Bill and the spirit behind it be-
cause it wag really a struggle they
waged and the blood that had been
shed by the freedom fighters and the
political prisoners who were housed
and who were forced to live in those
islands as exiles. We have later on
achieved our independence.

It may be said that various other
leaders from time to time contributed
to the fact of the national movement
and to win our independence. No
doubt about it. No country wins its
independence in one stage and for
years and years, decades and decades.
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and ,even for hundreds of years fight-
ing must have to be continued and it
was so in the case of India’s freedom
also. Various leaders contributed
whatever they could from time to
time.

Now, it is the sum total of all those
freedom fighters of the country and
the greatest part was played by those
who were placed in this prison exile
in the Andaman and Nicobar islands.
With these words and also to give a
befitting and a salutary memorial to
Netaji Subhas Chandra Bose and also
all those freedom fighters, these
‘islands be renamed as the Shaheed
and Swaraj Dwips. I strongly recom-
mend to this august House for
acceptance of this Bill. Let it be
adopted with the force and with the
'spirit that we are really not only
observing this 25th Anniversary of
Independence on the silver jubilee
Independence year but we are also
side by side paying our glowing
tribute to those freedom fighters and
also to Netaji Subhas Chandra Bose.

With these words, I recommend
adoption of this Bill to this august
House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration”.

SHRI S. C. SAMANTA (Tamluk):
'T beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 21st May, 1973.”

I am thankful and glad that such a
Bill has been brought before us for
our consent. Renaming of territories
‘is being adopted by the Government.
It is not a new thing, Not long ago,
Mizoram and other States were creat-
‘ed. So, on the part of the Govern-
ment I think there will be no diffi-
alty in renaming the islands which

NOVEMBER 17, 1972 Constitution (Amdt.) 340

Bill

my friend has referred to. What we
find is and if we scrutinise all' the
States in India, that even in the
municipalities streets are being
named after great men. We are
honouring these great men in the
municipalities and other places.
So, if in the Indian Union, it is de-
manded that the Andaman and Nicobar
Islands should be renamed as Shaheed
and Swaraj Dwip, it is a good
demand, and it has come in time. Of
course, Government may say that
other names might come from other
places. So, I want to have this Bill
circulated for eliciting opinion thereon
so that either these names or other
appropriate names may be chosen by
the Government. I think that Govern-
ment would be willing to agree to cir-
culate this Bill. They have agreed
on many other things in the past. For
instance, the statue of King George V
has been removed from India Gate to
the museum and the statue of Gandhiji
would be installed there. Similarly,
Curzon Road has been renamed as
Kasturba Gandhi Road. In the same
manner, I feel that there might not be
any objection to renaming these
islands also. But I think it would be
better if this Bill is circulated for
eliciting opinion thereon. -~

We have already given some recog-
nition to the Andaman and Nicobar
Islands by giving pension to those
political sufferers who had been de-
tained in the cellular jails there and
had laid down their lives for the
freedom of the country. Our hon.
friend Shri K. N. Tiwary was himself
one of those who had been detained
in those cellular jails. About 500
such political sufferers have been given
a monthly pension of Rs. 600, and
this has been given to those who had
wanted it. So, if we rename these
islands, we shall be honouring the
place where those great martyrs had
lived. So, I would request the House
and the Government to agree to this
motion for circulating the Blu for
eliciting opinion thereon.
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MR. CHAIRMAN: Motior. moved:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 21st May, 1973.”

SHRI DASARATHA DEB (Tripura
East): So far as the sentiments ex-
pressed by the hon. Mover of this Bill
are concerned, we appreciate them.
But we must remember one thing,
namely that before renaming these
Andaman and Nicobar Islands as
Martyrs® Islands or Shaheed and
Swaraj Dweep, we must respect the
opinion and take the opinion of the
people who are staying in those islands
and we should know whether the peo-
p'e living in those areas are prepared
to rename their area by these names.
We have given the names Nagaland
and Mizoram tfo certain areas in the
eastern region. Was it that these
names were imposed by the Centre on
the people living in those areas? No,
they themselves wanted that their area
should be renamed with these names,
namely Mizoram and Nagaland. Mr,
Chairman, you changed the name of
your Madras State into Tamil Nadu.
Was that imposed by the Centre?

MR. CHAIRMAN: Not the Chair.

SHRI DASARATHA DEB: It was
not imposed by the Centre. The peo-
ple of that particular area wanted
their State to be renamed in that
manher. Thete was no question of
tdking the opinion of all the people
living in the eritire India. It is possi-
ble that the people living in the rest
of India may be in favour of renam-
ing these is’ands in this manner, but
it the people of thé Aridaman ate not
favourable, then I feel that we should
not proceed with it.

That {8 why ascertainment of the
opinion of the people of the Andaman
and Nicobar islands should be the
first priority. If any section of the
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people of those islands is opposed to-
this idea, we should not rename these-
islands. I am in favour of renaming
them; I am not against it. But we:

342

“must follow certain democratic princi-

ples and respect the opinion of the
local population. That is why before
we take a decision, I would request
the Mover, the House and the Govern-
ment to agree that we must consider
the opinion of the people of that area.

*SHRI C. CHITTIBABU (Chingle-
put): Mr. Chairman, Sir, I rise to say
a few words on the Constitution
(Amendment) Bill of Shri B. K. Das-
chowdhury. Through this Bill Shri
Daschowdhury seeks to give the name
of SHAHEED AND SWARAJ DWIPS
to Andaman and Nicobar Islands. It
is very necessary to change the name
of Andaman and Nicobar Islands be-
cause the very name evokes a frightful
feeling of the horrors perpetrated on
the patriots of our country in the
prisons of Andamans. I would not
object to the impersonal name of
Shaheed and Swaraj Dwips in memory
of the role played by Andaman Islands
in our freedom fight, if the people
inhabiting these islands so desire. I
fully agree with the view expressed
by my hon. colleague, Shri Samanta,
that the Bill be circulated among the
people of Andaman and Nicobar
Islands to asecertain their wishes in
this matter.

Here, I do not think, Sir, that you
will prevent me from expressing my
own sentiments as my emotions have-
been stirred up by the role of freedom
fighters and patriots from Tamil Nadu.
I would particularly recall the name
of the great son of Tamil Nadu,
Thiru V. O. Chindambaranar who
launched the first Indian ship, built
out of his own resources undergoing
all sorts of odds. and sailed it over
the high seas of Bay of Bengal in
defiance of the mighty mercantile.
sh.ippi.ng of the British Imperialism,

*The original speech was 'El'a‘l.i:_ve‘red in Tamil,



343 Constitution (Amdt.)
Bill

[Shri C. Chittibabu]

Even today he is venerably remember-
‘ed as KAPPALOTTIYA TAMILAN. It
was the symbolic first ship of Free
India that touched the port of Anda-
man Islands. I have also to refer to
a few more patriots of Tamil Nadu
who sacrified their everything in the
freedom fight, and it is regrettable that
they are not popularly known in North
India in the same degree as the
‘patriots hailing from North Thaillaiadi
Valliammai, who gave protection to
Mahatma Gandhi in South Africa
-against all odds, belonged to Tamil
Nadu. KODI KATHA KUMARAN of
‘Tiruppur who gave his life protecting
the honour of the National Flag, Thiru
V. O. Chidambaranar, Subramania
Bharathiar, whose patriotic songs re-
verbated and aroused the flame of
freedom movement in Tami! Nadu,
Thiru VEE KAA, Vanchi Ayyar. Salem
Vijayaraghavachariar, Rajaji, Subra-
mania Siva, Thanthai Periyar Rama-
‘swamy Naicker, Arignar Anna, the
Founder of Dravida Munnetra Kazha-
‘gam who thundered that Freedom was
-our birth-right and we would sacri-
fice our lives at the altar of freedom,
‘are a few of the distinguished and
‘cherished line of patriots of Tamil
Nadu; the people of Tamil Nadu would
-consider it as the greatest honour
+done if anyone name of these patriots
is given to Andaman and Nicobar
Islands. You also know, 5ir, that
Tamil people are living in large num-
‘bers in Andaman and Nicobar islands.

Sir, I happened to visit Andaman
-and Nicobar Islands in 1962 as the
-spokesman of Dravida Munetra Kazh-
‘agam, At that time, Shri K. R.
‘Ganesh who is now the Minister of
“State {n the Ministry of Finance was
‘not in the Congress Party. He belonged
‘to the Communist Party which opposed
‘the Congress Party then. I had ex-
‘pressed my views then against the
‘Communist Party to which he belong-
-ed. It was a day’s journey from
Andaman to Nicobar Islands, I visit-
ed all the 101 islands
.Andaman and Nicobar Islands. I
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went to the cellular jail referred to by
Shri B. K. Daschowdhury and paid
my homage by touching the ¢round on
which many patriots of India spent
long years. I also saw the places
where the bombs of Japan caved in.
I also know the story of Akoojee Com-
pany which got undue favours during
the time of Rajendra Prasad in an
auction of dismembered ships.

In Andaman and Nicobar Islands,
Tamils, Telugus, Malayalees and
Bengalis live in large numbers. Be-
fore a name is chosen for Andaman
and Nicobar Islands, the opinion and
the wish of these people should be
ascertained. Since it was the first
Indian ship of Chidambaranar that
touched Port Blair, it would be mest
appropriate to name at least the Port
Blair as Chidambaranar Port.

When our Prime Minister recently
unveiled the statue of Thiru V. O.
Chidambaranar at Tuticorin, the peo-
ple of Tamil Nadu expressed their
desire that the Tuticorin Port should
be named after Chidambaranar. I
was astounded to read the answer
given by the Transport and Shipping
Minister, Shri Raj Bahadur, two days
back in Rajya Sabha that the Govern-
ment of India would not encourage
the idea of giving the names of
patriots to ports. ] was at that time
remembered of the callous neglect
shown to the needs of the recepient-
patriots of Tamra Patras. 1 was also
of the people inhabiting these islands,
reminded of the fact that in spite of
repeated requests over the years no
portrait of a Tamil patriot found a
place in the Central Hall of Parlia-
ment. I was reminded of the un-
familiarity of the All Indla Radio
announcers with the name of Tamil
Nadu which was pronounced by them
as TAMIL NADA, though they were
uptodate in making partisan wolitical
broadcasts.

I have no objection to considering
a change in the name of Andaman and
Nicobar Islands. But, it is very im-
portdnt to take into account the wishes
of the people inhabiting these islands.
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As suggested by my hon. friéad, Shri
Samanta, that will be in keeping with
the spirit of democracy.

Before I conclude, I would like to
thank you for giving me an oppor-
tunity to say a few words on this Bill
on behalf of Dravida Munnetra Kazh-
Eam.

ot Armes o (s ) - gty
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MR. CHAIRMAN: The hon. Member
Imay continye next time.. We sghall
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now take up half an hour discussion

17.28 hrs.

BUSINESS ADVISORY
COMMITTEE

EIGHTEENTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI = RAJ
BAHADUR): I beg to present the
Eighteenth Report of tae Business Ad-
visory Committee,

17.29 hrs.
HALF-AN-HOUR DISCUSSION

CHANGES IN STRUCTURE OF EDUCATIONAL
INSTITUTIONS.

MR. CHAIRMAN: We will now take
up the half-an-hour discussion. I re-
quest the hon. Member to conflne his
speech to 10 minutes. Then, two hon.
Members have to put their questions,
and then the hon. Minister has to give
his reply.

SHRI SAMAR GUHA (Contai):
Mr. Chairman, Sir, at least I am happy
to say that wisdom has at last dawned
upon the Government of West Bengal
to change their hasty and whimsical
decision to suddenly revise the present
system of education there, of which
they had an experience of 13 years.
Suddenly, one night, they agreed that
it should be changed in the sense that
this system is not going to be intro-
duced next January, but from 1974.
This is at least good, though it was
an abrupt change.

But I want to know from the hon.
Minister whether, before taking the
decision to change the present struc-
ture of 11 years’ school course and
three years’ degree course, the West
Bengal Government had any consul-
tation with the Central Government
because a large part of the State’s
finance is also subsidised by the
Central -Government. There may be
two reasons. why this system should
be changed. One may be that the
present system of 11 years up to the
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higher secondary stage- has failed. Or
it may be just to have a uniform na-
tional educational policy structurally
as well as in regard syllabi and also
objectives.

As regards the first point, it is my
experience that except in English in
all the other subjects of higher set®n-
dary education, the students have
shown better results, better merit and
better equipment. It is not my obser-
vation but the observation of the
President of the Higher Secondary
Board, Professor Mukherjee. There
was no reason to come to the conclu-
sion that 11 year higher secondary
education failed at all. If there is
any lacuna or failure, it is not on the
part of the system but other reasons.
In 1967 on the basis of the recom-
mendations of the Kothari Commission
the ten year school system was chang-
ed to 11 years. The main ofjective
was diversification of education to
humanities, science, agriculture, tech-
nical courses, commerce groubs. The
main purpose was to make education
utilitarian and also job-oriented, to
see that there was no massing of so
many students in the university level,
some kind of diversification in different
directions. From this point, it is not
the system of 11 years course that
has failed but the Government failed;
the whole education system failed
because they could not provide the
channels in job oriented or utilitarian
oriented education in the post-higher
secondary school education and post
graduate system. Channels were not
opened to them. It is not the fault of
the system; it is the defect of the whole
educational policy of the Government.
The objective was not fulfilled.
Kothari has said ten years plus. two
years, 12 years school education and
two years for degree course and three
years for the honours and post-gradu-
ate, two plus two plus or three in the
case of honours course. After the
Kothari Commission there had been

a change in the educational etructure.
of the schools in the different Stites
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but unfortunately there have been no
uniform educational structure. In
Delhi itself it is not 12 years: it is
eleven years and three year degree
course. In some States it is 10 years
school final, two years intermediate
course and two years degree course.
All over the country you will find
there is neither structural uniformity
in school education or degree educa-
tion. As regards the objective there
is no uniformity.

348.

As Iregards syllabi there will be
certain general uniformity, some com-
mon basis, common outlook and com-
mon channels so that they can go to
the profession. That is not there. So
far the Government had not succeed-
ed in implementing that scheme
throughout the country. The Educa-
tion Minister told us that in Sevagram
there was a meeting where it was re-
ported they felt ten plus ‘two plus
three. If you introduce the honours
course, I am in favour. No general
admission should be there except the
honours course. Other courses should
be professional; I am firmly of that
view. If the Government want to
change the educational structure,
educational policy. I will be happy
if they evolve a national pattern,
more or less as I have already said,
a uniform common basis, common
pattern and common outlock all over
the country; I am wholly. with the-
Government.

But if they want to do it, such a
thing shou'd not be done hurriedly
or whimsieally. It requires certain
serious| thinking, some pre-planning
and preparation in regard to policy,.
syMabi, structure of the institution,
etc; The first thing to be done is to-
draw eut a uniform syllabi for the:
whole country for the first 10 years:
and then for 2 years and . then for 3
years. There should be a proper link
also. I insist that there is no reason:
why ordinary students getting 35 or
40 per cent should get into the degree-
course. 1 is toss of time, loss of
money, Toss of energy, 184s of every-
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thing. 1 insist that on\:lv honours
course shou.d be there in the degree
stage. This link should be kept.

Now. what should be the objectives?.
Now everybody says that the time has
come when our education, at least for
the common man, should be job-
oriented or utilitarian in purpose. Be-
fore any change is made, the objec-
tives should be chalked out very
clearly as to what you want after the
higher secondary stage, what are the
channels open to the students, how
you will develop them, etc. There are
so many students who are saying. that
there are no opportunities for them,
There is frustration among the pre-
medical students. So, the objectives
should be clearly set out. In the
higher secondary course, you have
naow  Humanities, Science, Technica!
Courses. Commercial Courses and
Ag;icultural Courses. Now if the 10
year course is there, then yoy wijll
have to choose what are the five or
six disciplines that will. be there for
the next two years, so that they may
be a preparation for the graduation
course. From the graduation course,
how will they be diversified? That
policy has to be clearly lajd down
befgre you can jump from one stage
to. another.

In West Bengal, the scheme is there'
to introdyce junior colleges. In the
Kothari Commission report also, in
one or two places there is reference
to junior colleges. More or less the
idea was that up tp 12 years, the edu-
cation should be schoglibased, If you
want to introduce junjor colleges, the
problem will be this. In West Bengal,
there will be a seriqus problem. Near-
ly Rs. 200 crores have been spent for
building nearly 2000 higher secondary
schools. . Huge amounts have been
spent on horticulture, libraries, work-
shops for technical education and so
on. If you open junior colleges, what
¥ill happen to all these buildings,
libraries and ‘workshops? They. will
become junks after spending so many
crores.

2443 Ls—19
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For teaching in the XI Class, more
or less specialised type of teachers
are required. They have usually an
honours degree or they are. MA,,
M.Sc. or M,Com. They have the capa-
city to become lecturers of calieges..
If. you have a 10 year course-and.
start juniar colleges, how will you.
provide employment to.all these peo-
ple? What will happen to these build-
ings, libraries and workshops? There-
fare, you should be carefuy] whether
junior colleges should be opened ar
the.syllabi and pattern should be sa
arranged that from the school final
stage, there is a higher secondary
stage for 2 more years in the same
institution.
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Those teachers who are now teach-
ing in the 11th class can teach in the
12th clasg. They are capable, they
are efficient and they have the neces-
sary academic qualifications. This
should be clearly discussed. Other-
wise, a lpt of bottlenecks and pro-
blems would be created and wastage.
would be incurred and many of the
lahoratories would turn into mere
junk.

In conclusign, I will again appeal
to the Education Minister to prevail
upon not only West Bengal but other
State Governments not to take any
hasty decisions. In the case of West
Bengal, after thirteen years they are
going to change suddenly the whole
structure of education and, I am
sorry to say, without going deep into
many problems involved, problems of
syllabi, linking, jobs, preparation of
books etc. When there was switch
over from the school final stage to
higher secondary stage, for two years
there were lots of seminars and dis-
cussion, a lot of 'planning and think-
ing. I would suggest to the Education
Minister to convene seminars, confer-
ences and discussions not only at the
national level but even at the State
level. If they want to introduce a
uniform education policy, institutional
structure, common syliabl and having
a common objective of diversificatiom
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of education for a utilitarian and job-
oriented purpose, then there should
be preparation for writing text-books
and it should be with the clear objec-

tive that this practice should be
changed, how, why and in what
pattern so that it can be smoothly

done and all the leaves can be pro-
vided in between.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): I am
grateful to the hon. Member for
having raised this matter and given me
an opportunity to present for the con-
sideration of the House what is in-
volved in the question of change-over
to a uniform structure of educational
pattern and also to inform the hon.
Members as to what the position is in
the various States. I need hardly say
that the decision in each case will
have to be taken by the State Gov-
ernment concerned, and it should not
be forced by the Central Government.
We have been very careful about that;
education being a State subject, we
have not taken any decision except
after obtaining the unanimous agree-
ment of the State Ministers of Educa-
tion, who will be naturally the imple-
menting authorities.

I would disagree only with one ob-
servation which has been made by the
hon. Member, when he called the deci-
sion of the Government of West
Bengal as a whimsical decision. I
will attempt to show that the decision
of the Government of West Bengal is
not whimsical

SHRI SAMAR GUHA: 1 said
whimsical and hasty. If you will per-
mit me, Sir, I will say that they con-
sulted only the Calcufta University
Academic Council and the Syndicate.
The Teachers’ Association, all the
College Associations, even the Secon-
dary Board itself, all of them seriously
opposed it. None of them was con-
culted. Two months back they took
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a decision and suddenly announced
that from next January it will be
introduced. There were no seminars,
no discussions, no consultations. That
is why I said it is whimsical and
hasty,

PROF. S. NURUL HASAN: The
Government of West Bengal have in-
formed us. I do not know the de-
tails. I am passing on to the hon.
House what I have been told by the
State Government. They have stated
that they have consulted academic
bodies and organisations of teachers
and the majority opinion was in
favour of ten year schooling, followed
by two years course in junior colleges
before admission to a degree course.

SHRI SAMAR GUHA: 1 did not
open the bundle of cuttings I have.
Then, I would have been lost in them.
All these cuttings are with me. These
are absolutely wrong and incorrect
statements.

MR. CHAIRMAN: He is giving what
information he has got.

PROF. S. NURUL HASAN: I am
not talking on the basis of my per-
sonal information. I hope, Sir, you
will agree with me that in such
matters, the proper course to adopt
for the Government of India would
be to inform the House as to what
the State Government has said.

Now, I want to take up the more
important points which my hon. friend
has raised and with most of his ob-
servations. I find myself in agree-
ment. He has said that the Govern-
ment of West Bengal, considering the
dissatisfaction that existed in many
academic circles jas well as in the
general public, has already decided
that this new pattern will come foto
operation not from the 1st January,
1973 but from the 1st January, 1974.
This gives, as far as I could see,
enough opportunity to the Government
and to the various people who are con-
cerned to adjust themselves to the
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new situation. In any case, a decision
of the Government of West Bengal
has made ample provision for the
transitional stage. I do not think any
hardship would have been caused
because of the transitional stage hav-
ing been spelt out. But they have
taken this decision to postpone it. It
wil give an opportunity to the Gov-
-ernment to have all the relevant pre-
parations made.

I want to come to the merits of the
proposal. The proposal was, as the
hon. Member pointed out, recom-
mended by the Education Commission
headed by Dr. D. S, Kothari. The
House will recall that the Education
‘Commission had recommended a uni-
form pattern for the whole country
of 10 years plus 2 years plus 3 years.
That is to say, there will be about 12
years of secondary school education
and not less than 3 years of university
education for the first degree. The
recommendation of the Education
Commission was adopted in the Na-
tional Policy Resolution on Education.
It was adopted in 1968 by the Cen-
tral Advisory Board of Education
which, as the House knows, consists
of all the Ministers of Education of
various States.

In the recent meeting of the Central
Advisory Board of Education held in
‘September, when the outline blueprint
of the Fifth Plan was being discussed,
this particular decision was reiterated.
The basic reason for this recommenda-
tion of the Education Commission was
that it was felt that Class VIII was
not a sufficiently advanced stage for
diversification. One of the reasons
why diversification did not succeed
was that it was started too early,
roughly, when a boy or a girl was
only about 14 years of age. Now, the
recommendation of the Education
Commission has found favour in the
academic circles by a considerable
Mmajority. They feel that general edu-
cation with naturally work experience
and’ other biases which has been re-
cammended should continue upto Class
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X and that there should be no diversi-
fication before Class X. But the more
important part of the recommenda-
tion is that at the higher secondary
stage, there should be a carefully
worked-out pattern of diversification
and the introduction of a massive
scale of vocational course. .
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We are requesting.the State Gov-
ernments to underfixe a very quick
district educational survey as well as
the district vocational survey so that
a meaningful programme of vocation-
alisation at the higher secondary
stage may be undertaken.

Further, it is our hope, and the
whole concept depends on it, that the
major section of the student com-
munity which receives education for
12 years should not then necessarily
be forced into colleges and universi-
ties for want of anything better to.
This involves a change in the employ-
ment opportunities of the country.
Only the educational sector cannot
provide for it. Naturally when the
economy picks up, it will be possible
to do so, But then the process of
vocationalisation can help in the pick-
ing up of the economy and of deve op-
ment generally. So, the two aspects
are really inter-related aspectg and
one cannot be taken up without the
other.

Again in the two years of vocational
instruction—or may be, three years in
certain cases—we want to ensure that
there is transferability of credits. That
is to say. every student who takes a
vocational course at the higher secon-
dary stage will have some general
education. If, at any subsequent
stage, he wishes to go in for higher
education, then he should be able to
take the credits which he has acquired
in the general subjects to the extent
that those would be needed for the
university degree.

Another point which the hon.
Member rightly pointed out was the
need for national uniformity. The
States of Kerala, Mysore and Andhra
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[Prof. S. Nurul Hasan]

Pradesh have already adopted the ten
plus two plus three pattern. The
State of Tamilnadu has adopted 15
years which is more or less the recom-
_mendation; Gujarat 15 years; Bihar 15
years; Nagaland 15 years; Pondicherry
15 years; Arunachal Pradesh 15

SHRI SAMAR GUHA: For the first
degree?

PROF. S. NURUL HASAN: Yes;
for the first degree. They have all
adopted this particular pattern......

SHRI SHAMBHU NATH (Saidpur):
Uttar Pradesh?

PROF._S. NURUL HASAN: Uttar
Pradesh ten plus two plus two; at
the moment it is 14 years. But the
Chief Minister of U.P. has agreed that
he would hold consultations and dis-
cussions with the academic circles in
his State, would also see what is the
resource position. and then in the light
of that, he wou'd take further deci-
sion.

SHRI P. G. MAVALANKAR (Ahmed-
abad): In Guja-a', the pattern ten
plus two plus three has already been
accepted. ...

PROF, S. NURUL HASAN: In
Gujarat what they are doing at the
moment is eleven plus. one plus three;
that is to say, the total period of
higher secondary education is twelve
years and the total period for the
first degree is three years.

Now, I find myself in entire agree-
ment with my hon. friend, Prof.
Samar Guha, that it would be desir-

éible to have a three year Degree and

not start pushing out of the colleges
half-baked graduates who have been
given education only for a period of
two years. The strategy is an integ-
rated strategy. That is to say, upto
class X, there should be general edu-
cation and then, in the Higher Secon-
dary stage, the standard should be
sufficiently high that a person having
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twelve years of his schooling can then.
g0 and take up jobs whether white-
collared jobs or manual jobs or other
skilled jobs. That, I think, is one of
the central ingredients of this scheme
and I also agree with him that in
such an event, when we do all this,
the degree course of two years will
have to be—may be some States are:
not in a position to straightaway go
in for a three year degree course, but
I hope they -will find it. possible before
the end of the Fifth period to switch
over to a three years' course. Other-
wise, their graduates would be at a
disadvantage compared to the gradu-
ates of the other Universities in the
rest of the country who would be
taking their first degree after fifteen
years of education.

356

The hon. Member
pointed out the importance of the:
syllabus. We are deeply conscious of
it and we are attempting to ensure
that at least at the end of each
terminal stage, that is to say, at the
end of ten years, at the end of twelve
years, there should be some uniformity
throughout the country so that those
who have passed their ten years in one
State, if they wish to continue that
education in another State, they are
not put to a great deal of inconveni-
ence. But, because of the resources
position, it was. felt that the middle
two years should be left flexible and
should be left with the States con-
cerned to decide how they are going
to switch over, whether it would be
better, as an. interim measure, to
attach these two years to the college
or to the school or to have a separate
institution. That is a matter which
the State Governments will have to
look into, look at their resources posi-
tion—resources position includes
buildings, labs and also the teachers.
The hon. Member ig quite right inp
emphasizing that importance. The
Government of India has appomteda
Working Group which is exammm
this matter in depth so that it is possi-

quite rightly
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ble to circulate the recommendations
of this Working Group to all the State
Governments. We hope that the State
Govenrments will then send their re-
actions to the Union Government and
then, a further discussion in depth
could be held with the academics as
well as the Education Ministers of the
States and the academics nominated
by the State Governments, so that this
uniformity could be ensured as early
as possible.

With regard to the auestion of job-
oriented or utilitarian courses, 1 hope
that my hon. friend will be satisfied
with the way we are now proceeding
to vocationalise the Higher Secondary
education. That is to say, after Class
X it will lead to a considerable job-
orientation.

I would further make one submis-

sion, that we should be a little careful
before going in for job-oriented edu-
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cation at the University level. This
involves many problems, but I will
not go into the details of that.
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As regards the question of labora-
tories andl:‘highly qualified teachers
who are teaching Class XI, I have no
doubt that the Government of West
Bengal will make the fullest use of
the laboratories as well as the teach-
ers. They have given an assurance
that nobody will be retrenched and
nobody will lose in terms of his salary
or scales.

MR. CHAIRMAN: The House stands
adjourned to meet agatn &t 11 A.M.
on Tuesday, the 21st November, 1972.

18.00 hrs.

..The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
November 21, 1972/Kartika 30, 1894
(Saka).
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